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LOK SABHA DEBATES

LOK SABHA

Thursday, November 20, 1980/Kartika
29, 1902 (Saka)
osionniiay
The Lok Sabha met at Eleven of
the Clock.

{MR. SPEAKER in the Chair]

s

ORAL ANSWERS TO QUESTIONS

Social Cost-Benefiy Study of Nava-
Sheva Port

*41. PROF. MADRU DANDAVATE.
‘Wil the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether a social cost-benefit
atudy of the proposed port at Nava-
Sheva, acrosg the Bombay Harbour is
being undertaken by the Port Trust on
the suggestion of the Planning Com-
mission :

(b) if so, whether this study will

form part of the detailed project
report;

(¢) whether any time limit has been
fixed for the submission of the project
report; ang

(d) when Government will give
firm and final clearance to the project
and start its work?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): (a) Yes, Sir.

(b) The Social Costs-Benefit Stuay
is not a part of the Detailed Project
Report for the Nava-Sheva Project.
It is a separate study beinzg com-
missioned by the Bombay Port Trust,

() and (d) The Detailed Project
Report is likely to be available by

2300 LS—1,
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August 1981, and so also the Social
Cost Benefit Study. Thereafter, the
question of sanctioning of the pro-
jeet coudld be considered. After the
investinent decision is taken, the
work would be commenced.

PROF MADHU DANDAVATE: 1
would like to know from the hon.
Minister whether it is not g fact that
in 1879 the Planning Commmission had
already set up a working group which
went into this probleth in depth snd
found that at that time the capacity
was 7.1 million tonnes and  their
projeetions in 1087-88 were suppos-
ed to be more than 11 millionh ton-
nes; and in view of that; they felt the
necessity of Nava-Sheva Poft. Is
it also not a fact that separately the
Ministry of Shipping and Transport
carried olit a survey and they also
felt that there was the need of this
Port? Whether it is not true that
when the environmentalist approach-
ed the Prime Minister, actually the
Prime Minister asked the concerned
Ministry to stay preparation of the
Project Report? Really speaking, is
it not true that the environmentalists
only objected to the location of the
ONGC base; only on that basis, they
objected. In view of this, what ac-
fually is the present situation, 1
would like to know from the
Minister?

SHRI BUTA SINGH: The rpresent
situation in brief is that on the re-
presentati~n of the environmental-
ists, we pended the nrocess which
was going gn for a short while to 30
into the various objections rai-ed
by the environmentalists. One being
as mentioned by the hon. member
about the location™ of ONGC plat-
form. Now, at the moment, as men-
tioned in the main renly also, the
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DPR ig being commissioned zng we
hope to get the Detailed Project
Report by the end of 1981. After
that the investment decision will be
taken and the work will be commen-

ced.

PROF. MADHU DANDAVATE:
In his original reply as well as in
this reply just now he has aid that
afte, the Project Report and after the
ir retment deciion i taken, then only
t»> work of the project would tart.
Now, in this connection, 1 would
like to have a specific reply from the
hon. Minister. On the suggestion
of the Railwav Minjstry—j myself
hag made the suggestion—ijt was de-
cided that the Natiocnal Transport
Committee be appointed to have an
integrated attitude about ali modes
of transport, Fortunately, under
the Chairmanship of Shri B. D
Pande, the Transport Commijttee was
appointed. Is it not a fact that
that Committee has unanimously re-
commenced that to move the pre-
sent congestion in the Bombay Poit.
Nava-Sheva Port should be taken
up. As regards investment, he has
saig that when the investment deci-
sion is taken, the final project work
will start, I have here with me
the Times of India dated 22nd Aug-
ust, 1980, in which there was a small
attempt on the cost benefit study of
ithe report at Nava-Sheva. There it is
metioned that the Public Investment
Bureau has already cleared the pro-
ject. So, when it has appeared that
the Public Investment Bureau has
already cleared the project. So, when
it has appeared that the Public Invest-
ment Bureau has already cleared the
investment, how is it that you said
that after the investment decision is
taken, hen only the work of ihe pro-
ject will be stared? What are the
ftes?

SHR] BUTA SINGH: On the rec-
ommendation of the Pande Committee
and subsequently after the clearance
from the Cabinet, the Public invest
ment Board sanctioned the prepara-
tion of the Detai Project Revort.

- It is on that sanction we have now
ordered a Detailed, Project Report, It
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is a normal procedure that first we
get the sanction for preparing a De-
tailed Project Report. After that is
available, the_project itself is taken
for getting investment sanctiencd

from PIB.

PROF. MADHU DANDAVATE:
The answer is not clear, It has al-
ready appeared that the Publjc In-
vestment Bureau has cleared the
investment aspect; and you may -,0
into the reply—thet-was given by
your predecessor who, at that time,
was holaing the same portfolio.
He has said that everything has
been done already. A number of
members on both sides of the House
were unanimous on this jssue and
they were told that everything has
been done and soon the work would
be taken up. I do not know whe-
ther, when the Ministers change,
decision also changes,

SHRI BUTA SINGH: There appear:
to be some confusion in the mjnd of
the hon. Member. 1 say that there
are two stages. In the first stage
we get the sanction for the deliailed
project report; that has been dene.
The next stage is, after this repeort.
comes, There is no hitch; there is
no problem. The project is clear-
ed. These are various stages, The
first stage is preparation of the de-
tailed project report that js being
carried. By the end of 1981 we hope
that this report will be availolle.
After that the work will start; there
is no problem.

SHRI A, T. PATIL: The hen.
Minjster—spoke about the technical as-
pect of the final sanctjon. I showld
like to know as to what matters gre
taken into consideration for the pwr-
pose of final sanction because all fhe
matters are already taken into cem-
sideration. Stjll, since the han. Mim-
ister says that there is a techniesl
part of the sanction, what things sre
taken into account for this final saa-
ctijon?

SHRI BUTA SINGH: There ic te
technical obstacle or hindrance. The
first thing for any project is to get
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a detailed project report. Unless
we have a detailed project report in-
cluding drawings and other things,
we cannot commence the work.

-~
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THE MINISTER OF STATE IN
THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Four Indian ships are stranded in
Shatt-Al-Arab, one at Khorramshahr
and the other three at Basrah.

(b) Government are jn touch with
the authorities in Iran and Iraq for
the safety ang release of these ships.
‘A large number of ships including
ours are stranded in Shatt-Al-Arab
their movement out of the
estuary is presently difficult.

(c) These ships have already un-
loaded their cargo which they were
carrying for Khorramshehr anqd Bas-
rah. The three ships at Basrah had
not loaded any cargo for the return
voyage, whereag the ship at Khorram-
shahr haq loaded 237 empty gas
cylinders.

W swatiy arewd - spsaey
wgea, d & oadt gaar o
W AR T F wigwfal ¥
FEHR G99 97 T &, &) W A%
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®|T FHaE gf & FT AEAEw
gt Srag FamEs

SIE CURG S Ll T
FA-HA-IE  TAAET H FgT § SR
w gu & B g@e 9o & smw
W & 1 I 9 wger ifemr ¥
st fF == gu g

The members of the crew are quite
safe. The crew of one of the ships
had come back to India. The crew of
other ships are there; the masterg of
the ship have been given full autho-
rity to take a decision on the gpot in
consultation with the Consul-general

SHRI A. T. PATIL: With your
permission, may I know from the
hon. Minister one thing: Omne ship
is reported sunk and the crew and
the captain had to swim tp Iraqi coast
from which they had now come to
India. 1Ig it a fact? What steps have
government taken?

SHR] BUTA SINGH: Yes, Sir. On
9th October 1980, one ship named
Vijayavatar at Khorramshahr was hit
by artillery fired and the crew aban-
doned the ship under instructions of
the master, All the crew including
the master reached Basra safely and
they have since been repatriated to
India except for one cadet, named
Ambu. The Indian Embassy at Tehran
hag been alerted about the missing
cadet.

SHR] SATISH AGARWAL: 1t has
been stated in the answer that
“instructions have been issued for the
safety and release”..

What do you mean by ‘release’?

MR. SPEAKER: It is
ships.

SHR] BUTA SINGH: I did not use
the word ‘release’. Ewven in the ans
wer there is no word ‘release’.

SHRI SATISH AGARWAL: 1t
says, “safety and release”,

regarding
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SHR] BUTA SINGH: Sorry, it is
about the sailing of ships. Because
many ships are strandedq in that area.
It is difficult to get out.

SHR] SATISH AGARWAL:
actually used it.

You

India’s Mediation in Iran-Irag War

*43. SHR1 JANARDHANA
POOJARY:
SHRI MOOL CHAND DAGA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Iraq-Iran have approa-
ched India for mediation in their con-
flict; ang

(b) if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO);: (a) ang (b), Shortly after
the Iran-Iraq conflict began, special
envoys from the two countries visited
Irdia to project their fespective view
points. While they did not ask for an
exclusively Indian mediation effort,
there were indications that they would
be willing to consider any efforts
that India could make to resolve the
probiem. Special envoys of the Prime
Minister visited Tehran and Baghdad
to further understand the Iranian
and Iragi positions. Meanwhile, the
Coordination Bureau of the Move-
ment of the Non-aligned Countries in
New York had initiated efforts to
bring about peace. India took an
active part jn these efforts ag well as
in the informal deliberations in Bel-
grade to consider how best a peaceful
resolution of the dispute coulg be
found.

SHR] JANARDHANA POOJARY:
Sir, it is unfortunate but true that
the Iran-Irag war shows signsg of con-
tinuing, in spite of the best efforts to
bring it to an end. Now the response
to the most recent effortg of the no-
aligned countries including India to
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bring to an end the war hag been dis-
appointing. India hag to play a great

role. That is also an active role due

to the mounting presence of the U.S.
in the Indian Ocean and the fact that
the U.S. is trying to explore the
bases in the Indian ocean. In view of
al} these facts, if the conflict jg pro-
longed, js there any danger of the
war extending right up to the do ‘<~
step of India? ov

SHRI P. V. NARASIMHA RAO:
Sir, 1 made a detailed statement on
this subject day-before-yesterday
which covered all the points raised
by the hon. Member,

MR SPEAKER: Yes, Mr. Poojary?

SHRI JANARDHANA POOJARY:
Sir, because of this Iran-Iraq war may
1 know from the Minister, how many
Indians were killed and injured and
what is the nature of the protection
which hag been given by those coun-
tries to those Indian?

SHRI P. V. NARASIMHA RAO:
There js another question coming on
this.

= R X T AT FYIAT
fear ur AW 9w %

‘“shortly after the Iran-Iraq con-
flict began, special envoys from
the two countrieg visited India.”

S oo azfregar Afr 3t mma #
A OTIH SHET TA TR 391 fhEr Y g
T @ & “shortly after the;r visit”

TH @M WIUAT AE
TAIAT  FA

¥ wifa Fr
qTd F 0 ogm &g

“shortly after the Iran-Irag con-
flict began, special envoys came to
India and then you started. -suv-
motu—?"

Oral Answers 3
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¥ g quAT Wedr § 5 o meer
aiF § ¥H HIW T T A ¥ AES
IZAT | WG I RSl WL FT

T WA E?

9. F, mfer A w9
a8 AvE wF gl 3@ Fwd Y
e 8% AN G3F gl @l 9 WY
g ¥ gga a1 fm@fFd sEfee
F1 3g ¥ 7, f% 9 ama & W
g ¥ oFdr faw v gw  Ffww
FE@ G WX TWEH AR TWF AR
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gue To@T Agr afew 8 mwa ¥
ferge@ F1 aw® § FE A wE
tar A7 #mer fear s faEd 9T
Fr wez gl 1 saa g zhws
FEY | oSN g gas ¥ fag
IR W1 wAEES dgi ¥R T

SHRI CHANDRA SHEKHAR
SINGH: There has been a non-
aligned initiative in the matter the
present situation is such that jt has
seached some sort of g stalemate. On
the other hand, the Uniteg Nations’
Secretarv-ienera] is taking the
injtiati and he has placed his res-
ponsibility on a very senior diplomat.
I would like to know the efforts that
are being made to coordinate the
non-aligneq initiative with the initia.
tive taken by the United Nations' Sec-
retary-Genera] and bring the initiative
taken by the Secrelary-General with-
in the parameters of the non-aligned
injtiative?

SHRI P. V. NARASIMHA RAO:
The United Nations’ Secretary-Gene-
rzl has assigned this task to Mr. Palme
in pursuance of the resolution of the
Security Council. So. as per the
decision of the Security Council the
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Secretary-General has made appeals
earlier on and now he has sent a
very senior diplomat there, What will
happen after he comeg there, we will
have to see. What I can say at the
moment ijg that we wish him well.

SHRI RATANSINH RAJDA: The
envoys of both these countries came
to India, Dig the Government discuss
any concrete proposals with them?
Ag far as the non-aligned jnitiative is
concerned, will India take wup the
initiative to convene the conference of
non-aligned countries?

SHR1 P. V. NARASIMHA RAO: I
have already said that they did not
ask for an exclusively Indian media-
tion effort. There were indication that
they would be willing to consider
any efforts that India woulg make to
resolve the problem. They mainly
told us theix respective points of view.
There were no mediation proposals
and there were no demands for
mediation. It wil} be a dangerous
thing for any country to think of
mediation even before such an indi-
cation comeg from the concerned
cauntries.

SHRI R. L. BHATIA: Iran and
Iraq are our best friends. They are
also non-aligned countries. Why India
is not taking a bold steps to solve
this problem? Why are we looking
at the UN and other agencies/coun-
tries for a bold gtep? What stands in
the way of India for not coming for-
ward to take this position? Why can-
not our Externa) Affairs’ Minister go
to Iran angd Iraq and try to solve the
matter? If possible, he can use the
influence of Shrimati Indira Gandhi
so that these two friends do not fight
between themselves. The global coun-
tries may want them to fight but it
is in our interest that they do not fight
with each other.

SHR]I P, V. NARASIMHA RAO:
Personally I do not propuse to go to
these countries alone. I did inteng to
go along with five or six othey Foreign
Ministers of the non-aligned coun-
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tries. That was the proposal which
was discussed. But as I have gtated
the day before yesterday in my gtate-
ment, since there was an jnitial diffi-
culty and until we are able to get
over that difficulty, there js no ques-
tion of any one going over there
either gingly or along with others.

SHR] RATANSINH RAJDA: 1
wanted a clarification. The hon.
Minister has already stated what dis-
cussions had taken place with the en-
voys etc. I am not probing further into
that. I know my responsihility. I
want to know whether India on its
own, has made certain constructive
suggestions to put an end te this con-
flagration?

SHRI P, V. NARASIMHA RAO:
Sir, this is no time to gpell out mat-
ters 1ike this. It will have to be con-
sidered. Consultations are going on.
1 can assure the Lwon. Members that
India is very active in this,

SHRI R. K. MHALGI: May I know
from the hon., Minister what ;s the
exact position of the mediation today?

SHRI P. V. NARASIMHA RAO:
No mediation.

SHR] A. NEELALOHITHADASAN:
India is unable to take the jinitiative
which we used to take in matters like
this during the days of late Pandit
Nehru,

SHRI P V. NARASIMHA RAO:
There is no question of inability. The
initiative has been taken. [India is
very much g part of it.

Goods Transportation by Railways

*44, SHRI K. M. MADHUKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
transport of goods by the Railways

NOVEMBER 20, 1980
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continues to be in a poor state because
of shortage of wagons;

(b) if so, what was the month-wise
availability of wagons during the cur-
rent year so far; and

(c) the measures, if any, taken to
improve the position?

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDAY): (a) to
(c). A statement is laid on the Table
of the House.

Statement

(a) There has becn some deterjiora-
tion in loading in the recent months
for which corrective action has already
been initiated. It is expected that the
position will improve in the coming
months to enable us to pull up the
arrears in loading to the maximum
extent possibile.

The daily average number of
wagons loaded during the first seven
months of the current year ie. April
to October 1980 was marginality loss
to the extent of 3.2 per cent as com-
pared to the loading during the cor-
responding period of liast year. Avail-
ability of wagons for loading of goods
depends upon the wagon turn-roungd
which has deteriorated in the recent
months because of various reasons
such as power cuts in different States
particularly in the eastern sector load-
ing to less production and affecting
operations in the yards on the rail-
ways, agitations in Assam. breaches
dislocating train scrvices, etc. Most
of these reasons are beyond railways’
control. Movement has also been
affected in some sectors due to agi-
tations by railway staff.

(b) The number of wagons loaded
per day with originating traffic during
the months of April to October, 1980
has been ag follows:
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(In terms of 4-wheel)

Month Number of wagons
loaded per day

Broad Metre
Gauge Gauge

April®’ 80 . . . 23106 488+,
May* 80 . . . 22303 4392
June* 8o . . . 21513 4073
July?’80 . . . 21794 41c2
August® 8o . . 21516 5477
September o 22150 4195
Octoher’8a* . . 22487 5035

*Figures are provisional.

(¢) Apart from closely monitoring
the movement on day-to-day basis at
the railways’ as well as Railway
Board’s level greater coordination is
also being maintained with different
agencies to improve the wagon turn-
round. The help of State Governments
is also being sought to improve the
Jaw and order situation. Besides staff
agitations have been dealt with a firm
hand.

St wAAT Ay AUET : segey
wgea, wier feswi &Y s g
o fav '3 srgd & faast *v +9y
| g Hifs W3 a™m Faar Ag
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war 0@ I E R WX S W
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W 35 w8 FEHY T &
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FUT B g FFear o1 @ i S
# ogfg & @ ?

5! ATIT WE : N T TS

FA F I ¥ 13 2AT dwAl F:T
gre fear war & 0 & @ oo
qa@ § Wit @ AT #¥ FHT o)
g AafFT Faw &A@ AT wE R,
uEfud= Y W wi@ g, SN I®
FHY 8, SH WY g A AT AT & |

M AR W AU ; FaT
faaer st =Y =eifery gewmraar & 7

SHRI NIREN GHOSH: Because of
the shortage of wagens, will the Rail-
way Ministry be pleased to place
orderg with the wagon manufacturers
of the country? It is the railways
which encouraged the wagon manu-
facturers to enlarge their capacity
but then they did not place orders
with them for almost ten years. This
has become the single biggest cons-
traint on the ecgnomy of India and a
flourishing market for corruption is
present in the allotment of wagons and
rakes. Taking all these factors into
consideration, will they place orders
for a sufficient number of wagons
with the wagon manufacturers, who
are sitting idle? In fact, some of
them have gone bankrupt and have
been taken over by the Government
of India. Please mention the shortage
©of number of wagons?

SHRI KADAR PANDEY: I have
already admitted that there js short-
age of wagons. We have already
ordered 13,000 wagons. The Railway
Board have done their best. Bul some
improvements are needed. I will see
that they are attended to thig month
itself.

SHR] NIREN GHOSH: Will they

vlacs orders for wagons?

NOVEMBER. 20, 1980
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SHRI KEDAR PANDEY: 1 have
already passed orders for 13,000
wagons. I shall look into this and,
if more wagons are required, we shall
place further orders.

o fra: wag wg: § wve areqw
¥ §A AFET FT AT TY AXF faern
wtgar § & arwse o ddfae @,
STt Fesim ® o s s 2, Fasrelt fmr
¥ o w9 oAET g 6w w5 ow=
SAE WY ST S AT T & 1 e
AT # g e § a0 /v
e U= 9 ¥ sgan @ av,
Wl AETET AT @9 ¥ a9 WK g,
fesii A 0 A awE ¥ AR
fersdi *1 qEAT FTAOUT 9T @@ R
dicamETe ¥ sewa ¥ g @
WY& awen S g feda
F T AT ATA AHETEE F AIE R
forg fesal 7 ot #Y d, SEW guR
aw % fau ww aF wam fea
sTaaTT ?
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2 fiF fesy T amr ®TLET wWOAT
AT ¥ W FHH KL W &, T,
oA e 7O @ N q8w gw gay
et &y fesd faafa =@ & #f =y
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Hi RUT T(E : AF AT IR
g fF ag a9 orfees &1 99 3 FX
ag FIH FLAT AT & | qg agfAER
T T TN FE AT FLOA FAW,
A A IAHRT T FIA Fr Ffore
FHT |

srafa poon |wigh : welt wEEw A
Tag e fear @ fF G &7 9
£ | T AT W F qE T dE
JNT & WX 13,000 TET FT AT
frar war § 1| Favr HAY wgIERAw Y
T @ A AFEFTA & fF oAmwmT §
ufear 1 M oFA FT a9
wHe &, W W fawmr & g &gl
9T &4 A w1 W) WIRW
faar smr &, se% fau aga &+
WTEY € St g, 9« fF @ wid #
SAEr W3g N Ay & 7 g

5T wUT ¥ : {Y 9gF w2
f& a9 w0 &, A% & g7 98w @
FTOT W F & a9 59 T AA4-
¥z w0 f& ik vy dww afgqd
T 13 EATT AT FT WL gwA faaw
gur & ol st 9w @ dna §
IAHT TEA T WIGHE FT o, I
fagy § 7 I3 #K & ¥ S,
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arq @ wwme 9x A dvew fedw @y
St # o3&t W QFT S | qEr
FLA F A7 WL 13 AT T I
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Whether they are getting proper
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g9 =7 @iz #1 gars ¥ fou
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W fesal M swaear w, T faafar
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nElem, § WAl Wy " AE STEAT
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Tefas g FT aSg F FaT Arn
9T TG g 7

oY wII qiwg ;39 faafasr ¥

et aw @ & fr 97 wAar qrzl
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Refusal of entry to Indians by
. U. K. Authoritiey

+
*45. SHRI RASHEED MASOOD:
SHRI RAJESH KUMAR
SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are aware
that UK. Immigration authoritieg con-
tinue to refuse entry permission to
Indiang visiting UK.;

(b) if so, the number of Indians
who were refused entry permission by
the U.K. Immigration authorities since
January, 1980 giving the main reasons
for refusa] to give entry permission;
and

{c) the steps taken by Government
to salve the problems of the Indian
visitors to UK and to ensurc that en-
try permission is not arbitrarily re-
fused by the Immigration guthorities?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI p. V. NARASIMHA

RAO): (a) Yes, Sir.

(b) 772 during Jaruary—July, 1980.
Among the main reasons given by the
British authoritiec are the following:

(1) not satisfied that visitors were
Zenuine tourists;

{2) not satisfied that transit
passengers were able and in-
tending to proceed at once to
another country and were
assured of entry there;

(3) for employment without a
work permit;

(4) for settlement without re-
quired entry clearance;

(5) unsubstantiated claims to bhe
coming for marriage; etc.

(c) Our concern over the question
of treatment of indian nationals seek-
ing entry into Britain and of refusal
of entry in some cases on grounds
which appeared insufficient or weak
has been conveyed to the British
authorities at various levels from time
to time. Specific complaintg are also
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"taken up by the High Commission in
London with the British authorities
for enquiry and redress.
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SHRI P. V. NARASIMHA RAO: This
1s nol possible.
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SHRI RAJESH KUMAR SINGH: I

would like to know whether any

minister level talks had been held in

this regard, and if so, what has been
the understanding.

SHRI P. V. NARASIMHA RAO: 1
have myself spoken about this to
Lord Carrington.

MR. CHAIRMAN: Let this finish.

SHR] RAJESH KUMAR SINGH: I
want to know the understanding
arrived at during these talks.
What is the Government's own assess-
ment in this matter? Does Govern-
ment think that the emigrants to U. K.
are being harrassed? These Indians
have been circumventing rules and pro-
cedures and are facing difficuities.
Whether any suggestion has been made
by any society, Indian Society in the
U. K. or any other society to overcome
this problem, if so, has any action been
taken by the Government in this
regard?

SHRI P. V. NARASIMHA RAO: Sir,
as I said, I had occasion to raise this
matter with Lord Carrington when he
came here_ I also told him—he is the
Foreign Secretary of Britain--also in-
dicated that if this problem is allowed
to continue this might have some reper.
cussions on our relations also. So far
as the rproblem itself is concerned, 1
thought I need not go into the figures.
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But now that the question has been put,
I would like to place before the House
the real perspective of this proklem.

Sir. in 1980 from January to June
out of 90,000 admitted i.e. 90,000 pas-
sengers admitted, 651 were rejected.
The same is the story in the previous
years also. So, the percentage of re-
jection works out to less than one per
cent and I am not in a position to say
that in all these cases the rejection has
been improper or unwarranted because
1 have already stated the grounds for
rejection and when one goes into the
grounds of rejection one is not in a
position to say with any amount of
certainty that all the rejections are
improper. That is the position, Sir. We
are in very close touch with Indian
associations in U. K. They are giving
suggestions to us. We are considering
all those suggestions gnd we are work-
ing in close cooperation with them.
But, at the same time, we will have
to realise that the final authority of
acceptance or rejection rests with the
Government of UK. We are trying
our hest.

SHRI INDRAJIT GUPTA: The Gov-
ernment of U. K. has given certain
grounds otr the basiy of which they
say that they deny entiy to people
whom they consider to be illegal im-
migrants or attempting to enter the
country illegally. We are more con-
cerned with the question of unnecessa-
ry harassment of people who are not
illegal immigrants at all any stretch
of imagination.

May I remind him, a few months
ago, in this House itself the quesiion
of prevention of Mr. Ramesh Chandra,
the Secreta.y of the World Peace
Council from entering Britain was
raised and. very correctly, our Gosern-
ment had protested about 1t?

Has it heen brought to his notice that
recently the  Marathi Drama Troupe
which went to England to give per-
formances of that controversial play
Ghasiram Kotwal was subjectad to
great deal of harassment and delays
at the Heathrow  Airport, all their
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musical instruments and all their pther
property which they were carrying
with them was opened, examined and
inspected and that they were subject-
ed to ail sorts of interrogations and
all sorts of harassment before they
were allowed to enter Britain? They
cannot by any stretch of imagination
be called people who  were trying to
enter Britain illegally. Does he know
about that? What was done in the
matter? What is the Government’s re-
action to that?

SHRI p. V. NARASIMHA RAO: The
matter hes been brought to our notice.
There is a question on” that particular
matter and I would be giving the an-
swer when the question comes up. For
the present, 1 might say, even in that
matter we have lodged g very strong
protest. Not only we but those who
were the hosts in that country, a lady
who hosted the show, have also pro-
tested. We have taken whatever
action was possible in the matter. It
seems that they went on searching the
musical instruments also thinking per-
haps there was something inside the
instruments.

SHRI R. S. SPARROW: There have
been reports from various Indians visi-
ting overseas countrieg as also certain
representations have been received
from the Indians settled and working
in overseas countries that the attitude
ot our ambassadorial staff at wvarious
places is nof that accommodating
which it should be. The reason in this
case seems to be that possibly the
movemen! of peopie all around has in-
creased and the staff possible may not
have heen e larged to that extent. 1
would like 1o ask the hon. Minister of
External Affairs if certain plants have
been carved out to offset that type of
difficulty either through training staff’
in detail approvriate t& modern day
conditions obtaiting or any certain
specific directions have bheen worked
out to be given to them in this regard.

SHRI P. V. NARASIMHA RAO: It
is not clear as 1o which side the hon.
Member is referring. In regard to tho
staff on the British side, we have noth-
ing to say. Wc¢ hope that the staff ov
their side is adeouate and we do not
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have any information to ithe comntrary.
So far as our side is concerued., Lon-
don is over-represented and, as I have
already told the House, there is a sub-
stantial cut going on.

So far as the point raised by the
Hon. Member in regard to actual pro-
cessing of these cases i> concerned. 1
may inform the House that officers of
our own High Commission have visit-
ed the airporlts several times. The
acting High Commissioner himself
visited the Airport just to satisfy him-
self that there is no inordinate delay
ordinarily. This has been done time
and again. But, still there have been
some cases where hardship has been
caused: such cases have been promptly
taken up and efforts have been made
to redress them.

Indo-Iran Collaboration

4+
*46. SHRI RAM VILAS PASWAN:
PROF. AJIT KUMAR MEHTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it ig g fact that the Gov-
ernment of Iran had sought India’s
collaboration in setting up a number
of industria] estates in Iran;

(b) if so, the fields in which India's
collaboration has been gought by the
Iranian Government ang whether
Government have agreed to the
request made by the Government of
Iran; and

(c) if so, its likely impact on India’s
political and economic relations with
the countries who have imposed sanc-
tions against Iran?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). Preliminary dis-
cussions have been going on between
the CGovernments of Iran and India
since the middle of the year to explore
various possible areas of economic and
technical cooperation between the two
countries. The Government of Iran
have, however, not made any formal
request for Indian  collaboration in
-setting up industrial estates in Iran.

(¢) Does not arise.
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SHRI CHINTAMANI PANIGRAHI:
Even today we have many Indo Iranian
joint collaboration projects in Iran.
The total investments amount to more
than Rs. 2,000 crores, and there are
thousands of our technicians who are
working in Iran today. I would like to
know from the hon. Minister whether,
in view of this conflict, our Govern-
ment has taken any steps or measures
to safeguard our investments and our
joint collaboration projects in Iran and
if so, what measures have been adopt-
ed.

SHRI P. V. NARASIMHA RAO: 1t
would be too early to give any specific
reply because now both the countries
are in a state of war. Naturally, the
very first priority is war and nothing
else. We do hope that the undertak-
ings which are going on there will not
be affected. We will see at the pro-
per time that they are really not
affecled and they continue as before.

QIR F7 oA w fod arfeeams
® 9
+
*4g. = gieew agrge :
=T qlo IHo ﬂf‘!:
1 fa@w @l ag T & FOv
Far &
(%) =1 aFX N TEETY §
f& oifeem gewaw @ @ &
(&) =1 9w g|ErR qat
¥ ag ww wEfew gt & fe
qiffem wer & N o d" ¥ g
a9y qhEw FIE AT §
(w) afe g, & amElt  sART
T g, AR
(7) @ &R At geem
& o wan wew 9T @ &7
THE MINISTER OF EXTERNAL

AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Government are aware that
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Pakistanis making efforts to acquire
uranium enrichment and nuclear fuel
reprocessing capability which could
enable it to assemble a nuclear device.

(b) Government have seen press re-
ports to this effect.

(c) Government has no confirmation
about these reports.

(d) Government is monitoring de-
velopments in this regard and is tak-
ing all necessary steps to safeguard the
security interests of India.

SHRI HARIKESH'BAHADUR: Based
on the Minister’s reply, I would like to
ask whether Government is trying to
confirm the press report that Pakistan
is going to coniduct nuclear test on
Chinese territory.

SHRI P. V. NARASIMHA RAO: I
have said that we have no confirmation
of this.

SHRI HARIKESH BAHADUR: My
question was, whether Government is
trying to confirm.

SHRI P. V. NARASIMHA RAO: What
he wants to ask perhaps is whether
Government is ascertaining still. 1
have said that we wte monitoring all
developments.

SHRI HARIKESH BAHADUR: In
view of the fact that Pakistanis holding
massive military exercises, Pakistan
President has referred to Jammu &
Kashmir during his spech bhefore the
U. N. General Assemuoly, the U. S.
President Jimmy Coarter says that, it
Pakistan is in danger, the USA will
defend Pakistan according to the 1959
US-Pak Defence Agreement, and China
is supplying jet fighters and ground-to-
air missiles to Pakistan. may 1 know
whether Governmen! s proposing to
hold any talks with Pakistan in order
to strengthen the peace in the Indian
Sub-continent®?

SHRI P. V. NARASIMHA RAQO: Qur
talks with Pakistan are going on re-
garding various issues. The Foreign
Minister of Pakistan visited here. But
the President of Pakistan chose to
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make certain observations in regard to
Jammu & Kashmiyr in the U.N. Gene-
ral Assembly. I _had occasion to re-
ply to him. This kind of exchange is
going on. But, at the same time, we
are quite vigilant on the matter, parti-
cularly on matters regarding the cap:
ability of other countries to do or not
to do certain things.

WRITTEN ANSWERS TO QUESTIONS

Number of Indiang killed in Irag-Itaw
War

*47. SHRI CHINTAMANI JENA:
SHRI DILEEP SINGH
BHURIA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) what is the number of Indians
who have been killed and injured
during Iraq and Iran war;

(b) whether any assistance or com-
pensation has been given in such ¢ir-
cumstances; and

(c) if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) The number are: 15 Indians
killed and 25 injured; in addition,
three Indians are reported missing and
are so far not traceable.

(b) and (c). Those killed and in-
jured were all employees of private
companies/Iragi State undertakings.
Claims for compensation in these un~-
tortunate cases have been preferred
under the relevant Iragi regulations,
by their respective employers and are
under consideration of the concerned
authorities.

Nepal Government's stand on
Nepalese settleg in India

'49 SHRI M. V. CHANDRA SHE-
KARA MURTHY: Will the Minister of
EXTERNAL AFFAIRS be pleased to

state:

(a) whether it is a fact that Nepal
has taken a stand that Nepalese who
have settled in Assam and in.other
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North Eastern States before 1971 have
to be treated as Indian citizens of
Nepal origin;

(b) if so, the number of Nepalese
who are living in Assam and in other
North Eastern States at present; and

(c) whether Government have
taken the decision in regard to the
demand made by Nepal Government
and if <o, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) In the course of discussions
during the Debate on Demand for
Grants for the Foreign Ministry in the
Rashtriva Panchayat in September,
1980, the Nepalese Foreign Minister,
Mr. K. B. Shahi, commenting on the
guestion of Nepalese in Assam and
other North Eastern States of India
was reported in the press to have stated
that ‘“‘Nepalese entering those areas
after 1971 when the Government of
India restricted travel to those areas
might be regarded as a Nepali problem
but regarding those who entered the
abhove mentioned States of India before
1971, it might be said that it is an In-
dian problem. Nepalese entering Assam
and other Indian States before 1971
would have 1o be treated as Indian
citizens of Nepali origin.”

(b) According to the 1971 census re-
ports, the number of persons born 1in
Nepal and enumerated in the States/
UTs of the North-Eastern Region is as
follows:

KARTIKA 29, 1902 (SAKA)

Name of States/U Is Persons

of Nepal-

€sC origin
A.SSam"' . . . . . 78,268
M anipur . . . . . 6,940
Mcghalaya . . . . 13,397
Nagaland . . . . . 9,278
Tripura . . . . . 93¢

Arunachal Pradesh . . . 15,551

2390 LS—2.
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*Includes Mizo District, now consti-
tuted as Union Territory of Mizoram.
According to the 1971 Census, the fo-
llowing number of person enumerated
in the North-Eastern Region have
given Nepali Gorkhali as their mother
tongue:

Name of the States/UTs

Arunachal Pradesh . . . 20,011
Avsa,m% . . . . . 3,49,116
Manipur . . . . . 26,381
Mecghalaya 44,445
M izor‘:f{n . . . . 4,557
Nagaland . . . . 17,536
Tiipura . . . . 2,107

(c) Does not arise since the Nepal
Government have made no such de-
mand officially.

Theft at Kenduapada Railway Station

*50. SHRI ARJUN SETHI: Will the

Minister of RAILWAYS be pleased to
stale:

(a) whether there hag been a theft
at Kenduapada Railway Station of
Khurda Division of South Eastern
Railway;

(b) if so, the details of the theft
committed;

(c) whether gny arrest hag been
made in the incident;

(d) whether some railway employees
in connivance with railway contrac-
tors in the locality have committed
this theft; and

(e) what specific steps Government
have taken to round up the culprits
involved in the incident?

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDAY): (a) Yes,
Sir. )
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(b) On 17-8-80, at about 22-30 hrs.
open wagon no. ER-87262, covered with
tarpaulin, loaded with a consignment ot
1070 bags of urea booked ex. Vishakha-
patnam to Faridkot, which was stabled
at Kenduapada Station (South Eastern
Railway), due to being sick, was victi-
mised by miscreants and some urea
bags were stolen. On checking of the
contents of the wagon, 93 bags of urea
valued at about Rs. 9.300 were found

short.
(¢) Six persons have been arrested.

(d) Yes. One RPF Rakshak is re-
ported to have been involved.

(e) Six persons involved in the case
have been arrested under Railway
Property (Unlawful Possession) Act
and the case is under investigation at
the RPF  Post, Cuttack. The RPF
Rakshak who was on duty and is sus-
pected to have connived in the commis-
sion of the offence Has also been ar-
rested and placed under suspension.
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Proposed strike of Port and Dock
Workers

*52. SHR] K. A. RAJAN:
SHRI VIJAY KUMAR YADAYV:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Port and Dock
workers in the country have decided
to launch an indefinite strike from
18 November, 1980 following
the failure of talks with the employees
on their demands;

(b) if so, the reasong for the failure
of talks; and

(c) what efforts have been made
by the Central Government to settle
the matter and avert the strike?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) The Union affiliated to the four
major all India Federation of Port and
Dock Workers viz., All India Port and
Dock Workers Federation, Indian
National Port and Dock Workers Fede-
ration, Port Dock and Water front
Workers Federation of India and Water
Transport Workers Federation of India,
had served strike notices in all Major
Ports threatening to go on strike from
November, 18, 1980, if their demands
for wage revision was not settled by
that date.

(b) The negotiation in the bilateral
Wage Negotiating Machinery, which
comprised representatives of the em-
ployers and the workers, set up in
May, 1980, had become stalled because
the Federations insisted in the meet-
ing of the Machinery held on 8-10-1980
that their demands for payment of
miinimum wage of Rs. 640/~ with mini-
mum increase of 23 per cent in total
wage hill and settlement for 3 years
were not further negotfable. The re-
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presentatives of the employers could not
accept this demand.

(c¢) Discussions have been held by
Government with the representatives
of the Federations on 12th and 13th
November, 1980, over their demands.
The Miaister of Shipping and Trans-
port appealed to the Federations to
defer their strike pending completion
of the discussions. In response to the
Minister’s appeal, the representatives
of the Federations have agreed to defer
the strike. Further detailed discus~
sions have been held with the Federa-
tions concerned at fhe official level on
17-11-1980 and 18-11-1980, and are
schedule to be held at the Minister’s
level on 26-11-1980.

Raising Communal Incidents in India
by Pakistan in International Forum

*53. SHRI SATISH AGARWAL:
SHRI NIHAL SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the fact that
one of the leading Pakistan dailies
has commented that the communal
riots in India may compel the Indian
Muslims to demand for a third Paki-~
stan in India;

(b) whether it is also g fact that
the foreign affairs ministry of Paki~
stan had a six hour meeting on 19th
August, 1980 to consider the ways
and means to raise the question of
communal disturbances in Indig in
International forum; ang

(c) if so, what steps Government
have taken to stop the Pak interfer-
ence in the internal affairs of India
and also to keep the Muslim world
informed about the correct happen-
ings in India?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) The Urdu daily “NAWAI
WAKT” of Pakistan in its August 20
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issue carried a report to this effect.
The Pakistan government has however
informed us that the report is a fabri-
cation.

(¢) In response to government of
Pakistan’s official reaction to the dis-
turbances in India and the efforts of
its media to portray the incidents in a
negative light, Government of India
protested against the government of
Pakistan’s attempt to interfere in the
internal affairs of India in violation
of the Simla Agreement. It was point-
ed out to the Government of Pakis-
tan that such interference and hostile
propaganda could cause a setback to
Indo-Pak relations At the same time,
government of India has taken steps
to keep friendly Islamic countries suit-
ably informed about these incidents.
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Production of Coaches

*55. SHRI CHHANGUR RAM:
SHRI C. CHINNASWAMY:

Will the Minister of RAILWAYS be
pleased to state:

(a) the number of reserve coaches
that have been utilized for the super
fast, trains and the number of coaches
that have been left for keeping as a
‘stand by’ to replace the sick coaches;

(b) whether the yearly production
of coaches by the Integral Coach Fac-
tory is adequate to meet the demand;
and

(¢) if not, measures taken by the
Government so far to update and
modernise the Integral Coach Factory
with a view to stepping up the pro-
duction to meet the increasing demand
of coaches with ever growing passen-
ger traffic?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF): (a)
For running 22 pairs of Super Fast
trains, the bare requirement is about
710 coaches. Besides 16.6 per cent
coaches of these are earmarked for
replacement of sick coaches.

(b) The yearly coach production by
Integral Coach Factory (ICF) is not
adequate to fully meet the demand for
coaches.

(c) A proposal for increasing the
production of ICF from 720 to 750
coaches is planned for inclusion in the
Works Programme for 1981-82. In
order to further increase indigenous
production of coaches, a techno-econo-
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mic survey for a new coach production
unit was undertaken, which recom-
mended setting up a new coach building
unit with the initial capacity of 400
coaches per annum, with scope for
future expaunsion to 750 coaches per
year. This report is currently under
examination of the Planning Commis-
sion.

Praposal to set up Maritime Institute

*56. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased Lo state:

(a) whether Government have ap-
proved the Shipping Corporation’s
proposal to set up a Maritime Insti-
tute to train its personnel; and

(b) if so, when it will be sel up?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SIHRI BUTA SINGIL11):
(a) Yes, Sir.

(b) This project will be completed in
3 phases as indicated below:—

Phase ] 1960-81
Phase 11 1981.82
Phase III 1982-83

Harassment to Indians and Pakisianis
at Entry Point

*57. SHRI MOHD. ASRAR AHMAD:
Will the Minister of EXTERNAL AF-
FAIRS Le pleased to state:

(a) whether Government arc
aware that the Indian and Pakisiani
Naltionals are harassed at the point of
entry on the Indo-Pak border; and

(b) if so, what steps have been
taken to put an end to such harass-
ment?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Government have seen
Press reports and also reports received
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from certain individuals regarding
harassment to the Indian and Pakistani
nationals at the point of entry/exit,
particularly at the ATtari Rail/Road
Checkpost.

(b) Apart from taking action on in-
dividual complaints, Government have
considered and, in fact taken certain
steps to make travel between India
and Pakistan convenient. Some of the
steps so far taken are as follows:

(1) Government have made the
Buggage Rules for international pas-
sengers also applicable Lo passengers
coming from Pakistan. A two-channel
syslem, namely, Green and Red,
similar to that available at inter-
nalional airports has been introduced
hy customs at Attari Railway Station
resulting in considerable reduction
1n tiine in clezrance of the passen-
gers.

(2) Regular announcements are
made in the trains as well as on the
prlatiorm informing the passengers
of the baggage concession avaiiable
to them. Attention is also being paid
ior the traimmg of officers in public
reiations with a view to achieving
ex seditious znd courteous clearance
o1 passengers.

(3) Several procedural and ad-
minisirative measuares, such as hber-
alisation and rationalisaiion of bag-
sage rules and 1ncrease of super-
visory stail al various levels have
been taken in oider to cexpedite clear-
ance of passengers arriving at major
international airports.

(4) Steps are under concideration
of the Governinent to make the train
Journcy belween India and Pakistan
less time-consuming and more com.
fortable. Provision of Letter ameni-
ties at Aitari Road Chetkpost is also
under consideration.

(5) The faclity ol release of fore-

ign exchange of US $ 500/- under the

Foreign Travel Scheme, which was

not hitherto available for visits to

Pakistan, has now been exlended to
persons visiting Pakistan.
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Sino-Imiia Relations

*58. SHRI JYOTIRMOY BOSU: wWill
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have
taken further concrete stepg to nor-
maljse relations with the Peoples Re-
public of China; and

(b) if so, the details thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA
RAQ): (a) The Government of India
keep under constant review the fgro-
cess of normalising relations with
China on the basis of our principles
and interests.

{(b) Following are some of the steps
recently taken by the Government of
India in this regard:

(1) As a part of the exploratory
dialogue on normalisation of rela-
tions, the Secretary in the Ministry
of External Affairs, Shri Eric Gon-
salves visited Peking in the later half
of June and on that occasion he ex-
tended an invitation to the Chinese
Foreign Minister to visit India.

(2) When Shri Rao Birendra Singh
Minister of Agricuiture passed
through Peking on his way back from
the Democratic People’s Republic of
Korea, he called on Mr. Wan Li, one
of the Chinese Vice Premiers.

(3) Efforts continue to be made to
promote exchanges in such fields as
trade, scfence & technology, culture
and sports.

Jakhapura-Daitari Line

#59. SHRI HARIIIAR SOREN: Will
the Minister of RAILWAYS be pleased
to statez

(a) whether it is a fact that the
target date of the completion of the
first phase of the Railway line from
Jakhapura to Daitari is December,
1880;

(b) if so, how far the construction
work has progressed so far; and
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(c) whether Government propose to
take up second phase of the Railway
line from Daitari to Banspani this
year if the first phase work ig com-
pleted before December, 1880?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Yes.

(b) All land have been handed over
to the Railway except some portion
required for approach roads, level cros-
sing etc. 99 per cent earthwork has
been done so far.

All major bridges have been com-
pleted and out of 100 minor bridges 4
are under construction and others com-
pleted. Progress is 95 per cent.

Construction of station buildings and
approach roads and construction of staft
guarters is in progress. 96 per cent of
the work has been completed.

Permanent way: 14 Kms. have been
linked and further work is in progress.
The section upto Sukinda has been
opened to traffic on 27-7-1980.

Qverall progress is 73 per cent.

(¢c) The proposal to take up the
construction work of the second phase
from Daitari to Banspani during 1981-
82 is under active consideration in con-
sultation with the Planning Commis-
sion.
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Vacant Posts of Primary School
Teachers in Southern Railway

401. SHRI D.S.A. SIVAPRAKASAM-
Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of vacancies
of Primary School Teachers in
schools in the Southern Railway Re-
gion in thig academic year, language-
wise;

(b) whether any advertisement was
given to fill up the posts;

(e) the total number of applications
received and number of persons
selected; and

(d) the qualifications of persons so
selected?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) 36-English
medium 9 Tamil medium 27.

(b) Yes.

(c¢) 119 applications were 1eccived
for Teachers English medium and 4
candidates have been selected. Selec-
tion process for Teachers Tamil
medium has not yet heen completed
for which 1665 applications have bcen
received.

(d) Of the 4 selected, two are gradu-
ates with B.Ed. qualification and two
have passed Anglo Indian High School
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Examination with middle grade Tea-
chers Certificates. All the four candi-
dates have also previous teaching ex-
perience.

Daily running of Jayamti Janata
Express

402. SHRI RAM SINGH SHAKYA:
Will the Minister of RAILWAYS he
pleased to state:

(a) whether there are plans ‘o
make the Jayanti Janata Express
train service daily; and

(b) if not, what are the cons-
traints and how they are going to be
overcome?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No.

(b) Spare capacity ig not availa'le
either on the Rajendra Pul or on the
sections enroute. Besides, there 1s
lack of adeqguate terminal capacity at
Dethi. Conversion of Metre Gauge
section hetween Barabanki and Sonpur
into Broad Gauge 1s in hand. Addi-
tional facilities have been planned and/
or are under consideration {or New
Delht and the sections enroute & on
their becoming available, the provision
ot dailv service between Muzoflarpur-
New Delhi/Delhi will be considered

Reservation Staff of New Delhi
Railway Station

403. PROF. MADIIU DANDAVATE:
Will the Minister of RAILWAYS bLe
pleased to state:

(a) whether the Reservation Staff
at the New Delhi Railway Station
wenlt on a lightening strike on the
27th August, 1980 ag a protest against
the arrest and alleged harassment of
the Chiet Reservation Supervisor:

(b) if so, what were the grievances
of the reservation staff againsy the
Central Bureau of Investigation and
the nature of the alleged harassment;
and

(c) whether the matter has been
finally settled?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
MALLIKARJUN): (a) to (¢). A sec-
tion of the reservation staff of New
Delhi Station went on lightening strike
on the 27th August, 1980 for few hours
to show their resentment againsi the
arrest of the Chief Reservation Supecr-
visor by the Central Bureau of Invesli-
gation. The Chief Reservation Super-
visor was later released on bail.

Measures to check Cigarette Smoking

404. SHRI CHANDRABHAN ATHARE
PATIL: Will the Minister of HEALTII
AND FAMILY WELFARE be pleased
to state:

(a) whether Government aie con-
lemplating to take any measureg for
effectively checking cigarette smok-
ing apart from the statutory warning
on cigarette packets that ‘smoking is
injuricus to health’; and

(b) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILLY WELFARE (SHRI B. SHAN-
KARANAND): (a) Yes

(by 1. In order to provide certain
restriclions ian relation to trade and
commerce in and production. supply
and distribution of cigarelies, the
Government of India has enacted a
legislation namely “The Cigarettes
(Regulation of production, supply and
distribution) Act, 1975” which is in
force with effect from 1-4-1976. The
Act was forwarded 1o the State Gov-
ernments in the year 1977 for imple-
mentation of ils various provisions.

2. Several stales have passed laws
prohibiting juvenile smoking and smok-
ing in public places like cinema halls,
buses etc.

3. Mass publicity campaign on the
hazards of smoking have been under-
taken through publication and mass
media by Ceniral Health Education
Bureau. Films on the subject have
been prepared and they are Dbeing
shown in cinema halls. Four scripts
on smoking and health hazards have
been sent out by C.H.E.B., to all the
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stations of All India Radio and T.V.
Centres.

4. The Central Health Education
Bureau has developed health education
syilabus which includes the topic re-
lated to hazards of smoking and its bad
effects on health for students of Classes
IX and X under the Central Board of
Secondary Education.

5. In order to ensure uniform stan-
dards of material being prescribed in
the text books 3all over the country the
Ministry of Health and Family Wel-
fare have suggested to the Ministry of
Education that a chapter on “Harm-
ful Effects of Smoking” may be pre-
pared by N.C.ER.T. in consultation
with the Central Health Education
Bureau, which after approval may be
recommended to the various states/
Union Territories for inclusion in the
school level text books.

6. Tax burden on production and sale
of cigareltes has been increased 1o
make smoking more prohibitive.

7. The All India Radio and Door
Darshan have taken g decision -not to
accept advertisements regarding cigar-
ettes and other tobacco products in
their commercial services.

8. Indian Airlines have extended the
“No smoking areas” in the various air-
crafts and have stopped the permissive
announcement “You may smoke, if you
wish”.

Railway Labour Tribunal Award

405. SHRI SURAJ BHAN: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether jt is a fact that the
Railway Labour Tribunal Award has
been accepted by the Ministry of
Railways and its implementation has
also been ordered;

(b) whether it is glso a fact that
additional staff required for this pur-
pose has not so far been provided at
most of the places jncluding Delhi
Division of Northern Railway;
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(c) if so, whether it is not affect-
ing the efficient working of the
Railways; and

(d) when the Government propose
to make good this shortage of staff?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) No. In December, 1977 the
Ministry of Railways gave clearance
to all the Indian Railways including
the Northern Railway for creation of
10,012 additional posts of staff in
group ‘C’ and ‘D’ for the purpose of
implementing the wvarious recom-
mendations made by the Railway
Labour Tribunal 1969 relating to
hours of employment of Railway em-
ployees. Nearly 85 per cent of these
posts have already been filled up.

(c) No.

(d) Action is in progress for provi-
ding as early as possible the addi-
tional staff still required at certamn
places,

Purchasing a second passenger vessel
from abroad for Andamans

406. SHRI MANORANJAN BHAK-
TA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether it is a fact that the
Andaman-mainlang passenger service
is far from satisfactory for want of
replacement of m.v. ANDAMANS
and the Andaman and Nicobar Ad-
ministration has sought permission to
purchase immediately a second pas-
senger vessel from abroad; and

(b) if so, what action Government
has taken to push through the said
proposal for improvement of the
mainland-Andaman passenger ser-
vice?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) and (b) The Andaman/Mainland
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passenger service is quite satisfac-
tory. The operational life of m. v.
Andamansg has recently been extend-
ed by gpecial survey of this vessel,
upto May, 1982 and the vessel is per-
forming well. A proposal for pro-
curement of a second-hand passenger
vessel to replace M.V. Andamang has
been received from the Andaman
Administration. That Administration
have been asked to arrange for neces-
sary funds for the purchase of the
saig vessel so that investment deci-
sion can be taken by the Government.

Service to Sportsmen in Railways

407. SHRI NARAYAN CHOUBEY:
Will the Minister of RALWAYS be
pleased to state:

(a) whether students and young-
men who have been gportsmen during
their student days with certificates are
given service in the Railways;

(b) if so, the rules thereof;

(c) whether the Northern Railway
hag encouraged young boys and
men to keep the practice and appear
for test;

(d) whether such a test was carried
on in Delhj on the 10th February,
1980;

(e) if so, number of those appeared
for test and those who qualifieq in
the test;

(f) whether those qualified were
taken to Lucknow for race on the
10th August, 1980; and

(g) if so, their number and the
details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) (a) to (g) The in-
formation is being collected and will be
laid on the Table of the Sabha.

Verification of Service Record

408. SHRI S. M. KRISHNA : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of cases relating to
non-medical Class I and II Officers
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working in Directorate General Health
Services, who have completed meore
than 25 years of service, and have not
as yet been issued the Certificate
showing verification of Service Record
as per standing orders of the Govern-
ment;

(b) whether due to this lapse, the
pension of some of the retired officers
has been held up and if so, the num-
ber thereof;

(¢) whether Government will fix res-
ponsibility for this lapse and take
necessary action against the deliquent
officers;

(d) whether due to the fact that
some of the Officers dealing with ad-
ministration have been working in the
D.G.H.S. for the last more than 24
years or so and as a result of their
continued stay, they have developed
some vested interests; and

(e) the action Government propose
to take to ensure healthier adminis-
tration?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR] B. SHAN-
KARANAND): (a) 107, as on 1st
November, 1980.

(b) No pension case has been held
up for want of service verification certi«
ficate.

(c) and (d) Does not arise.

(e) Officers are rotated within the
Ministry/Dte. G.H.S. or from the
Ministry to Dte. G.H.S. and vice wversa
normally after they have worked in a
post/Section for more than five years.

Recommendation of National Labora-
tories to use Chlorine Tabiets

409. SHRT RAJESH PILOT: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the
National Laboratories had recommend-
ed use of chlorine tablets to contain
water borne diseases which are leading
killers of infants/children;
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(b) whether Government propose to
provide chlorine tablets/liquid to mas-
seg in rural areas through Community
Health Volunteers/para-medical wor-
kers and if so, the details thereof;

(c) whether the Bleaching Powder
(soft lime with chlorine), a very old
concept, which is mainly meant for
sanitation purposes and gets decom-
posed in moistureous flood affected
areas and is highly cumbersome due to
its hazardoug proprieties jg stil] being
used by Health and Public Health De-
partments for disinfection @f drinking
water for human consumption in rural
areas; and

(d) if so, the reasons thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Yes, the National
Environmental Engineering Research
Institute, (formerly CPHERI) has re~
commended chlorine tablets which
could be used for disinfecting water in
homes where regular disinfected water
is not made available to the community.

(b) The State Governments have been
requested to supply Chlorine tablets/,
bleaching powder to the Community
Health Volunteers for regular chlorina-
tion of sources of drinking water, in the
villages in which CHVSs are working.

(¢) and (d) Bleaching powder is
used for disinfection purposes in many
water supply systems as its application
in the desired quantities is easily cal-
culated and the personnel at the village
level. who may be agssigned such respon-
sibilities, can be very easily trained in
their functions. No reports of any hazar«
dous properties of the powder have
come to notice.

Late Running of Trains

SANYOGITA
of RAIL-

410. SHRIMATI
RANE: Will the Minister
WAYS be pleased to state:

(a) whether it is a fact that late
running of trains is causing a lot of
inconvenience and misery %o the travel-
ling public; angd
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(b) the steps taken or proposed to
be taken to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN):. (a) The punctua-
lity performance of mail5express
traing ‘Not losing time' during
the month of October, 1980 im-
proved on majorily of the zonal rail-
ways as compared to the corresponding
month of last year and remained aroung
90.0 per cent. The punctuality perfor-
mance of trains on few other Railways
112, the Central, the Eastern, the North-
east Frontier and the North Eastlern
Railways was however, affected adver-
sely by increased incidence of alarm
chain pulling, miscreant activities, poli-
tical agitations in Assam, accidents,
power shortage etc. Besides, detentions
were also caused by reasons within the
control of Railways., such as, engine
failure, signal failure/defects and other
operating failures.

(b) The avoidable detentiong have
been taken up with the Railways and
General Managers have been directed to
give personal attention to ensure
punctual running of {rains. They
have also been asked to intensify
day-to-day monitoring of imoportant
mail/express trains not only at
the Zonal Headuarters but also
at the field level, The G neral
Managers have been furither instructed
ihat staff responsible for loss of punc-
tuality should be identified and dealt
with firmly and promptly. Iiaisons is
also being maintained with the concern-
ed State Governments to control the
incidence of alarm chain pulling and
dis-connection of hose-pipes by mis-
creants,
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R.D.S.0. Scientists

412. SHRI A. NEELALOHITHADA-
SAN: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Research Develop-
ment and Standards Organisation of
the Railways is an aulonomous body;

(b) if so, whether Government pro-
pose to lay a copy of its Constitution
on the Table of the House;

(¢) the number of degrece holding
scientists, subject-wise, employed in

R.D.S.O. as on 1st April, 1980;: and

(d) what is the number of Scientists
in the R.D.S.O, holding post-graduate
degrees and Doctorate Degrees?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
MALLIKARJUN):

(a) No.

(b) Does not arise.

(¢c) Number of degree holding

Engineers Department-wise are as
under:—
Civil Engineering . 87
M chanical Engincering . 154
El ctrical Engincering . 70
Electy snics . . 15
T ccommumnication . 12
Architect . . 11
Met: Hurgical . . 5
Chemicnl . . 8
Bachc'ar of Science 82

dy (1) Number of  Engineers
holding Post Graduate

Degrees . . 66
(i1) Number of  Engincers

holding D )ctorate

Degrees . . 6

Wrong Map published by ‘SPAN’

413. SHRI R. K. MHALGI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the map
publisheq on page 4 of the ‘SPAN’
August, 1980 under the article ‘The
Indian Ocean, A Zone of Peace’ by
Jerome Kahan, wherein the part of
Jammu ang Kashmir, which ig ille-
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gally occupied by Pakistan, hag been
shown as the part of Pakistan; and

(b) if so, action taken or proposed
to be taken by Government in this
regard?

THE MINISTER OF EXTERNAI, AF-
FAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) The attention of the Edilor of
the ‘SPAN’ magazine was drawn to
this wrong depiction of India's frontiers.
He was asked to avoid such errors in
future. He expressed regrets about the
publication of the erroneous map and
has taken note of our suggestion about
future publication of Maps.

Acute shortage of Ayurvedic
Medicines

414. DR. A. U. AZAMI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that funds
provided for Ayurvedic system of
medicines in the C.G.H.S. Dispensa-
ries in the capital has been congider-
ably slashed down during the current
vear as compared to the last year
thus resulting in acute shortage of
Ayurvedic medicines at the Store
Depot and in the Dispensaries; and

(b) if go, the reasons therefor and
the steps which Government propose
to take to improve the situation?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) No.

(b) Does not arise.

Piplana Rallway Station

415. SHRI MOTIBHAI R. CHOU-
DHARY: Will the Minister of RAIL~
WAYS be pleased to state:

(a) since when the railway crossing
on the east of Piplana railway station-
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on the Palanpur-Ganghidham line has
been made an unmanmed crossing;

¢(b) whether there is another rail-
way crossing on the west of the above
station which js kept open; and

(¢) if so, whether the crossing on
the east of this station will also be
kept open in view of the difficulties
encountered by farmerg if so, by what
time and if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FRAILWAYS (SHRI
MALLIKARJUN): (a) The level cros-
sing No. 147-C at km. 171/13-14 at the
North end (referred to as East in the
Question) is manned during the day
time from 7.00 hours to 19.00 hours. The
gates of this level crossing are nnormally
kept open to road traffic during the
day time. During the night time from
19.00 hours to 7.00 hours the gates are
kept closed to road traffic and opened
whenever there is a demand from the
road users.

(b) The level crossing No. 148-C at
km. 172/8 at the South end (referred
to as West in the Question) is un-
manned which is made use of by the
road traffic around the clock.

(c) Western Railway have taken steps
to carry out census of road traffic at
level crossing No. 147-C at Piprala sta-
tion and if found justified, the level
crossing may be manned during the
night also.

Muxrder of A.S.M. en duty at Sijua

416. SHRI A. K. ROY: WwWill the
Minister of RAILWAYS be pleased to
refer to the reply given to Unustarred
Question No. 3712 on the 10th July,
1980 regarding Murder of AS.M. on
duty at Sijua and state:

(a) whether the State Police Autho-
rity, Dhanbad has been able to find
out the clues in the case of brutal
murder of A.S.M. on duty at Sijua on
21st April, 1980; end

(b) if not, whether Government

propose to hand over the case to the
‘€.B.1. without further delay?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
MALLIKARJUN): (a) Yes.

(b) Does not arise.

Geneva Conference ou Disarmament

417. SHRI AMAR ROY PRADHAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that 75
nation review conference on disar-
mament was held at Geneva in Sep-
tember 1980; and

(b) if so, the outcoms of that cone
ference?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASTMHA
RAO): (a) and (b). Yes, Sir. A United
Nations conference on prohibitions or
restrictions on use of certain conven-
tional weapons which may be deemed
to be excessively injurious or to have
indiscriminate effects (so-called inhu-
mane weapons, sometimes also called
“especially cruel weapons”) was held in
Geneva from 15th September to 10th
October 1980. A total of 76 States, inclu-
ding India, participated in the work of
the Conference. The Conference gdop-
ted the following instruments:

1. Convention on prohibitions or
restrictions on the use of specific con-
ventional weapons.

2. Protocol on non-detectable frag-
ments.

3. Protocol on prohibitions or res-
trictions on the use of mines, booby-
traps and other devices.

4. Protocol on prohibitions or res-
trictions on the use of incendiary
weapons.

It may be mentioned that the Second
Review Conference of the Treaty on
the Non-Proliferation of Nuclear Wea-
pons (NPT) was also held in Geneva
from 1ith August to 6th September,
1980. However, that Conference did
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not reach agreement on any joint de-
claration or any other document. As
India is not a party to the Treaty, it
did not attend this conference,

Proposal to raise DPPC Fares

418. SHRI ARVIND NETAM:
SHRI NAND KISHORE
SHARMA:
SHRI HIRALAL R.
PARMAR:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering to raise
Delhi Transport Corporation bus
fares; ang

(b) if g0, the reasons therefor and
the time by which the decision will
be finalised?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH)?2
(a) and (b). The DTC Board is of the
view that the fare structure of DTC
is divorced from the cost of operation
and the recent hike in diesel prices and
other components calls for increase in
the fares. However, Govt. has not yet
taken g decision in the matter.
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Repealing of Lepers Aet

420. SHRI M. RAMGOPAL. REDDY :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the Indian Leprosy
Association has demanded repealing
of the Lepers Act, 1898; and

(b) if so, Government’s reaction
thereon?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN=
KARANAND): (a) Yes.

(b) The Government of India bhad
constituted a Sub-Committee of the
National Leprosy Advisory Committee
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in 1975 to advise regarding the modi-
fication to the Lepers Act, 1898. The
Sub-Committee had recommended
repeal of the Lepers’s Act, 1898 and for
incorporation of the necessary provi-
sions in a Model Public Health Act. As
Health is a Sate subject, the State Gov-
ernments were advised in Novembe:,
1979 to consider taking up suitable legis.
lation for amendment/annulment of
the Act, 1898. Model Public Health
legislation is in the draft stage.

Joint US Egypt Defence Exercises in
Indian Ocean

421, SHRI RAM SINGH YADAV.
Will the Minister of FEXTERNAL
AFFAIRS be pleased to state.

(a) whether it is a fact that US Air
and Naval forces and Egyptian forces
have decided to carry out defence
exercises jointly in Indian ocean du-
ring November and December, 1980;

(b) whether it is also g fact that
the Government of USA have decided
that its A-7 and F-11 bombers sta-
tioned at NATO bases in Europe will
also participate in these defence exer-
cises;

(¢) whether it is also a fact that in
principle Indian Government consi-
der Indian Ocean a peace zone;

(d) whether the proposed defence
exercises by air and naval] forces of
Americy are likely to adversely affect
the peace angd security of Indian ocean
region, India and other littoral coun-
tries; ang

(e) the policy adopted by the Go-
vernment of India in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQO): (a) and (b) According to reports,
1450 US troops reached Cairo on Nov-
ember 11 to conduct joint exercises with
Egyptian troops under simulated combat
conditions. The exercises are expected
to last about 12 days. There joint exer-
cises are reportedly to be held only
over Egyptian terriory and not in the
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Indian Ocean. A-7 tactical aircraft and
support helicopters are to participate
in the exercises but we have no in-
formation as to whether any of these
aircraft will be drawn from NATO
bases in Europe.

(c) to (e) India has reiterated on
several occasions its firm support for
the Declaration of the ndian Ocean aS
a Zone of Peace in terms of the UN-
Resolution of 1971. India has consis-
tently opposed Great Power military
presence in the Indian Ocean which
introduces new tensions and conflicts
in our neighbourhood and constitutes a
threat to peace and stability. India is
working with other Non-aligned littoral
and hinterland States to preserve the
ccencept contamned in the 1971 Declara-
tion which envisages the elimination of
Creat Power military presence from the
Indian Ocean. India supports the con-
vening of the Indian Ocean Conference
in 1981. with a view to implementation
of the 1971 Declaration.

New Lines in Madhya Pradesh

422. DR. VASANT KUMAR PAN-
DIT: Will the Minister of RAIL-

WAYS be pleased to state:

(a) the number of proposals which
have been sent by Madhya Pradesh
Government for (i) new lines, (i)
conversion to Broad-gauge, (iii) ex-
tension of existing Railway lines, (iv)
completion of on-going surveys, and
(v) new surveys;

(b) the decision taken and the pro-
gress achieved so far;

(¢) the progress achieved on Lalit-
pur-Sitgrauli-Khajuraho- Satna-Rewa
line and Barwadih-Karonji lines;

(d) whether the survey has started
on the new proposal of Guna.Shiv-
puri-Gwalior-Etawah line; and

(ey the surveys from Madhya Pra-
desh which are under reference to the
Planning Commission for clearance?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Prior to
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1979 requests for 6 new lines were
received from the State Government.
In 1979, the Government of Madhya
Pradesh suggested the construction of
11 new lines and 5 conversion pro-
jects. Some of the new lineg included,
extension of existing lines also. Nor-
mally surveys are ganctioned by the
Ministry of Railways depending on
the merits of each case.

(b) In view of the difficult finan-
cial position of the Railways and the
huge investment involved, if all the
projects are to be undertaken, it is
necessary that the traffic potential
should be first assessed by gpelling
out the mining and other industrial
development schemes in the suggest-
eq areas. Therefore, no decision has
been taken on these suggestions.

(c) The Lalitpur-Singrauli and
Barwadih-Karonji surveys are in pro-
gress and are expected to be com-
pleted by March, 1981.

(d) The survey estimate for the
Guna-EBtawah line has recently been

sanctioned ang is expected to be
taken up ehortly.

(e) No guggestion for surveys have
been received from the Madhya Pra-
desh Government nor is it necessary
for the Planning Commission tp clear
the survey proposals.

Charter of Demands of All-India
Raillwaymen’s Federation

423. SHRI CHITTA BASU: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived a ten-point charter of demands
of the All-India Railwaymen’s Fede-
ration recently,

(b) it go, details of the Charter;

(c) whether Government have ini-
tiated any bilateral negotiation; and

(d) if so, the results thereof?
2390 LS—3,
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) A statement giving detailg is
attached,

(c¢) and (d) The issues have been
examined and a reply has been sent
to the All India Railwaymen’s
Federation explaining the position,
these issues are discussed from time
to time in the regular forumg esta-
blished for the purpose in which the
AIRF ig also associated.

Statement

The ten point Charter of demands
containg the following demands:

(i) Parity in wages with em-
ployees in public Sector
Undertakings and for that
purpose an immediate grant
of Rs. 150/- P.M. as an Ad hoe
increase in pay to al] em-
ployees in Group ‘C’ and ‘D’

(ii) Revision of DA Formula for
full neutralisation, in cost of
living and correction of Con-
sumer Price-index figureg in
accordance with Rath Com-
mittee Report.

Merger of Dearnesg Allow-
ance with Pay for all pur-
poses at Consumer Price
Index 344.

(iii) Granting of 8.33 per cent
Minimum Bonus.

(iv) Restructuring of the cadre in
group ‘C’ and D’ so0 g5 to
guarantee time bound promo-
tion as in case of Group ‘A’
Officers. Also reclassification
of Group ‘D’ posts for uplift-
ing them to Group ‘C’ posts
as hag been in the case of
Group A, B and ¢ cadres,

(v) Reclassification of cities for
the purpose of HRA and CCA
and revision in the rategs of
these anllowances.

(vi) Decasualisation of labour.
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(vii) Employment to the wards ot
the Railway employees.

(viii) (a) Vacation of victimisation
in connection with May, 1974
Strike.

(b) Payment of full pay for
the suspension/removal per-
iog of 1974 strike,

(ix) Introduction of 8 hours work-
ing day for =al] those working
more than 8 hours a day.

(x) Management of Railways by
Autonomous Corporation,

Indian Ships Strandeq in Persian Gulf

424. SHRI DAULAT SINHJI JADE-
JA: Wil] the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the number of Indian Ships
stranded in the Persian Gulf during

the period of Irag-Iran war; and

(b) the details of losg incurred?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA
SINGH): (a) Four ships and 29 sail-
ing vesselg have been stranded in the
Shatt-Al-Arab Waterway during the
present Iraq-Iran war.

(b) The tota] losg to shipping in-
dustry is estimated at about Rs. 375.0

0

lakhs. '
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Indian Killed in Iran-Iraq War and
Damage to Indian Property

426. SHRI ATAL BIHARI VAJ-
PAYEE:
SHRI V. S, VIJAYA RAGHA-
VAN:

Will the Minister of EXTERNAL
AFFAIRS be pleaseg to state:

(a) the number of Indians killed
and value of property damaged du-
ring the recent Persian Gulf War;

(b) the value of other damages, if
any,;

(c) the specific services rendered by
the Indian Embassies in the area to
the needy; and

(d) the amounts paid to the families
of dead and injured Indians and also
compensation paid to those who have
suffered property Josses?

THE MINISTER OF EXTERNAL
AFFATRS (SHRI P. V. NARASIMHA
RAQO): (a) and (b) 15 Indiap nation-
als were killed in Iraq during these
hostilities. It iz not possible yet to
make any  precise assessment of
damages claimed to have been incur-
red by our nationals.

(¢) Omnr DMissiong in the area have
worked round the clock to ensure
smooth and speedy  repatriation of
those Indian nationalg wishing to
leave hy arranging exit/entry visas;
transportation and food; and by co-
ordinating airlift operations. Our
Missiong have also been in constant
touch with the loca] authorities re-
garding safety of Indian nationals and
their evacuation whenever necessary
to safer placeg,
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(d) There are no compensation
claims against Government of India,
Compensation claims have, however,
been preferred by concerned com-
panies/individuals under the relevant
Iraqi Social Security Laws.

Pesition of General Cargo capacity
and Traffic Handleg in Bombay Port

427. SHR]I A. T. PATIL: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) what was the capacity available
in Bombay Port in respect of general
cargo 9vis-a-vis general cargo traffic
handleg during June, 1980 to 15th
October, 1980;

(b) what was the position of capa-
city and traffic in other major ports
during the same period;

(c) what action has been taken by
Government during this period to re-
duce the congestion in Bombay Port
and consequently to reduce the loss
to national economy: ang

(d) what plans have been made to
get over the inadequacy of capacities
and tp what extent they are imple-
mented upto now?

THE MINISTER OF STATE 1IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
,(a)y The handling capacity of Major
Ports hag been assessed on an annual
hasis after taking into account opti-
.mum berth occupancy rate and other
relevant perfo:mance jndicators. The
vcneral cargo handling capacity of
Bombay Port has been estimated at
600 million tonnes pcer annum The
general cargo traffic handled at Bom-
bay Port during June 1980 to 15th
October 1980 was 273 million tonnes.

(b). A statement indicating port
capacities as broadly assessed on
31-3-80 and traffic figures for general

cargo from June 1980 to September
1980 is attached.

(¢c) There was no congestion in
Bombay Port during thig time despite
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the fact that June to October is a
monsoon period and there is a loss of
working time and slowing of work
due to rain.

(d) A sum of Rs. 99 crores has been
allocated in the Annua] Plan 1980-81
for the modernisation and expansion
of port capacities. Some of the im-
portant projects to enhance port
capacities in hand are listeg below:

Bombay

(i) Construction of 4th Oil Berth
at Butcher Island,

Paradip

(ii) (a) Construction of 2nd
Genera] Cargo Berth.

(b) Improvement and modi-
fication to the Ore Handling
Plant.

Visakhapatnam

(iii) (a) Installation of 3rd Wagon
Tippler,

(b) Construction of a Moor-
ing Berth for handling POL
& POL Products.

Tuticorin

(iv) Construction of Coa] Jetty.
New Mangalore

(v) Construction of port facilities

for handling export of Kud-
remukh iron ore concentrates.

Equipments
(1) Bombay

(a) Procurement of container

handling equipment.
(2) Calcutta

(a) Procurement of Wharf and
Yard Crane,

(3) Madras

(a Procurement of container

handling equipments.

{b) Procurement of Grabbing

cranes.
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(4) Visakhapatnam

(a) Procurement of Crawler|
Mobile cranes,
Statement
S. Namec of Port Capacity General
No. pPerannum cargo
as bro— traffic
adly handled

assessed on from 1

31-3-80 June to go
Septem-~

ber 1980*

1 2 3 4

(In million (In mi-
tonnes) lion to-

nnes) -

1. Calcutta/Haldia . 446 0-91
2. Cochin . . 1-65 o 16
3. Kandla . . 115 053
4. Madras . . 2.40 0-70
5. Mormugao . 0-35 0.06
6. New Mangalore . 0-55 015
7. Paradip . . 0-35 a-o8
8. Tuticorin . . 1-70 0-83
g. Visakhapatnam . 2.10 0-51

*Traffic figures are provisional.

Note: Traffic figures have been indicated
from 1 June 80 to 30 September*8o
as the data for October is not presently
available.

Coc!;inh'l‘rlvandrum Line

428. SHRI SKARIAH THOMAS:
Wil} the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
to construct a double line from Cochin
to Trivandrum via Kotayam;

(b) if so, whether any survey has
been done and the details thereof;
and

(¢) if not, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRY
MALLIKARJUN): (a) No.

(b) No,

(c) Does not arise.

Delay in issuing of Passports for
Pakistan

429. SHRI G, Y. KRISHNAN:
SHRI K. MALLANNA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have re-
ceived complaints regarding the de-
lay in issuing the passports particu-
larly to Pakistan;

(b) whether it ig a fact that most
people applying for visa are bound
for Karachi; and

(¢c) whether it is also a fact that
the number of Pakistanig vigiting
India is much larger because of the
comparatively free issuance of visas
by the Indian Embassy at Islamabad
and the consulate at Karachi?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQO): (a) No Sir. However, a few
complaints about delay in issue og
passports in general are received fron;
time to time and are dealt with ap-
propriately.

(b) Since visag are granted by the
Embassy of Pakistan in New Delhij,
we do not have precise information
about the places which visas are
applied for. However, according to
our information the number of Indian
nationals going to Karachi is larger
than that of those going to any other
city in Pakistan,

(¢) Yes, Sir. During the year 1979
whereas about 2,70,000 Pakistani
mationalg visited India, about 85,000
Indian nationalg visited Pakistan.
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Iravel Time of Trucks on trunk
Routes
430. SHR1 K. RAMAMURTHY:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that 30 to
40 percent of effective travel time of
trucks on trunk routes is being lost
at octroi checkposts; and

(b) if so, the action takem gn the
National Transport Commitbtee’s re-
commendation to cut down the total
running time of trucks?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) The National Transport Policy
Committee in its report mentions that
the Jha Committee’s Study of the
effect of Octroi on a few selected
trunk routeg hag brought out that 30
to 46 percent of effective trave] time
is lost at checkposts.

(b) The Recommendations of the
M. T.P.C. are under examination of
the Government. However, in order
that time lost at woctroi checkposts is
climinated the need to abolish octroi
has been impressed upon the State
Governments, in varioug forumsg in-
cluding the recent conference of Chief
Ministerg convened by Finance Minis-
ter held in September, 1980.

Slum Dwellings on Central Railway

431. DR, SUBRAMANIAM
SWAMY: Will the Minister of RAIL-
WAYS be pleaseq to state:

(a) whether there are slum dwel-
lings on Central Railway property in
Kurla, a suburb of Bombay;

(v) whether there is a slum colony
called Kranti Nagar which has been
in existence on railway land in the
same area for over 20 years;

(¢) whether as per Government
policy for poor people, the Railways
plan to allow the Kranti Nagar resi-
dents to have amenitieg such as elec-
tricity; and
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(d) if so, whether No Objection
Certificate has been issued for thxs
purpose to the colony?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) An unauthorised glum colony,
called Kranti Nagar, jis reported to
have been in existence on the Rail-
way land for about 12 years,

(c) It is not the Railway’s policy
to provide such amenities for un-
authorised colonieg of outsiders. Such
amenities may be provided by the
State Government (local authorities)
subject to the consent of the Rail-

ways, in case the slum is situaled
on railway land.
(d) The residents of the colony

wanted ‘no objection certificate’ from
the Railway for electric connection
from Bombay Suburban Electricity
Supply. The Railway are agreeable
to do so provided the hutment
dwellers ggree to pay for the occupa-
tion of the railway land and to
execute a licence agreement with the
Railway together with an undertaking
to vacate the land as gnd when need-
ed by the Railway. The residents of
the slum have declineq to accept
these conditions and hence the ‘no
objection certificate’ has nat been
issued,

Seizure of Bangladesh Boats by
B.S.F,

432. SHRI K. MALLANNA: Wit
the Minister of EXTERNAL AF-
FAIRS be pleased to si3te:

(a) whether it is a fact that 55
country boats of Bangladesh were
seized by the Border Security Force
near Balat in the East Xhasi hills dis-
trict on the Meghalaya-Bangladesh
border on October 15, 1980 in which
a number of Bangladesh nationals had
crossed into the Indian side there for
allegedly collecting limestone;

(b) if so, whether any protest had
been lodged with the Government »f
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Bangladesh by the Indian Govern-
ment; and

(c) if so, the reaction of Bangla-
desh Government in this regard?

THE MINISTER OF EX-

TERNAL AFFAIRS (SHRI P.
V. NARASIMHA RAO): (a) 56

country boats belonging to Bangla-
desh nationals were seized by the
BSF on 15th October, 1980, 1n the area
approximately 37 Kilometres South-
West of Cherrapunji, on the river Mu-
kai.

(b) and (c¢). A protest note has
been lodged by the local BSF Com-
mander with his Bangladesh counter-
part, No formal reply has been
received but the question was dis-
cussed at a meeting between BSF and
BDR authorities on the 15th Novem-
ber, 1980. At the meeting, the BDR
representative undertook to suitably
advise Bangladesh nationals not to
enter India without valid documents.
He also requested the return of the

boats. v @H

Cengoring of Indian News by
Pakistan

433. SHRI JAGPAL SINGH:
SHRI RAJESH KUMAR
SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
monthly publication ‘News India’ re-
cently started by the Indian Embassy
ig being censored by the Government
o} Pakistan;

(b) in so, the reaction of Govern-
ment with regard thereto; and

(c) whether the publication being
published by the Pakistan Embassy
in India is glso being censored by
Government?

THE MINISTER OF EX-
TERNAL  AFFAIRS SHRI  P.

V. NARASIMHA RAO): (a)
Yes Sir. After a gap of nearly four
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years the Indian Embassy in Islama-
bad had started bringing out a publi-
cation entitleq “INDIA NEWS” to
disseminate information about India
in Pakistan. The October issue of
the “INDIA NEWS” was submitted to
the Pakistan Ministry of Foreign Af-
fairs for clearance prior to its distri-
bution in response to a request by
the Foreign Office of Pakistan. The
Pakistani authorities cleared its pub-
lication subject to the condition that
the column giving ‘Readers Com-
ments’ should be totally dropped. Ac-
cordingly this issue of the ‘India
News’ was published without the
said column which was left blank.

The November issue of ‘INDIA
NEWS’ has been submitted to the
Foreign Office of Pakistan and they
have not yet cleared its publication.

(b) The matter has been taken up
with the Government of Pakistan
through  diplomatic channels both
in New Delhi and Islamabad,

(c) No Sir. No restrictions are
placed on publications being brought
out by the Embassy of Pakistan in
India.

Jammu Tawi-Udhampur Railway
Line

434. SHRI G. L. DOGRA;

Will the Minister of RAILWAYS
be pleased to state whether in view
of the strategic importance and eco-~
nomic situation of the Jammu and’
Kashmir State anq heavy traffic,
if: —

(i) the railway track beiween
Jammu Tawi and Jullundhur City
will be doubled;

(ii) a day-train between Delhi and
Jammu and vi€e versa will be intro-
duced;

(iii) the construction of Railway
track between Jammu Tawi and
Udhampur will bs expedited?
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THE DEPUTY MINISTER IN
THE  MINISTRY OF  RAIL-
WAYS (SHRI MALLIKARJUN):

(i) The present traffic offerings
does not justify the doubling of the
section between Jullundur City and
Jammu Tawi.

(ii) No. At present there is no
proposal to introduce a day-time
train between Delhi and Jammu

Tawi.

(iii) A Final Location survey for
the construction of a new railway
line from Jammu Tawi to Udhampur
is in progress. Further action can
be taken after the survey is comple-
ted and the report examined subject
to availability of resources.

Implementation of Sirimavo-Shastri
Agreement

435. SHRI RAVINDRA VARMA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) how far the Sirimavo-Shastri
Agreement of 1964 has been imple-
mented;

(b) how many persons of Indian
origin have applied for Sri Lanka
citizenship and how many have been
accepted Sri Lanka; and

(c) the facilities given to the re-
patriated citizeng from Sri Lanka to
India?

THE MINISTER OF EX-
TERNAL AFFAIRS SHRI P.
V. NARASIMHA RAO): (a)
The total number of persons who
have been repatriated till 31st Au-
gust, 1980 under the Indo-Sri Lanka
Agreements of 1964 and 1974 is
3,42,658, which includes 2,683,275 ‘“ac-
countable” persons and 79,383 ¢“na-
tural increase” (i.e,, children of ‘“ac-
countable” persons).

(b) As on 31st August, 1980, about
6,25,000 persons of Indian origin had
applied for Sri Lanka citizenship. Of
these, a total number of 1,93,667 per-
3ons, which includes 1,50,506 “ac-
ctountable’’ persons ang 43,161 “na-
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tural increase”, have been granted
Sri Lanka citizenship.
(¢) Rehabilitation facilities being

accorded to repatriates from  Sri
Lanka by the Government of India

include:

(i) Liberal customs concessions
on first arrival of repatriates.

(ii) Free travel facililies to re-
habilitation sites.

(iii) Loans and advances for re-
settlement in agricultural and indus-
trial schemes.

(iv) Educational facilities in the
form of stipends and grants.

Selling of Drugs in India which are
Banneq in Developed Countries

436. SHRI  DEVINDER SINGH
GARCHA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state: \

(a) whether it is a fact that some
drugs banned in developed countries
are being sold in our country;

(b) if so, the names of such drugs;
and

(¢) what steps have been taken oOr
pose to take to ensure that such medi-
cines are not sold in the country in
future?

THE MINISTER OF HEALTH
AND FAMILY WELFARE SHRI B.
SHANKARANAND): (a) to (¢). Un-
der the Drugs and Cosmetics Act
and the Rules thereunder no new
drug can be imported into or manu-
factured in the country without the
permission of the Drugs Controller,
India. Permission for the import of
new drugs is granted only after it
is ensured on the basis of the data
furnished that the drug is safe and
efficacious for the conditions indicat-
ed. New Drugs are not permitted
to be imported unless they have been
approved in the country of origin
and are being marketed in a number:
of countries,
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If subsequent to the introduction
of a drug, reports of toxic eflects
come to notice, action for banning
its import, manufacture or sale is
taken in consultation with medical
experts in the country. During re-
cent years, reports of toxic elfects
lack of therapeutic efficacyjcarcino-
genicity in animals have come to
notice in respect of six drugs. The
drug involved are (1) Practolol, (2)
Nialamide, (3) Methapyrilene Fume-
rate, (4) Amidopyrine, (5) Halogen-
ated Oxyquinolines and (6) Phenfor-
min. Action to ban the import and
manufacture has been taken in the
case of the first 4 drugs.

In the case of Phenformin and
halogenated oxyquinolines, the medi-
cal experts including the Indian
Council of Medical Research who
were consulted were not in favour of
banning the use of these drugs as the
toxic effects reported with these
drugs had not been observed in this
country although these drugs have
been in use for many years. Manu-
facturers marketing preparations
containing these drugs have been
instructed to incorporate suitable
cautionery statements on the side
effects of these drugs in their pack-
age and promotional literature.
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Buses of Delhi Transpors Cerporation

438. SHRI BHIKU RAM JAIN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the total number of buses with
D.T.C.;

(b) how many of them generally
ply on the road each day and how
many remain out of order;
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(¢) the total number of buses which
the D.T.C. has given on contract to
schools, colleges and other ingtitu-
tions and the income to D.T.C. through
this sources; and

(d) what ig the programme of the
D.T.C. to improve the bus service in
Delhi and by when this improvement
is likely to be made?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) The total number of buses is as
uander: —

(@ Owaed by DTC . . 2508
w‘_.‘ Ll

(by Owied iy P.O. . . 551

Total 3259

(b) 2190 DTC buses and 471 private
buses are being operated under DTC
control, 318 DTC buses are not sent
on lines as 164 remain under perio-
dical maintenance and MVI etc. and
only 154 are held up for major re-
pairs at present.

(c) 356 buses are being made avail-
.able to various schools in Delhi and
average monthly income through this
source ig about Rs. 4.83 lakhs,

(d) In order to improve the D.T.C,
services in the city the following steps
are being taken:—

(i) It is proposed to increase the
total fleet to 3,974 buses (including
1,000 P.O. Buses) by March, 1881,
A plan outlay of Rs. 19.38 crores
for the year 1980-81 has been ap-
proved for purchase of 630 new
buses and for development of relat-
ed infrastructure.

(ii) A Five Year Plan for the
period 1980-81 to 1984-85 has been
prepared which include schemes to
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increase the number of buses and
have related infrastructure to ob-
tain 55 per cent modal split as
compared to the present modal
split of about 45 per cent.

(iii) A project for construction
of 2nd Cetral Workshop at an
estimated cost of Rs. 3.64 crores
has been sanctioned by the Gov-
ernment to improve the repair and
maintenance facilities. This work-
shop is expected tc be commission-
ed by the year 1982-83. The percen-
tage utilization of buses is expect-
ed to be increased to 90 per cent
by the end of 1934-85,

Strike by the Nurses of Rajan Babu
T.B. Hospital

439. SHRI N. E. HORQO: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the
nurses of the Rajan Babu T. B. Hos-
pital of Delhi Municipal Corporation
went on a strike on the 26th Octo-
ber, 1980 to protest against alleged
attempt by an outsider to molest a
rnurse on duty; and

(b) if so, what were their demands
and the reaction of Government
thereto?

THE MINISTER OF HEALTH
AND FAMILY WELFARE SHRI B.
SHANKARANAND): (a) Yes, Sir.

(b) The demand of the nurses
was for Police action against the
culprit, and for adequate security
measures. On both these points ne-
cessary steps have been taken.
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Deaths due to Train Accident

440. SHRI RAJNATH SONKAR
SHASTRI:

SHRI VIJAY KUMAR YA-
DAV:
SHRI KRISHNA PRATAP
SINGH:
SHRIMATI GEETA MU-
KHERJEE:

SHRI S. M. KRISHNA.:
SHRI BHEEKHABHALI.
SHRI R. P, GAEKWAD:

Will the Minister of RAILWAYS
be pleased to state:

(a) the number of accidents thas
took place since January, 1980 indi-
cating the number of persons killed/
injured in these accidents, zonc-wise
and month-wise;

(b) the amount of compensation,
if any, paid to the families of the
victims; and

(c) the reasons for these accidents
and the steps taken to avoid them?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAIL-
WAYS (SHRI MALLIKARJUN):
(a) A statement is laid on the Table
of the House [Placed in Library. See
No. LT-1256/501.

(b) An ex-gratia payment of Rs. 4.60
lakhs has been made to the injur-
ed and next of kin of those who lost
their lives in these accidents on all
Indian Railways (except N. F. Rail-
way for which the information is
not available). The Zonal Rail-
ways (except N. F. Rail-
way) have also advised that no
amount of compensation has so far
been awarded by the Claims Com-
missioners to victims of the accidents.
The claim can be preferred within
a period of three months from the
date of the accident to the Claims
C > nmissioners, who may, on good
cause shown, allow any claim-appli-
cation to be made at any time within
one year from the date of occurrence.
As full-fledged court proceedings
take place before a verdict is given
by the court, the process is time-
consuming, In the recent three major
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train accidents, proposals from the
cancerned State Governments regard-
1ng nomination of ad hoc Claims
Commissioners are awaited.

A sum of Rs. 36,000 has been paid
by Northern and Western Railways toe
the Railway employees under the
Workmen’s Compensation Act.

(c) The causes of these accidents
are as under:

Failure of railway staflf . . 364

Failure of persons other than rail-
wav stgff . . . . 1209
Sabotagce . . . . 6
Failure of cquipment . . 129
Accidental . . . . 78
Cause could not be cstablished . 14
Cause not yet finalised . . 83
8o8

Since failure of railway staff 18
the largest single factor responsible
for accidents, Safety Organisations on
the Railways have been engaged in a
relentless campaign to create greater
safety consciousness amongst the staff
connected with running of trains and
to ensure that staff do not violate
rules or indulge in short-cut methods
that may lead to accidents.

Examination of trains and spot
checks in carriage and wagon depots
have been intensified and greater care
is being paid to the proper main-
tenance of track. In order to reduce
dependence on the human element,
sophisticated aids like ultrasonic flaw
detectors for wheels, axles ana rails.
axle counters, track circuiting etc. are
being introduced progressively.

High level task teams have also
been set up on the Railways to re-
view the position of accidents and
take immediate remedial measures.
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Pak Intervention in Indian Affairs

442. SHRI BHOGENDRA JHA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that, during
the recent months the Government of
Pakistan has repeatedly been interfer-
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ing in India’s internal affairs by rafs-
ing the issue of Kashmir;

(b) whether Pakistan is also sec-
retly preparing for making the Atom
bomb;

(c) whether Pakistan is mobilising
support of interested international
forces behind its demand; and

(d) what steps the Government of
India is taking to effectively meet
these manoevures of Pakistan?

THE MINISTER OF EX-

TERNAL AFFAIRS (SHRI P.
V. NARASIMHA RAO)Y: (a)

By raising the Kashmir question in
international fora the Government of
Pakistan has in recent months been
violating the principles of non-inter-
ference in internal affairs and bilate-
ralism enshrined in the Simla Agree-
ment.

(b) Government have seen reports
to this effect,

(c¢) Pakistan is trying to interna-
tionalise the Kashmir question and to
get the support of various interna-
tional agencies to support its case.

(d) Government have protested
against and deplored the attempts of
the government of Pakistan to in-
ternationalise the Kashmir question
and carry out  hostile propaganda
against India. In international fora
government of India have emphasised
that the State of Jammu and Kash-
mir is an integral part of India.

Allotment of Wagong for Salt

Transportation
443. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of

RAILWAYS be pleased to state:

(a) whether his Ministry has re-
ceived any representation from the
weaker section of East Godavari Dis-
trict for regular allotment of wagons
in order to enable them to export the
huge quantities of salt produced there
regularly and seasonally; and
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(b) if so, what kind of initiative
Government have taken so far in this
matter?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF RAIL-
WAYS (SHRI MALLIKARJUN):
(a) A letter from the Kakinada Salt
Producers and Exporting Merchants,
Kakinada, East Godavari District, was
received alongwith the Honble Mem-
bers’ letter dt. 12-7-80 regarding sup-
ply of wagons for movement of salt
from Kakinada Port.

(b) 194 wagons have been loaded
with programmed salt at Kakinada
Port from January to October ’80, as
compared to 36 wagons during the
corresponding period of last year. Be-
sides, 517 wagons were loaded with
non-programmed salt also from Ja-
nuary to October ’80.

Steps Taken to Establish Peace in
Asia and World

444 SHR] CHITTA MAHIATA: Will
the Minister of EXTERNAL AFFAIRS
e pleased to state what special steps
have so far bcepn taken by Govern-
ment for the establishment of peace
and stability in Asia and the world?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] P. V. NARASIMHA
RAOQO): Since the beginning ot this
year the Government of India, under
the dynamic leadership of Shrimati
Indira Gandhi, has been pursuing a
number of initiatives to promote the
establishment of peace and stability
in Asia and the world. Among the
most notable of these are the follow-
ing: —

The unfortunate developments in
Afghanistan towards the end of 1979
cotributed towards the heigzhtening of
international tension in our neighbour-
hood. The Government! of India has
been in close touch with the countries
directly concerned, as well as with the
countrieg in the sub-continent, with a
view to defusing the crisis atmosphere.
The main purpose of these contaets
and discussions is to ensure the in-
dependence, sovereignty and terri-
torial integrity of Afghanistan through
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a political dialogue and settlement
between the parties concerned.

Another important initiative of the
Government of India hag been to
establish formal diplomatic relations
with the Government of Kampuchea
headed by President Heng Samrin.
This was not only in response to the
overwhelming public opinion within
this country but was a recognition of
the realities in Kampuchea. It was
also aimed at providing the Kampu-
chean Government with viable alter-
natives to advance the process of nor-
malisation in the region.

The Government has been greately
distressed by the recent unfortunate
events in West Asia. Not only are
Iran and Iraq close neighbours and
friends of India but they are also non-
aligned angd developing countries and
the conflict between them can only
weaken the non-aligned movement,
besides endangering regional and
world peace. The Government of India
has urged the Governmenis of Iran
and Iriaq to settle their dilTerences
peacefully in accordance with the
principles and provisions of the U.N.
Charter. It has also participated in a
joint initiative of the mnon-aligned
countries to work towards a peaceful
political solution of the differences
between Iran and Iraq.

As Chairmap of the Group of 77 for
most of this year the Government of
India has playeg a leading role in the
North-South dialngue on the achieve-
ment of a new international economic
order. More recently, it has partici-
pated at the meeting of a small group
of Foreign Ministers convened ky the
Austrian Chancellor in preparation for
the mini-summit to resolve the eco-
nomic problem between developed and
developing countri¢s.

Preparations are already in hand for
the next meeting of Non-aligned
Foreign Ministers which is to take
place in Delhi dquring February 1981.
It is expected that this meeting will
make a valuable contribution towards
issues such as detente, disarmament
and economic development.
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Visit of Zambian President

445. SHRI PIUS TIRKEY:
SHR] D. M. PUTTE GOWD~
SHR1 K. LAKKAPPA:
SHR MADHAVRAO SCINDIA.
SHRI H. N. NANJE GOWDA:

Will the Minister of EXTERNAL
AFFA1RS be pleased to state:

(a) the nature of talks held with
the Zambian President during hi®
recent visit to New Delhi;

(b) whether the talks were success-
ful; and

(¢) if so, the outcome thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] P. V. NARASIMHA
RAO): (a) and (b). The President of
the Republic of Zambia, Dr. Kenneth
Kaunda, paid a State visit to India
from September 12 to 15, 1880. The
talks held with President Kaunda were
successful. They werg held in an
atmosphere of mutual cordiality and
covered international issues as well ag
Telations between the two countries
in all fields.

(c) At the conclusion of the visit
four protocolg pertaining to coopera-
tion in the fields of agriculture and
rural development, small-scale indus-
tries, industrial cooperation, trade and
joint ventures, were signed. A joint
communique wag also issued, a copy
of which is placed on the Table of the
House. [Placed in Library. See No.
LT-1357/80].
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Indians struck up in Iran and Iraq

448. SHRI D. M. PUTTE GOWDA:
SHRI K. LAKKAPPA:
SHR] MADHAVRAO SCINDIA:
SHRI H. N. NANJE GOWDA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a large number of In-
dians agre struck up in Iran and Iraq;
and

(b) if so, what action Government
is taking to immigrate them to safer
places?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRj P. V. NARASIMHA
RAO): (a) and (b). Every Indian
national desirous of leaving the affect-
cd areas has beepn able to do so, and
Government have prombntly ensured
that ali arrangements for facilitaling
this are there. Those Indian nationals
who have stayed on, have done so
voluntarily.

Visit of Iraqi President’s Special
Envoy

449, SHRI G, M. BANATWALLA:

SHRI MADHAVRAO
SCINDIA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the special envoy of
the President of Iraq WMr, Sadam
‘Hussain who met the Prime Minis-
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ter desired that India should use her
good offices to bring about a cessation
of hostilities; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR; P. V. NARASIMHA
RAO): (a) and (b). The Iragi en-
voy did not specifically ask for India’s
good offices to bring about a cessation
of hostilities. but durineg his discus-
siong with the Prime Minister, there
was an indication that Iraq would ap-
preciate any effort that India could
make to resolve the problem.

India continues to play an active
role, both in the U.N. ang as a parti-
cipant in the Non-aligned initiative, to
see how best it can contribute to a
peaceful resolution of the conflict.

Efficacy of B.C.G.

450. SHRI CHHITUBHAI GAMIT:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that there
have recently been three-days work-
shop on BCG organised by the Indian
Academy of Paedlatrics, in an at-
tempt to bring together experts on
BCG controversy and to formulate
guidelines regarding the efficacy of
the vaccine and decide whether it
should be continued in the couniry’s
immunisation programme; andg

(b) if so, the details regarding the
views evpressed by thg, participants
and recommended to the Government
in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-

KARANAND): (a) Yes.

(b) The detailed recommendations
of the said workshop are slill under
formulation. However, the consensus
at the workshop was that with the
present knowledge available, B.C.G.
vaccination must be continued to be
given to infants.
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Proposal to acquire more Viesselg for
Shipping Corporation of India

451. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to acquire 47 more
vessels of different classes to aug-
ment the fleet of Shipping Corpora-
tion of india during the Sixth Plan
period;

(b) it so, what would be the cost;

(c) whether any foreign exchange
will be involved therein; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (d). The Shipping Corporation
of India have submitted a proposal to
the Government envisaging acquisition
of a total of 47 vessels of different
classes during the Sixth Plan period
(1980—85). This proposal of the Cor-
poration is under examination of the
Government.

Proposal to open Medical Universitics
in Karnataka and Bihar

452. SHRI CHANDRA PAI. SHAI.
LANI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

_(a) whether Government are con-
sidering any proposal {0 open Medi-
cal Universily in any State or Union
Torritory; and

(b) if so, whether Government will
bermit Karnatakg and Bihar Gov-
ernments to start with one such
University at Mysore and at Muzaffac-
pur?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) and (b). The policy
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concerning the setting up of Medical
Universities is still under the con~
sideration of the Government of India.
The question of the establishment of
such a University in Karnataka, Bihar
or elsewhere in the country can be
considered only after a policy decision
has been taken in the matter.
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Repatriation of Indians from Iran and
Iraq

455. SHRI K. PRADHANI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that Gov-
ernment have sent special team to
help repatriate Indians to Kuwait,
Basra and Jordan in view of the Iran-
Iraq War;

(b) whether it is also a fact that the
Indian doctors on deputation to hos-
pitals located in war-ravaged areas
in Iran have not left their posts and
at great personal risk are looking aftex
the wounded; and
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(¢) what axe the detpily regarding

the Indians at present in Iran and
Iraq who are net willing to come to
India and ready te serve there parti-
cularly the doetors whe are in depu-
tation there?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAOQ): (a) Yes, Sir.

(b) Yes, Sir. By and large this is the
case.

(¢) There are still about 17000—
19000 Indians in Iraq and over 10000
in Iran. These figures include doctors
and other deputationists and their
dependents as well as workers, both
permanent and transient.
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More number of bogies to K. K.
Express

457. SHRI P. K. KODIYAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the proposal for in-
creasing the number of bogies of Lhe
K. K. Express has been under Gov-
ernment’s consideration for a long
time;

(b) if so, the reasons for delaying
the process; and

(c) by when it will be done?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). The
proposal for increasing the number of
coaches in K.K. Express has been under
consideration for sometime. The in-
crease is possible only by double head-
ing between New Delhi and Jolar-
pettai.

g g WIT QAT wEATO HaA
(s &Yo wEHTAR) @ (F) & (W)

2390 LS—4.

From the experience of double-head-
ing of Tamil Nadu Express, it has been
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found necessary to provide strengthen-
ed couplings on coaches and locomo-
tives for better reliability. Action Iis
already in hand for fitting strengthened
couplings to locomotives and coaches
to avoid parting of the train on run.
On present estimates, double-heading
of K K. Express and increasing the
number of coaches in the train is likely
to materialise sometime during early
1981.

French offer to sell Nuclear Power
Planty to China

458. SHRI SHIV KUMAR SINGH:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government are aware
that French Government have offer-
ed to sell two nuclear power plants
to China as reported in the Indian
Express dated 18th October; 1980;

(b) if so, the capacity of each plant
and the extent to which these plants
will improve the nuclear power in
China endangering Indian security;
and

(c) whether Government have pro-
tested to the French Government
against such a sale of plants; and

(d) if so, the reaction of French
Government in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). Yes, Sir. It is re-
ported that two plants are to be set
up of 900 MW capacity and the details
are still under negotiation. These
plants are stated to be meant for pro-
ducing electricity.

(¢) No, Sir. There is no intermational
ban on such sales of nuclear power
plants.

(d) Does not arise.
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Death after Vasectomy Operation

459. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

-

(a) whethery Government are aware
that death has occurred of some per-
sons after vasectomy operation per-
formed during the “Family Planning
Compaign”;

(b) if go, the details thereof;

(c) whether in such cases any fin-
ancial help is given to the family
whose earning member has died after
the operations; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND); (a) and (b). The Gov-
ernment of Haryana has reported that
a person who underwent vasectomy
operation on 25th September, 1980 dur-
ing the Family Welfare Fortnight at
Rohtak passed away on 11-10.80 due
to Tetanus. The Government of Har-
yYana have asked Chief Medical Officer,
Rohtak to pay a sum of Rs. 5,000 to
the family of the deceased.

(c) and (d). Ex-gratia financial as-
sistance of Rs. 5,000 is paid to the
bereaved family in case of death of a
person due to Sterilisation operation
(both vasectomy and tubectomy).

Nuclear Test by Pakistan

460. SHRI CHANDRAJIT YADAV:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the attention ot Gov-
ernment hag been drawn to the Press
report appearing in Patriot dated the
28th August 1980 quoting ‘Pravda’
a Soviet daily regarding Pakistan’s
preparation fo, testing atomic bomb
in the desert of Chagal ang procure-
ment of Mirage aircrafts which could
carry nuclear weapons; and

(b) if g0, reaction of Government
thereto?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) Government’s concern about re-
ports regarding Pakistan’s agttempts to
acquire nuclear weapons capability has
been expressed to the Government of
Pakistan at the highest level and the
latter has assured us that Pakistan’s
nuclear programme has no non-peace-
ful dimensions. It is hoped that the
Government of Pakistan will abide by
its assurances.
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Stepg taken to minimise Shipping
Delays

463. SHRI K. T. KOSALRAM: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state the steps be-
ing taken towards systematic decentra-
lisation of decision-making and for
streamlining the procedures to mini~
mise shipping delays so that the
country is fully geaied to meet the
revolution in transport industry?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI RUIA SINGH):
All the ten major porls in the country
are local authotilies under the Major
Port Trust Act, 1963. As a step towards
decentralisation we have been dele-
gating enhanced financial powers fiom
time to iime to the Chairman of the
Major Ports to enable them to take
quick decisions relating to sanction of
estimatles/award of contracts etc.

Shipping delays occur due to a large
number of factors, such as, congestion
at the ports, shortage/obsolescence of
equipment, delay in shipping docu-
ments, inclement weather, tidal con-
straints ete. With a view to reducing
the shipping delays adequate provision
for increasing the port capacity, moder-
nization of ports, purchase of equip-
ments etc. Wherever necessary has
been made in the Sixth Five Year Plan
within the constraints of available re-
sources. An inter-Ministerial Standing
Committee on rationalised distribution
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ofi cAaTgQ reviews the flow of traffic in
reppect of bulk commodities, like fer-
tilisers, sugar, cement, edible oils etc.
and plans the port of entry/exit from
time to time. Port authorities are also
bolding frequent meetings between the
port management and shipping interests
for improving the working operations
t0 minimise shipping delays.

Indian Ships stranded and Damaged
in Iran Fraq Wag

464. SHRI B. V., DESAI:
SHRI F. H MOHSIN:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether many ships which
were strandeq in Iraq and Iran bor-
der during the recent conflict were
badly damaged;

(b) if so, the total number of Indian
ships stranded and damaged;

(¢) how many of their crew mem-
bers were killed;

(d) how many of them have been

released or are still under their pos-
session;

(e) whether any compensation has
been asked; ang

(f) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) According to information available
some of the ships/sailing vessels stran-
ded during the recent Iran-Iraq conflict
have been damaged/sunk.

(b) Four Indian ships and tweniy-
nine sailing vessels were stranded. Of
these, one Indian ship at Khorramshahr
and seven sailing vessels at Fao (near
Basrah) were damaged/sunk.

(¢) and (d). No crew members on
these vessels is reported killed. How-
ever one Indian cadel on board one of
the ships is missing and no informa-
tion is yet available about him.
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(e) and (f). Damage to or loss of
ships agbandoned in war zone under
stress of inescapable circumstances are
covered by war risk insurance.

Tirur-Kranganar Line

465. SHRI E. K. IMBICHIBAVA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railway authori-
ties have received any memorandum
demanding a coastal railway line
connecting Tirur4sGuruvayur-<Kranga-
nur in Kerala; and

(b) if so, what action has been
taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Several repre-
sentations requesting for railway line
connecting Tirur-Guruvayur-Kranganur
have been received.

(b) A survey for a new railway from
Kuttipuram to Trichur via Guruvayur
18 in progress. The suggested line from
Tirur to Kranganur via Guruvayur
with a length of 90 kms will cost Rs. 20
crores approximately. In view of the
said survey in progress and in view of
the tight economic resources the pro-
Posal for a new railway line from Tirur
to Kranganur wiil have to wait for
better economic times.

Naslk Road Railway Station

466. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of RAIL-
' WAYS be pleased to state:

(a) whether Government are aware
that Nasik Road Railway Station
lacks terminus facilities; and

(b) i so, what steps Government
are contemplating to take with re-

gard to creation of terminus facilities
at this station?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). At pre-
sent no passenger trains originate or

terminate at Nasik Road station. This
station has the necessary facilities even
to handle additional special trains for
Sinhastha fair. However, a Techno-
Economic Survey for provision of addi-
tional passenger terminal and goods
shed facilities at Nasik Road Station
has been approved in the current year’s
Budget and will be done.

Foreign Minister’s Visit to Bangladesh

467. SHRI K. P. SINGH DEO: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that he had
visited Bangladesh in August, 1980
and helq talks with his counterpart
there;

(b) whether it is also a fact that
both sides have agreeq to take con-
crete measures to help solve a]l out-
standing problems; and

(¢) if so, whether these problems
have been sorted out and what con-

crete steps are being taken to golve
them?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). I paid a visit to
Dacca from 16th to 18th August, 1980,
at the invitation of the Bangladesh
Foreign Minister. I had wide.ranging
discussions on international and bila-
teral matters. Important bilateral
issues were discussed in particular de-
tail. These discussions provided a

further impetus to Indo-Bangladesh
relations.

(¢) It must be appreciated that some
of the bilateral issues between India
and Bangladesh are quite complex and
therefore, not capable of instantaneous
solutions, though we are confident that
they can be resolved to mutual satis-
faction through a process of discussions,
in a spirit of mutual accommodation
and goodwill. My talks with Bangla-
desh leaders enabied both sides to

achieve a better understanding of each
other’s points of view.
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Fall in Freight Traffic

468, SHRI CHINTAMAN]
PANIGRAHI:

SHRI K, KUNHAMBU:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there has been a Jrop
of 12 million tonnes in the Railways
originating freight traffic during the
first gix months of the current finan-
cial year; and

(b) if o, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, as compar-
ed to the target Jlowever, the short-
fall is of order of 2.47 million tonnes
as compared to the corresponding
months of last year. Further in net
tonne kilometres the shortfall is to the
extent of only 1.4 per cent.

(b) Civil disturbances in Assam,
closure of refinaries in eastern sector,
extensive power cuts in eastern sector
affecting performance of marshalling
yards and workshops with repairs to
less wagons and locomotives, less de-
mand for raw materials to steel plants,
floods and breaches on Western, North-
ern and South Eastern Railways,
labour troubles and staff agitations on
various railways gand difficulties in
mines at Bailadilla resulting in offer of
less ore for export.

Supply of Coal Wagons to Pithead

469. SHRI NIREN GHOSH:
SHR1 ZAINUL BASHER:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the traffic kilometer
tonnage has declineq gince January,
1980;

(b) if so, why;

(c) whether the Coal India has com-
plained of inadequate supply of
wagons at pitheads to lift coal;

(d) what are the reasons for wagon
shortage; and
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(e) what is the placement of orders
for wagons by the Railways for the last
three years?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No.

(b) Does not arise.

(¢c) The Railways do not supply

wagons at pitheads to lift coal but at
railway sidings specially provided for
this purpose.

(d) There is no shortage of wagons
as such.

(e) Ministry of Railways planned
production of 13,000 wagons each in
terms of four-wheelers during 1977-78
and 1978.79 and 13,100 wagons in {our-
wheelers during 1979-80. Actual pro-
duction during these years was 12,166.5
12,022 and 10.827 wagons in terms of
four-wheelers respectively.

Jallingham Bar and Auckland Bar of
Hooghly River

470. SHRI SATYAGOPAL MISRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there js any proposal
under consideration of the Central
Government to remove the Jallingham
Bar and Ruckland Bar of the Hooghly
river for improving the navigability of
the said river; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) No, Sir.

(b) Does not arise.

Superfast Trains between Delhi and
Howrah

471. SHRI] HANNAN MOLLAH: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government are consi-
dering any proposal to introduce more
superfast trains from Delhi to Howrah,



109 Written Apswers KARTIKA 28, 1902 (SAKA)

which wil] take jesser time than any
other existing trains; and

(b) if so, when these will be intro-
duced?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No.

(b) Does not arise.

Extension of Suburban Area

472. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether Government are consi-
dering the proposal of extension of
suburban area up to Asansol-Durga-
pur; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). There
is no proposal at present to declare
Asansol-Durgapur of Eastern Railway
as a suburbhan area.

Construction of New National High-
ways and Bridges

473. SHRI AJOY BISWAS: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government are consi-
dering to construct new national high-
ways and bridges;

(b) how much distance is expected
to cover and how many bridges will
be constructed;

(c) the names of placeg where
highways and bridges will be cons-
tructed; and

(d) the total expenditure to be in-
curred thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (d). The total length of roads
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included in the National Highway Sys-
tem at present is about 30,700 kms.
covering the country as a whole. Atten-
tion is being concentrated at present
largely on the development of these
National Highways and this work would
be continued in 1980—85 Plan as weil.
According to available information, a
sum of about Rs. 250 crores would be
required for such works only as were
in progress on 1-4-1980 on these Na-
tional Highways. Becsides the corple-
tion of these works in progress, new
projects would also have to be taken
up in 1980—85 Plan for further de-
velopment of National Highways to
meet the needs of the traffic. The exact
provision would however be known
only after Plan for 1980+—85 has been
finalised. In case the Member is hav-
ing 1in mind the question of new addi-
tions to the existing National Highway
Syslem, np indication can be given at
this stage as this is dependent upon
the availability of allocations, if any,
for this purpose in the 1980—85 Plan
which is yet to be finalised.

Namkhana-Budge Budge Line

474. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAILWAYS
be pleased to state:

(a) the progress made for the cons-
truction of the Namkhana-Budge
Budge railway line in West Bengal;
and

(b) when the project is likely to be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) A preliminary
engineering-cum-traffic survey has
been carried out by Eastern Railway
for construction of new BG line between
Budge Budge and Namkhana including
Lakshmikantpur—Kulpi link. The re-
port has been recenitly submitted by
Eastern Railway to the Ministry of
Railways and is under examination.

(b) This project has not been taken
up for construction so far. It will be
taken up for construction after detail-
ed examination and approval by the
Planning Commission.
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Telecomtiunication Service

475. SHRI MUKUNDA MANDAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
of the total disruption of the telecom-
munication service and other commu-
nication service between Lakshmi-
kantapur and Joynagar Majilpur sta-
tions;

(b) if so, the facts thereof;

(¢) whether Government have taken
any measure to re-install the sai@ com.
municatiori service;

(d) if g0, the details thereof; and
(e) if not, why?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.
(b) The communication between

Lakshmikantapur and Joynagar Majil-
pur stations is disrupted from 5-4-1980
due to defect in the communication
cable installed and maintained by
P&T Department.

(c) Yes.

(d) Action has been taken to pro-
vide overhead lines between Joynagar
Majilpur and Lakshmikantapur stations
till the defective cable is replaced.

(e) Does not arise.

Conversion, of Miraj-Hubli Line

476. SHRI F. H. MOHSIN: Will the
Minister of RAILWAYS be pleased to
state:

(a) Whether survey has been ordered
for conversion of Miraj-Hubli and
Hospet-Goa line to Broad-gauge;

(b) whether it is a fact that suvery
wag conducted some years back;

(¢) if so, why it is necessary again;
and

(d) whether the conversion would be
done during this plan period?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Yes.

(¢) In the survey now proposed to
be taken up, some of the problems
which had not been considered earlier
and the changed circumstances now
obtaining and their Fmpaet on conver.
sion will be studied in detail.

(d) This would be examined on
receipt of the survey report subject to
availability of resources.

Workers of Madurat Division on
strike

477. SHRI V. S. VIJAYA RAGHA-
VAN: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Railway workers of
Madurai Division were on g strike for
a few daysg to join the Thirunelveli-
Nagar Kovil-Kanya XKumari railway
line under Madurai Division;

(b) whether Government had taken
any decision with regard to this mat-
ter; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes,

(b) and (c). The then Minister for
Railways has met a large number of
Members of Parliament, Leaders of the
Opposition in Kerala and Tamil Nadu
and the representiatives of the State
Governments. The views expressed by
various parties are still ynder conside-
ration of the Government,

Attaching a Pantry Car to Neelachal
Express

478. SHRI RASABEHARI BEHRA:
Will the Minister of RAILWAYS be
pleased to state.

(a) whether it is a fact that Neela-
cha] Express ig running without a pan-
try car and without adequate water
supply; and
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(b) if so, what steps Government
have taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) There is no
party capr on Neelachal Exbress but
adequate arrangements have been
made for the service of refreshments
and meals to the passengers travelling
by this trajn from static catering estab-
lishments on route. Stoppages of ade-
quate duration have béen provided at
suitable stations for thig purpose.

Adeguste grrangements for the sup-
ply of drinking water exist at the sta-
tions where the train stops en route.
Water for toilets and wash basins is
filled in tanks at originating stations
and replenished as and when required
at Tundla, Kanpur, Allahabaa, Vvara-
nasi, Mughal Sarai ‘Gaya, Gomoh,
Bokaro, Tata, Kharagpur, Balasore and
‘Cuttack,

(b) A decision has been taken to
introduce pantry car on this train;
further action is being taken by the
railway administration in this regard.

Goods Traffic in Kerala Region

479. SHRI A. A. RAHIM: Will the

Minister of RAILWAYS be pleased to
state.

(a) the number of Railway Sta-
tions in Keralg which are to be
strengthened with regard to addi-
tional platform, goods sheds ang sid-
ings, especially industrial towns; and

(b) the sieps taken to jmprove the
goods traffic In the Kerala region,
where most or Raillway Stationg lack
in goods platform/sidings?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAITI LTKARJUN):. (a) and (b). Four
stations namely Palghat, Calicut, Bada-
gara and Kottarkara in Kerala are in
need of additional/improved goods
shea facilities. These will be provided
on a programmed basis in the future.
The existing facilities for goods shed/
siding at other stations in Kerala are
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considered to be adequate to aeal with
the quantum of goods traffic offering at
present,

Conversion of Samastipur.-Darbhanga
Line

480. SHRI HARINATH MISRA: Will
the Minister of RAILWAYS be pleased
to state;

(a) whether Government propose
to convert the Samastipur.-Darbhanga
and Darbhanga-Jayanagar meter-
gauge line into broad-gauge line;

(b) the total length of the railway
track; and

(¢) the estimated expenditure -for
the conversion and the work done, so
far?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) The work re-
garding conversion of Samastipur-
Darbhanga is an approved work. A
survey estimate for conversion of Dar-
bhanga-Jayanagar MG section has been
sanctioned by the Ministry of Railways
on 18-8-1980.

(b) The length from Samastipur to
Darbhanga is 37 kms. and from Dar-
bhanga to Jayanagar is 68 kms,

(¢) On a rough assessment the con-
version project Samastipur-Dar-
bhanga-Jayanagar is expected to cost
Rs. 13.5 crores. A provision of Rs 10
lakhg has been made in the Budget for
1980-81 for conversion of Samastipur-
Darbhanga section which is already an
approved work. Darbhanga-Jayanagar
section will be considered after receipt
of the project report from N.E. Rail-
way.

Sick Wagons

481. SHRI R, P. GAEKWAD: Will

the Minister of RAILWAYS be pleasea
to state:

(a) whether it is a fact that over
14,000 wagons are stated to be sick;
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(b) whether the railway adminis-
tration are aware that movemeni of
coal and other esseatial goods is
largely affected due to the staggering
number of sick wagons; and

. (¢) if so, the action taken to remedy
the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) At present,
Indian Railways own a fleel of 4,28,729
four-whealer wagons on Broad Gauge
system  and 1,17,735  four-wheeler
wagons on Metre Gauge system. The
target for sick wagong undergoing re-
pairs and maintenance at any ltime is
4 per cent. On this bazis, the sick
wagons al any time shiuld not exceed
17,149 four-wheeler wagons on BG
system ana 4,709 four-wheeler wagons
on MG system. During Septemnber.
1980 the average daily number of sitk
wagons was 19,462 four-wheeler wagon
on BG system and 7.715 four-wheeler
wagons on MG system.

(b) The number of sick wagons in
excess of the permissible figures is not
staggering so as to largely affect the
movement of coal or other essential
goods.

(c) Massive efforts are being made
to bring down the number of sick
wagons within the permissible allow-
ance on both BG and MG systems.

Moisture in Desi Ghee Sampleq in
Delhi

482. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleasea
to state:

(a) whether Des; Ghee sampled so
far contains more moisture content
than is permitted by law in Delhi;
and

(b) if so, the steps taken or propos-
ed to be taken to check adulterationg?

l

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Only one sample of
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Desi Ghee was found to contain mois-
ture more than permitted by the Law
during 1978 1979 and upto 31st Octo-
ber, 1980.

(b) Samples are drawn to check
adulteration,

Roads in Cakshadaweep

483, SHRI P. M. SAYEED: Will the
Minister of SHIPPING AND TRANGS-
PORT be pleased to state:

(a) whether the existing roads in
the Lakshadweep require complete re-
pairing;

(b) if so, whether there is a great
demand for new roads to be built in
the Union territory of Lakshadweep;

(¢) if so, whether Union Govern-
ment propose to repair the existing
roads and alsp start new roads;

(d) if so, the amount allotted during
the current year for the purpose;

(e) whether, in view of great de-
mand, the Central Government nave
agreed to allot wmore funds to the
Lakshadweep administration for the
purpose; and

(f) how much has so far been spent
for the development of roads in the
Lakshadweep during thig year?

THE MINISTER OF STATE IN TI"
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (f). Government is fully alive
to the need gna urgency for the im-
provement of road communications in
Lakshadweep Islands and are taking
necessary action in the matter. TUntil
1973, only cycle tracks and footpaths
existea in Lakshadweep. The 5th Plan
provided for widening and strengthen-
ing the existing cycle trackg to the
standard of anp 8-foot wide unmetalled
rural road and a sum of Rs. 5.13 lakhs
was spent. During 1978-79 and 1979-
1980 Rs. 5.05 lakhs wag spent on roads
and g sum of Rs. 6 lakhs was approved
for 1980-81. Lwocal Administration,
however, anticipate expenditure of
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Rs, 8.97 lakhs in 1980-81 and as a re-
sult 3.5 kms of new roads are expected
to be constructea during 1980-81.

In their proposals for the 1980-85
Plan, the Lakshadweep Adminisiration
have proposed an outlay of Rs. 54.62
lakhs for road development which in-
cluaes Rs. 44.62 lakhs for the construc-
tion of rural rondg and Rs. 10 lakhs for
the procurement of 5 mechanised sail-
ing vessel for speedy transnort of road
materials from the mainland. The 6th
Plan propvosals have, however, not yet
been finalized.

Selection by Railway Service
Commilssion

481, STTRI . S, A. SIVAPRAKA-
SAN: Will the Minister of RAILWAYS
be pleased to state:

(a) whether any prefetence is
given to the sons and daughters
(married/unmarried) of Railway Em-
ployees (scerving/retired) when selec-
tion is made by Railway Service Com-
mission for Group III and Group IV
posts; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No.

(b) Does not arise,

Setting up of Standing Voluntary
Help Committee

485. SHRI D S. A. SIVAPRAKA-
SAN: Will the Minister of RAILWAYS
be pleased to state.

(a) whether Government have con-
stituted any standing voluntary help
committee for Railways to check
ticketless travel and passenger ameni-
ties etc.;

(b) it so,
mittees have been
Southern Railway; and

how many such com-
constituted in

(c) whether any rules have been
framed and if so, the details thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) No such committee have been
constituted on Southern Railway.

(¢) No ruleg as such have been
framed. Functions assigned to the
Standing Voluntary Help Committee
are indicated in the statement attached,

Statement

The following functions have been
assigned {p the Standing Voluntary
Help Committee:—

ticketless travel
chain pui-

(i) Checkig of
and unauthorised alarm

ling;

(ii) To check cleanliness gt the
Railway Stations;

(iii) To check ™ other passenger

amenities like drinking water at rail-
way stations and in running trains;

(iv) To chck up catering and vend-
ing arrangemenis—both depart-
mental and private contractors;

(v) To prevent theft gnd pilferaye
involving losg of railway revenues:
and

(vi) To listen to the grievanceg of
the general public regarding Rail-
ways.
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Direct Train petween Muzaffarpur
and Amritsar

487. SHR] RAM SINGH SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a demand hag been
made for introducing direct trains on
the broad gauge line between Muzaf-
farpur and Amritsar; and

(b) if so, the time by which Gov-
-ernment propose to introduce such
trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Intro-
duction of a direct B. G train between
Muzaffarpur gnd Amritsar via Patnj is
not feasible for want of spare line
capacity on saturated sections en route
including over Rajendra Pul. Howevre,
the demand for introduction of a
direct service between Muzaffarpur and
Amritsar would be kept in viey at the
time of re-organisation of gservices gfter
conversion of Barabanki-Sonpur Metre
‘Gauge section into Broad Gauge some-
time next year.
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Setting up of Six garly Cancér Detso.
tion Centres Indin

488. SHRI JANARDHANA
POOJARY:

ACHARYA BHAGWAN DEV:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased
to state.

(a) whethe, Government have de-
cided to establish six early cancer
detection centres in the country; and

(b) if go, the names of the places
where thege will be set up?

THE MINISTER FOR HEALTH
AND FAMILY WELFARE (SHRI B.
SHANKARANAND); (a) and (b). In
January, 1980 Government issued
orders sanctioning a scheme relating to
the Establishment of Early Cancer
Detection Centreg in the country. The
scheme envisages 4 non-recurring
assistance of Rs. 50,000 per Early Can-
cer Detection Centre subject to the
following conditions:—

1. The State Government/institution
shall provide the requirad staff duly
trained in one of the Regional Cancer
Centres or in the Indian Council of
Medical Research.

2 The State Government/Institution
agrees to meet the recurring expendi-
tur- on maintenance of these posts and
training.

3. The State Government/Institution
agrees to provide suitable accommoda-
tion and other intrastructure for seit-
ting up of Early Cancer Detection
Centres. Theg scheme stipulates that
3 such Centres may be set up in each
of the bigger States, 2 in the medium
sized States and 1 in the smaller
States.

In view of the detailg of the scheme,
given above, it would be seen that it
merely envisages, the number of Cen-
tres which may be set up in each
State/Union Territory, depending upon
its size. The places 'where such Cen-
tres may be established has been left
at the discretion of the States/UTs.



g21 Written Answers

Welding of Spring Plates

489, SHRI SURAJ BHAN:. Wil

the Minister of RAILWAYS be pleas-
ed to gtate:

(a) whether the Railways are
resorting to welding of spring plates
particularly on box wagons due toO
non-availability of springs in suffi-
cient number for replacement;

(b) whether it is a fact that guch
practice of welding spring plates g
against the advice of R.D.S.O.; and

(c) if so, what steps Government
propose to take to put a stop to such
practice?

THE DEPUTY MINISTER Iy THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No.

(b) and (¢). Do not arise.

Supply of Chloroscope t0 Community
Health Volunteer

490. SHHRI RAJESH PILOT: will
the Minster of HEALTH AND FAMILY
WEILFARE be pleaszd to r~fer to
the reply given to Unstar'd Question
No 7292 on the 7th August 1980 re-
garding  Chlorination of Drinking
Woater ang state:

(a) to what extent provision of
‘Chloroscone’ hag been made in Com-
munity Health Volunteer Para.medi-
cal Kits in selected areas on experi-
mental basis;

(b) what is the detailed efficacy of
these experiments in rural areas;

(c¢) if the experiments are positive,
whether Government js contemplat-
ing to supply ‘Chloroscope’ to each
Community Health Volunteer;

(d) if so, the details thereof and
budget provision made therefor:

(e) whether Government are seek-
ing financial assistance from UNICEF/
WHO to provide chlorination of
drirking water and apparatus to
moritor purity of water in rural
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u:lu; and if 80, the details thereof;"
an

(f) i not, reasons thereof?

THE MINISTER FOR HEALTH
AND FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) 4o {f» On
an experimental basis it is proposed
to provide chloroseopes to 1000 Com-
munity Health Volunteers, with W.H.O.
assistance of Rs. 66,880. A decision
regarding the extension of the ex-
periment would be possible only after
the results of the proposed effort
become known.

Chlorinating at the sources of Drink-
ing Water

491. SHRI RAJESH PILOT: Wil
the Minster of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it ig a fact that Com-
munity Health Volunteers had been
asked to put chlorine at the source of
drinking water that ig wells, ponds
etc. of their respective villages once
in a week through first issue of Com-
munity Health Volunteers Educational
Bulletin;

(b) if so, the quantity of chlorine
tablets made available {0 Community
Health Volunteers so far and details
thereof;

(c) whether chloring tablets/liquid
had been included in the C.H.V./para-
medical kits ang the State Govern-
ments had been advised to put them
in wells/ponds once in a week In
rural areas; if so, the details thereof;
and

(d) if not, reasons thereof?

THE MINISTER FOR HFALTH
AND FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) to (c¢). Yes,
in the responsibilities entrusteg to the
Community Health Volunteers (CHVS)
one of the functions assigned to them
i3 to undertake the regular chlorina-
tion of village wells etc. The con-
cerned States/UTs are responsible for
making available to the CHVs adequate
supplies of bleaching powder etc. for
the regular chlorination of sources of
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drinking water supplies in the vil-
lages. These, as well as other ins-
truction, are reiterated in the Jan
Swasthya Rakshak Shikshan Patrika,
a quarterly bulletin being published
by the Ministry of Health ana Family
Welfare for the continuing education
of the CHVs,

(d) Question doeg not arise.

Shortage of Blood in Delhi Hospitals

492. SHRIMATI SANYOGITA
RANE: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state;

(a) whether it ig a fact that there
is shortage of blood in all hogpitals In
Delhi and heart operations and other
-operations are not possible in time
for want of blood;

(b) whether it is also a fact that
commercially organised blooj banks
are selling bloog at exorbitant prices;

and

(¢) what steps Government pro-
pose to take to improve the situation?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN.
KARANAND): (a) No.

(b) Yes; this is a fact.

(c) Steps are being taken 1o step
up voluntary blood donation.

Transportation of Betel Leaves

493. SHRIMATI SANYOGITA
RANE. Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that atta-
ching of goods bogies at Bassein for
transportation of betel leaves has
Pbeen discontinued and this has in-
creased the difficulties of the cultiva-
tors;

(b) whether Government propose
to increase and make alternative
arrangements for space in the bogies
for betel leaves to be loaded;
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(c) whether it is alsg proposed to
classify betel leaves as a perishable
commodity in the tariff schedule and
provide the sheds to protect this
perishable commodity at different
places; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Betel leaves
traffic from Bassein area js being
cleared by loading in train service
parcel vans at Vasai Road worked by
passenger carrying trains and not by
goods wagons. There were some
shortage of parcel vans in the past
and this has since been rectified and
the clearance js now being done on a
regular basis.

(b) The present volume of offering
of betel leaves does not justify in-
crease in and making alternative
arrangements.

(c¢) and (d). On Western Railway,
betel leawves traffic is already classi-
fied as perishable and preference is
given. At Vasai Road and Palghar,
normal covering of platforms js al-
ready available.

TA4 A gwataa wufadl aar wa-
gfaa sasfag & ot F), are
qAQT AT & FHAARY

494. *1' T\ =@ qrEagid
FAT A H/AT ag FAY FY FIT FIT
fx :

(%) wagfsa sfaat # gafaa-
ST & S I III SR IV &
fray FHIY WIGA @ H W
FTE &

(@) Far sgfaa wfaa) sk
gagfad &7 Jrfaat & A #
foq fawrim olwmfa &1 FHW:
15 gfana o 7} wfgwa  wv
g Frer wifaar w@r &
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Extension of Tatanagar Barjamda
Passenger Train upto Bolani

495. SHRI HARIHAR SOREN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose
to extend the Tatanagar-Barjamda
passenger train ypto Bolani; and

(b) if so, from what date such de-
cision is likely to be warked out?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No,

(b) Does not grise.

Development of Dadar-Bombay
Station

496. SHR] R, K. MHALGI: Will
the Minister of RAILWAYS be
pleaseq to state:

(a) whether it is a facy that Gov-
ernment propose to develop Dadar-
Bombay station so as to facilitate in-
terchange between Central] and Wes-
tern Railways;

(b) if so, when the work wil] be
started and the period for the com-
bPletion of the same; and

(¢) whether Government propose to
start Pune-Ahmedabad direct train
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after the development of Dadar Sta-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). With
the opening of the Diva-Bassein link
and the consequentia] possible reduc-
tion of Goods Traffic moving via
Dadar, the Government are contem-
plating to provide additional Coaching
facilities at Dadar, The scheme is Yet
to be formulated.

(¢) In view of the reply to (a) and
(b) above, this does not arise.

Railway Users’ Committee

497 SHRI CHINTAMANI JENA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is g fact that the
Railway users’ committee has not been
constituted; and

(b) if so, when it will be nominated?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) The matter is wunder active
consideration and a decision jg5 ex-
pected to be taken soon.

Loca] Purchase of Ayurvedic
Medicines

498. DR. A. U. AZAMI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether, unlike the practice
obtaining on the Allopathic side, local
purchase of Ayurvedic medicines pres-
cribed by Specialists, either by the
C.G.H S, or the patient to be reimburs-
ed later on, is not permitted and the
incident is mandated to one supplier
who has monopolised the whole supply
and takes as many as 7—10 days to
supply the medicine;

(b) the difficulties which lie in the
way of Government in introducing the
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similar procedure in as in the case of
Allopathy in respect of gsupply of
Ayurvedic medicines; and

(c) whas other steps Government
propose to take to streamline the mode
of supply and issue of Ayurvedic medi-
cines manufactured by established
pharmaceutical] companies only?

THE MINISTER FOR HEALTH
AND FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) No,

(b) Dves not arise.

(c¢) Doeg not arise,

Alleged Shortage of Supervisors

499. SHR] A. K. ROY: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether there is a ghortage of
Supervisorg specially Chargemen in
the Grade of Rs. 425—700 in Traction
Department, Northern Railway as no
recruitment has been made through
the Railway Service Commission after
1975 and the condition is further wor-
sened for extension of electrification
between Delhi and Mathura; and

(b) if so. the getion token by Gov-
ernment to provide reguisite number
of Supervisorg for safe and efficient
working?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No In fact,
during the current year, a panel of 58
has been received from the Railway
Service Commission.

(b) Doeg not arise,

Railway Lines in Kerala

500. SHRI GEORGE JOSEPH
MUNDACKAL: Will the Minister of
RAILWAYS be pleaseq to state:

(a) the total length of Railways in
Kerala State and what ig its percentage
as compared to All India population
basis;
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(b) whether Kerala ig neglected for
taking up new Railway lines although
that State is the most thickly popu-
lated State in the country;

(c) whether it ig a fact that Idikki
and Muvettupuzha constituencies are
not having any railway line;

(d) whether it is also a fact that
if Madurai-Cochin Railway line is
taken up, the distance between Madu-
rai and Swez canal can be reduced by
more than 1500 kilometers and save
a lot of energy for transportation; and

(e) if so, why the gurvey for this
vital railway line ig not taken up?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Total length
of Railway lines in Kerala ig 916 Kms.
Route Kms. per lakh of population is
430 for Keralag and 11.1 for al} India.

(b) No.

(¢) Idikki and Muvettupuzha are
not connecteq with railway line,

(d) and (e). There is no proposal
for taking up the construction of
Madurai-Cochin railway line, at
prescnt.

arzag & wrigfa &Y wiwa  arar

501. =Y FEILCT QI7er : T
fazw  wA&AY g aa #Y Far wIw f*
arsyd & wrerafa &Y g & F I
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gfaad aem dd w#gcaqw  wRY 9%
g% It Frafoormy gt 27
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a3 faarr fauw gur W SEd
Wiy dat & fgositg  g9af 9T WY
faare fegrwar

WaEr Fga F Iy Fr o0
wgvr faafa o sfa g a0
FAGT@H TE g FHTHT H @Y
€ [3fgu dear wa & —1360/80]
e dga Me fuFgs  FHE
fraga wom fomer fram -
faar ®waEhT

D.T.C. Using Sub-Standard Spares

502. SHRI K. M. MADHUKAR:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government’'s attention
has been drawn to the news-item
appeared 1n ‘Times of India’, New
Delhi dated the 23rd October, 1980
about defective and sub-standard spare
parts being purchaseq by the Delhi
Trangport Corporation;

(b) if so, the details thereof;

(c) whether it is g fact that no con-
sistent policy regarding purchase of
spares has been followed by the
DTC.; and

{(d) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA
SINGH): (a) Yes, Sir.

(b)y According to the information
supplied by the Delhi Transport Cor-
poration, departmental inspection
study of the failure of buses has re-
vealed that purchase of some of the
spares such ag o0i] seals, bearings,
clutch plates and gear partg etc. made
during the past couple of years and
worth a few lakhg of rupees were not
of standard quality.

(c) and (d) According to the in-
formation supplied by the DTC the
Corporation did not follow any con-
sistent pollcy regarding purchase of
2399 L'S—s5
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spares during the past couple of years,
The purchaseg were made mostly on
the basis of price preference and not
quality. Quantity t5 be purchased for
each item was also based on past
consumption merely and not on the
basis of fleet age or health etc.
Corrective measureg have, however,
since been implemented.

Selection Grade for Radiographers
working in Dr. R. M. L. Hespital

°04. SHRI CHINTAMANI JENA:
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that there
are only two grades of Radiographers
working in the Dr. Ram Manohar
Lohig Hospital, New Delhi, ane that of
the Jurior Radiographer in the pay
scale of Rs. 260—«430 and the other
that of Senior Radiographer in the
pay scale of Rs. 330—560 and there-
after there is no avenue of promotion
for them and those reaching at the
maximum of their gradeg are stagnat-
ing and there is great qiscontentment
amongsy these categories of emplo-
yees;

(b) whether Gavernment propose to
introduce g selection grade for these
categories of employees; and

(c) if so, by when and if not, the
reagsong therefor?

THE MINISTER FOR HEALTH
AND FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) to (¢). As
per Government rules, selection grade
is provided for such postg as are filleq
up by direct recruitment to the ex-
tent of 75 per cent or more and have
promotion prospects of less than 50
per cent. There are two gradeg of
Radiographers in the Dr. Ram
Manohar Lohia Hospital Of these,
the Junior Radiographers have oppor-
tunity of promotion to Senior Radio-
graphers, Ag the post of Senior Radio-
grapher is filled entirely by promo-
tion, the present Govt, rules do not
provide for introduction of selection
grade.
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Raising Kashmir lssuz by Pak Presi-
deat imn U. N, General Assembly

509. SHRI M. V. CHANDRASEK-
HARA MURTHY:

SHRI AMAR ROYPRADHAN:

SHRI CHITTA BASU:
MEHTA:
SHRI S. M. KRISHNA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Pakistan President re-
ferred to Kashmir in his address to
the 35th Session of the United Na-

tions General Assembly on lsy Octo-
ber, 1980;

(b) if so, the main points referred
by him in regard to Kashmir and
about India;

(c) the details of the same;

(d) whether India has strongly
protested against this and what was
India’'s stand taken in the U.N.;

(e) whether the Prime Minister in
her Press Conference has pointed out
that this was clear violation of Simla
Agreement;

(f) if so, whether the implementa-
tion of the Simla Agreement has been
greatly affected; and

(g) what is India’s future plan
of action to meet the Pakistan propa-
ganda?

THE MINISTER OF EX-
TERNAL AFFAIRS (SHRI P. V.
NARASIMHA RAO): (a)
Yes, Sir.

(b) and (c). The Pakistan Presi-
dent made the following reference to
Jammu and Kashmir in his speech:

“We are conscious of the circum-
stances which have prevented it (U..
N.) from enforcing its decisions in
respect of the right of the people of
Palestine to establish a sovereign
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state of their own in their homeland,
or redeeming its promise to the peo-
ple of the State of Jammu and Ka-
shmir to enable them to decide their
future In accordance with its rele-
vant Resolutions.

Since the reference to the State of
Jammu and Kashmir touches wupon
Pakistan’s relationship with India,
I would like to say that, in con-
tormity with our established policy,
we have continued our efforts for
further normalization of relations
with India on the basis of the prin-
ciples of the Simla Agreement of
1972. Substantial progress has been
made over the years in the promotion
of communications, travel and trade
between the two countries. This
process, however, can and will be
further accelerated with a peaceful
settlement of the question of Jammu
and Kashmir. Pakistan’s position on
this matter is founded on universally-
recognised principles,”

(d) Yes, Sir. In my statement on
3rd October, 1980 on the Floor of

the UN General Assembly, I stat-
ed: —

“On 1Ist October, 1980 the Presi-
dent of Pakistan in his statement
before the General Assembly referred
io the State of Jammu and Kash-
mir, which is an integral part of
India. That reference, attacking as
it does the territorial integrity of
India, was unfortunate.

Three times in 24 years Pakistan
attempted to  detach the State of
Jammu and Kashmir from India by
the use of force. It received a befit-
ting response on each of the three oc-
casions. In 1972, India and Pakistan
signed the Simla Agreement, which
provides for the settlement of all
issues between the two countries
through bilateral negotiations. But
since 1977 Pakistan has repeatedly
raised the issue of Jammu and Kash-
mir at the United Nations and other
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international forum. References are
made to relevant United Nations re-
solutions on the subject, quite obli-
vious of the fact that these resolu-
tions have become irrelevant be-
cause of the action of Pakistan itself.
In the face of such references, I am
constrained to wonder whether Pak-
istan’s adherence to the Simla Agree-
ment has undergone a change. There
is a clear contradiction between the
expressed desire of Pakistan to nor-
malize relations with India in accord-
ance with the Simla Agreement and
its pronouncements in various forums
which attempt to set the clock back.
India’s stand, on the other hand, has
remained constant, and we continue
to be prepared to settle all matters
with Pakistan through bilateral chan-
ne n.

(e) Yes, Sir.

(f) and (g). It has been conveyed
to Pakistan on several occasions that
their references to Kashmir in inter-
national fora are not in conformity
with our understanding of the Simla
Agreement and will not help in
creating a better atmosphere. The
position of the Government of India
in regard to Kashmir is well-known,
namely, that the State of Jammu
and Kashmir is legally and constitu-
tioally an integral part of India. Gov-
ernment have taken and will con-
tinue to take all necessary steps to
counter Pakistan’s propaganda.

Fasgter clearance of Emigrants

510. SHRI M. V. CHANDRASEK-
HARA MURTHY:
SHRI SHIV KUMAR SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have
taken several measures for faster
clearance of emigrants;

(b) it so, the details of the mea-
sures taken;
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(¢) the extent to which they have
proved helpful;

(d) whether any fresh concessions
are being considered; and

(e) if so0, the details thereof?

THE MINISTER OF EX-
TERNAL AFFAIRS (SHRI P. V.
NARASIMHA RAO): (a)
Yes, Sir.

(b) A statement is laid on the
Table of the House. [Placed in
Library See No. LT——-1361/80]

(c) The new system has Lhe fol-
lowing advantages: —

(i) Persons who do not fall
under the purview of the Emigra-
tion Act, 1922, are now given per-
manent clearance from emigration
checks on their passports them-
selves and do not have to undergo
checking everytime they go out;

(ii) Emigrants will now know in
advance about the requirement of
obtaining emigration clearance and
thus avoid the risk of being turn-
ed back at the last minute from
the airport;

(iii) The new system has reliev-
ed congestion at the airports and
seaports; and

(iv) Returning and transiting
passengers are now allowed to pro-
ceed abroad {freely without any
emigration formality.

(d) and (e). Emigration proce-
dures are wunder constant review
and are modified from time to time
according to the requirements., No
new measures are contemplated at
present.
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New Policy to bring down Birth Rate

511, SHRI M. V. CHANDRASE-
HARA MURTHY:

SHRI D. M. PUTTE GOW-
DA:

SHRI LAKSHMAN
LICK:

SHRI K. LAKKAPPA:

SHRI H. N. NANJE GOW-
DA:

MAL-

Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that the
Union Government propose a niew
policy to bring down the birth rate to
30 per cent;

(b) if so, the main features of the
scheme;

(c) when the scheme is likely to
be introduced;

(d) whether the State Govern-
ments have been consulted in this re-
gard; and

(e) the total cost involved in im-
plementing the scheme?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
B. SHANKARANAND): (a) to
to (e). The Plan Frame Work (1980
—85) approved by the National De-
velopment Council in August, 1980
envisages the objective of reaching a
Net Reproduction Rate of ‘One” by
1995. This will imply a reduction of
the Crude Birth Rate to about 21 per
1000 from the existing 33 per 1000
and a reduction in the Crude Death
Rate to about 9 per 1000 from the
existing 14 per thousand. It wiil also
imply the reduction of infant morta-
lity to about 60 per 1000 from the
present about 120 per thousand. Dur-
ing the Plan period 1980—85, it s
proposed to bring down the Birth
Rate to about 30 per thousand by
1984-85.

The National Family Welfare Pro-
gramme is continuously in operation
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from the first Plan Period as a
Centrally operated and funded Sche-
me implemented through the agency
of the Governments of States and
Union Territories. The programme
is based on motivation and education
of the people on the advantages of
accepting the small family norm on
a voluntary basis by availing of ser-
vices and supplies available from an
nfrastructure built right from the
grass root level in the rural areas.

The progress of the programme is
periodically reviewed in depth by
the Central and State Government at
the meeting of the Central Family
Welfare Council which is headed by
the Union Health Minister and in
which all State Health Ministers,
among others, are members.

The Planning Commission are en-
gaged in finalising the Sixth Plan
(1980—85) document and the cost
estimates for the programme are
under their consideration.

Extension of Jayanti Janta Express
to Trivandrum

512, SHRI K. A. RAJAN: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Jayantj Janta BEx-
press running at present between Ni-
zamuddin and Cochin has not been
extended to Trivandrum as yet though
the proposal was there before the
Government for long;

(b) if so, what are the difficulties
in extending the same; gnd

(¢) when it will be done?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MALLIKARJUN): (a)
and (b). Extension of 131|132 Jayan-
ti Janata Express was examined btut
was not found feasible. However, in
order to provide additional accom-
modation for passengers between
Trivandrum and New Delhi, it is pro-
posed to double head 125{126 K. K.
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Express as soon as improved couplers?®
of coaches are available. [
’
b

(c¢) Does not arise.

Unhelpful attitude of Indian Embassy
in Kuwait

513, SHRI K. A. RAJAN:
SHRI DAULATSINHJI JA-
DEJA: L

Will the Minister of EXTERNAL
AFFAIRS be plcased to state:

(a) whether Government’s attention
has been drawn to the reports appear-
ed in a section of the Press regarding
the unhelpful attitude of the Indian
Embassy officials in Kuwait to the
Indians who wanted to escape from
Iran and Iraq following the war bet-
ween these two countries;

(b) if so, the detailg thereof and
what action was taken, jf any, against
these officials; and

(¢) what grrangements were made
by the Union Government for their
safe return?

THE MINISTER OF EX-
TERNAL AFFAIRS (SHRI P. V.
NARASIMHA RAO): (a)
Government’s attention has been
drawn to both kinds of Press reports,
those critical and those leudatory
about the efforts in this context of
our Embassy in Kuwait,

(b) and (c¢). Iran-Iraq conflict
started on September 22, 1980. Bas-
rah was bombed on September 23
when, among others, there were In-
dian casualities. Panic, thereafter,
built up rapidly and from Septem-
bew’ 23 onwards, large number of
foreigners including Indians conver-
ged on the Iran-Iraq border, and
as they had no confirmed onward air
bookings, they could not readily ob-
tain Kuwaiti entry transit visas, Faci-
lities at the border checkposts were
inadequate. People were inconveni-
enced. Charges of indifference
levelled against our Embassy in Ku-
wait which were highlighted in our
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Press, have been investigated and
were found to be highly exaggerat-
ed. As our press has subsequent-
ly reported, our Embassy in Kuwait
was able to arrange at the border
checkposts transit visas for the eva-
cuees, issued travel documents to
those without them on the spot orga-

nised food, water and refreshment
with the help of the local Indian
community and Indian companies

based in Kuwait, and made all pos-
sible arrangements also with the Air-
lines, It is well-known that these
facilities also were availeg of occasion-
ally by other nationals. Indeed the
efforts of our Embassy in Kuwait
have received favourable mention 'n
the Arab and international Press. To
tackle these problems, Government
established in Delhi a Special Cell to
coordinate all these arrangements
connected with the repatriation, ar-
ranged 17 special Air India flights to
airlift the evacuees through Amman
and Kuwait; rushed special teams to
Kuwait and Amman to assist our Mis-
sions there. Despite inherent dangers
involved in any war situation, Goev-
ernment also strengthened our Em-
bassy in Baghdad and our Consulate
General in Basrah. Indian Embassy
officials have been present at the bor-
der checkposts on the Iragj-Kuwait
and Iran-Jordan borders whenever
evacuees have passed through to
facilitate their entry and transporta-
tion to the airports. All other conse-
quential arrangements in this context
had to be negotiated diplomatically

also with the Governments of Kuwait,
Jordan ete.

Impert of Cilethes frem Western
countries

514. SHRI K. A. RAJAN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that huge
quantities of clothes arriving in Mad-
rag Port in baleg from Western Coun-
tries to the missionaries in our coun-
try are sold to selected merchants

when the consignees do not take deli-
very;
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(b) if so, what are the details of
such arrivals and sales during the cur-
rent year;

(c)whether any inquiry hag been
conducted into such arrivals of se
calleq “gift clothing” and the reasons
Yor abandoning the consignments;

(d) whether such gift clothing are
arriving in other ports also; and

(e) if so, the details thereof?

THE MINITSER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Imported goods including bales
of used clothes from Western count-
ries, when not taken delivery of by
the consignees at Madras Port are
disposed of in public auction and also
through sale by private agreement at
the rates approved by Collector of
Customs at Madras as per provision
in the Major Port Trust Act.

(b) No such consignmenis arrived
at Madras Port during the year 1980-
81 (upto October 1980). The bales of
clothes weighing 75 tonnes imported
from Western countries were sold
during 1980 (upto October 1980).

(¢) The Collector of Customs, Mad-
ras, had conducted investigation in
1979 into the alleged abuse of the
customs duty exemption in respect of
foodstuffs, medicine, medical stores,
clothing and blankets received as
gifts at Madras Port from donors
abroad for the purpose of free distri-
bution, As a result of this investiga~
tions, the Collector of Customs, Madras,
took action against such of the impor-
ters as were found to be misusing the
concession. This action seems to have
reseulted in considerable reduction in
the importation of so called gift con-
signments and in some cases even in
abandonment after importation.

(d) and (e). Used clothing gift con-
signments are also received at Cal-
outta Port. When certain consignments
are held up in the Port for unduly long
Period incurring heavy rent and the

consignees decline to clear the goods,
the Port has decided in 1979 to hand-
over such old used clothing to Mother
Teressa and also to the Rama Krishna
Mission on a half and half basis after
obtaining customs clearance.

Negligible quantity of gift clothing
consignments are being imported
through the ports of Bombay and
Cochin. There has been no import of
such gift consignments of cloths
through other major ports in the
country.

Sending delegatlions to China by
Dalai Lama

515. SHRI SATISH AGARWAL:
SHRI N. E. HORO:

SHRI RAJESH KUMAR
SINGH:
DR. VASANT KUMAR
PANDIT:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it ijs a fact that Dalai

Lama proposes to seng more delega-
tions to China;

(b) whether it is glso a fact that
Dalai Lamga has also sent some dele-
gations in the past to Tibet gnd if so,
the achievements of these delegations;

(c) whether the Government of
India have alloweq Dalai Lama
before such delegations are sent; and

(d) whether Government have
given permission for despatching more
delegations to Tibet by Dalai Lama
and if so, on what grounds?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) H. H. the Dalai Lama has
indicated in some of hig Press inter-
views that he proposes to send more
fact-finding delegations to China.

(b) 'H. H. the Dalai Lama has so
far sent three delegations to Tibet,.
From the Press statements concerning
these delegations issued by H. H. the
Dalai Lama, it is not possible to quanti«
fy the achievements of the delega-
tions,
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(¢) and (d). The Government ot
India regard the contacts between the
representatives of ‘the Dalai Lama
and the Chinese authorities as a
matter primarily concerning the Dalai
Lama and the Chinese authorities.
Therefore, the Government of India
granting permission for more delega-
tions to visit Tibet does not arise.

Kidnapping of Indian Embassy
Official in Pakistan

516. SHRI SATISH AGARWAL:
SHRI CHHANGUR RAM:
SHRI MADHAVRAO SCIN-

DIA:
SHRI B. V. DESAI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it ig a fact that an
Indian embassy employee was kidnap-
ped in the presence of Pak Police in
front of the house of a Supreme
Court judge, taken 20 KM away from
Islamabad and beaten up and his
vehicle wag damaged on September,
1980.

(b) if so, whether Government had
protested against this to Pak Gov-

ernment; and

(c) if so, their reaction in this re-
gard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) An Indian Embassy official
in Pakistan whilst returning home on
his scooter was waylaid by some per-
sons, beaten up and questioned for
some time on 4th September, 1980.

(b) and (c). The Government have
lodged strong protests with both the
Pakistan Foreign Office in Islamabad
and the Pakistan Embassy in New
Delhi. It was pointed out to the
Government of Pakistan that such in-
cident could vitiate the climate of
Indo-Pakistan relations and the Gov-
ernment of Pakistan should adhere
to the provisions of the Vienna Con-
vention regarding the protection of
Embassy personnel.
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Rail India Techuical and Economic
Serviceg

521. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Rail India Techni-
cal and Economic Services got profit
in 1979-80; and

{b) whether it has secured con-
iracts in the field of consultancy
from other countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, it has
earned net profit of Rs. 2.46 crores
during 1979-80.

(b) Yes, it has secured contracts
from Iraq, Jordan, Zambia and Sri
Lanka, and also from the Asian Deve-
lopment Bank for providing advisory
assistance to the Bangladesh Railway.

New British Nationality Laws en
Indiang

522. SHRI P. RAJAGOPAL NAIDU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:
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(a) whether the new Nationality
Law proposed in Britain will affect
the Indiang living in the country; and

(b) if so, whether Government
have taken up theiy issue?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Some of the provisions in
the White Paper outlining the proposed
legislation are likely to affect persons
from a number of Commonwealth
countries. including India, living in
the U. K.

(b) Our High Commissioner in
London presented an Aide Memoire
expressing our concerns on some of
the provisions to the British Home
Secretary Mr. William Whitelaw on
the 12th November, 1980.

Incentives for lkamily Planning
523. SHRI P. RAJAGOPAL NAIDU:

Will the Minister of HEALTH AND

FAMILY WELFARE be pleased state:

(a) whether Government are in-
tending to give incentives to couples
who stop with one child undery fami-
ly planning scheme; and

(b) if not, the reasons therefor?

THE MINISTER FOR HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) There is no
proposal before the Government for
giving incentives to couples who stop

with one child under the Family
Planning Programme.
(b) The Government’s policy at

present is to promote the norm of a
small family of two or three children.
It is considered that people with one
child should adopt family planning
methods suited for spacing the next
child (e.g. use of Nirodth for men and
IUD for women). Under the present
policy, terminal methods are not re-
commended for families having only
one child.
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524. SHRI MOHD. ASRAR AHMAD:
Will the Minister of RAILWAYS be
pleased to lay a statement showing:

(a) whether there is any income to
Railways from advertisements:

(b) if so, since when this scheme was
started and what was the gross income
during the last three years, (year-wise);

(c) whether these advertisements
were received by the railway authori-
ties directly or through any advertising
agency;

(d) if these advertisements are re-
ceived through the advertising agen-
cies, what is the rate of commission
allowed to the advertising agencies and
the total amount paid to each agency
during the last three years, year-wise;

(e) whether Government propose to
take up the advertising work itself in-
stead of through private advertising
agencies; and

(f) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) This scheme has been in exis-
tence for the past thirty years. Gross
income earned by the Railways dur-
ing the last three years is as under:

1977-78 Rs. 1.54 Crores.
1978-79 Rs. 1.61 .
1979-80 Rs. 1.71

(¢) Advertisements are received
directly as well as through advertis-
ing agencies.

(d) The percentage of commission
allowed to advertising agencies is 15
per cent for business procured upto Rs
90,000.00 per annum and 20 per cent
for business procured over Rs. 50,000.
00. Total amount of commission paid
to each advertising agency during the
last three years is being collected and
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will be placed on the Table of the
House.

(e) No,

(f) The present practice of adver-
tising through established agencies is
functioning very well and brings in
sAempiey o9y} 03} SwOoduUl [erjuelsqns
without their having to incur much
expenditure on  especialised  staff
training and other liabilities necessary
for the purpose.
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Indifference of Indian Embassies of

Iran and Iraq Towards Indians there
527. SHRI SATYANARAYAN JAT-

IYA:

SHRI NAWAIL KISHORE
SHARMA::

DR. VASANT KUMAR
PANDIT:

SHRI P. M, SAYEED:

SHRI RAVINDRA VARMA:
SHRI P. K. KODIYAN:
SHRI F. H. MOHSIN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) how many Indian Nationals have
return to India due to Iran-Iraq War;

(b) whether serious complaints of
indifference, non-cooperation, and
negligence towards Indian Nationals
by Indian Missions in Iran and Irag
have been received by Government;
and

(c) it so, what is the result of Gov-
ernment inquiry?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Approximately 10,000
Indian nationals.

(b) and (c¢) While some complaints
were initially received and were re-
flected also in some press reports, the
manner in which the exodus from
Iraq was tackled by our Mission per-
sonnel has received very favourable

mention in the press. The help of
our officials was also availed of by
nationals of other countries and we

have received letters from many of

them thanking us for the help render-
ed to them.
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Numbey of Trips missed by DTC Buses
Daily

528. SHRI M. RAMGOPAL REDDY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the number of trips missed by
Delhi Transport Corporation buses
daily; and

{b) the average total loss therefrom
and remedial measure proposed?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
"(a) In the month of October, 1930, the
DTC on an average missed 4769 trips
{13.09 per cent) daily against a sche-
dule of 36,421 trips.

(b) DTC has informed that no such
assessment can be made as normally
the passengers of the missing trips
are picked up by the buses of the
" following trips, and in most of the
cases by the buses operating on paral-
lel routes. For reducing the missing
of trips, maintenance and operation of
buses on the fleet is constantly being
improved.

Piscontinuance of Blood Bank Supply
from Red Cross Society to Hespitals

529. DR. VASANT KUMAR PAN-
DIT. Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that the Drug
Contrsller of Delhi Adminisiration has
ordercd disrontinuance of Bloog Bank
supply from Red Cross Society to any
of ils hospitals;

(b) if so, the reasons thereof;

{c) whether serious irregularities
and improper storage wrong system of
cataloguing and testing are the findings
of the Drug Controller when he visited
the society on the 3rd March, 1980;

(d) what action has been taken on
the gociety for this medical dereliction
of duty and rules; and

NOVEMBER 20, 1980

Written Answers 164

alternate arrangements
Blood supply to

(e) what
have been made for
Delhi hospitals?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) to (e). Some
officials of the Drug Controller Delhi
Admimistration visited the Red Cross
Blood Bank on 5th March, 1980 and
peinted out certain shortcomings in
the functioning of the Blood Bank.
These were clarified by the Society.
In July, 1980, Drug Controller, Delhi
Administration wrote to the Socicty
regretting his inability to renew the
licence following which the Society
suspended collection and issue of
blood for a while. The licence was
rencwed on 8th August, 1980 as the
material deficiencies in the functioning
of the Blood Bank had been removed,
The Blood Bank has been functioning
normally since then.

Development of a New Abortion Aid

530. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether the Indian Scientisis at
the Central Drug Research Institute,
Lucknow have developed a new abor-
tion aid called Isabtent (Isabgel tent);

(b) if so, its comparison with simi-
lar abortion aids from foreign coun-
tries;

(c) whether the Indian Council of
Medical Research have carried out
tests of the same  drug and if so, the
result thereof; and

(d) whether Government propose te
cncourage indigenous manufacture of
the new drug for commercial exnloita-
tion?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) Yes.

(b) The results from this device are
reported to compare well with resgults
obtained from similar aids from
foreign countries.
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(c) Yes. Along with ICMR, other
institutions had also carried out tests
on the basis of their tests the device
was approved for being marketed.

(d) Isaptent is already available in
the market under the trade name
‘DILEX—C",

AEYYT QFESAT Y AN AT
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indians gone to other Countries {rom
Iran and ¥raq

532, SHRI P. M. SAYEED:
SHRI V. S. VIJAYA RAGH-
VAN:

' Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

. (a) whether many Indians have gone
O other countries from Iran and Irag
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during the recent conflict between the
two countries;

(b) if so, what are the couniries who
helped those Indians; and

(¢) in how many countries they have
gone and what protection was given to
them?

THE MINISTER OF EXTERNAY AF-
FAIRS (SHRI P. V. NARASIMHA
RAQO): (a) to (c). All Indians leaving
Iran and Iraq had o do so overland
through neighbouring countries as the
air spaces above Iran and Iragq were
closed down right at the commencement
of hostilities. These countries are
Kuwait. Jordan. Syria. Turkey, USSR
and Pakistan. All these friendly States
extended full cooperation to facilitate
transit of our nationals through their

territories.

Alleged wall collapse of Metro Rail-
way, Calcutta

535. SHRI CHITTA BASU: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that Metro
Railway wall at Kalighat Park n
Calcutta has recently collapsed;

(b) if so, whether any inquiry has
been conducted;

(c) if so, the result thereof; and

(d) what precautionary measures
have been taken 1o prevent recurrence
of such incidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Yes.

(c) The Enquiry Committee apnoint-
ed by the General Manager, Metro
Railway, is of {he view that the basic
reason for subsidence of rond surface
and diaphragm wall in contract section
15-A TI, appears to be the soil loss and
softening of the soil behind the diaph-
ragm wall, caused by leaky sewers be-
low the tram lines.

(d) The following precautionary mes+
sures have since been taken ¥p prevent
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further recurrence of such subsidence:

1. To do more extensive pressure
grouting with cement slurry at loca-
tions—

(a) wherever seepage through se-
wer running close to Metro align-
ment is feared;

(b) wherever inescapable dis
continuity in the diaphragm wall
has to be left on account of cross
utilities.

(2) To use steel lagging only, in
future, in lieu of wooden lagging and
to protect even the existing timber
lagging by covering them with steel
plates to avoid seepage and soil loss,
if any.

3. To restrict to use timber sleepers
only under tramway tracks on por-
tions where tram alignment runs over
sewers to ensure even distribution of
load.

4. To ensure prompt dewalering of
trenches in the event of their getting
flooded.

5. To restrict simultaneous excava-
tion of contiguous elements upto full
depth, to a maximum of 2 elements.

6. To fill up trenches upto second

strut level in case long delays are
anticipated due to unavoidable rea-
sons.

Condition of Indian Doctors in Iran

534. SHRI D. P. JADEJA: Will the
Minister of EXTERNAL AFFAIRS bhe
pleased to state:

(a) the number of
working in Iran;

Indian doctors

(b) whether some Indian doctors who
want to leave troubled area of Iran are
being held up; and

(c) if so, the steps taken by Govern-
ment o get themn free from Iran with-
out further delay?
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THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA
RAQ): (a) to (c). There are approxima-
tely 2500 Indian medical and para-medi-
cal personnel working in Iran. Some
Indians medical personnel were not able
to move out of the troubled areas
immediately after the outbreak of the
hostilities because of difficulties in
finding quick transport or in getting
substitutes etc. At the instance of the
Indian Embassy in Tehran, the Ira-
nian Ministry of Health has issued ins~-
tructions to move Indian medical per-
sonnel to safer places. They have also
agreed to permit most of those not wil-
ling to stay on in Iran, especially those
serving in the affected areas, to leave-
the country. Our Embassy in Tehran is
keeping in constant touch with the
Indian personnel and the Iranian au—
thorities.

Number of Registered seamen in Bom-
bay and Calcutta

535. SHRI A. T. PATIL: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the number of registered Seamen
and the number of jobs available on the
1st October, 1980 for employment on
(i) foreign-going ships, and (ii) home-~
trade ships at Seamen’s Employment
Offices at Bombay and Calcutta;

(b) how many of them are trained
seamen; and

(¢) what steps Government propose to
take in respect of Seamen remaining
unemployed?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
() Number of Seamen Registered and
Number of jobs as on 1-10-80

Seamen’s Em—  Secamen’s Em-
loymen Office, loyment Office,
Bombay Calcutia

On Fo—- On Home Or Fo- On Ho-

reigi Trade reign ne Tra—
Going  Ships Going de
Ships Ships Ships
No, of 26153 644 10583 105
Regis—
tercd
Seamer.
Nulmber 1589 470 4508 123
of jobhs

(b) Number of trained Seamen avail-
able at Bombay and Calcutta is 16342
and 8104 respectively.

(c) A proposal to appoint an Expert
Committee to study the problem cf
Unemployment among Indian Seamen
and suggest remedial measures is under
active consideration of Government.

Foot-path on Muvattupuzha Bridge

536. SHRI SKARIAH THOMAS:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal to
construct a foot-path on Muvattupuzha
Bridge at Velloor on Ernakulam-Quilon
Section; and

(b) if so, the details thereof and when
it is likely to start?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Representation
have been received from Velloor Pan-
chayat and local public for provision of
footpath on bridge No. 402 across
Muvattupuzha river on Ernakulam-
Quilon section.

(b) Rail bridges are meant and desig-
ned for carrying rail traffic only #nd no
provision is made therein for foot-paths
for the public. Foot-paths for the pub-
lic may be provided, if feasible, af
fhe instance of the State Government/
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Local Authority but the entire cost
thereof (both initial and recurring/
maintenance) has got to be horne by
them, as per extant rules. The ap~
proximate cost of the foot-path at the
above bridge would be Rs. 7 lakhs and
the State Government has been asked
to deposit Rs. 14,000/- for preparation
of detailed plan and estimate. On pay-
ment of estimated cost, the work will

be executed by the Railway Administra-
tion.

Direct Train Between Trivandrum and
Howrah

537. SHRI] SKARIAH THOMAS:
Will the Minister of RAILWAYS be
pleased to state:—

(a) wether there is any proposal
under Government’s consideration to

run a direct train from Trivandrum to
and Howrah.

(b) if, so,

when it is likely to be
started?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Introduc-
tion of a direct train between Howrab
and Trivandrum even by extension of
one of trains was examined but not
found feasible for want to line capacity
and other requisite resources.

Electrification of Trivandrum-Qlava.
kott Division

538. SHRI SKARIAH THOMAS:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have taken a
decision for the electrification of Tri-
vandrum-Olavakott Division of the
Southern Railway;

(b) if so. the details thereof and the
time by which the work is expected to
start; and

(c) if not, the reasons thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). The tra-
fiic density on Trivandrum-QOlavakott
section is quite low as compared to
other sections being taken up for elec-
trification. As such there is no proposal
to electrify Trivandrum-Olavakott secC-
tion in the near future.

Changanacherry Railway Station

539. SHR] SKARTAH THOMAS: Wil1
the Minister of RAILWAYS be pleased
to state:

(a) whether there 1is any proposal
under consideration of Government to
improve the facilities in Changana-
cherry Railway Station;

(b) if so, the details thereof and the
time by which the work is expected to
be started; and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) and (c). Raising the level of plat=
form No. 1 is in progress. This is eX-
pected to be completed by the end of
March, 1981.

Proposal for extension of shelter on
platform No. 1 to a length »f 66.32 met-
res and provision of shelter on platform
No. 2 for a length of 64.62 metres has
been approved. The fabrication of steel-
work for ihis purpose is in progress.
This work is expected to be completed
in about a year's time.

Moreover a proposal for the improve-
ment of the station building, which in-
clude provision of a separate reserva-
tion-cum-enquiry office, separate office
for station master, concourse and face
lift to the station building is presently
under congideration.

NOVEMBER 20, 1880

Written Answers 172

Auction of Polyster yarn by Bombay
Port Trust

540. SHRI K. RAMAMURTHY : Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Bombay Port Trust
has announced the auction of nearly
4000 kgs. of polyster yarn and some
quantity of polyster fibre imported a
year ago; and

(b) if so. the details of enquiry as
to ownership conducted before taking
the decision to auction?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) and (b). 273 cartons of Dpolyster
filament yarn consigned to Maharaja
Tiles and Marbles Limited, Thana and
498 bales of polyster fibre consigned to
(1) American Express Internatliongl
Banking Corporation, (2) Punjab
National Bank, (3) Modi Spinning and
Weaving Mills Company Limited. (4)
Bharat Commerce and Industry Limited
and (5) Indian Overseas Bank have
been announced for auction sale to be
held in December 1980.

Under Section 61 and 62 of Major Port
Trusts Act, Board of Trustees are em-
powered to sell uncleared cargoes lying
on their premises after the expiry of a
period of two months from the date of
their landing after giving notice to cone
signees if the names and addresses of
the importers are known and by pub-
lishing notice in the Official Gazette and
in one of the principal local daily news-
papers. In the present case notices of
proposed sale have been given to the
consignees and also published in the
Official Gazette and in newspapers.

Overbridge at Kanjur Marg Crossing

541. DR. SUBRAMANIAM SWAMY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that there is an acute need for building
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an overbridge or underpass at the rail-
way crossing at Kanjur Marg crossing
in Bhandup, Bombay; and

(b) if so, the steps taken by Govern-
ment for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN):

(a) and (b). The proposal for cons-
truction of Road over bridge at km 24/
4-5 in replacement of leve] crossing
No. 16 at km 24/16-17 near Kanjur
Marg between Vikhroli and Bhandup
is alreay an approved work and inclu-
ded in the Railways Works Programme
for 1977.78.

Estimate for the work has been sanc-
tioned. The Railway have however not
been able to take up their portion of
the work as the State Government has
not been able so far to acquire the
land for the approaches. The work will
be undertaken by the Railway as soon
as the State Government indica'e their
programme for construction of appro-
aches.

Central Bombay Suburban Services

542. DR. SUBRAMANIAM SWAMY:
Will the Minister of RAILWAYS be
pleased to state:

(a) Whether jt is a fact that due to
an outdated power generator at Daaar
(Rombay), an obsolute signal sysiem,
and saturated traffic on the track the
Central Railway Suburban Service is
unable to cope up with passenger
traffic in the Bombay area; and

(b) if so, whether Government
have any plans to improve the effici-
ency of the services.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No,

(b) Does not grise.
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Agitation by Tirunelveli Railway
Loco Staliy

543. SHRI JAGPAL SINGH: Wwill
the Minister of RAILWAYS be
pleased to state:

(a) whether recent agitation by
the Railway Loco staff in Tirunelveli
escalated into violent agitation sprea-
ding into inter- State dispute causing
consicerable loss to the Railways;

(b) if so, the reasons for the agita-
tion by the Railway Loco Staff in
Tirunelveli;

(¢) the estimated loss suffered by
Government as a result thereof; and

(d) whether the dispute has since
been settled; if not, the reasons there-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c¢). The
Loco Running Staff as well as others
belonging to the Madurai Division of
Southern Railway launched an agita-
tion demanding attaching of the newly
constructed Broad Gauge section from
Tirunelveli to Nagercoil/Kanya Xu-
mari with Madurai Division while the
notification issued on 28-2-1980 had
mentioned attaching of this section
with Tirvandrum Division. The agita-
tion did not assume violent shape. Both
Tamil Nadu and Kerala are deman-
ding attaching of the said section
with the Railway divisional head-
quarters in their States, viz., Madurai
and Trivandrum. The approximate
loss in earnings on account of cancel-
lation of passenger and goods trainsg
due to this agitation is estimated at
about Rs. 23 lakhg

(d) The then Minister for Railways
met a large number of Members of
Parliament, Leaders of Opposition in
Keralyg ana Tamil Nadu and the re-
presentatives of the State Govern-
ments. The views expressed hy
various parties are still under consi-
deration of the Government.
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Robberies and Armed Dacoities in
running trains since January,1980

544. SHR1 JAGPAL SINGH: Wwill
th Minister of RAILWAYS be pleased
1o state:

{a) the number of train robberias
and armed dacoities in running trains
committed since January, 1980 till-date
as compared to the corresponding
period of the previous year; and

(b) the Divisions which are mostly
affected by such incidents?

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) 214 cases of
robberies and 85 cases of armed daco-
ities took place i traing between
January to October 1980 as against
160 and 47 cases respectively auring
the corresponding period of the pre-
vious, year.

(b) the Divisions mostly affected for
such incidents during the current year
are as under.—

Central Railway: Bombay-Subur-
bun Section and Jhansi Divisions.

Eastern Railway: Howrah, Sealdah,
Dhanbad and Danapur Divisions.

Northern Railway: Allahabad, Mo-
radabad, Lucknow Divisions.

North-Eastern Railway: Varanasi,
Sonepur and Izatnagar Divisions.

South Eastern Railway: Kharag-
pur, Chakradharpur, Khurda Road
Divisions.

Western Railway: Bombay-Subur-
ban Section only.

Coal carried by Railways during
ten momthg of 1980

545. SHRI RAVINDRA VARMA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the tonnage of coal that has
been carried by the Indian Railways
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during the first ten months of 1980;
and

(b) the steps that have been taken
during these months to ensure timely
supply of coal to steel plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
MALLIKARJUN): (a) Tonnage of
revenue earning coal lifted by the
railways for the first nine months of
1980 has been 45.77 millions. In addi-
tion, Railways have mowved 9.65 million
tonnes of coal for their own use
during this period. Figures for Octo-
ber’ 80 are not yet available.

(b) Railways have kept adequate
number of wagons for movement of
coal to steel plants from collieries ant
coal washeries and these wagons meve
in closed circuits under careful moni-
toring.

Mandays lost in 1980.

546. SHRI RAVINDRA VARMA:
Will the Ministey of RAILWAYS be
pleased top state:

(a) the number of mandays lost in
1980 due to stoppage of work on the
Indian Railways; ana

(b) the action taken to minimise
these losses?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS: (SHRI
MALLIKARJUN): (a) A statement
is attached.

(b) The extent instructions on the
subject require the Railways Adminis-
trations Lo impose the principal of
“No work no pay '’ in all cases of
stoppage of work. Also an employee
resorting to illegal stoppage of work
suffers a break in service. (A strict
enforcement of these instructions
have an effect on reducing the inci-
dence of loss of mandays.)
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Statement W ¥ WEE R oderm aery ¥
T X g fau w7 wr &

3 ilwa: No. of mandays lost
Ratiway due to work stopp-
ages agitations ctc.

for the period from ~ af 3
11-80 10 33-9-8¢ on faeatl Wi mu'w. 1T & & A IwTEr
Indian Railways (inc- YITH HIAT

luding Productio.n

Units) 548. Wl wWl® TEEW : @y

T HAY TG Aq FY FAT T F

Central . . . 5755 ‘

Eastern . . . 39889 -0 (%) =ar i’f‘ﬂ;‘ﬁﬁ:{r F T
feeet =X Gilagl CIS I

Northery . . . 204,61 -5 S #

iy TET OO @ FT S ST
North Eastern . . 97 o AT %m %- ;

Northegit Frontier* —_

(w) afx &, & #1 @ ¥

Southern . . . 87350
Southern S > & a ; e
South Central . . 287 ¢
South Eastern . . 121675 ('T) Wﬁ." H’T‘rﬁ', ﬁ 9 JaYy ﬁ'
faorear & w7 ®TOOT § 7
Wesgern . . 1349 -0
cLw. . . . 65-5 IW® HAET J ST war (=0
D.L.W. - - Nil aferar{7):  (F) S A
. . . 6 .
1.C.F. 3960 (G’) R
Total 93602 -0 () feeelt wi% Twﬁﬂg‘{ & o
D ——— - - FETfad ST AW W/ A G aTen-
#The figure from N.F. Railway not qra Fr ?«:RE i’f iﬁﬁ Eﬁﬁw % ﬁ'(

reacily availahle.

UREqTR F T T Gar waEm TN FEREE g o T &

F© G ¥ FTSH &HAT 9T Fer

547. 1 w@E NFAG : T E 9T @ g # feeelt (3o

IH HET Tg a@ #OFAT G fF o Ao ) ¥ faAe gfawd ata a@
g1

(F) 1 F@EFR ITN WS F
gfm ToeaE & fae oF guw I;
Iqr AT F THEAT & fFE g=mE

ANE | WIAT G 9T mimsoy
9T faa wX @ T ;

549. &t g €. gy o

(=) afe g, @ O TgrGAr T fadw | Wt ag Laaw & o
T AE G ATG; WY o f&

(w?)ufaae},a‘ramaaﬁmw (F) #a1 §FR FT g 17
UL S feamary, 1980 F ‘fawafwa’ ¥

I% Wawd & Iq Fav . (=N yeifg 99 guER # W fawmr
AfemseA): (%) § (). I H T g Aa & omwr dw W
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wredtw st 9T wrReer fr tlgstt ;hreg years an:: the Peoplsﬂ of
. . " at far-flung remote area are suffer-
ar qv "ﬁf \ﬂlt\iillﬁ T S ing untold miseries for want of
F AR W T 9 ; adequate transport facilities.
(Q) FT § g9 ®@ Aq AT, (b) if so, what action Governmet
N N is contemplating to improve the ser-
W e g FEE AT § vice immediately;
g ’ HIT (c) whether S. S. CHALUNGA one
(") T &, AN ST 9T TEFR of the inter-island vessel which is
1948 built, is unworthy of passenger
@t F;r sfaPrr & service but still in operation, if so,
-~ . N when this vessel will be replaced;
fags War (=1 o &o aAXTEE- and
: ) # (@), @ ¥
'{Tﬂ') (ar) ( ) ¥ (d) how many trips of service from
g qa} aQr 3 QLT T AT Port Blair tuv Diglipur have becen

commenced from 1st January to 20th
October, 1980, month-wise and algo the

F AW FEd gL qAl, HEEF

g i A i * names of vessels?

Tt § frowe & afomreasw '
A 1980 T ¥ T MINISTRY OF SHIPPING  AND
da #fgq #t A9 H kS TRANSPORT (SHRI BUTA SINGH):
& &t F fEare Sg9i9 9T Wiy (a) and (d). With a view to meeting
: : : the increased requirements of both

g},‘[?'il' o Mqulli,ﬁ’

ﬂ:ﬂ' ® ‘&ﬁ'lﬁ Eﬁ ? h passenger and cargo traffic in the An-
Y T FX gAY §§ | AT s daman and Nicobar Islands, the Go-
* I© @R & g Fa T {o'q'-a-g[( vernment have sanctioned on 30-8-80
. fireh the acquisition of two new possenger-
#F I A = Ll @ o cum-cargo ships of adequate capacity

on the inter-island service.

(c) S. S. Chalunga is sea-worthy

g Toga daw Auret fajw wab-
) for carrying passenger and her pre-
qgq

F § " m ‘@' SE sent safety certificates are wvalid
FATT T 4 zrﬁ\o I T & upto March, 1981.
quE WAt & g ot @ AES & (d) The informationn is belng
FSET g | A F WU HAT A collected and will be 1laid on the
; 1 qﬁﬁ s 3 f Table of the House.
HEATH | g fafaa § =)
R U % Proposal for a new coach factory

551. SHRI C. CHINNASWAMY:

wq fAovaor & SOy SR &
SHRI VILAS MUTTEMWAR:
. . Will the Minister of RAILWAYS
Inter-Island  Shipping  Service in pleased to state whether there is
Andaman and Nicobar Islands any proposal to start a new coach
fact in Tamil Nad an here
550 SHRI MANORAJAN BHAKTA: loc Y ami u or any w

Will the Minster of SHIPPING AND
TRANSPORT be pleased to state: THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

a) whether it is a fact that un- ‘
sa‘fisfactory inter-island shipping MA_LLIKARJUN): A proposal for
service prevails in the Union Territory setting up a new Railway Coach pro-
of Andaman ang Nicobar islands since duction Unit is under examination
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but no decision regarding the location
has yet been taken,

Pemand to set up A Central Medical
Institute at Madras

552, SHRI C. CHINNASWAMY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether government are aware
of the need voiceq in Tami] Nadu for
setting up of a Central Medical Insti-
tute at Madras; and

(b) if so, the action proposed to be
taken by Government for setting up
such an Institute?

THE MINISTER OF HEALTH &
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) No such
proposal has been received by the
Government of India.

(b) Doegs not arise,

Opening of T.B. Sanatorium in
every District

653. SHRI C. CHINNASWAMY:
Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) Whether there is any proposal
to start T. B. Sanatorium in every
District with the help of World Bank:

(b) if so, the details thereof; and

(c) the number of T. B, Sanatorium
proposed in Tamil Nadu?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.

SHANKARANAND): (a) No.

(b) and (c¢). Does not arise.

Effect of Nepali Acts on Indian
Nationals

554. SHR1 BHOGENDRA JHA
Will the Minister of EXTERNAL
AFFATRS be pleased to state:

(a) to what extent the Nepal Pri-
Vate Firm Registration Aect of 2018

Written Answers 82

Sambat, Nepal Income Tax Act 35andg
Foreign Tax Nepalese Agency Act
Sambat 2014, Nepal Contract Act
Sambat 2031 and Section 13 of the
Foreigners Act of Nepal has not been
affecting Indian nationals in Nepal
and Indo-Nepalese relations,

(b) whether the Government of
India had asked the Indian Embassy
at Kathmandu to publicise in
Nepalese papers the Indian Foreign
Exchange Regulation Act of 1973 but
the Embassy did not act yp to this;

(¢y whether M/s Kathmandu Auto-
mobile: a business concern was grant-
ed permit by Indian Embassy for
movement in India by car guaranteed
by this Firm which car was caught
with contraband hashish; and

(d) if so, the action taken thereon
with reasong therefor?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) The Nepal Private Firm
Registration Act of 2018 Sambat,
Nepa] Income Tax Act 35 and Foreign
Tax, Nepal Agencies Act Sambat 2014,
Nepal Contract Sambat 2031, and
Section 13 of the Foreigners Act of
Nepa] have placed restrictions on
foreign nationals, including Indians,
in Nepal, Specificially, under the
Nepal Private Firm Registration Act,
an applicant for the registration of a
private firm shoulg submit with his
application, a certified copy of a
Nepalj citizen certificate; under the
Nepal Income Tax Act, advance pay-
ment of tax can be demanded from
non-Nepalese; under the Nepa] Agen-
cies Act, priority is to be given to
citizens of Nepal while registering as
agents of foreign companiegs wunder
the Nepal Contract Act, while Nepal-
ese contractorg have to deposit only
5 per cent security, foreignerg in-
cluding Indians have to depoist 10
per cent security and have to obtain
a licence before they can apply for
a contract; under Section 13 of the
Foreigners Act, acquisition of pro-
perty by Indians has been barred and
also employment restrictions have
come jnto force. Specific caseg of
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Indian nationalg adversely affected by
these legislative measures have been
taken up by Indian Embassy in Nepa]
with the Nepalese Government from
time to time,

(b) The Government of India had
not issued instructiong to the Indian
Embassy at Kathmandu to publicise
in the Nepalese papers the Indian

Foreign Exchange Regulation Act of
1973.

(¢) and (d). Surety given by M/s
Kathmandu Automobiles has been
normally accepted by the Embassy of
India in Nepal. However, since it Auto-
suspected that M/s Kathmandu Auto-
mobiles had stood guarantee/surety
for the car involved in the alleged
drugs-smuggling incident of August
3, 1979, the Embassy has been advised
that pending the jinvestigation of the
allegation ggainst the above firm the
surety given by the latter should not
be accepted.

Foreign Naval Presence in Persian
Gulf and Indian Ocean

555. SHRI BHOGENDRA JHA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether several North Atlantic
Treaty Organisation countries havt
sent their Armada of Numerous war-
ships, ete. into the DPersian gulf
headed by the USA;

(b) whether USA js strengthening
its war base at Diego Garcia in utter
disregard of the Demand of the Mau-
ritius Government to return the island
to it; and

(c) what steps India propose to take
to enforce UNO resolution for keep-
ing Indian ocean gs an Ocean of
Peace?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASINMHA
RAQ): (a) The presence wof naval
ships of certain western powers, in-
cluding US4, UK. and France, has
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been reported in the neighbourhood
of the Gulf.

{(b) Government ig aware that the
United States is expanding the base
facilities in Diego Garcia. Under the
revised strategy for the Indian Ocean,
Diego Garcia will serve as a key sup-
port link for the growing American
military presence in the region espe-
cially with reference to American
plang for induction of 3 Rapiq Deploy-
ment Force into this area.

(¢) Indig has reiterated on several
occasions that it firmly supports the
Declaration of the Indian Ocean ag a
Zone of Peace in terms of the UN
Resolution of 1971. India has con-
sistently opposed Great Power mili-
tary presence jn the Indian Ocean,
which introduces new tensions and
conflicts in our neighbourhood and
constitutes 5 threat to peace and
stability.

India jg working with other Non-
aligned littoral and hinterlany States
to preserve the concept contained in
the 1971 Declaration which envisages
the elimination of Great Power mili-
tary presence from the Indian Ocean.
India supports the convening of the
Indiran Ocean Conference in 1981 to
promote implementation of the 1971
Declaration.

India’s Abstention from Voting in
UNO Re. Kampuchea

556. SHRI  BHOGENDRA JHA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) Whether it is a fact that the
Government headed by Heng Samrin is
in full control of Kampuchea; and

(b) if so, what necessitateq India’s
abstention in voting at the U.N.O. on
the issue in U.N, supervised elections
in Kampuchea?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) The Government of the
People’s Republic of Kampuchea ap-
pears to be in effective control of
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Kampuchea except for a few pockets
on the Thai-Kampuchea border.

(b) India abstained on the resolu-
tion, sponsored by 30 countries, which
was adopted by the U.N. General
Assembly on October 22, 1980, by 97
voteg in favour, 23 against ang with
22 abstentions. India is in favour of
promoting a dialogue between the
Indo-Chinese States and the ASEAN
countries. Furthey more, certain as-
pects of the resolutign, for instance,
its stated objective of finding a com-
prehensive political settlement through
peaceful meang to the Kampuchean
problem, were not inconsistent with
this approach. However, the resolu-
tion contained a provision for the
convening of an Internationa] Con-
ference involving the “participation
of all conflicting parties in Kampu-
chea” and a provision for U.N. super-
vised free elections in KXKampuchea.
Since these provisiong sought to un-
dermine the Heng Samarin Govern-
ment of Kampuchea, which we reco-
gnise, India abstaineq on the resolu-
tion. The abstention in no way affectg
our recognition of the Heng Samarin
Government. In fact, India had ear-
lier voted against the acceptance of
the credentials of the Pol Pot regime,

Alleged discontentment among North
Eastern Railway employees

557. SHRI BHOGENDRA JHA:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether there has been a grow-
ing discontentment among railway
employves of North-Eastern Railway
recently reflected in the Strike for
severa] days by the locomen and by
demonstration and five-day dharng by
casual Jabourers at Gorakhpur; and

(b) if so, the demands of the loco-
mep and casual labourerg respectively
and Government reaction thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS: (SHRIL
MALLIKARJUN): (a) and (b).
The information ig being collecteq and
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wil] be laid on the Table of the
House.

Modification in the Scheme of “Bare
Footed Doctors in the Villages”

558. SHRI ZAINUL BASHER:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the Centre has suggest-
ed any modification in the scheme of
the “Bare Footed” doctorg in the vil-
lages; and

(b) if so, the detailg thereof?

THE MINISTER FOR HEALTH
AND FAMILY WELFARE (SHRj] B.
SHANKARANAND): (a) and (b).
There is no scheme known ag “Bare
Footed™ doctors. Probably the re-
ference js to the Community Health
Volunteers Scheme which wag laun-
ched in the country on 2nd August
1977. The scheme is being constantly
evaluated and monitored and, based
on the findings, certain muodifications
were, made in the scheme in the yearg
197871979, On the basis of the feed-
back received during the 1last one
year, further suitable changes may be
introduced in the scheme, as may
appear necessary.

Imtroduction of a Train from Bombay
to Manmad and Back

559. SHRI CHANDRABHAN AT-
HARE PATIL: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government are con-
sidering a proposa]l to introduce a
train from Bombay to Manmad and
back to meet the pressing demand
from the commuters and the public at
large; and

(b) if so, by what time this pro-
posal is likely to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No.

(b) Doeg not arise.
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Indo-Bangladesh Land Boundary
Agreement

560. SHRI PIUS TIRKEY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the details of the talks held
between the Indian and Bangladesh
Delegations in Necw Delhi on the im-
plementation of the 1974 Land-Boun-

dary agreement;

(b) whether the talks were succes-

sful; and
(¢) if so, the conclusions reached
thereat.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V., NARASIMHA
RAO): (a) Talks were held between
officials of India and Bangladesh from
14th to 17th October 1980, in New
Delhi regarding measures to be laken
for expeditious implementation of
the Indo-Bangladesh LLand Boundary
Agreement of 16th May, 1974.

(b) and (c). The two delegations
.succeeded in identifying certain speci-
fic steps to be taken, including the
early drawing up of a demarcation
schedule. They also @greed upon a
broad time.frame for these steps.

Promotional Prospect of Train Ex-
aminer

561. SHRI SURAJ BHAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that a Com-
mittee of Additional Chicf Mechanical
Engineers was constituted for making
recommendations regavding the pro-
motional prospecls of Train Examiners

in Nov, 1977;
(b) if so, whether the Committee
has submitted ity recommendations;

(c) if so, whether the recommenda-
tions made by the Committee regard-
ing the promotivnal prespects of Train

NOVEMBER 20, 1980

Written Answers 7188

Examiners have been implemented;

and

(d) if not, the reasons thereof and
when Government propose to complete
the work of implementation of these
recommendations in full ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, but the
Committee was constituted to discuss
arrangements for maintenance of Goodg
and Coaching Stock. The Commit-
tee also made certain observations on
the promotional prospects of the Train
Examiners.

(c) and (d). Taking into account
the obscrvations of the Committee and
other available information, the cadre
of Train Examiners was restructured
twice in 1979 so as to improve the pro-
motiona] prospects of this category of
staff.

Cadre Restructure Scheme of Rail-
way Board in 1976

562. SHRI SURAJ BHAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that while
deciding the number of posts to be
upgraded at the time of cadre Re-
structure Scheme of Railway Board in
1976, one of the main considerations
was to reduce the disparity in pro-
motional prospects in sister catcgories;

(b) if so, whether it is a fact that
a great disparity in promotional pro-
spectg of Train Examiners and other
sister categories viz. Chargemen
(Mech ) Chargemen/Electric and cven
Train Examiners (Train Lighting) still
exists; and

(c) if so, what steps Government
propose to take to remove this dis-

parity?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
MALLIKARJUN): (a) One of the
congiderations of the Cadre Restruc-
turing scheme of 1976 was to reduce
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disparities In promotional prospects
available to staff of allied or com-
parable categories.

(b) and (c). After the restructuring
of cadres done in 1976, further re-
structuring has been done in 1979 in
consultation with the organised
labour in the case of these staff. How-
ever, the comparative promotional pro-
spects of these staff were also revie-
wed from time to time,

Watering Committee for Carriage and
Wagon Department.

563. SHRI SURAJ BHAN: Will +he
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that few
vears back, a watering committee for
carriage & wagon department was
constituted by the Railway Board;

(b) if so, what recommendatjons
were made by the committee;

(c) whether the recommendations
made by the committee including
those regarding provision of adequate
staff and stoppage to trains, have been
implemented;

(d) if not, the reasons thereof; and

(e) when the Government praopose to
implement the recommendations of the
Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OIF RAILWAYS (SHRI
MALLIKARJUN): (a) The carriage
watlering committiee wag appointed to
review all arrangements for proper
filing of water in a hygienic manner
in the coach tanks to ensure cuntinuous
water availability to the  travelling
oublic througeut the run of Lthe train.

(b) A statement containing the re-
ctommendations is attached.

(c) Out of 14 recommendations 11
Tecommendations including those re-
Barding provision of adequate  staff
and stoppage of trains have been im-
Plemented. Only 3 recommendations
Viz. 6, 8 & 13 are under implementa-
tion on the Railways,
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(d) The three recommendations viz.
6, 8 & 13 are of long term nature and
involve provisipn of facilities at a
large number of watering stations &
the funds available are restricted.

(e) The progress will depend on the
availability of funds in future and itis
not possible to lay down any specific
target gqate.

Statemernt
SUMMARY OF RECOMMENDATIONS

1. The existing capacity of water
tanks in current builds of B.G. and
M.G. coacheg is considered adeguate.

2. The location of watering stations
should permit refilling of water in
coaches after an approximate interval
of 4 hours.

3. To permit slow traing being
watered at reasonable intervals, the
distance betweep two  watering
stations should be in the region of 200
K. Ms. on B.G. and 150 K.Ms on MG.

4, The minimum quantity of water
to be catereq for trains at watering
halts, should be as follows:—

10,000 litres for a B.G. main line
train,

12,000 litres for a B.G. Branch line
train,

12,000 litres for a M.G. main line
train,

7,000 litres for a M.G. branch line
train.

5. The minimum halt for a passenger
train at a water filling station should
be 10 minutes.

8. The rate of flow at the delivery
end ol a hydrant should not he less
than 100 litres/miaute, This may be
ensured by changing pipe layouts, or
increcasing pipe diameters or  provi-
sion of booster pumps as necessary.

7. The maximum distance between
hydrants for overhead watering should
be 10 metres.

8. The maximum distance beiween
ground hydrantg for side filling should
be 3 metres.
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9. Water filling hose pipes should be
permanently connected to hydrants.

10. The length of the water filling
hose pipes should be 8 metres for
overhead watering and 2.7 metres for
ground hydrants.

11. The requirement of watering
staff should be based on 5 man-minu-
tes per coach for the scheduled train
halts.

12. Watering arrangements on plat-
form should cater for the maximum
length of trains running on the sec-
tion. 2 g '-‘f

13. The water supply arrangements
for trains should be isolated from
genera]l water supply.

14. Adequate static water  storage
capacity should be provided at water-
ring stations.

Amount spent on Indian Ambassies

564, SHRIMATI KRISHNA SAHI
will the Minister of EXTERNAIL AF-
FAIRS be pleased to state:

(a) whether it is g fact that Gov-
ernment have incurred an expendi-
ture of Rs. 35 croreg on Indian Em-
basgises in various countries during
1979-80;

(b) whether it is also a fact that an
amount of Rs. 1} crorés was spent
in each of the Embassieg in London,
Washington and Jeddah out of it; and

(c) if so, the reasons for spending
as much amount in the Embassy in
Jeddah as was spent on the embassy
in Washington or London?

THE MINISTER FOR EXTERNAL
AFFAIRS (SHRI P. V., NARASIMHA
RAO): (a) A total expenditure of
Rs. 33.36 crores only wag incurred
during the budget year 1979-8p on
101 Missions & 31 posts which India
maintains abroad.

(b) and (c) The amounts spent in
the specific Missions mentioned here
were:—
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(i) Jeddah: Rs, 1.06 crores
(ii) London: Rs. 3.56 crores.
(iii) Washington: Rs. 2.05 crores

The expenditure in Jeddah was
considerably lower than that in Lon-
don or Washington.

565. =t Tww FAX Fag :
Fr fadw wer ag Faw A7 FOr A

(F) 71 77 a4 g f& "@gw
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() z9 w=w A FIHIT &
T Afa & 7
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Efforts Made for Russian withdrawal
from Afghanistan

567. SHRI G.M. BANATWALLA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state the efforts
made by the Government of India
during the past three months in the
direction of securing the withdrawal
of U.S.S.R. troops from Afghanistan?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQO): During the period under re-
ference, the Government of India has
continued its process of consultations
with a number of countries with a
view to helping progress towards a
political solution anq creation of con-
ditions that woulgd secure the with-
drawal of Soviet troops from Afgha-
nistan. Specifically in this connection
may be mentioned the meetlings held
by Foreign Minister with the Foreign
Ministers of Afghanistay and Pakistan
in New York when points of view of
the two sides were ascertained with
a view to initiate a process of finding
a political solution.

Ungradation for Skilled staff (Train
Lighting) Unit.

568. SHRIG. M. BANATWALLA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 5397 on the 24th
July, 1980 regarding upgradation for
skilled staff (Train Lighting) Unit
and state:

(a) whether Report of the Vigi-
lance enquiry hag since been received
and departmental investigation com-
pleted;

(b) if so, the findings of the en-
quiry and investigations; and

(¢) the action, if any, taken there-
on? .
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Vigilance in-
quiry was not processed as it was
decided to conduct departmental in-
vestigation which has been completed.

(b) Departmental investigations
have revealed certain procedural
lapses in the conduct of {he trade test.

(c) Action on the report of the De-
partmental Investigation is under pro-
cess.

Schemes Suzgested to Railway Minis-
stry by Government of Kerala.

569. SHRI G. M. BANATWALLA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Government of
Kerala have suggested any schemes to
his Minisry;

(b) if so, the details thereof; and

(c) the deccision of Government

thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) ang (c). A statement is attached
Statement

(1) Construction of Alleppey-Kayan-
Kulamm BG line.

A decision can be taken only after
a survey ig conducted and report
submitted subect to availability of
resources.

(ii1) Construction of Cochin-Madurat
line

There is no proposal at present.
This line will be very costly as it
will have to negotiate throuzh Ghat
sections with very little traffic pro-
spects.

(iii) Doubling of Ernakulam-Quilon-
Trivandrum line .,

The existing capacity is considered
adequate.
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(iv) Guruvayur-Kuttipuram line

A survey for this line is in pro-
gress.

(v) Tellicherry-Mysore line

There is no proposal at present for
construction of this line.

(vi) Kattayam-Madurai line

There is no proposal for the con-
struction of this line.

(vit) Conversion ©Of wunmanned I¢vel
crossing to manned level Crossing
and also construction of over bridges.
Provision of telephone connections for
gated level crossings.

The Railways undertake periodical
census of road and rail traffic at all
level crossings to review the need for
manning/upgrading. Provision of
telephone connections at gated level
crossing is underaken in a phased
manner according to needs and
availability of funds. The proposal
for construction of road oversunder-
bridges in replacement of level cros-
sings are sponsored by State Govt./
Local authorities andg are jointly ex-
ecuted by the Railways and State
Government.

(viit) Electrification of Olavakkot-
Trivandrum and Shoranur Mangalore
section,

The traffic density on these sections
has not reached the level considered
essential for electrification.

(ix) New Coach Production Factory
An interim report on the need for
setting up a new coach production
unit has been forwarded to the
Planning Commission for their
clearance of this project. Op re-
ceipt of the Planning Commission’s
clearance, the final Project Report
will be prepared which will cover
scope, technology, cost, location etc.
of the proposed new coach produc-
tion wunit. Suggestion of the
Kerala Government will receive



197 Written Answers KARTIKA 29, 1902 (SAKA) Written Answers 198

consideration for the location of
the factory.

(x) Running of more trains on Sho-
ranur-Nilambur line

2 pairs of mixed trains are running
on Shoranur-Nilambur section and
the occupation of these trains was
poor,. Besides, this section s run-
ning in loss. Therefore, introduc-
tion of additional trains is not jus-
tified on this section.

(xi) Raising of platfroms and mode€r-
nising station buildings in the Trivan-
drum-Ernakulam line,

The works will be taken up on a
programmed basis subject to the
need for the same and availability
of funds.

(aii) Cowering of platforms

This work will alsc be taken up on
a programmed basis subject to
availability of resources and justi-
fication.

(riii) Double heading of K.K Express.

From the experience of double
heading of Tamil Nadu Express, it
has been found necessary to pirovide
strengthened couplings on  coaches
and locomotives for better reliabi-
lity.  Action is already in hand for
fitting strengthened couplings to
Jocomotives and coacheg to avoid
parting of trains on run. On pre-
sent estimales, double-hcading of K.
K. Express and jncreasing the num-
ber of coaches in the train is likely
to materialise sometime  during
early 1981.
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Sino.Indian Relations

571. SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHR] CHIRANJ1 LAL SHAR-
MA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attentjon of the
government has been drawn to news
appearing 1n Hindustan Times dated
the 19th October, 1980 that a Senior
Chinese stated that the Prime Minister
of India has taken a resolute step to
improve relations and Chinese wel-
come this; and

(b) if so, the reaction of Govern-
ment in the matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI pP. V. NARASIMHA
RAO): (a) The Government have seen
the relevant news item.

(b) In his Addresg to Parliament
on January 23, 1980, the President
had stated: “India remains willing to
discuss all issues with China, including
the boundary question in search of a
peaceful solution, based on equality....”".
When the Prime Minister met Mr.
Hua Guofeng, Chairman, Communist
Party of China, in Belgrade, in May
1980, she told him that if both sides
genuinely follow the Five Principles
and, if there was goodwill, there could
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be a meaninguf dialogue to resolve
all outstanding questions between the
two countries,

Railway Minister’s Meeting with
Northern and Western States

527. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that a high
1980 and he was requested by five
States in Northern and Western re-
gions to ensure adequate supplies for
4000 wagons a day on an average for
coal movement;

(b) if so, what is the outcome of
the meeting?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b) In a
high level meeting held on 13th
October 1980 followed by subsequent
discussions, it was decided to step uwn
supply of coal to thermal oowcer
stations to about 3100 wagons per day
and loading at a rate higher than
this is being maintained.

Loss to Shipping Industry due to
Gulf War

573. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) what is the assessment of loss to
shipping industry due to Gulf War;
and

(b) the steps proposed 1o be taken
i the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) The total loss to Shipping Industry
is estimated at about Rs. 37500 lakhs.

(b) No steps 10 auecviate the loss of
Shipping Industry are at present under
consideration of Government. However
claims for losses covered by war risk
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insurance policies will be lodged by the
affected owners of ships with the In-
surance Companies in due course.

Passengers Amenities Committee

574. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
RAIL.WAYS be pleased to state:

(a) whether it is a fact that Gov-
ernment have constituted a passengers’
amenities committee to provide Letter
amenijties at railway stations and 1n
trains; and

(b) 1f so, what are the terms ol
reference of the committee and by what
time the report of the committee will
be available?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (3) Yes.

(b) The terms of relerence of the
Commitiee are:—

(a) to review the policy and prac-
tices in vogue on the Railways in

respect of provision of passenger
amenities in trains and at railway
stations;

(b) to suggest the list of items to
be considered as passenger amenities
and to review the norms for provi-
sion thereof;

(c) to suggest measures to maxi-
mise benefits to the passengers, keep-
ing in view additional physical and
financial requirements of amenities
in the next five to ten years; and

(d) to consider the desirability of
introducing standardisation of fittings
and fixlures in trains and at stations,
of water trolleys, water fountains at
stations and of the system of fixing
rent and other charges for various

amenities, like retiring rooms, bed
rolls. etc.

The tenure of the Comumittee is two
years.
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Casual and Substitute Employees in
Indian Railways

575. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a number of casual and
substitute employees are still working
in the Indian Railways about whom
Government have already made formal
announcement that they will be con-
firmed;

(b) if so, further time likely to be
taken in their confirmation;

(¢) the number of substitute workers
in the Indian Railways; and

(d) the difference between casual
and substitute workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b) A copy
of the announcement made is attached
(Statement). Orders have been issued
to Railways on 21-10-1980 that special
steps should be taken to ensure that
the work of making preliminary wveri-
fication and giving of regular scale of
pay or 1/30th of minimum scale plus
Dearness Allowance, wherever admissi-
ble, is taken up in hand forthwith on
top priority and completed within a
period of three months.

(c) 41,000 approximately.

(d) Substitutes are persons engaged
in Indian Railway Establishments on
regular scales of pay and allowances
applicable to posts against which thev
are employed where posts fall vacant
on account of a railway employee being
on leave or due to non availability of
permanent or temporary servanis and
where they cannot be kept vacant.
Casual Labour are not employed
against regular nature of work and
their employment is Seasonal, inter-
mittent, sporadic or extends over
short period. Casual Labour are also
engaged on Projects irrespective of
durations.
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Statement

ANNOUNCEMENT MADE BY THE
MINISTER OF RAILWAYS ON

2/10/1980.

Improvements in the conditions of
service of casual labour employed on
the Railways have been under active
vonsideration of the Minister of Rail-
ways. On the auspicious occasion of
Gandhiji’s birthday, it has been decided
that the following better deal should
be given to these employees:

(i) The long-standing grievance
that artificial breaks are created to
deny regular scales of pay/1/30th
scale of pay plus DA is removed. In
future, no artificial break shall be
macde to deny the benefit of higher
wages to casual labour. All casual
labour on completion of 120 days on
the Open Line and 180 days on the
Projects would be given regular scale
of pay and 1/30th of the scale of
po?y and DA per day respectively
after verification of records and age.
This verification will not take more
than three months.

(ii) All existing eligible casual
lahour would thus get the regular
scale of pay/1/30th of the scale of
pay per day. Wherever a gap in the
service occurs for want of produc-
tive work, it will not coustitute a
break.

(ii1) Casual labour according to
seniority and suitability will be con-
sidered for filling up regular vacan-
cies in class V.

(iv) 11,000 casual labour have al-
ready been absorbed against new
posts.  About 15,000 more  casual
iabour will be absorbed against regu-

lar vosts according to seniority.

(v) In employing casual labour on
the Railways, preference will be
givan to wards of freedom fighters.
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Non-aligued efforts to bring cease-fire
in Iran-Iraq war

577. SHRI K. PRADHANI:
SHRI K. KUNHAMBU:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that Foreign
Minister of India and five other non.
aligned countries, along with a Pales-
tine Liberation Organisation (PLO)
representative Have been asked to ex-
tend their co-operation to arrange a
cease~-fire in the five-week-old Gulf
war between Iraq and Iran; and

(b) if so, the details regarding India’s
performance in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). The Foreign Minis-
ters of five non-aligned countries (in-
cluding India) and a representative of
PLQO met in Belgrade (November 2—5)
in pursuance of a decision taken by
the Non-Aligned Coordinating Bureau
in New York. The Governments of
Iran and Irag had indicated acceptance
of the efforts being made by a Com-
mittee of the Non-aligned Nations com-
prising of Algeria in addition to the
above-mentioned countries. A Com-
mittee at the level of foreign Ministers
of the same countries was to be con-
stituted at a meeting in Belgrade and
to proceed to Baghdad and Teheran but
differences arose between Iran and
Irag over the inclusion of Algeria in
the Committee. Under the circumstan-
ces, the meeting in Belgrade concluded
after issuing an appeal to Iran and
Iraq for conveying their agreement to
the constitution and functioning of the
Goodwill Committee.
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India played an active role in the
deliberations at Belgrade and hopes to
play an equally effective role in all
further moves connected with the non-
aligned initiative.

Alleged sinking of a cargo ship
“Vijaya Jyoti”

578. SHR] SHIV KUMAR SINGH
THAKUR: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
lo state:

(a) whether it is a fact that a cargo
ship “Vijaya Jyoti” sank at Indira
Docks, Bombay, as reported in tihe
‘Indian Express’ dated 16th Octcber,
1980;

(b) if so, whether the findings of
Enquiry Committee, if any, appointed
by Government have been received;

(c) if so, the main causes of its
sinking and human life and property
lost as a result thereof; and

(d) the steps proposed to bhe taken
to avoid sinking of ships at the docks?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR1I BUTA SINGH):
(a) Yes, Sir. ‘Cargo Ship *“Vijaya
Jyoti” capsized at Indira Dock on 15th
October, 1980,

(b) The preliminary enquiry is to be
conducted by an officer of the Bombay
Port Trust. He has yet to start his
work.

(¢) There was no loss of human life.
The main causes of its sinking, the
extent of loss of property etc. would
be known after the enquiry is held.

(d) Steps to avoid recurrence of such
an incident will be devised after the
report of enquiry is available.

Pakistan Refusal to Permit Sikh
Pilgrims

579. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether it is a fact that the
Government of Pakistan has refused
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tc permit the Shjromani Gurdwara
Prabandhak Committee to send a jatha
of Bikh pilgrims to Pakistan on the
eve of 200th birth anniversary cf
Maharaja Ranjit Singh as reported in
the ‘Indian Express’ dated 18th Oc-
tober, 1980;

(b) it so, the reasons therefor; and

(c) the reaction of Government in
this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) The Government of Pakistan
informed us that it was not possible
for them to allow the pilgrims to visit
Gujaranwala because of administra-
tive constraints and difficulties,

(¢) Government regrets that despite
the known strength of sentiments in
India concerning lhe significance of
Maharaja Ranjit Singh’s 200th birth
anniversary and the strong desire of
Sikhs to visit the birth-nlace, the
Pakistan Government has not found it
possible to ugree to our specific request
in this regard.

Demarcation of Indo-Bangladesh
Boundary

580. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) the time by which demarcation
of boundary work between India and
Bangladesh will be completed and the
¢xtent to which India will lose terri-
lory in favour of Bangladesnh; and

(b) the time by which final surveys
are expected to be completed by both
the countries?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). It is estimated
that demarcation in all sectors of the
Indo-Bangladesh Lanq Boundary will
lake 2 or 3 years to complete. Final
surveys including, preparation of strip
Mmaps after printing will require ap-
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proximately one year after completion
of demarcation.

However, it must be borne in mind
that these are only rough estimates,
as it is not possible to indicate a pre-
cise time-frame for an exercise as com-
plex as demarcation of an inter-
national boundary.

'The precise extent of area which
will be acquired or ceded will be

known only when demarcation is
completed.

Aid to Kampuchea

581. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Union Government
had promised any aid to Kampuchea;

(b) if so, the details thereof;

(¢) whether any such aid has been
delivered so far; and

(d) if so, the full details therecf?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). We have not so
far made any specific commitment of
aid to Kampuchea,

(¢) and (d). The Government of
India has donated food and mediwcines
worth about Rs. 2.5 lakhs, 3000 tonnes
of rice at a cost of about Rs. 84
lakhs, 100 tonnes of rice seeds at a
cost of about Rs. 5.50 lakhs and sta-
tionery material (pencils, note books
and paper) worth about Rs. 2.58 lakhs
to People’s Republic of Kampuchea
on a bilateral basis. Besides, the
Government of India has also donated
another 2000 tonneg of rice through
UNICEF to People’s Republic of Kam-
puchea.

We are now in consultation with the
Government of People’s Republic of
Kampuchea to ascertain their require-
ments more precisely following their
initial approach to wus. Thereafter.
we would determine jointly the type



211 Written Answers

and quantum of assistance that could
be given to Kampuchea, within the
constraints of our resources.

‘Ineffectiveness of BCG Vaccination”

582. SHRIMATI GEETA MUKHRER-
JEE: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it ig a fact that the
BCG Vaccination for infants has been
found to be ineffective as an immunity
to T.B,;

(b) if so, the details thereof; and

(¢) whether any effort has been
made to formulate a new wvaccination
which could prevent the attack of
T.B. and if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) No.

(b) Does not arise.

(¢) No new wvaccine which could
prevent the attack of T.B. has so far
been formulated.

Non-Availability of Buses
Lean Period

during

583. SHRIMATI PRAMILA DANDA-
VATE: Will the Minijster of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government have made
any survey of the non-availability of
buses to public in Delhi during the
lean period ie. from 1 pm. to 3 p.m.;

(b) whether DTC has been vrovid-
ing buses to schools in the Capital
during these lean periods;

(c¢) whether these buses are being
provided to schools whose chlidren
come from well-to-do-families (public
schools) charging heavy tution fees;
and

(d) if so, the details thereof and
the names of schools which have been
provided with buses in Delhj?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) No special survey has been made
about the availability of buses during
1 pm. to 3 p.m. The frequency of the
route and the number of buses to be
put on a routce are decided by the
Corporation on the basis of general
surveys conducted from time to time
to assess the 1equirements of the
commuters. During lean perjods, the
frequency of buses is usually rcduced
in comparison to what is provided
for peak hours. This is due to the
reason that the demand during this
period is comparatively less. Further
whenever any cormplaint is received
for non-availability of buses on speci-
fic routes during specific hours, the
requirements jis assCssed and imme-
diate action is taken to ensure that the
buses are made available on such
routes. In addition the field staff of
the Corporation also sends report
whenever in adequacy is felt on the
particular rouie. Suitable action is
also taken on the reports and receipts.

(b) VYes, Sir.

(c) The busrs are made available,
on hire at prescribed rates to the
schools which make a request for them
irrespective of the special statuy of
its pupils as it helps utilisation of
spare capacity that becomes available
to the Corporation during the lean
iraffic hours.

(d) The Coiporation is at presen*
supplying 356 buses to 32 schools in
Delhi as per details given in the
statement laid on the table of the
House. [Placed in Library. See No.
LT-1362/80].

Working of the Shipping Corporation
of India

584. SHRIMATI PRAMILA DANDA.-
VATE: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether the report submitted by
the h.igfh lavel committee to study the
W01"kmg of Shipping Corporation of
India has been implemented;
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(b) if so, the details thereof; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) No High Level Committee was set
up by the Governmenf of India to
study the working of the Shipping Cor-
poration of India only and as such the
question of submission of a report by
such a committee does not arise.

(b) and (c¢). Do not arise.
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Wagons for moving of Coal and Fur-
nace Oil to Thermal Power Stations

586. SHRI B. V. DESAI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Railways have started
giving priority in respect of allotment
of wagons for moving coal and furnace
oil to thermal power stations in the
Northern Region;

(b) if so, the total number of wagons
provided by the railways for the above
purposes during the period from June
to August and from August to October,
1980;

(c¢) how much quota has been in-
creased in October and November 1980;

(d) whether after the Prime Minister
has pointed out the poor performance
of the Railways, the movement of
goods have started showing improve-
ments; and

(e) if so, the steps initiated by the
Railways and to what extent they have
started bringing fruits?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
MALLIKARJUN): (a) Railways have
always been giving this priority in
movement.

(b) The following has been the level
of loading of coal for power houses
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from June to October 1980:—
No. of wagors per day

Month All Power
Houses
June? 89 . . . . 3195
July*80 . . . . . 2906
Aug.’8o . . . . . 2526
Sep.’80 . . . . . 268+
Oct.?80 . . . . . 3059

Separate figures of loading of coal for
power houses for different regions are
not maintained by the Railways.

(¢) The quota was increased to 3100
wagons per day in the high level meet-
ing held on 13.10-1980 followed by sub-
sequent discussion and loading at a
rate higher than this is being main-
tained.

(d) and (e). The Railways are mak-
ing best endeavours to meet the irans-
port requirement of v&rious sectors of
the economy to the maximum extent
possible under the present circum-
stances. The originating freight traffic
loading in October 1980 was higher
than that in the previous four months.

Puddu Ponani bridge on National
Highway No. 17

587. SHRI E. K. IMBICHIBAVA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) why the construction work of
the Puddu Ponani bridge on National
Highway No. 17 has not been started
even after the contract for construc-
tion of the bridge was given to the
Construction Corporation; and

(b) whether there are any particular
reasons for not starting the work?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
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TRANSPORT (SHRI BUTA SINGH):
(a) The site for the construction of
Puddu Ponani bridge has alrea®y been
handed over by the Kerala State PWD
to the Kerala State Construction Cor.
poration, and works preliminary to the
actual construction have since been
started by the Corporation.

(b) Does not arise.

Complaint against Central Council for
Research in Ayurveda and Siddha

588. SHRI BALASAHFB VIKHE
PATIL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government have re-
ceived any complaint against the func-
tioning of the Central Council for Re-
search in Ayurveda and Siddha; and

(b) if so, the steps Government pro-
pose to take in the matter?

THE MINISTER FOR HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Yes.

(b) The complaints are being looked
into for appropriate action.

Railway workshop at Mancheswar
589. SHRI CHINTAMANI

GRAHI: Will the Minisfer of
WAYS be pleased to state:

PANI-
RAIIL-

(a) whether the Railway workshor
at Mancheswar in Orissa is progress-
ing according to schedule;

(b) the total amount spent thereon
so far;

{c) whether any guideline has been
fixed, so far as recruitment to class IV
and class III is concerned, so that iocal
unemployed youths get opportunity to
work there; and

(d) if so, the guidelines framed?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) For setting up of this workshop
a total amount of Rs. 210 lakhs has
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been spent upto September 1980. Pro-
vision of Rs. 242 lakhs has been made
in the Budget for the current year
(1980-81).

(¢) and (d). Vacancies in class IIl
are filled through the Railway, Service
Commissions, who advertise all vacan-
cies in scales, the minimum of which
is Rs. 425 and below, only in the areas
where vacancies exist, with a view to
attract local candidates. Similarly, class
IV vacancies are filled by screening
casual labour who are mostly locally
available. In workshops, there is a
provision for filling up 50 per cent
vacancies in class IV by direct recruit-
ment and the procedure in this case
also is intended to attract local candi-
dates.

Defectlve and sub-standard purchase of
spares for DTC buses

590. SHRI CHINTAMANI
PANIGRAHI:

SHRI JANARDHANA
POOJARY:

SHRI S. M. KRISHNA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether spares worth several
lakhs of rupees purchased for Delhi
Transport Corporation buses during the
last two to three years have been found
to be defective and of sub-standard
quality;

(b) if so, whether Government have
appointed a Committee to enquire into
lhese purchases; and

(¢c) if so, what is its composition
and period fixed to submit the report?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) According to the information sup-
plied by the Delhi Transport Corpora-
tion, departmental inspection study of
the failure of buses has revealed that
purchase of some of the spares such
as oil seals, bearings, clutch plates and
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gear parts etc. made during the past
couple of years and worth a few lakhs
of rupee were not of standard quality.

(b) No, Sir. The matter has been
looked into departmentally by the DTC.

(¢) Does not arise.
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New Railway Station between Bhojpur
and Panskura

593. PROF. SATYAGOPAL MISRA:
Will] the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
under consideration of Government to
construct a new Railway Station bet-
ween Bhojpur and Panskura S.E. Rail-
way; and

(b) if so, the delails thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) South Eastern Railway has sub-
mitted a proposal for opening of a flag
station between Bhogpur (not Bhojpur)
and Panskura. This proposal is under
examination by this Ministry.

Improvement of Haldia Port

594. PROF. SATYAGOPAL MISRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the steps that Government have

taken to make the Haldia Port a turn-
key project;
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(b) the details thereof; and

(¢) what are the proposals for the
improvement of the Haldia Port?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) and (b). Haldia Dock Project was
not envisaged as a turn-key project.

(¢) Important schemes included in
1980-81 Plan for development works at
Haldia relate to container handling
tacilities, procurement of two loco-
motives and a crawler mounted crane,
workshop facllities and plant repairg,
mobile equipment repair yard, etc.

Proposal for constitution of port Trust
in Port Blair

595. SHRI MANORANJAN BHAKTA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have re-
ceived any proposal from the Andaman
and Nicobar Administration for con-
stitution of a port Trust in the Union
Territory of Andaman and Nicobar
Islands at Port Blair for improvement

and extension of port facilities, etc.;
[ 4

(b) if so, what action has been taken
thereon;

(c) if not, the reasons therefor ;and

(d) whether Government have any
proposal to take action for improve-
ment of minor ports in the Union Terri-
tory of Andaman and Nicobar Islands,
if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) No formal proposal has been re-
ceived so far. However, this scheme
has been included in the Master Plan
prepared by Andaman and Nicobar
Administration in July, 1980.

(b) and (c). Does not arise.

(d) The developments of the ports
in Andaman and Nicobar Islandsg is
being done by the Central Government
and a provision of Rs. 2.65 crores exist
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in the current financial year for Anda-
man and Lakshadweep Harbours. The
following works are under execution:—

() ;ar @ SA  faenfaay
w1 W ag gfaar 3| w1 faae <

(i) Construction of dry dock in
Port Blair;

(ii) Construction of New Jetties in
10 Islands;

(iii) Slipway at Port Blair;

(iv) Office and residential building
at Port Blair.

(v) Construction of Hards.

(vi) Ancillary and foreshore facili-
ties (Stage 1) excluding  Little
Andaman.

(vii) Breakwater at Little Anda-
man.

(viii) Ancillary and foreshore
facilities (Stage I) for Little Anda-
man.

(ix) Bunkering facilities at Little
Andaman.

(x) Ancillary and foreshore (Stage
1I) for Little Andaman.
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Recognition to Kampuchea

597. DR. SUBRAMANIAM SWAMY:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the names of counfries that have
recognised the Government of Heng
Samrin in Kampuchea before India
did;

(b) the names of countries that
recognised the same Government after
India accorded the recognition: and

(¢) any policy—inference that the
Government draws from these statis-
tics?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) On the basis of the informa-
tion now available with the Govern-
ment, the following countries had re-
cognised the People’s Republic of Kam-
puchea before India~ recognised that
Government:

Laos, Vietnam, Soviet Union, Ger-
man Democratic Republic, Bulgaria,
Hungary, Afghanistan, Poland, Mon.
golia, Czechoslovakia, Cuba, Ethiopia,
People’s Democratic Republic of Ye.
men, Mozambique, Congo, Grenada,
Nicaragua, Jamaica, Guinea, Angola
and Seychelles,

(b) Since India’s recognition of the
Government of the People’s Republic
of Kampuchea, no other country has

NOVEMBER 20, 1980

so far extended recognilion to that

Government.

(c) Our recognition of the People's
Republic of Kampuchea was based on
the realities of the situation in that
country; the commitment made by the
Government to the people of India, and
the national consensus in support of
that decision.

Supply of nuclear technology by
Switzerland to Pakistan

598. SHR1 VILAS MUTTEMWAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state the action
taken by the Government of India on
the news of indirectly passing on nu-
clear technology to Pakistan by
Switzerland and thus  helping it in
making Atom Bomb?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] P. V. NARASIMHA
RAQO): The Government hag taken note
of reports of sale of certain equipment
by Swiss firms to Pakistan. Govern-
ment is taking all possible steps to
safeguard India’s security.

Government Medical Store Depot.,
Madras

599. SHRI K.B.S. MANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the
Expert Committee appointed by the
Government of Indig to study the
Modernisation of the Pharmaceutical
Factory attached to the Medical Store
Depot, Madras and also the Detailed
Project report have submitted its re-
port to Government;

(b) if so, the dates on which these
reports were submitted and the action
taken by Government thereon;

(c) what are main recommendations
of the committee and details of the
Project report; and

(d) what is the probable date of
completion?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
'KARANAND): (a) Yes.

(b) The Expert Committee submitted
their Report in November, 1978. The
preliminary Project Report from M/s.
I.D.P.L. was received in October, 1979.
The same is under consideration.

(¢) The main recommendations of
the Commitiee are as under:

(1) For ensuring the utilisation of
the Oil Fired Cornish Boiler it would
be necessary to take up new lines of
production such as transfusion solu-
tioms and injections.

(2) Suitable renovations would be
required in the Factory to make it
run on modern lines.

(3) Expansion of the existing test-
ing facilities would be required to
enable the Factory fo meet the ad-
ditional work load that would de-
volve on the laboratory consequent
on the proposed expansion of the
manufacturing activities.

(4) The Medical Stores Organisa-
tion should be converted into a Com-
pany.

In the Project Report it has been
recommended that for the implemen-
tation of the above recommendations,
the International Stores Section godown
should be converted to a parenteral
unit with its own service facilities.

(d) While the whole question of im-
plementation of the report of the
Expert Committee was under con-
sideration, a proposal regarding phas-
ing out the Medical Stores Organisa-
t{On in the light of certain recommenda-
thns of a Sub-Committee of the Com-
mittee on Public Expenditure also came
up Pending a decision with regard
lo the latter, the action on the report
of the Expert Committee has to he
kept pending.
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Contracts earmarked for SC/ST im
Madras and Tuticorin Port Trusi

600. SHRI K.B.S. MANI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) what are the Port Trusts which
are under the direct control of Gov-
ernment of India (under shipping
Ministry);

(b) what type of jobs/contracts are
being given to the contractors and es.
peciaily in Madras and Tuticorin is
Port Trusts;

(¢) whether any percentage of con-
tracts are earmarked for Scheduled
Castes and Scheduled Tribes, parti-
cularly in Madras and in Tuticorir
Port Trusts; and

(d) if no percentage has been ear-
marked for Scheduled Tribe contractors
whether there is any proposal to de
s0?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) The Port Trusts under the control
of this Ministry are for the ports of
Calcutta, Bombay, Madras, Cochin,
Visakhapatnam, Kandla, Mormugao,
Paradip, New Mangalore & Tuticorin.

(b) All types of civil works, such as
buildings, roads, marine structures,
dredging; electricity works such as
erection of transformers, laying of
cables and mechanical works like sup-
ply and eraction of wharf cranes etc.
are given on contracts based on open
and competetive tenders.

(c) No percentage of contracts are
earmarked for Scheduled Castes and
Scheduled Tribes at Madras and Tuti-
corin Ports. However, the Madras Port
Trust has recently adopted a resolu-
tion for award on nomination of petty
contracts of a minor repair nature,
and costing upto Rs. 15,000 at the de-
partmental estimated cost to Scheduled
Castes/Scheduled Tribes contractors.
It has further been resolved that Secu-
rity deposit amount may be reduced
by 50 per cent in respect of Scheduled
Caste/Scheduled Tribe contractors
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aga;inst the usual rate applicable to
other contractors.

d) No, Sir.
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MR. SPEAKER: This is under consi-
deration. I will let you know, Please
mit down.

Now, papers to be laid on the Table.

e ——

12.09 hrs.
PAPER LAID ON THE TABLE

NOTIFICATION UNDER PASSpORT AcCT,
1967,

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{SHRI R. V. SWAMINATHAN): On
Bbehalf of Shri P. V. Narasimha Rao,

I beg to lay on the Table a copy of
the Passports (Second Amendment)
Rules, 1980 (Hindi and English versions)
publisheq in Notification No. G.S.R.
559(E) in Gazette of India dated the
Z1th September 1980, under sub-section
€3) of section 24 of the Passports Act,
1987. [Placed in Library, See. No. L.T
1325/80].

NOVEMBER 20, 1980
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NOTIFICATIONS UNDER MERCHANT
SHIPPING AcT, 1958, SEAMEN’S PROVI-

DENT AcT, 1966 aAND NationaLr HigH-
wWAYs AcT, 1956.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): On behalf
of Shri Buta Singh,

I beg to lay on the Table:

(1) A copy each of the following
Notifications (Hindi and English ver-
sions) under sub-scction {(3) of section
458 of the Merchant Shipping Acxt,
1958 —

(i) The Merchant Shipping (Dock
Cargn (including Timber Cargo)
Rules, 1980 publised in Notiflication
No. G.S.R. 943 in Gazette of India
dated the 13th September 1980.

(ii) The Merchant Shipping
(Form of Particulars of Certificates
and Employment) Rules, 1980 puhb-
lished in Notification No. G.S.R. 970
in Gazette of India dated the 20th

Sept., 1980 [Placed in Library. See
No. LT-1326/80].

(2) A copy of the Seamens Provi-
dent Fund (Amendment) Scheme,
1980 (Hindi and English versions)
published in Notification No. G.S.R.
881 in Gazette of India dated the
23rd August, 1980, under Ssection 24
of the Seamen’s Provident Fund Act,
1966. [Placed in Library. See No.

LT-1327/80].

(3) A copy of Notification No. S.0O.
698(E) (Hindi and English versions)
published in Gazette of India dated
the 1st September, 1880 declaring the
six highways in North Eastern region,
mentioned in the notification to be
national highways, under section 10
of the National Highways Act, 1956.

[Placed in Library. See No. LT-
1328/801.

NOTIFICATIONs UNDER CENTRAL Ex-
cisE RuLEs, 1944 CENTRAL EXCISE AND
SALT AcT, 1944, INncomeE Tax Act, 1961.
FINANCE AcCT, 1961 AND cuUSTOMS ACT,
1962,
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SHRI MAGANBHAI BAROT:
1 beg to lay on the Table: —

(1) A copy each of the following
Notifications (Hindi and English ver-
sions) issued under the Central Excise
Rules, 1944 . —

(i) GS.R. 791 published in
Gazette of India dated the 2nd
August, 1980 together with an ex-
planatory memorandum making
certain amendment to Notification
No. 201/79-Central Excise dated the
4th June, 1979.

(ii) G.S.R. 873 published in
Gazette of India dated the 23rd
August, 1980 together with an ex-
planatory memorandum making
certain amendment to Notification
No. 154/70-—Central Exrises dated
the 1st August, 1970 in order to
remove difficulties in administering
the exemption on ‘refined liquid
sodium silicate’.

(iii) G.S.R. 874 published in
Gazette of India dated the 25rd
August, 1980 together with an ex-
planatory memorandum making
certain amendment to Notification
No. 352/77—CE dated the 16th
December, 1977 regarding exemp-~
ion to petroleum products from the
whole of excise duty xhen used a9
fuel within refinery of production
for manufacture of finished petro-
leum products.

(iv) G.S.R. 498(E) published in
Gazette of Indig dated the 29th
August, 1980 together with gn ex-
planatory memorandum regarding
Central Excise Duty Rebate Scheme
for excess production of sugar du-
ring October—November, 1980.

(v) G.SR. 536(E) published in
Gazette of India dated the 15th
September, 1980 together with an
explanatory memorandum regard-
ing definition of term ‘Value’ used
in Notification No. 96/80 dated the
19th June, 1980.

(vi) G.S.R. 954 published in
Gazette of India dated the 20th
September, 1980 together with an
explanatory memorandum making

certain amendment to Notification
No. 24/75—CE dated the 1st March,
1975 clarifying the grant of exemp-
tion from excise duty on saponifi-
able material contained in the soap.

(vii) G.S.R. 955 published in
Gazette of India dated the 20th Sep-
tember, 1980 together with an
explanatory memorandum making
certain amendment to Notification
No. 25/75—CE dated the 1st March,
1975 clarifying grant of exemption
from excise duty on Ssoaps made
from a mix of rice bran oil and
other oils.

(viii) G.SR. 550(E) (o 552(E)
published in Gazette of India duled
the 26th Sept., 1980 together with
an explanatory memorandum re-
garding exemption from excise duly
on Polypropylene staple fibre, Poly-
propylene spun yarn and Blended
yarn.

(ix) G.S.R. 981 published in
Gazette of India dated the 27th Sep-
tember, 1980 together with an ex-
planatory memorandum regarding
exemption from full excise duty on
Matrices for records, impressed,
used in the manufacture of gramo-
phone records.

(x) G.S.R. 569(E), published in
Gazette of India dated the 3rd
October, 1980 together with an ex-
planatory memorandum regarding
exemption from the whole of excise
duty leviable on tyres and tubes of
cycle rickshaw,

(xi) G.S.R. 577(E), published in
Gazette of India dated the 8th Octo-
ber, 1980 together with an explana-
tory memorandum regarding ex-
emption from payment of excise
duty to manufactures of cotton fab-
rics on powerlooms.

(xii) G.S.R. 578(E), published in
Gazette of India dated the 8th
October, 1980 togéther with an ex-
planatory meémorandum regarding
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exemption from payment of excise
duty on yarn taken from plain
hanks apnd wound on cones,

(xiii) G.S.R. 1052 publised in
Gazette of India dateq the 11th
October, 1920 together with an ex-
planatory-memorandum regarding
exemption to tyres and tubes
designed for used on animal drawn
vehicles from whole of excise
when marked ‘ADV’ on such
tyres.

(xiv) G.S.R. 610(E) and 611(E),
published in Gazette of India dated
the 28th October, 1980 together witp
an explanatory memorandum re-
garding exemption from excise duty
on Juty Twine and pack sheets
used for the purpose of packing
jute consignments in the factory
of production, for export,

(xv) G.S.R. 501(E), published in
Gazette of India dated the 29th
August, 1980 together with an ex-
planatory memorandum regarding
continuance of the exemption on
Copper from import and Central
Excise Duties.

[Placed in Library. See No. LT-1239/
80].

(2) A copy each of the following No-
tifications (Hindi and English versions)
under section 38 of the Central Excises
and salt Act. 1944:—

(i) The Central Excise (Eighth

Amendment) Rules, 1980, published
in Notification No. GSR 790 in Ga-
zette of India dated the 2nd
August. 1980.
(ii) The Central Excise (Ninth Am-
endment) Rules, 1980, published in
Notification No. GSR 1015 in Gazette
of India dated the 27th September,
1980.

(iii) The Central Excise (Fourte-
enth Amendment) Rules, 1980, publi-
shed in Notification No. GSR 1078 in
Gazete of India dated the 18th Octo-
ber, 1980.

[Placed in Library. See No. LT-1330/
80].

(3) A copy of the Income tax (Sixth
Amendment) Rules, 1980 (Hindi and
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English versions) published in Notifica-
tion No. S. 0.695(E) in Gazette of India
dated the 29th August. 1980, under sec-
tion 296 of the Income-tax Act, 1961.
|Placed in Library See No. LT-1331/
80].

(4) A copy each of the following
Notification (Hindi and English ver-
sions) under section 41 of the Finance
Act, 1979:—

(i) GSR 508(E) publised in Gazette
of India dated the 1st September,
1980 together with an explanatory
memorandum regarding exemption
to the Heads of Governments
their spouses and the delegates to
the Common wealth Heads of
Government meeting held in New
Delhi from payment of foreign
Travel Tax,

(ii) GSR 525 (E) published in Ga-
zette of India dated the 8th
September, 1980 together with an
explanatory memorandum extend-
ing the date of exemption from
payment of foreign Travel Tax
to the Heads of Governments,
their spouse and the delegateg to
the Commonwealth Heads of
Governments meeting upto 15th
September, 1980.

[Placed in Library. See No. LT-1332/
80].

(5) A copy each of the following
Notifications (Hindi and English ver-
sions) under section 159 of the Cus-
toms Act, 1962: —

(i) GSR 462(E) published in Gazet-
te of India dated the 2nd August,
1980 together with an explanatory
memorandum regarding revised
rate of exchange for conversion of
Pound Sterling into Indian curren-
cy or vice versa.

(ii) GSR 470(E)
Gazette of India dated the 8th
August, 1980 together with an
explanatory memorandum regard-
ing revised rate of exchange for
conversion of Poungd Sterling into

Indian currency of vice versa in
supersession of notification dated
the 2nd August, 1980.

published in



233 Papers Laid

(iii) GSR 472(E) published in
Gazette of India dated the 12th
August, 1980 together with an
explanatory memorandum regard-
ing revised rate of exchange for
conversion of Japaunese Yen into
Indian currency or vice-varsa,

(iv) GSR 475(E) published in
Gazette of India dated the 14th
August, 1980 together with an ex-
planatory note regarding reduc-
tion in export duty on coffee.

(v) GSR 478(E) and 479(E) publish~
ed in Gazette of India dated the
19th August, 1980 together with an
explanatory memorandum regard-
ing exemption to ammomium phos-
phate from  whole of basic and
auxiliary duty of customs when im-
ported for use as manure or in the
rroduction of complex fertilizers.

(vi) GSR 480(E) and 481(E) pub-
lished in Gazette of India dated
the 19th August, 1980 together
with an explanatory memorandum
regarding exemption to coking
coal from the whole of basic, auxi-
liary and an additional customs
duties when impeorted.

(vii) GSR 488(E) published in
Gazette of India dated the 25th
August, 1980 together with an ex-
planatory memorandum extending
basic customs duty exemption on
certain  specified raw materials
used in the manufacture of sports
goods.

(viii) GSR 496(E) published in Gaz-
ette of Indla dated the 28th Au-
gust, 1980 together with an expla-
natory memorandum regarding re-
vised rate of exchange for conver=
sion of Pound Sterling into Indian

currency or vice-versa, in superse-

sion of Notiflcation dated the 8th
August, 1980. >
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(xi) GSR 4985 published in Gazette
of India dated the 28th August,
1980 together with an explanatory
memorandum enlarging the list of
materials allowed to be imported
duty free against Advance Licen-
ces for execution of export orders.

(x) GSR 497 (E) published in Gaz-
ette of India dated the 20th August,
1980 together with an explanatory
memorandum withdrawing the ex-
emption of basic duty on buckels
and other embellishments for foot-
wear,

(xi) GSR 500(E) published in Gazet-
te of India dated the 29th August,
1980 together with an explanatory
memorandum regarding contenu-
ance of existing customs duty on
unwrought copper and basic ex-
cise duties on copper and manufac-
tures thereof.

(xi1) GSR 502 (E) published in Gaz-
of India dated the 29th August,
1980 together with an explanatory
memorandum exempting one set of
pre-recorded cassettec accompany-
ing each film-strip for educatijonal
purposes from the whole of basic
customs duty.

(xiii) GSR 509(E) published in
Gazette of India dated the 3rd
September, 13980 together with an
explanatory memorandum regard-
ing revised rate of exchange for
conversion of Pound Sterling iato
Indian Currency or vice-versa in
supersession of notification dated
the 28th August, 1980.

(xiv) GSR 511(E) and 512(E) pub-
lished in Gazette of India dated the
4th September, 1980 togelther with
an explanatory memorandum en-
larging the number of specified
authorities  competent to issue
essentiality certificates.

(xv) GSR 519(E) and 520(E) pube
lished in Gazette of India dated
th-e 5th September, 1980 together
with an explanatory memorandum
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(xxii) GSR 557(E) and 558(E) pub-
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regarding exemption to raw pet-

troleum coke from the whole of
the basic duty of customs and

auxiliary duty of customs.

(xvi) GSR 521(E) published in
Gazette of India datedq the 6th
September, 1980 fogether with an
explanatory memorandum regard-
ing revised rate of exchange for
conversion of Pound Sterling into
Indian currency or vice-versa in
supersession of Notification dated

the 3rd September, 1980.

(xvii) GSR 526(E) published in
Gazette of India dated the 8th
September, 1980 tfogether with an
explanatory memorandum regard-
ing exemption to hessian cloth and
bags trom the levy of export duty.

(xviii) GSR 535 (E) published in
Gazette of India dated the 12th
September, 1980 together with an
explanatory memorandum regard-
ing inclusion of six more products
of Nepalese orgin to quaiify for
preferential entry into India.

(xix) GSR 538(E) published in Gaz-
ette of India dated the 17th Sep-
tember, 1980 together with an ex-
planatory memorandum regarding
revised rate of exchange for con-
version of Pound Steiling into
Indian currency of vice-versa in
supersession of Notification dated
the 6th September, 1980.

(xx) GSR 542(E) published in
Gazette of India dated the 22nd
September, 1980 together with an
explanatory memorandum regard-
ing revised rate of exchange for
conversion of Pound Sterling into
Indian currency or vice-versa in
supersession of Notification dated
the 12th August, 1980.

(xxi) GSR 555 (E) and (556) pub-
lished in Gazette of India dated the
26th September, 1980 regarding
exemption to rubber blankets for
une in Printing industry from basic
duty in excess of 40 per cent ad-
valorém and  auxiliary dquty of
customs -

lished in Gazette of India dated
the 26th September, 1980 together
with an explanatory memorandum
regarding exemption of all items
of baggage including air-condi-
tioners, refrigerators ang deep-
freeze from the additional duties
of customs.

(xxiii) GSR 5G0(E) published in

Gazette of India dated the 28th
September, 1930 together with an
explanatory memorandum extend-
ing the validity of Notification No.
4-Customs dateq the 19th January,
1980  regarding exemption to
Liquefied Petroleum Gas from the
whole of the basic customg duty
upto 31st March, 1981,

(xxiv) GSR 573(E) and 574(E) pub-

lished in Gazette of India dated the
8th October, 1980 together with an
explanatory memorandum regard-
ing exemption o[ certain paris of
wrist watches from basic duty in
excess of 50 per cent agd valor’m
and from the whole of auxiliary
duty of customs.

(xxvi) GSR 599(E) and G600(E) pub-

lished in Gazette of India dated the
14th October, 1980 together with
an explanatory memorandum re-
garding exemption to gold import-
ed so under the scheme for export
of Gold Jewellery and supplied by
the foreign buyer of the jewellery
manufactured and exproted under
the said scheme from the whole of
basic and auxiliary duties of cus-
toms.

(xxvi) GSR 599(E) and 600(E) pub-

lished in Gazette of India dated the
24th October. 1980 together with
an explanatory memorandum re-
garding exemption to edible oils
imported by the National Dairy
Development Board undery the
agreement betwen the WNational
Dairy Development Board and the
Cooperative Union of Canada from
the whole of the basic, additional
and auxiliary duties of customs.

[Placeq in Library. See No. LT-

1333/80].
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NOTIFICATIONS UNDER INDIAN RAILWAYS
AcT, 1890

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
JAFFER SHARIEF): On behalf of my
colleague, | lay on the Table a copy
each of the following Notifications
(Hindi ana English versions) issued
under section 56B of the Indian Rail-
ways Act, 1890:.—

(1) S.0. 589(E)
Gazette of India dated the 29th
July 1980 declaring stations men-
tioned in the notification as ‘notifiea
stations’ for a further period of
four and g half months with effect
from 1st August, 1980.

published in

(2) S.O, 590(E) publishedq in
Gazette of Indig dated the 29th
July 1980 declaring stations men-
tionedin the notification as ‘notified
sations’ for a period of four and a
half months with eflect from Ist
August, 1980,

(3) SO. 693(E) published in
Gazette of 1India dated the 28th
August, 1980 declaring stations imen-
tioned in the notification as ‘notified
stations’ for a further behind of
three and a half months with effect
from 1st{ September, 1980.

(4) S.O0. 625(E) published in
Gazette of India dated the 16th
August, 1980 declaring  stations
mentioned in the notification as
‘notified stations’ for the period
from 18th August, 198p to 14th De-
cember, 1980. Placed in  Library.
See No. LT—-1534/30.]

12. 03 hrs,

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPORT-
ANCE

REPORTED DECISION OF THE GOVERNMENT
TO INCREASE THE PRICES OF CERTAIN
LIFE-SAVING DRUGS ANp SHORTAGE OF
SOME OF THESg DRUGS IN THE MARKET

MR. SPEAKER; Now, Calling At-
tention. Shri Rawat, Not here. Shri
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Jyotirmoy Bosu. Not here, He has
written to me. Shri Nawa]l Kishore
Sharma. I must make it clear to the
House that I have gone through the
proceedings of day before yesterday
and I found that undue length of time
is given tgo this statement. It is only
calling attention. T want the Mem-
bers to be precise about gsking ques-
tions. This is not a debate. It is
only a question and answer. The
House must be regarded as very
sacrosanct.

We should be particularly very
careful to see that your questions are
very pointed and they are given reason-
able time for answering.

Mr. Sharma!

SHRI NIREN GHOSH (Dum Dum):
What has happenea to the notice of my
adjournment motion regaraing the law
and order situation?

MR. SPEAKER: No ©please. 1 am
sorry. I have not gllowed,

o Tafewi@ Q@ (gioige) -
HegeT HIRA, FINT HqF 9T {Q
grEe HI% #TET & | fake ArE

fag g & AW 2 3 w91 & wR
fedt & =t gdaw sl & A
¥ war g |

WIA wged ;. w1 w4 wqfe
AR LG U -

H W fasiw a@@w: gfa-
qg fawer s o=ifew

MR. SPEAKER: Now, Calling A%
tention. Shri Nawal Kishore Sharma-

SHRI NAWAL KISHORE SHARMA
(Dausa): Sir, I call the attention of the
Minister of Petroleum Chemicaly and
Fertilisers to the following matter o
urgent public importance and request
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[Shri Nawal Kishore Sharmal

that he may make a statement there-
on:—

“The reported aecision of the
Government to increase the prices
of certain life-saving drugs and
shortage of some of these drugs in
the market.”

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): The prices of bulk
drugs and formulations have been
under some kina of statutory control
gsince 1962, but effectively so since
1970 under the Drugs (Prices Control)
Order 1970. Undey this Order, all
formuylations were ynder price control
but, the prices of only some bulk
drugs defined in that Order as essen-
tial were subject to control. In the
case of the other bulk drugs, the
manufacturers were free to aeclare
the prices on first manufecture.
Whenever they requred any
revision in the declared price,
prior approval of Government was
necessary. The prices of essential
bulk drugs were fixea by Government
in 1970 based on the recommendations
of the Tariff Commission. Subse-
quently these prices were revised from
time to time (last revision being in
1976~77) on the recommendations of
the Bureau of Industrial Costs and
Prices,

12.05 hrs,

[MR. DepuTty SPEAKER in the Chair]

1.1. As regaras formulations, prices
of all the formulations were fixed
under the DPCO 1970 taking into ac-
count ex-factory cost and g certain
percentage of mark-up. Mark-up
includes manufacturers’ margin, pro-
motional expenses,  outward freight,
distribution costs and trade commis-

sion etc. The mark-ups prevailing
at the moment are those approved
under DPCO 1970.

2. The New Drug Policy annouced

in March 1978 provided for the con-
frol of prices of certain categories of
formulationg and the control of the
prices of all bulk drugs used in the
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production of such formulations, for
varying mark-ups in different catego-
ries of formulations, for g freeze in
the prices of all costed bulk drugs
and all price-controlled formulations
for a year and for up-dated BICP
studies of the costs of all bulk drugs
and formulations brought ynaer con-
trol. A new Drugs (Prices Control)
Order wag issued in 1979 to give effect
to the pricing principles of the new
Drug Policy.

3. Thus a nevision in the prices of
bulk drugs and formulations brought
under control under the DPCO 1979
became aue and had to be eflected on
the basis of the cost-studies conducted
by the BICP. Meanwhile there were
escalations in costs as g result or the
petroleum price increases of August
1979. The industry pressed for revi-
sion of prices to provide only for
these cscalations. The BICP had to
up-date its stuaies with reference to
the escalations and a procedure for
combining the revision based on
DPCO 1979 and the changes to take
into account cost escalations had to be
devised. Government have, in August
1980, approvea the procedures for ad-
justment of prices of bulk drugs and
formulations. These provide for im-
plementation of the pasic principles of
the DPCO 1979 taking inte account
the BICP cost studies. It must be
noted that since these cost studies
cover gzlso bulk drugs that were not
earlier under price control, there are
likely to be revisions in the bulk arug
prices. The last price revision in the
case of the price controlled drugs was

in the perioa 1976-77 since when
costs have escalated considerably.
It is necssary to avoid a situation

where it is uneconomical to produce
essential drugs anq as a result scarcity
developes.

4. While almost all bulk drugs have
been cost studied by she BICP, ther¢
has been g furthe, escalation in pet-
roleum product prices in June 1980
and up-dating has to be done after
taking these into account. Meanwhile.
in the case of some important bulk
drugs where it is necessary to ensure
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that the gavailablility position ig not
affected price revisions on the basis
of the earlier BICP cost studies have
been announced. These number four-
teen so far. The revised prices of the
coriesponding formulations are being
worked out and will be announced
soon.

5. Government monitor the avail-
ability of life-saving drugs and for-
mulations every week based on the
reports received from the State Drug
Controllers and the zonal Oflices ol
the Central Drugs Standard Control
Organisation. The shortages recorted
are generally those of [formulations
of specific brands. In several of thesc
cases g number of equivalent brands
are available. In cases of ;eported
shortages, arrangemenils are madc
with the manufacturers of the product
reported to be in short supply as well
as the manufacturers of the equivalent
preducts to rush supplies to the areas
from where shortages are reported.

6. There are many recasons for the
shortages of specific brands of formu-
lations like, power cutls  industrial
unrest, shortage of packing material.
escalations in the cost of inuts, non-
availability of some raw  materials.
equipment breakdown, transport pro-
blems etc. Inp specific cases of cons-
traints in production brought {o the
notice of ‘Government, Government
have takepn remedial measures to the
extent possible. When packing mate-
rials Lecame scarce, Governmen{ re-
duced customg duty on the import of
aluminium foil and allowed its liberal
import by including it wunder OGL.
Government have arranged néeded
import by including it under OGL
supplement indigenous production.

7. In cases where revision of the
prices of bulk drugs are announceaq,
the prices of the corresponding formu-
lations will be revised as quickly as
possibe thereafter. The posilion re-
garding the availability of formula-
tions is constantly under watch.

SHRI NAWAL KISHORE SHARMA:
Mr. Deputy-Speaker, $ir, the hon.
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Minister, in this statement, has admit-
ted that there is a shortage of some
brands of essential drugs. He has
stated many reasons for the same, in
the long statement which he has
made.

In spite of that long statement, Sir,
the basic question remains and this
basic question has to be answered. 1t
is this. Why is it that Government has
not been able to formulate a drug
policy commensurate with the de-
mands of the people? Why is it that
such a policy has not been evolved to
protect the consumers' interests? DBe-
cause of the interests of the monopolist
companies in the Drug sector, The
Government so far has not been akle
to evolve a policy which may be
conaucive to the development of ‘he
Indian drug industries in general
It has been admitted that because of
these reasons the Indian sector has (o
suffer a lot. There have been many
committees formed for this purpose,
the latest committee being the Hathi
Committee. In spite of these com-
mittees having gone into the problem,
we find that proper steps have not
been taken by the Government to see
that the Indian sector grows and the
multi-nationals are prevenied from
looting the consumers. In view of all
these facts which I have mentioned
1 would like to know as to what speci-
fic steps the Government have taken
so far. Sir, the Drugs were control-
led by the order of 1979. Why is it
that these drugs have not been made
available to the consumer at reason-
able prcies? The fact of the matter
is this: It is the seller gnd the stockist
who are trying to squeese the orainary
consumer by withholding the stocks.
Is it not a fact? If that be the case,
has any action beepn initiateq against
any of the drug companjes or the
stockists? I would like to have this
information from the hon. Minister.
Then the basic question which has
not been answered by the hon. Minis-
ter ig this. Sir, it was only on the
representation of the Organisation of
the Pharmaceutical-producing Ingdus-
tries that the bulk drug prices of 14
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drugs have beep subjected to revision.
The prices of these drugs have gone
up while the prices of formulations
remain the same. Why is it that this
has not been revised? This should
have been done simultaneously. There-
fore the ordinary man suffers. The
Hathi Committee recommended that
these brand names should be abolish-
ed. If that was the recommendation
of the Hathi Commitfee, how is it that
the Government has not wet taken
steps to abolish these brand names?
It is because of these brand names
that the multi-nationals are looting
the country. The Minister has stated
that there is a shortage of life-saving
drugs and they are using these brand
names. What is the Minister going to
dp to remove these brand names in
the near future?

Then the next question, which 1s
also important, is th;s: May I know
whether the Minister is trying to
evolve a system whereby with the rise
of the prices, of the cost of production
of these things, the cost of the formu-
lation alsg simultaneously goes up?
Because, it is here that the whole
trouble arises. May I know whether
there is any control on the distribu-
tion of these formulations, and in
what way this control is exercised,
to see that the Indian sector is sup-
plied with sufficient quantities of these
forrulations, because the bulk arugs
are still being produced by these
multi-national companies? Therefore,
I would like to have answers from
the hon. Minister for these specific
questions which I have gsked. May I
know from the hon. Minister what
specific steps have been taken by the
Government to see that all these life-
saving drugs are made available to
the ordinary consumers in the country
at reasonable gnd fair prices? These
are my questions, Sir, ana I request
the hon. Minister to reply to all these
vital questions. Thank you.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
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(SHRI P, C. SLTHI); Based on the
Hathi Committee, the previous gov-
ernment announced a drug policy in
the year 1978. Therefore, it is not
correct to say that the ‘Government
have no drug policy. Now, it is a
different matter that in the prevailing
situation the arug policy in case it
needs g revision, will have to be
examined in depth. Now, based on
the Hathi Committee itself, the multi-
nationals are required to reduce their
equity from 60—75 per cent or over 51
per cent to 49 per cent, and in most
of the cases, except 3-4 which gre also
under examination, the equity has
been reduced to 40 per cent. There-
fore there is every attempt that the
multi-nationals’ equity is reduced and
thei; profit thereby is also reduced.
Then it is alsp envisaged that when-
ever these multi-nationals will go in
for expansion, at least 50 per cent of
their product will have to be basic
drugs. Therefore they may have to
manufacture not only the formula-
tions which are more profit giving but
the basic drugs also, and when they
woula manufacture the bhasic drugs,
they would be required to supply
these basic drugs to the Indian manu-
facturers. Therefore, that is being
taken Care of.

As far as revision of prices is con-
cerned, it is true, what Mr. Nawal
Kishore Sharmgj has suggested, that
there should be some methodology
whereby if there is any increase in
the raw material prices, particularly
on account of increase of the petro-
leum products and other things, there
should be some linkage so that every
time when the prices of the raw mate-
rial are increased, the BICP has not
to examine hundreds of bulk drugs.
Now, there are about 315 bulk drugs
unaer examination for price control.
Similarly, there are thousands of for-
mulations based on the bulk drugs for
which the BICP hag to examine.
Therefore, these prices were revised
on the 1979 price increase, but, in the
meanwhile, 198¢ price increase has
come and, therefore, the BICP is
taking into considration an yptodat-
ing price revision from that point of
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view. Therefore, the prices of bulk
drugs have been prevised in the case
of 14. In all, there are about 316
bulk drugs nut of which 140—145 are
imported, and these imported bulk
drugs are controlled by a mechanism
where BICP has not to go in. Then
there are remaining 176 for which the
BICP has to examine them, and we
have askea the BICP and the Deparl-
ment to complete this examination
within two months.

AN HON, MEMBER: It is not possi-
ble,

SHR1 P. C. SETHI: They will do
it. Side by side, we have asked them
that in the case of these 14 drugs for
which the price has been revised
simultaneously within a couple of days
or at the most within a week, they
must also announce the revision of
prices with regard to formulations
which are connected with this. There-
fore, we are taking care of this.

As far as the question of mark-ups
is concerned, it is also a subject matter
of policy which the previous govern-
ment decided. Now, we have received
representations with regard to mark-
ups and with regard to revision of
prices and not as the hon. member has
caid that only from the foreign manu-
facturers, but also from the public
sector, IDPL, HAL and the Indian
manufacturers. In view of the fact
that the raw material price has been
increased, we have also received re-
presentations that if the previous
mark-ups are kept, them in some cases
in spite of the fact that the prices
have to be revised and they get
escalated they may come down. There-
fore, this question of mark-up is also
to be examined afresh. I may assure
the hon. member that no pressure will
work here either from this side or
from that side. Therefore, we will
try to do our best.

As far as abolition of the brand
Names is corcerned, as a matler of
®xperience, in order to experiment the
Whole thing, flve brand nameg were
bolished, We are watching the
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sitiation. In some of the countries
where brand names were abolished,
now they are returning back to brand
names. Therefore, this is not such
an easy matter. Therefore, we should
not take a very hasty decision; we
should take it after calculating the
entire position. So, the basic object
should be to produce drugs, life sav-
ing grugs and other drugs, and also
to see that in view of Hathj Com-
mittee’s report, whatever profit of 10—
12 per cent is allowed to them, what-
ever packing and other charges are
alloweq to them, keeping them in
view, the prices are also controlled.

So, that is being taken care of,

As for shortage of drugs, 1 have
admitteq that shortages are being re-
ported from wvarious parts of the
country. We have opened up a parti-
cular cell in the ministry to monitor
the whole thing from the state gov-
ernments health officers and the
regional officers of the Central Drugs
Central Standard Organisation, we are
getting weekly reports. For example
for the week ending 15-11-1980, in
respect of 63 items shortage was re-
ported; in respect of 41 items shortage
has been relieved. With regard to the
remaining 22 items we find that in the
case of certain items which are sold
by brand names equivalents are avail-
able. 71 should like to cite two ex-
amples and not exhaust the entire list
because that is lengthy. Enteromyce-
tin of Messrs. Day’s Medical Stores of
Calcutta was found to be in short
supply but the equivalent Paraxin
manufactured by Messrs. Bohinger
Knoll was available, Similarly Thali-
qgole tablets of May and Baker were
reported in short supply in Calcutta
and Jhalawar in Rajasthan. They can
take the equivalent, Enteroquinol
manufactured by East India and Dino-
quinol manufacturedq by Bengal Im-
munity.

MR. DEPUTY-SPEAKER: 1In the
pamphlet itself, they can say that the
equivalent to this is that. Why can-
not it be put in the pamphlet itself?
It the doctors say, the patienty do not
believe it.
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SHR]I P. C. SETHI: I think it is a
good suggestion; we will have to do
this,. We will examine whether it
could be done.

SHRI NAWAL KISHORE SHARMA:
Any action against persons who
are charging Ligh prices?

SHRI P. C. SETHI: We have no
reports with us. Price control is to
be operated through the Drugs Con-
troller. If the hon. Member is in-
terested, as he is, we would collect
the information from the Health
Ministry and put it up.

T IWlgaAT wiedl  (qIar)
JqTEART ST, WAl WErRw A

AT A O ORI &9 S
AT g WX At T oFwr §
Afsw 9 w1 T FfAAt F a3

life saving drugs (CA)

i
i
;“ "

sgUE  FfaEi F  gEdw Ay
oifs ¢ o afs & faas g
Fr A fawfowr &Y oF T IEHY
HOA AZ AT | IEHT §B &Y
faerfant #1 w9 A7 § FO A
TG AT g 1 T W O sEEy
faerftdd A=t & gmwr @ wfs-
ag g ? afs =% sfeAr§ § @V
IY AR IW & FEA @AT
=ifen f& & fowfar = &
og 3awr fay fawfor & we@a
ST Jgf F89 HIX T FT T
fawrfdd Aama s A8
S g0 I|ma g & Fmr a6
50 & 75 ufqod #wd agr & |
WL AT ZAF] AGl VR Ay T
N NH & O AT aEd
TR I 3w ¥ adar faem &
AT FLET & AP & A FEAE
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7 gds g7 ¥ Aoy § & A<
FEd | & wgm fe oww 3w AT
N =\ ¥ T WX HuAET g
#r Aifa F7 worEre faQer aAard
TATRETAO 91 2w g, | fadwn
&, wuwl s faeg Aifc gy
aifgo |

AH-HY & ATH 93X FATHI &
garmfa & sfowa gamer wAw
g1 5T s ™o & 33 & |

3 4
7
2
3
>
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w1 w1 wfeAr &7 Al s osw

Jgusdty wufaat &7 aedaECr F7H
& faq qure &7

STeTs wERw, § ¥ar § fw
FFIT 7 g feaar fear @0
o9 WA F7 § T J, AAART
¥ AR ave sar § 1 forer o gwTS-
FTEY AT ¥ WA AL HIF [T q@T AV
AT HqOH & Ag0 T ?

MR. DEPUTY-SPEAKER: My fear
is, if you send the multi-nationalg cut
of India, they will go to the Socialist
countries!

SHRI RAMAVATAR SHASTRI:
Let them go there. Those countries
will take care of themselves. We need
not worry for them.

-,

¥ smrr wgar g fF owmw
1971-72 ¥ 35.4 §QT, 1973-74
¥ 37.50 F0UT, 1976=77 H 82
FAT HIX 1978-79 ¥ 150 ®AT
WA AT ErHl T ST fear @
¥T G ATET AMAT $Y VA H7 TQHT
2 7 =OET T@TEAT A9 Wrad g @

"9 FafAg) w1 Tfaw R wwy
TS ]9 § WX hET qarear Afuw
war§ I §, #Es A FHE F
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[,,ﬂ TRIFATY m;:gﬁ] MMRbe DEP'I U'{(’Y—-SPEAKERI : hHon.

- . embers, I make it very clear that in

fad, w1 #9 s F fo3, qEd the Calling Attention no hon. Member

T & fq% v & T wgar, Afwq other than those whose names are

, . N called shall intervene. And I am very

W\ & a‘_ﬂ a'arr::r‘r ax ?T"T AT F sorry that what all hag been stated
faa g gae & ar T8 ? just now shall not go on record.

(Interruptions)
R SR SR S AN HON. MEMBER: It is a very
g ! AT IATHT 9T {ew T A serious matter

& M, _v'i' FT TS STAT MR. DEPUTY-SPEAKER: Very

FI AMG § | FAT GTHT AT Y serious mattei, but against the rules.

Fraal F7 Ffg F1 ST g T F (Interruptions). It should be accord-

N R ¥ oy & a at ing to the rules. Abide by the rules

and raise the matter according to the

e, GRIE I R v S FTO GEl rules. All of us are bound by the

T zaT=At oA a8 rules and you must be allowed to talk
only according to the rules.

st dYo ®Yo @S : TaTsAm WAl SHRI SATISH AGARWAL (Jai-

A - pur): Only the other Members can-

W'\ JSRIE) ”T? SToF S QE\‘S' not ask the questions. But there is

IS %, S & ¥ < Ev—@«'-[ no provision with regard to interrup-

T T 97 WX fxar & fF g tions.

ey wFwafaar g ar faseit  FofFar MR. DEPUTY-SPEAKER: No. in-

| =orET #Y o I terruptions also shall not be permitted
&, N & e in the Calling Attention.

SHR] SATISH AGARWAL: In-
terruptions are never permitted. In-

ey St F ﬁﬁ & LGRS terruptions are interruptions. I am
m FT IATEA ﬁ aﬁ-( q3 -{Tga-q- speaking in English, not in Hindi.
wufral grar & fFar s =nfeR, MR. DEPUTY-SPEAKER: Inter-
fasit safaat F f‘gwr Y ruptions also shall not be permitted.
a2 O sfa?a 1 ST ﬁ‘ra?ﬂ" Ordinarily they are not permitted.
e | gl T Then the Calling Attention will lose
=1f8gq | its flavour and colour.
(Interruptions)
wTAA JATeIe HEied, §gr 9% SHRI SATISH AGARWAL: Sir, this
ATRH qfET T OFT qTeTH g, T is not fair that it will not go on record

end you expunge such remarks from
the records.

: JyeT ¥
FFAT AT W &1 TG TgT g A ‘
T gfeag m‘ﬁ‘a_- g 25 Sfaoa a® thﬁ?' Ds'”“;,i‘;,fsf,;;s mﬁ' wh;gism;g
F ofews qFeT ® acr interrupt. ..

(Interruptions)

]
il B L AL SHRI SATISH AGARWAL: In-
(s=gT) terruptions a'e never expunged from

*not recorded,
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the records. They are never taken
off from the proceedings. You should
allow recording of what is happening
in the House. Such things are never
expunged from the records. They are
not unparliamentary, they are not un-
dignified, they are not irrelevant also.

MR. DEPUTY-SPEAKER: Wil you
not listen to me? (Interruptions).
Supposing anybody wantg to talk.
Should he not take my permission?

SHRI SATISII AGARWAIL: No
pPérmission is required.

' MR. DEPUTY-SPEAKER: Unless
they take permission, I cannot allow.

(Interruptions)

SHRI SATISH AGARWAL: If you
are laying down that for interruptions
we are to seek permission—do you
say that for interruptions we should
seek your permission?

MR. DEPUTY-SPEAKER: Then
only you can get a good reply. But
three or four persons getting up and
putting questions is not good, (Inter-
ruptions). As a matter of fact, the
hon. Member came and asked me that
he wanted to say something in the
Calling Attention. J told him that
when the Bill comes up, he can speak.
He has already contacted me and I
have already told him that it is not
proper. Now the Minister will conti-
nue,

SHRI RASHEED MASOOD (Saha-
ranpur): Interruptions never require
your permission ang you should not
give your ruling like this because in-
terruption is always without permis-
sion.

HY TARTY RIGEHT WEFY @ °OF
NFGAT ® GrC a7 foe i & @ar
¥ FT YT TG LTWA § ¢

(Interruptions)

MR. DEPUTY-SPEAKER: You
were good enough to come and ap-
proach me and you wanted to say
something. I told you that you cannot
say anything in the Calling Attention.
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You can speak on the Bill. This was
agreed. (Interruptions). I am not
permitting you. Mr. Minister, you
may reply now. (Interruptions). I
am not permilting. Mr. Agarwal ask-
ed, and I have told him.

ot dto o /3T : i L
ST WA S ¥ wgrag & &Y gfa-
Ty FATh W gfee ¥ AE g afew
gt Fadr &1 faie & oy 9%
AqPFA FT IW AT AT AfAWE
STt Arter foRiae gat & a8 & 7Y 9u%
oAET mEwaT g fag §, SaE
qATAT ATI2as gz feediqamr, 4w
aifersr g 9w W fed w@ §
THT A9 T ST A wgr v o aqwE
sz fEsa 8 @g d9ff 1979 W
Gy Weqem ok dAfaaw & wia
7 I F U 9T do HTEo HYo
9o grar faewa fog Wt &, ag wgr
f& @o ;o #Wio o H &3
qr Ry At fawfw s @ &,
qgﬁomioiﬁotﬁo%maiﬁ
T A FEU | AZ AgT WO
TE® & weHgd F@ fanfar @
g | afx fedt Aet ¥ Wl ot 0%
3| Wt Sufeqa T R advo mrEo
o dqro 7 wrzw W fawmfawr woa
F & T Tg TAHAIT  FH G
at & IET IAF  HegAT FT @AW
FEAT HITITHT AT FLUSIT HIT W
o HrEo o qro X FIE ITAT Y
g Y § IEET WA @, Sfe
SET @9 g ¥ %@ fv ag Wy

R
@ T A 1979 WX 1980 ¥F I
# @ grEw gFEERwT gHT &, SAEY
¥ @ gq W qE ATAE-AY @
T, A IAH! AT AT | ETF TAEY
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[ =t @0 &0 &3 ]

gy & & dgaddw aw T
FaE fF adwE WTRGRT @A |
g fftem FE & qwErg 1
ITH FHE W FoEE A O§, SEd
SATET FH WAT ST | ITIHTH STEH
feltom & a8y a1 & Fa=
FHAT TIA AT §, THH FO AT
FY FINF g7 T W 2?7 @EAR

¥ T & IWTET FT oo ¥ IIMET
SR SR " A 97 faeey safaay

w (oA W gqfedw &I WY
wafat ®Y @ foar o g AR «E
Teat g, weawew, wgrase |
ot AT FT A 1 T AN
¥ Sy §ER F 1Y Sqrgee @9
¥ @ &7 TR ) WA §
szr ﬁﬁﬁm%f*mqﬁw
T | ag FL|

gl IF THRS §I FT dAwE
g 9 w4 W oy T fawe §,
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T aF A & A §, WA
e S A Afq 7o aw5d
TF qE AT ToF T & AT FQ
gt fr afus & w=Afas sm a@F,
gfux & wfuxs fawto &1 F7 7T
IR gEH qTE ST g@IRE F AT
difaa @rge &, otra & AN & A
oY ®1EAT V1A & | ag fagqy Twsq AT
FA F q9C F@T F7 § TT W
9 F® AL FE THI |




257 Matterg Under

12.44 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

NINTH REPORT
SHRI RASHEED MASOOD (Saha-
ranpur): ] beg to present the Ninth

Report of the Committee on Private
Members' Bills and Resolutions.

12.44 hrs,
CHIT FUNDS BILL.*

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): ] beg
to move for leave to introduce a Bill
to provide for the regulation of chit
funds ang for matters connected
therewith.

MR. DEPUTY-SPEAKER: The
question is:

“That leave he granted to intro-
duce a Bill to provide for the regu-
lation of chit funds and for matter<
connected therewith.”

The motion was adopted.

SHRI R. VENKATARAMAN: 1 in-
troduce the Bill.

———

12 45 hrs.
MATTERS UNDER RULE 377

(i) U.S. COURT'S DECISION T0O SEND A
SWINDLER TO SERVE HER SENTENCE
IN INDIA,

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Under Rule 377, I make
the following statement.

A court in the United States has
given a decision to send a swindler to
serve her sentence with poor people
of India.

The court of Milwankee (Wiscon-
sin), sentenced 50 year old Alice Dean
to three years in prison for swindle,
but at her Lawyer's insistence, the
judge ruled that instead, she should
be sent for three years to India to
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work with poor Indian children at one
of the American charity missions.

Such is the notion of American
Lawyers and Judges about India, her
great and proud people which pro-
duced for the world immorta] works
of culture and art. This cynical and
insulting attempt of the American
justice dealers to treat India by their
discretion deserves to be condemned.
Some countries in the world have
sharply « ~iticised ihis decision of U.S.
court but unfortunately the Govern-
ment of India has not yet given its
reaction uplo this day. It is learnt
that Alice Dean would be allowed
entry visit to India by giving her a
visa,

I request the Hon’ble Minijster to
make a statement in the House on this
issue and stat> as to whether Govern-
ment has taken any action or expres-
sec any reaction and if not the reasons
for not taking any steps. If the action
has not so far been taken I request
the Governmcnt to state as to what
action Government propose to take
and whether visa would be given to
Alice Dean.

(i1) ProDUCTION OF SaLT IN ORISSA

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Under Rule 377, I
am making the following statement:

The consumption of salt in Orissa is
nearly 2.50 lalkkh tonngs—2 lakh tonnes
for humap consumption and the rest
for industrial consumption. By the
end of 1989 the requirement for hu-
man as well as industrial consumption
would be of the order of 7.50 lakh
tonnes. Ag regards the existing con-
sumption of 2.50 lakh tonnes of salt,
the production ip Orissa is only 70,000
tonnes. This huge shortfall is met by
imports from other States. Orissa
depends on Andhra Pradesh and
Maharashtra. Due to non-availability
of rail wagons, the supply of salt in
the State is erratic and the price uns-
table. There is vast scope to increase
the production of salt in Orissa. The

*Publivhed in Gazette of India, Extraordinary, Part II Section 2, dated

20-11-1980.
2390 LS—9.

ws
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state offerg vast scope for its develop-
ment. A large acreage of land is
available and can be brought under
salt production in the coastal districts
of Balasore, Cuttack, Puri and Gan-
jam. This has been proved by a
recent survey of the Regional Research
Laboratory. When the proposed addi-
tional areas are brought under sait
production, it wiil not only make the
State self-sufficient but also provide
employment to more than 230,000
rersons.

I urge upon the Central Government
to provide assistance to the Orissa
State Governmeni in the matter of
setting up testing laboratories, nrovide
technical guidance, grant licente and
take all other jecessary stepg for galt
development programme in Orissa.

T hope the Ministry of Industrial
Development will take necesasry steps
immediately to fulfil the need of this
essential commodity for the people of
Orissa.

(iii) SuppPLY oF CR SHEETs TO STELL
MANUFACTURES IN TAMIL NADU

SHR] C. T. DHANDAPANI (Pol-
lachi): Under Rule 377, I am making
the following statement.

Non-supply of C.R. sheets to Steel
Furniture Manufacturers in Tamil
Nadu particularly in Coimbatore Dis-
trict crippied the production resulting
in throw out of thousand of employees
from their job. SIDCO a Tamil Nadu
Government undertaking is a =ole
agency for suoply of C.R. sheats to the
small umts. For the last six months
the above Corporation did not guppiy
the sheets, virtually the supply is
stopped. The Steel Furnitur. Manu-
acturers have to procure sheets in the
open market which is generally avail-
able at higher prices. The manuactur.
ing cost goes up, ultimately the poor
consumers have to bear the burden.
It is a sorry state of affairs to say that
the Steel Authorily of India discrimi-
nates in allotting the quota to Tamil
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Nadu. Very negligible i.e. 3.2 per cent
is supplied to small units in Tamil
Nadu. I request the Minister of Com-
merce to see that this kind of partisan
attitude of Steel authorities be stopped
immediately ang to supply reasonable
quantum of CR sheets to Steel Manu-
acturers in Tamil Nadu and to save
the agbove industry from closure.

(iv) MicA INDUSTRIES IN BIHAR

W AR AT Fqt (FIIHT )
fage w@w &  owFava www afaw
gatrig g ga® 3w v /Rt
TN A AT I TH FIOA—AAH
Mo tHo ;Lo Ao U Teza HI-
T md A fqo ww IEwE
FAEr gra frgww feaet g
MTH /AT & I gHrET FIIE AT
“T U TES FEIE (RATH HT AT @Y
|

BT

AT AMHA qF FT AT 80
AT TG ATE FEAAT 9T FJETET
FTrET #Fr o quE w9 &
SATET & AT FT gRM 1 FEAY
AqHZ F1 HAIAT UF QST FY
6 7 faeT q9rFr F49 A gfa-
frarr v\ ¥ 3w faafa & wwr
9000 wTEY (Fw=w) frfEe
e gmdaear, wmfe T &
FETNI U§ AAT QAT A FEOE
AT AFTOUET 1 T § | ]9 F¥AT
H 30,000 M FEISICH TIT AACHET
®T @ 40, 000 AW &1 VST LA
g gl T 21 Al s@ad F F
v g1

T HEW H AW waEd, FeA
Td  FEAT OATRSAT F HaTm 0
GrH HAETId FT AT 1976 T Y
Aol & wiafataai wd s= wfa-
fafeat gm0 s aX wm srwfeg
fFar T @ q9r % Sox W o @
7T 2 |
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T FEET &I, IEH AA-HqA
Tt & I sEEaT 3 W aga
SO g AT W1 Al 2|
FFSl e ¥ XTI AWF @9 T
g W E wafw afrw gwfa s
AT H g gwfa A F O
fems a1 ow ad@t afusfal oF
gff mifes #1 faell W @ &=+
wfw qgFrr afafa T@em=t Avat

(V) STEPS TO SAVE DESTRUCTION OF
Stanping CROPS BY PEST INFECTION IN
MONGHYR AND PATNA DISTRICTS OF BIHAR

swfa Foom qgl (awm)

g dT FEAEAT & | ATEl ®9F AV
afa gt wr & o afasy & @ Y
SR | g g Aqay g fFozad
g% dum ax @fqd &1 A & o
AR & T&T & fosHE 1 =4-
T FL |

(vi) SHORTAGE OF ESSENTIAL ComMMO-

DITIES IN TRIPURA.

SHRI AJOY BISWAS (Tripura
‘West): Tripura is situatied in the re-
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motest corner of the country. Tripura
is linked by road and rail through
Assam. Due to lack of communication
and remoteness, there is constant
shortage of essential commodities in
Tripura. Now the agitation in Assam
has made the situation more compli-
cated. Somelimes the movement of
foodgrains and essential commmodities
is totally stopped due to the current
egitation in Assam, causing great
hardship to the people of Tripura.
Vehicles are off the road, construction
works have suffered and people in
general arc faced with acute shortage
of essential commodities. Because of
this, the economy of the State is crip-
pled. Besides this, the bottleneck of
the movement of wagons and delay in
allotment of wagons make the situa-
tion worse. Normally it takes one

month for the bookeq wagons to reach
Agartala. The Railway authorities
cause inordinate delay in finalising the
allotment of wagons for Tripura. Re-
cently an incident happened which
will make it clear that, except 36 M.G.
Wagons, no salt wagons were des-
patched against the monthly allotment
of 1100 M.T. for Tripura State from
July, 1980 onwards. This has resulted
in an acute shortage of salt in Tripura.
Buffer stock of salt has been exhaust-
ed and the delay in allotment of
wagons has made the situation worse.
It is a common feature in every year
that Tripura cannot lift a substantial
portion of the allotted quota of essen-
tija] commodities znd building mate-
rials due to the non-availability of
wagons. In these circumstances, T
1equest the Government to allot
wagong to Tiipura on priority basis
without further delay so that the State
Government may be able to 1lift the
allotteq essential commodities and
building materials timely.
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12.58 hrs,

BENGAL CHEMICAL AND PHAR-
MACEUTICALS WORKS LIMITED
(ACQUISITION AND TRANSFER
OF UNDERTAKINGS) BILL—Contd.

MR. DEPUTY-SPEAKER: The
House will now take up further
consideration of the Bengal Chemical
and Pharmaceutical Works Limited
(Acquisition and Transfer of Under-
takings) Bill.

SHRI CHITTA BASU (Baragat):
Sir, I rise to support the Beugal
Chemicals and Pharmaceutical Works
Limiteq (Acquisition and Transfer of
Undertakings) Bill, 1980. So far as
the object of the Bill is concerned. it
is commendablc, If you go through
the statement of Objects and Reasons
it will be evident that the Govern-
ment propose to have this legislation
in order to subserve the interests of
the general public by augmentaticn
of production ang distribution of
different varieties of pharaceuticals
and chemicals which are essential for
the needs of the general public.
Therefore, the public purpose for
which this Bill has been brought for-
ward ig clear and I think it would
have the support of the entire House.

Apart from this public purpose for
which the Bill has been brought foi-
ward, there are other aspects aiso...

MR. DEPUTY-SPEAKER: You can
continue after Lunch.

The House stands
2.00 p.m.

12.59 hrs.

adjourned till

The Lok Sabhg then adjourned for
Lunch till Fourteen of the clock

The Lok Sabha re-assembled after
Lunch at Six Minutes past Fourteen
of the Clock.

{Mgr. DepUTY-SPEAKER in the Chair]

BENGAL CHEMICALS AND PHAR-
MACEUTICAL WORKS LIMITED

(ACQUISITION AND TRANSFER
OF UNDERTAKINGS) BILL—Contd.

Works Ltd. (Acq. and Trans
of Undertakings) Bill

Chitta Basu.

SHRI CHITTA BASU (Barast):
Sir, as I was saving before Lunch,
this Bill is a step in the right direc-
tion, There are certain shortcomings
in the Bill which I would like to
point out. I admit that the Bill is a
step in the right direction because
our pharmaceutical and chemical in-
dustries,—particularly, the manufac-
ture of drugs are being controlled by
multi-nationals and this strangle-
holg of the multi-nationals over tuis
very vital sector of our economy is
not only injurious for the cause of
the country’s sovereignty but we are
also paying a heaviour and a higher
cost for the drugs.

Todav, 1n the morning, it had b.en
pointed out by a large number of
our friend, that the scarcity of life-
saving drugs and high prices inr the
bulk drugs are causing many hard-
ships to the people of our country.
The only way to get rid of this
stranglehold of the monopolists, par-
ticularly, the multi-nationals, i, to
further strengthen the public s2ctor
in the manufacture of drugs, chemi-
cals and pharmaceuticals. Having
regard to this aspect of our economy
in view, 1 consicer that the step of
nationalising the Bengal Chemicals 1s
highly commendable ang I welcome
the Government’s measure in this
respect. It is in the context that
thig unit has been taken over in
order to further strengthen the pub-
lic sector in the manufacture of
drugs, that particular object should
not be ignored at any point of time.

Secondly, I trust that the hon. Min-
ister has taken up this measures in
recognition of the great role played
by the Bengal Chemicals gquring the
Swadeshi movement of our country.
I am sorry to point out however that
some hon. Members of this House
have barely equated thig with cer-
tain commercial enterprise—profit—
seeking private enterprise—and have
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spoken against the principle of ‘lak-
ing over itself.

1t is for them to have their own judge-
ment. But I feel it is part and parcel
of the national struggle of our country.
Many freedom-fighters were the em-
ployees of this factory and they were
imbued with the idea of spreading the
idealism of ‘Swadeshi’ in our country.
It is in the fitness of things that Gov-
ernment has taken steps to recognise
that great role played by Bengal Chemi-
cals and its founder Acharya Profulla
Chandra Roy.

Having said this I want to draw the
attention of the hon'ble Minister to
certain peculiar elements which have
crept into the Bill itself Sir, you are
aware that there is a ‘doctrine of
pleasure’ in our Constitution—Article
310. This ‘pleasure doctirine’ is a
havoc. 1t is not only a heritage of the
British Imperialism but is injurious for
democracy. On an earlier occasion I
had dwelt at length on it. On the basis
of this doctrine the Governors are
dismissed. Then this is even used to
deal with the trade union movement
of the Centiral Government and State
Government employees.

Sir, whatever might have Dbeen the
historical reason for incorporation of
ihis doctrine in our Constitution never
has it happened that this ‘pleasure
doctrine’ gets place in the body of a
Bill. Sir, you will be surprised to find
that this Bill with such a commendable
objective of nationalising a pharmaceu-
tical and chemical industry has carried
in itself that injurious and pernicious
‘doctrine of pleasure’. On page 7 you
will find ‘hold office during the pleasure
of the Central Government’. Then in
relation to the appointment of cus-
todian or custodians or a company, the
Government is also suffering from in-
decisiveness—indecisiveness in respect
of how to manage this newly taken-
over unit. They want that there may
be a custodian, there may be custodians
and there may be also a company.

Sir, at this stage 1 want to say that
it is not necessary to appoint a cus-
todian. It is not necessary to appoint

custodians. Why should you not ap-
point a government company to be-
come the custodian for the time being!
Sir, in the matter of appointment of
custodians, the basic idea is that they
only want to appoint somebody who
enjoys their confidence, their pleasure
and do things at their bidding. This is
only an opportunity which is provided
for them to resort to political appoint-
ments. So, Sir, this is the very dis-
quieting feature of this Bill which 1
wish to point out. Therefore, I do
wish that the Government would re-
consider this issue even at this late
stage and take a firm decision with
regard to the guestion of appointment
of Custodians or the Custodian of a
company. This is my first point. So
far as my personal view is concerned,
I am in favour of appointing a Gov-
ernment company to become the Cus-
todiann rather than separate custodian
or custodians because this only leads
to political appointments which may
lead to further deterioration gnd mis-
managemeni of the company. This Bill
provides that the custodian will remain
in office so long as he enjoys the
pleasure of the Central Government.
This is a most injurious aspect in the
whole Bill.

MR. DEPUTY-SPEAKER: It seems
that you are much allergic to the word
‘Pleasure’. You hold office at the
pleasure of the people of India.

SHRI CHITTA BASU: But here it is
a question of the people. There it is a
question of the pleasure of the Con-
gress-I, the President and the Prime
Minister.

MR. DEPUTY-SPEAKER: Why be so
much allergic to ‘Pleasure’?

SHRI CHITTA BASU: No, I am not
allergic, Sir.

MR. DEPUTY-SPEAKER: Is it be-

cause of old age?

SHRI CHITTA BASU: There is an-
other example of indecisiveness on the
part of the Government. Somewhere
in the body of the Bill it say ‘Com-
pany—existing company or a new
company’. Actually it shows tHat the
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Government has not decided its mind.
~—whether there will be g new com-
pany for this purpose or not, or
whether the existing company will be
allowed to be retained. Therefore, Sir,
here is another point of indecisiveness
in the matter of Government's posi-
tion with regard to fhe Bengal Chemi-
cal Industries.

My next point is this: I could vers
well appreciate the concern of the Gov.
ernment regarding the welfare of the
workers and employees who are em-
ployed in this unit today. What this
Bill assures is merely the carrying on
of the status quo ante. Ag my friends
have pointed out. the Bengal Chemical
Works have been the pioneers in the
field of our Swadeshi Movement. The
employees were not paid adeqguate
wages at that time. Their wages were
comparatively low. The employees
worked there getting these low wages
ouly because they had the idea of serv-
ing the motherland, serving for the
welfare of the country. Therefore it
is that they did not clamour for higher
wages. They took it as a part of their
life’s mission and worked there. That
being the case, the wage-level of the
Bengal Chemical Workers were very
much below the level of wages en-
joyed by the Chemical, Pharmaceutical
and drug industries in other parts of
the country,—including those of West
Bengal, I may point out. Therefore,
disparity in wage-level exists today
even. My respectful submission is that
this Bill does not provide anything
with regard to the matter of giving
proper consideration to that aspect.

I would request the Government to
see that when this Company is being
taken over by the Government, they
should see to it, that this Company
becomes a Central Government Under-
taking, that it becomes a unit at par
with other Drug, Chemical and Phar-
maceutical units under the Central
Government. There should not be anjy
disparity in wages between these em-
ployees and others similarly placed,
. for example, that of the I.D.P.L. and

so on. Would the Government give
this assurance to the House? This is
my submission. And then, lastly, 1
wish to say this much. As I have
stated already, it is no doubt. a step
in the right direction. This Bengal
Chemical Works has got enough oppor-
tunities and polentialities for further
development. And this can be achieved
only if the Government takes vigor-
ous steps in the matter of further
modernisation of this unit; and by this
way only this unit can become 3 nu-
cleus for further development of the
pharmaceutical industry in the north-
eastern and esastern regions of the
country as o whole. What is needed
today 1s that the:x should have 4 com-
prehensive project in the matter of
developing it, expanding it., modernis-
ing it, and converting it into a nucleus
for the development of the pharmaceu-
tical industry for tHé entire region.

Lastly, it has been pointed put that
even after the management was taken
over by the Government about two
years ago. the company did not or
could not earn any profit. That is a
miaus point and this is due to the fact
that the Government did not cleanse
the management itself. Many super-
annuated officers, many inefficient and
corrupt officials were there. Having
regard to that, the Government should
see that a new management is brought
in with men of energy, dynamism, per-
sons who are incorruptible, who have
got vision and commitment to the
public sector philosophy. Instead of
that if merely somebody is inducted
there for the pleasure of someone, then
that management cannot rise to the
occasion and really act in a manner
which is required in this particular
respect.

With these words, I conclude and
I hope that the hon. Minister would
favourably respond to my suggestions.

SHRI BAPUSAIIE® PARULEKAR
(Ratnagiri): Mr. Deputy-Speaker,
Sir, according to the Statement of
Objects and Reasons, four grounds are
mentioned as to why the Government
felt it necessary to acquire this parti-
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cular company. It has been mention-
ed that the company began to show
steady decline and the commercial
activity of the company  stagnaied
from 1969-70 to 1971-72. Though it
showed an upward trend till 1974-75,
it started declining thereafter. Last-
ly, it is mentioned that the company
was also mismanaszed and, therefore,
cr 15th D=cember, 1977, the Central
Government took this particular con-
cein for management. These are the
reasons why the Government has come
up with this Bill for acquisition of
this company.

Now, if the grounds which are
mentioned in the Statement of Objects
and Rcasons are true, real and gen-
uine, I do support the Bill, but aflter
going through the Bill, T have my
own doubts as to w hether thesc
giounds are genuine and whether
this Bill is a very clean bill, Primu
furi, one feels that there is nothing
in this Bill about which one could say
something, but after going through the
Bill, T feel that there are many things
which this House should consider
very seriously. It is mentnioned that
the original company was not proper-
ly  managing the business. But I
would like to ask the hon. Minister
what the position is after the Govern-
ment company came on 13th Decem-
ber, 1977. From 15th December, 1977
up to this day, nearly a period of
three years has elapsed. There is no
mention whether this Governnient
company to whom the management
of the original company was given
did manage the business properly. I
was expecting a statement to that
effect during the speech of the lion.
Minister, but no reference to it was
made,

Secondly, was this company durmg
these three years running at a profit
and what was the commercial activity?
In the absence of it, it is difficull for
me to endorse clause 6 of the Bill.
Clause 6 of the Bill mentions bat
after the acquisition, this very com-
pany will again be vested in the coni-
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pany which is running the affairs of
the company for the last three years.
In my submssion, if this Government
company which took over in 1977 was
running this original company in pro-
fit, was managing the properties right.
ly, therc were no losses, why did the
Government feel the necessity of this
Bill? And if, according to the Govern-
ment, this company was not properly
managing the state of the orginal com-
pany and not doing business properly
why under Section 6, a pro-
vision is made n this
Bill that after the acquisition,
this very company will be vested In
the existing company, for, we find on
page 5 that the “Government shali
vest in this existing company on the
date on appointed date”? So, (wo
points are there. If the exisling com-
pany was not properly managing the
properties because of which you are
acquiring the property, it does not
stand to reason that you should again
vest the property in that company,
And if the existing Government conmi-
pany was properly managing the
company, the need for acquisition
does not arise. 1 would, therefore,
request the Honourable Minister to
reconcile these two points and ex-
plain to this House as to why he [elt
the need and necessity for bringing
this particular legislation.

Sir, the interesting point is that it
seerus, reading Section 7 of the Bill or
Clause 7 of the Bill, there is something
before the eyes of the Government.

Sir, Section 7 mentions that the
Government may even form a new
Government company and vest origi-
nal company in the other company.
What is this? Have you before your
eyes ccrtain panel of persons who
are to be appointed to the new com-
pany? You want to create a new
company. Why this existing company
and new existing company? Have the
original existing company which
came to take up this particular thing
in December, 1947, given them the en-
tire management? Why this Seclion
6 and Section 7? I would, therefore,
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request the Honourable Minister to
explain why this new company, exis-
ting Government company and not
the custodian, of course, to which 1
would come later.

Sir, the second point and a very
important point is that the Govern-
ment wants us to see a clause by
which we are to burden the exche-
quer to the tune of Rs. 5.02,76,000. I
respectfully submit for the Govern-
ment and the Honourable Minister to
lay on the table of the House a report
as to who made this valuation, to cir-
culate to all the Members the report on
what bosis we are to say ‘yes’ to this
particular clause, It may be Rs, 10
crores, it may be Rs. 2 crores, but only
because the statement is made that
this particular property is worth Rs.
5,76,00,000.

Sir, speaking about the Bill, my
friend said that we have no resources.
We are wasting money like this. Mr.
Basu it may be Rs. 10 crores. You
may get more money. There must be
satisfaction, before the vote, of test-
ing properly and disbursing the grant
of the Government of India, Without
any date before us only because of
this acquisition, the company 1s valued
at Rs. 15 crores and 76 lakhs and we
have to pay Rs. 2,000 per month from
1977. I respectfully submit that it
will be very difficult. We are answer-
able to the people. People ask me
after I go back to the constituency
“On what basis you sanctioned Rs. 6.5
crores?” and I will have no answer
to give. Therefore, when you come
with a Bill of this particular type, it
is absolutely necessary for the Gov-
ernmet, Sir, to inform us about the
details of this.

Sir, the last interesting point to
which I would like to make a refere-
nce 1s that the Government had ex-
tinguished all the liabilities of the
previous company, and also of mort-
gages, everything, I have nothing to
say about it, But, 1n Clause 3 you

will find that the dates prior to lst
of April, 1979 are extinguished. How
you have found out this particular
day? Are there any favourite credi-
tors of Government after 1st April,
1979? Who are these people. How
many people are there? What is the
amount? I would request the Hon-
ourable Minister to inform this
august House as to what is the amount
that is to be paid by the company to
the creditors from this particular
date, who are the creditors to whom
the money is to be paid and how you
have come with this date, the 1st of
April, 1979, and not second day of
April?

Sir, a reasonable suspicion arises 1n
the minds of prudent men that there
must be something fishy that some
persoas are to be obliged Dbecause
their debts are not to be extinguished,
their money is to be paid, the money
that 1s prior to 1st April, 1879, is not
to be paid. I, therefore, respectfully
urge the Honourable Minister that
it would have been better for him to
come with this information.

I, therefore, respect full urge the
hon. Minister that it would be bctter
for him to come with all the informa-
tion. At least, it was expected that
he should have given us all the data
in his speech. Now, I would request
him that in his reply he should tell
us about this particular point of view.
If these things are explained in his
reply, I support this particular Bill,

SHRI K. MAYATHEVAR (Dindi-
gul): Mr, Deputy Speaker, I, on be-
half of my party, support this Bill
The Bill has been introduced in the
larger interest of the public in India.
The population increases in geometri-
cal proportion. The disease also in-
creases 1n  geometrical proportion.
Every day, we find a new and wonder-

ful disease in India and elsewhere.
The manufacturing companies are
manufacturing various medicines.

They also go in increasing by leaps
and bounds. The poor man is becom-
ing poorer and poorer, It is my duty



273 Bengal Chemical

KAKTIKA 29, 1902 (SAKA)

and Phar. Works 274

Ltd. (Acq. and Trans. of Undertakings) Bill

to say and point out to the govern-
ment that a poor man in the street
and especially in rural areas is unable
to purchase or afford to purchase life-
saving drugs and costly medicines.
In many local newspapers and na-
tional newspapers, day-in-and day-out
we are reading so many news items
that poor men are dying since they
could not afford to purchase costly
drugs. Therefore, I plead with the
government to take full control on
fixation of prices of all drugs and
medicines whether they are manufac-
tured or prepared by our nationals or
our countrymen or by multinationals
or foreigners.

In so far as reduction of prices is
concerned, in view of the increase in
population and less of production, 1
don't think in the present state of
affairs, the government could reduce
the prices considerably to enable the
public to purchase costly drugs, life-
saving drugs and other medicines.
Therefore, 1 request the government
earnestly to produce more, encourage
production of these medicines; and
by not allowing private monopoly

companies, they should still produce
more.

In the Janata Government, we
were aware that only 40 per cent of
the multi-national companies were
proposed or attempted to be nationali-
sed. I request this government, compe-
tent government—so far as we are con-
cerned, we think and hope that this
government is able and capable to do
it—to nationalise all the companies
irrespective of multi-nationals or
national companies. That is the only
solution to produce more drugs and
medicine. In this way, the govern-
ment can afford to bring more drugs
and medicines in the market and re-
duce the price and meet the demand
of the public. In the Janata regime,
when our friends were sitting here
we were also making the same demand
to the Janata Government when the
recommendations of the Hathi Com-
mittee were presented by the House.
During Janata regime, 40 per cent of

the multi-nationals were nationalised.
Now, what about 60 per cent of the
multi-nationals? The rest of the non_
nationalised companies should be
nationalised. Then only we can have
a chance, an opportunity and the ca-
pacity to reduce the prices of these
medicines and can enable the poor
man to purchase these medicines.

We are told that prices are control-
led by the Health Department. I
would like to suggest to them that this
theory that population increases by
geuinetrical proportion which was
there 200 years back 1s applicable
even now. We should try to control
the birth-rate. First of all, without
controlling the birth-rate, whoever
may be in the power, whether it is
yvour government or myself or any-
body else, whichever government
comes or even 1f the devil comes, no-
body, can control the prices which are
going up like a rocket in the air. First
of all, you must use all the machinery
which you have used 1n the 20-point
programme in 1976 unequivocally. You
have declared the National Security
Act, But the provisions of that Act
are not applied to control not only
the prices of medicines and pharma-
ceuticals but also the prices of cloth
and other cssential commodities. All
these things are going on. People
ask not only the Tamilnadu Govern-
ment but also this government; our
government is being questioned by
the public and it is our bounden duty
to reflect the opinion of the masses of
workers and poor class people.

Adulteration 1s a crime which is
more heinous than even the crime
under 302 IPC. 302 covers cases where
one fellow murders another fellow;
two families or a few families may be
involved in the murder case; a few
families may be spoiled or destroyed.
But if one commits adulteration, it is
an offence against humanity; it is
against national and international
law. We are going to the doctors ‘in
hospitals and they give prescriptions
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but if due to adulteration patients
could get only poison from the stores
and pharmaceutical shops, it is a
very heinous crime. In 1976-77 vou
introduced a Bill to give penalty for
adulteration, life imprisonment, 14
years. Now we are pleading re-
peatedly for death sentence for adul-
terators. 1 request the government to
nationalise all the multinationals and
the monopolies.

Stringent action should be taken
against officials who have committed
certain irregularities, want only did
misappropriation in Bengal Pharma-
ceuticals. Hon. friends said some im-
portant points about this Bill from
the bottom of their heart. Five crores
are paid to that company. That
amount should be spent by the Central
Government in consultation with the
state government. It should not be
allowed to be paid by the custodian;
it may be a politician or some bandi-
coot who spoiled that company. OIld
bandicoots should not be allowed to
touch a simple pie. It is not your
money or the Chairman’s money; it
is the money of the toiling masses.
Therefore, you must take the utmost
care to control this company by direct
cotrol In consultation with the state
government. With these words, 1
support the Bill.

SHRI SOMNATH CHATTERJEE
(Jadavpur): We have supported this;
no doubt about it, We have seen that
immediately after the government
takeover of the management, there
was considerable improvement in the
quantum of production and in the
management efficiency, But recently
there have been complaints of decline
in the efficieny. I am sure after
nationalisation, proper attention will
be paid to the organisation. I wanted
to know from the hon, Minister that
so far as IDPL projects were concern-
ed, at one time a decision was taken
that in that part of India where
pharmaceutical industry is almost
non-existent except for one or
two units which had become sick, the
IDPL units would be set up in West
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Bengal and land had been made
available in Kalyani, suflicient quant-
um of land. 1 would like to know
from the hon. Minister whether that
project is still being pursued or it
had been scuttled or shelved. It is an
important matter. I would request
the hon. Minister to kKimdly look into
it so that the project is carried into
effect. A very important demand of
the people of that area can be met by
that.

Y AT AR wEEr (G-
A7) ;WA guf w@E, &
FfaFeq &1 #AWfOTr F "y #
7g s faA qw fear wm & & =W
T TW@EE FTAT § WX AT T AT
q oz faq & wremw & HaAT ST FT
AT T AW A WA wear Fofw
arafgat #F1 fawiv o= 1 agT
& wgcaqur WIHAT § | Al SA1 a9
AT T AT TE E, AT AT HWIW-
ot &Y fagvarar W Wy afada
FAT AT @I 2

O AT gL AEHY 3=r=mwnm33?
@ @ 7z owfumt & fasmoaro ¥
qfeaas gur & efEw
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g frg wma d8 S a=
9T @iEdar g | # = ag g
s g fF oafs wee fedr smfy
F foraar § o1 79 7

1 foay & &7 #fewa AT
w9 ZET & F ATATTH A-27 AT =4
% A faeer &1 w97 FF A F-
frat gro gt & 3357 Wwwe -

™ qd FAIT FTARIA F0E
qQ¥ I H A IBT WT | RS Sei A
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I 1 FEET HEETA W ogedr  w=v
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H1E A E [ TW FUT K IUA

-

M ATAAT g

AT AT {9 T ¥ 22-23
fe7 oger ©wF sEEX A g A oF
TG0ET (Piriton) AT #Y FATE AT
qaAN ag 91 AT § TR F ¢F
qga I3 Afewd @V-ugam Afes
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UF gf9g FqAT Wl A7 wiwfy &
IqF! @7 FI T 7 TTFEC T I§

feg & fag & war 1 TiFET 7
SH! fgmT v FXF@T 1 FET WA
IgWE § uF ANTr W own T3g
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o ¥ v FA@ A §
S UF FqE AET FEAET )
¥ 3 oo # faR 5 gEr 9T,
3 ™Y A 9w FEAT | AT TE AV
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g ar mwmer § F fAaEw wwwm &
FIFRX THHRT AT FL | HAT  TO9HT
ST1e R A S

FE Helr o A3 gT 1 3w
FO wfaFd o, ©. oy, 9,
. 9@, o®. g 1§ W @A
feeaae &1
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T N OF qET S €, gWA4 wA
T A FIE A TG Afe g
H o safeq g, FUST wWEE g,
ﬁwrmwﬁﬁwﬂmﬁm
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qg AW ®wwem @ faw ¥ sAmer
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I Tl 9 s | fsmy o,
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#giza, # favig zq fa=r 9¢ @)
T FE, AfFA @ oww #Fr S
fasrae swafadt gra &t @1 @ 2
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q&aF TN FEAT fF F T ¥W |
W a9y #A afy mrawms @1 oAt
g oMt § wiferat 9% gmy www
FE | HdY  wERa ag  qar
e f& o faqmae § g @
gy g a1 fedy =afem famig &1 29
? a1 faer ot fadie w1 @9 2 7

q9q qA7 wag fzar, geag

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR P, C. SETHI): I am very grate.
ful to the hon. Members who have
participated in the discussion on this

Bill.

SHRI HARIKESH BAHADUR
(Gorakhpur): Hon. Members say that
I should support this Bill. I am sup-
porting this Bill.

SHRI P. C. SETHI: Though it is
very late.

Barring the exception of Shri
Verma, who was opposed to the nat-

ionalisation of this Company, and for
that matter to the word ‘“nationalisa-
tion” itself because he was of the
opinion that nationalisation results in
more losses and, therefore, nationali-
sation should not be resorted to, al-
most all the hon. MemBers who have
stood up here have welcomed and
supported the Bill though of course
they have pointed out the various
defects and deficiencies which they
have found in the Bill, I am thankful
to Shri Mohammed Ismail, who has
not only supported the Bill but, as
the leader of the Company’s union,
has thrown open an invitation to me
to wvisit this factory. 1 assure him
that I would take the earliest oppor-
tunity to go there. . . (Interruptions)
Now the invitation has been accepted,
it would be difficult to withdraw it.

Coming to Shri Mulchand Daga, he
has mneither supported it nor opposed
1t, but he has not liked the general
methodology of the Bill. He perhaps
thinks that there is a ready draft
available in all the Ministries, and
that is put up here as a stereotyped
Bill. He has pointed out that, accor~
ding to the 1951 Act, the Government
has the full authority to go into the
affairs of the Committee, and that
they should have done it much earlier.
I do not know what he means, but if
we go into the previous history of the
Company, it was not doing badly. In
the initial stages, as hag been pointed
out by various hon. Members, parti-
cularly from West Bengal, this Com-
pany has its foundation in the libera-~
tion movement of our country, and
many of the cmployees of this Com-
pany have actively participated and
helped the national movement, The
very purpose of establishing this Com.
pany was a benevolent one, and that
was to have the Indian pharmaceuti-
cal and drug industry established in
that part of the country, which would
provide the benefit of drugs and phar-
maceuticals to Indians. Apart from
manufacturing drugs and pharmaceu-
ticals, it has also been making a hair
oil.
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SHRI SOMNATH CHATTERJEE:
Cantherdine also.

SHRI P. C. SETHI: Yes, Cantherdine.

Shr] daga was asking for details
about the shareholders of this Com-
pany. The total number of share-
holders of this Company is 3096. The
shares held by the Life Insurance
Corporation and Government agencies
are 7428 and the rest are held by the
general public. The authorized capi-
tal of this Company was Rs. 1 crore
and subscribed capital Rs, 79.95 lakhs.
Some hon. members, including Shri
Daga, suggested that the shareholders
should be paid back. The accumulat-
ed losses of the Company before the
Govornpment took over the Company
in 1977, amount to Rs. 2.70 crores.
Therefore, had the Government not
come to the rescue of the Company
and taken over the undertaking on
behalf of the Government to run it,
not only the entire share capital
would have been wiped out but, if
the Company had gone into liquida-
tion, nothing would have been obtain-~
ed. So, as far as the moneyv of the
shareholders is concerned, unfortu-
nately, the position 1s they have lost
much more than what they have in-
vested.

As far as the question as to why
this Company went into loss after the
take-over is concerned, this question
has also been raiseq by Bapusaheb.
As far a5 the loss of the Company is
concerned, I have pointed out that
after taking over, as has been pointed
out by various hon. Members, the
Company has done fairly well. The
losses of this Company decreased in
1978-79 from Rs. 197 lakhg to Rs. 97
lakhs. In 1979-80 they again increas-
ed to Rs. 148 lakhs. But in this parti-
cular year, Rs. 57 lakhs had to be
given as 5 wage jncrease and there-
fore, thig position wag obtained.

As far ag the overal] turnover is
concerned, the Company dig very
well indeed ang the turnover in 1977-
78 wag Rs. 422 lakhs which has now
come in 1979-80 to Rs. 841 Ilakhs.
Therefore, whatever has been pointed

with regard to the management gfter
the take-over, I have not gone into
the details ag to how these losses have
come, but I can say that the overall
performance of the Company after
the take-over had not been bad
because more money was injected,
running capita] was given and cash
credit was given and this tota] credit
which the Company got from various
institutions like the United Bank, the
Industrial Reconstruction Corporation
of Indigq etc. comes to about
Rs. 263,00,000. Therefore, with the
injection of this money, this Company
tried to turn the corner and I am very
happy to say that by and large the
workers fared very well and they
trieq to builg up the production by
their very good work,

As far as the management js con-
cerned, what Bapusaheb hgg referred
to has been stated in the Bill till the
affairs of the Company before the
Government took over the Company in
1977 and not about the affairg of the
Company after the Government took
over. And therefore, when the Gov-
ernment had taken over thig Com-
pany to run it, we were hopeful that
we would be able to improve the
affairs of the Company and perhaps
if it i turned into a profitable com-
pany, we might not nationalise it.
But, Sir, our hopes did not prove true
and ultimately now the Government
has taken the decision to take over
the Company.

It has also been pointed wvut by
some of the hon. Members, as for
instance, Mr. Arakal asked me as
to what were the findingg of the
Commission. He also asked that in-
stead of investing s3 much, why
should we not form a new company
with Rs. 5 crores because it will be
better; otherwise this amount of Rs. 5
crores which we are going to invest
will again gy into private hands.
When 1 come to the scheme of pay-
ments, the hon. Members will realise
that nothing is going into the private
handg ang therefore, thig fear that
this Rs. 5 crores wil] go down the
drain is not correct. This Company
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hag got vast lands and about what
Bapusaheb has askedq as to how the
Committee came to the figure of
Rs. 5.02 lakhs, as a matter of fact,
Jooking into the cost escalation of the
land which the Company has got at
various places, the compensation
could have worked out to even a
bigger amwount. But compensation
now in terms of what the courtg have
decided is what the Government
gives, It is an amount and therefore,
we have not taken into consideration
the escalated price of the land and
the Cabinet has decided to give the
compensation of Rs, 5 crores.

15.00 hrs.

When I come to the scheme of pay-
ment, I shall explain how this Rs. 5
crores ig going to be disbursed.

Taerefore, it would not be possible
to have a company of this size within
this amount of Rs. 5 crores, This
company has got vast resources of
land. A big building is going 1o
come up on behalf of thig company in
Bombay, and jt has got the resources
and the capability to advance to be-
come a much bigger public sector
company. Our idea in taking over
the company js not merely to nation-
alise it, but to streamline it manage-
ment, production, availability of raw
materials etc., to have very happy
labour relations, to modernise it and
diversify its production to the best
extent possible go that it becomes a
mode] unit for this part of the coun-
try which at one time wag the pijoneer
in the chemical and drug industry.

Shri Narayan Choubey hag said
that this Bill should have come
earlier. 1 agree that it could have
come carlier, but ultimately he was
happy, and we are gall happy, that
the Bijll has come, and therefore this
company’s nationalisation hag been
welcomed by him also.

He also pointeq out that the chief
executive of the company is a
mechanical engineer and is not a

chemical man. But he is a man of
businesg administration, he was in
Engineers (India) Ltd, and he knowg
administration. If, after enquiry, we
find that the management is not good,
certainly Government hag the option
and, as Mr. Chitta Basu described,
hag the pleasure to dismiss him.

It was glso pointed out by Mr.
Choubey that workers’ participation
should be ensured. We wil} iry our
best to keep up the morale of the
workers.

As many hon, Members, including
Mr, Chitta Basu, have pointed out,
the disparity in the payment of wages
between the IDPL wworkers and the
workerg of this company should be
kept in view, and they should be
brought on a par. We ghall be cer-
tainly very happy to do it. I may
inform Mr, Basu and Mr. Mohammed
Ismail, who alsy happeng to be the
leader of the labour there that after
the take-over we have jncreased theip
wages and given Rs. 57 lakhs. So, it
can be done in gmall doses. Other-
wise, if we include the past payments
due to the workers, the company
may not have a good start. There-
fore, till the company ig modernised
and it ig able to turn the corner, they
shoulg not expect 3 sudden increase.
1 hope they would continue to co-
operate. We on our part will try to
do our best to see that all the public
sector companies under the roof of
the Centra] Government are paid on
the same lines. This is our ultimate
objective,

A question wag raised by Mr.
Halder about supply of raw materials,
and particular mention wag made of
mutton tallow for which iy a parti-
cular year the company had to spend
Rs. 50,000 more. Thig article js usual-
ly imported through one of the sub-
sidiaries of the STC, and in that year
that subsidiary told wus that they
would not be in a position to get it
and asked us to go into the local
market for purchase, The tenders
were invited.  Unfortunately, the
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imported price of mutton tallow is
cheaper than the given price in India,
Therefore, the company haq to pay
Rs. 50,000 more. But we will try and
see that jn future, through the com-
pany which is now nationalised, such
thing, are not repeated.

The hon, Member, Mr. Chitta Basu,
also asked as to who will be appoint-
ed as the Custodian and ag to why
the Government should have the
pleasure. He asked: Will they ap-
point somebody whum they like and
not appoint somebody whom they do
not like? This is the way, generally,
the bills are framed. But I am happy
to inform the Hvuse and, particularly,
Mr Chitta Ba<u who hag raised this
point that the Government is going to
appoint a Government company,
namely, SSPL ag the Custodian.
Therefore, the fear that we are gjing
to appoint a particular person accord-
ing to our pleasure should not be
there. The Custodian will function
only til] such time g new Government
company is formed. Here, 1 would
like to refer to Clause 6 for the bene-
fit of the hon. Member. It says:

“Notwithstanding anything con-
tained in gections 3 and 4, and
subject to the provisions of section
7, the Central Government may, if
it ig satisfied that an existing Gov-
ernment company is willing to
comply,”

This Clause is not as if we are
undecided. But before we plunge
inty this question, we have framed
the clause in a manner go that the
Government’s satisfaction ig obtained
before we decide thig question, whe-
ther a new company ig to be formed
or an existing company is to be
allowed. As far as the Bil] iy con-
cerned, the clause by clause position
of the Bill ig quite satisfactory.

Ag far as the “amount” grrived at
is concerned, the Evaluation Commit-
tee consisted of eminent persons, Dr.
P. R. Gupta, Adviser (Drugs), Shri
D K. Jain, Deputy Adviser, the
Bureau of Public Enterprises, Shri

S. C. Basu, Registrar of Companies,
Shri Shyamal Banerjee, Marketing
Officer, the Hindustan Fertilisers Ltd,
and Shri B. K. Keayla, O.S.D,, the
Department of Chemicals. They
arrived at an amount which was
about Rs. 7 crores, But, ag I said, it
wag ultimately decided to give Rs, 5
crores gnd four thousand.

As regards the scheme of payment
which we have envisaged, the position
ig like this. We have provided in the
Bill that there will be priorities and
in terms of those priorities the pay-
ments would be made. In addition to
the Custodian, there wil] be one
person why would make these pay-
mentg after assessing everything. The
first category of persons who are
likely to be paid, the top most
priority, woulg be the wages, the
salaries and other dues of the em-
ployees of the company for the post-
take-over period ag well ag arrears in
relation to the wages, the salaries,
the provident fund and other dues
of the employees for the pre-take-
over period. Therefore, this is the
first priority which wil] g0 out of
Rs 5 crores ang odd. This amount ig
quite substantial. It may be in the
vicinity of Rs. 71.27 1lakhs. The
second category would be the loans
advanced by the Central Government
and interest due thereupon. This is
again 4 substantial amount which ig
about Rs. 165 lakhs. This is the
secong priority which wil] be on the
payment to be made,

The third category would be loans
advanced by banks and financial insti-
tutions, guaranteed by the Central
Government, and interest due thereon
and this will be Rs. 90,70,000/- Credit
facilities for the purposes of trade and
manufacturing operations ete. would
be Rs. 87.91.000/-

Therefore. these are the various
priorities thai we have fixed and, in
terms of these priorities, payments
would be made and this new company
would be formed if it is found neces~
sary. Keeping the sentiments of the
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hon. Memberg in view, we Wwilltry
our best to retain the same name of
the company. Even if 3 new company
is to be formed, we will try to find out
whether we can retain the same name
and nomenclature of the company in
order to keep intact the historical
association connected with this name.

With these 'words, 1 am very thank-
ful to the Hon. Members . .

SHRI SOMNATH
What abouy IDPL?

SHRI P. C. SETHI. That question
does noy arise oul of this. Similarly
the question which Shri Ramavatar
Shasiri mentioned also does not arise
out of this. But I may say that we
have not yety taken a final decision.
West Bengal would be geofinitely kept
in view ‘when we finally plunge into
the decision of having public sector
drug units in verious parts of the
country. 1 can assure the hon. Mem-
ber that we will do our best to keep
West Bengal alsp on {he map.

CHATTERJEE.

Regarding the points raised by Shri
Shastri, they are also imporlant. al-
though not connecteq with the Bill.
because if there is any ‘Makh?’ in the
medicines, it is a most undesirable
thing t¢ happen and if the medicines
available in the market are adulterat-
ed, that is also very unfortunate. It
is an unforiunate coincidence and
rather a tragedy of events that whe-=
ther it is Glaxo Peritone or whether
it is Surya Medical Spirit—whatever
type of things Mr. Shastri went Lo
purchase in the market, he either
found a cheater or a ‘Makhi’. Most
of the people who have been purchas-
ing these medicines of the company
have nct made these complaints. But
I do believe that what Mr, Shastiri
says should be correct.

sy TIRAATET @XHT WOERY © ‘8 gFaT
g ady afew <@’
SHRI P. C. SETHI: I said it should

be correct; I did not say it is ‘likely’
to be correct.

Although I am not concerned direct-
ly with the adulteration problem, he
need not produce the bottles in the
House. We cap certainly take up the
matter '‘with the Health Minister and
we will try to do our best to find out
the particular reason. I can assure
him that every Party does take dona-
tions for Elections, but as far as
medicines are concerned, medicines
are lifesaving drugs and we have never
touched medicines or the medical
field for this purpose.

SHR] BAFUSAHEB PARULEKAR:
The hon. Minister has not replied to
one point, With your permission 1
would say this is important. I am
highly obliged to you for replying to
all points, .but I made out a last powt
as to how you have arrived at the
date 1st April 1977—i.e. extinguishing
all the dates—and 'whether the priori-
ties which you just now gave to the
House take into consideration the
liabilities thay are created after 1st
April 1979 If you refer to sub-clause
(3) of Clause 5, it ,says:

“(a) save as otherwise expressly
previded in this Act, no liability of
the Company in relation to its under-
taking. in respect of any period prior
to the 1st day of April, 1979, shall
be enforceable against *

How have you arrived at this date
and what about the liabilities before
this date® The priority figures ‘which
vou gave are all after 1st April 1979

SHRI P. C. SETHI: The Hon. Mem-
ber had the fear that there is some-
thing fishy in arriving at this date.
All that I wanted to clear was in
terms of the categories which I have
just now indicated before the House
and also the amounis which I did not
want to disclose at the first instance
because this might unnecessarily create
some problems for those who are not
in the range of getting anything
Therefore, I would like to point out
that in regardg to the categories which
I have pointed out whether it is
salary. loang advanced by the Central
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Government, loans advanced by banks,
credit available for various purposes,
etc., the loans will be repaid.. .

SHRI BAPUSAHEB PARULEKAR:
They are after 1st April 1979.

SHRI P. C. SETHI1. Ag far gg ‘wages
and saluries are concerned, wages,
salaries provident fund and other
dues of the employees are for the pre-
takeover period also.

15.15 hrs.

[SHR1 HARINATHA MISRA in the Chairl

Therefore, as far ag wages and salaries
of the workers are concerned, it is not
only the cut-out date of 1979 but also
the pre-takeover date.

MR, CHAIRMAN: I shall now put
the motion for consideration to the
vote of the House. The question is:

“That the Bill to provide for the
acquisition and transfer, in the
public interest of the undertakings
of the Bengal Chernica] and FPhar-
maceutical Works Limited, and for
matters connected therewith or in-
cidental thereto, be taken into con-
sideration.”

The motion was adopted.

MR. CHAIRMAN . Now, we take up
clause-uy-clause consideration. I think,
to Clause 2 to 10, there are no amend-
ments given notice of. I shall pul
them together to the vote of the House.
The question is:

“That Clauses 2 to 10 stand part
of the Bill.”

The motion was adopted.
Clauses 2 to 10 were added to the Bill.

Clause 11—(Duty of persons in
charge of Management of Undertak-
ings) of the company to deliver all
assets €tc.)

Amendment made

Page 7, line 24,—
2390 LS—10.

for “the manner in which” substi-
tute—

“the manner in which the
management of” (1)

(Shri P, C. Sethi)

MR. CHAIRMAN: The question is:
“That Clause 11, as amended stand
part of the Bill.”

The motion was adopted.

Clause 11, as amended, was added to
the Bill,

Clauses 12 to 16 were added to the
Bill.

Clause 17—(Payment by Central
Goevrnment to the Commissioner)

Amendment Made
Page 10, line 39—

for ‘‘the said account” substitute—
“‘the said deposit account” (2)

(Shri P. C. Sethi)

MR. CHAIRMAN . The question is:
“That Clause 17, as amended.
stang part of the Bill.”

The motion was adopted.

Clause 17, as amended, was added to
the Bill.

MR. CHAIRMAN:.: There are no
amendments to Clauses 18 to 22. I
shall put them together.

The question is:

“That Clauses 18 to 22 stang part
of the Bill”,

The motion was adopted.

Clauses 18 to 22 were added to the
Bill.

Clause 23— (Disbursement of money
by Commissioner to Claimants.)

Amendment Made :
Page 13, line 2,—

for “such claims” substitute—
“such claim” (3)
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Page 13 line 3,—
for “such amounts are due” sub-
stitute-—
“such amount ig due” (4
(Shri P. C. Sethi)

MR. CHAIRMAN: The question is:
“That Clause 23, as amended.

stand part of the Bill.”
The motion was adopted.

Clause 23, ag amended, was added to
the Bill.

Clauses 24 to 33 were added to the
Bill,
The Schedule was added to the Bill.

Clause 1, the Enacting Formula, the
Preamble and the Title were added
to the Bill.

SHRI P. C. SETHI: I beg to move:
“That the Bill as amended. bc

passed”,

MR. CHAIRMAN: Motion moved :
“That the Bill as amended, be
passed’,

SHRIMATI GEETA MUKHERJEE
(Panskura): Sir. we support the Bill.
But I felt the compulsion after hear-
ing the Minister’s reply. The point is
that the reply that the Minister gave
about the management of the company,
I do not feel that he has done enough
home task on it and how very impor-
tant the re-organisation of the manage-
ment is from the point of view of mak-
ing this company a success probably
he has not properly appreciated. Be-
cause of only that ] rise to speak.

Sir, All India Trade Union Congress
(AITUC) was the first and foremost
champions for its taking over and
nationalisation. The Minister would
do well to see what was the big enthus-
iasm created by the workers led by
their unions which brought this big
improvement in production in the first
two years. Even after that if the gov-
ernment money is not spent correctly
then it is the management of that
compauy which is responsible and in

NOVEMBER 20, 1980 )
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that a big role has been played by the
Chief Executive of Bengal Chemicals
It is good you have made another gov-
ernment undertaking the custodian but
that does not automatically mean tha'
that custodian will take up a new se!
up. In reply to Shri Narayan Chou
bey's remarks the Minister’s answer is
that this gentleman who is now the
Chief Executive of Bengal Chemicals
ithough a mechanical engineer, is ex
perienced in administration and he is
such and such. It shows that the
Minister holds a brief for him.

Sir, all of us got a psychological
moment in Beungal Chemicals when as
a break-through the Government took
over this company. Now, when we are
passing the Bill, if you do not make
up your mind to give another big
psychological boost to these very work-
ers who defended government money
by adopting a clear-cut attitude to-
wards the old management and Chief
Executive Officer about whom they are
complaining so much, the things will
not improve. You have said that
you will have investigation. I am afraid
these investigations take such a long
time that the entire psychological
moment is gone and lot of money is
wasted. That is why I am particulaily
requesting you to understand the
urgeacy of it and not take long long
time for this very necessary re.orga-
nisation. I would request you to call
for the workers’ representatives and
listen to them and take a quick deci-
sion. This is my specific request.

Sir, one or two more points and I
am done. You were very kind to say
about the IDPL unit in West Bengal
which you have in your consideration.
As soon as I hear the word ‘considera-
tion” I get very much allergic. Shri
Hidayatullah was quite right when he
said that when it is only ‘considera-
tion’ it means that the files are lost.
When it is ‘active consideration’ it
means the file has been found. So, your
‘consideration’ may mean that the file
is lost. So, 1 do not know when it
will come into active consideration.
Our experience with relation to Haldia
petro-chemicals is very bad. You are
coming to Haldia on 28th and, I hope,
vou will make a categorical announce-
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ment that you have given the licence.
}»condly, this IDPL from ‘considera-
rion’ when will it become under ‘active
consideration’?

! AT WEd (92E(0)  qAT-
qfa sft, § Farw Hfasa v wIwiEg-
fewer oo ¥ welowon & fadaw
¥1 gifaw awda a1 § w1 gafax
F@r g f& w@ wwdr w1 gwEew
T TR F oHIg aga e
a1 WX # A9 1 T weReE
F1 UF HqE AT g safad ag
AU FAEw HIX 99 g AT g fF
T o X F TE O av TEwET
faadft @t & gra gwda fear s
T8 FET AT |

ag 3w & Fgr nar § 5 3w
FIGAY FT G¥aAvg TIQWT TR
T @ & w39 famt Ewm
FOAT H FEF AW AT T@mEAr
a9 qAAY df | T FWT I W T
Faw & amfear ¥, guw IEY A
f& zEwr afy gf surr @ sgTer
T4 gE S AW ;AR HWIT 39T
stangfa #3 aWifs 71g @iy wreat-
q9 FKT UF qIT UT quEd 97 | AT
ATY TAAY TEY FGA  wY, wEqr oAl
9T FY H T T & A1 TEH OH
T THE AR § AT TqH
swfe & frar s o dwa @ #¥

T fasfaaqr & & g Wt &Y
g WAl g 5 owd dqewe #,
STy H o8 & M w1 @ faeer
farmm woflmda & T § gl
R faww @ & far @
qOq ATAT FT AF@THT FT X
@ & @@l ¥ "a eifed,
A Ay ¥H AT gy &%
X ag W ¥ e faferdwa
T AT |

L4 w

1

Oy sE%T 9= ¥ & ogw
Fyorde 1 HF @, WU FE AT
T g @ gT FEAE w4
afee @e & & QF @ R T
@, @1 T9% fawmw @ §

aifa®y s & g FgAT ATRAT
g f& agr sy zang we I &, w6
& guftz w% fw s+ =afafem ot
AGT I AET @AF AT § AR
IqIT AT T W BRI | ug g
T Al WRIRA § TWIE @A
feF o wTw & ' ¥ faw
dear w1 gw ftaw #iR gqedfaw
FA AT WF &, THF I gW SAar
Fr faeplt Y q9TH AN ¥ FA0
Y Jeofew &% "Fa ar 9Er 7

Tl wedr ¥ |9 ¥ 37 fagaw
F1 grfe®s qudw wvar g

&

Y WigERT TEREE (I 7H97)
Tamfa o, & faw Tgar & #gav
argar g fF @rsw afaw g o agf
§aTC T WA, ¥ wgAr ag &
T dYo Yo T F AT H FAIFT
Hfawd T FT AWET FATC FrAT 4T,
IR gy wE fRar 9@ 1 @R
UFGEWH F AT AE FWH  FL |

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): Mr. <Chairman,
Sir, to the best of my kunowledge, I
think, T had not said anything which
should have provoked Shrimati Geeta
Mukherjee. All I said about the
management was this, that the person
holding the affairs of the company at
the moment is not only a Mechanical
Engineer, but a Business Administra-
tion man also. About the need to have
greater home-work into the affairs of
the management is concerned, 1 can
assure the hon. Member that when we
go into the question of forming a new
company or continuing with the old
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‘company we will examine the set-up
of the existing management and see
how far they have fared, in the past
two or three years and if we find that
they have been lacking in management
or if there is anything wrong about
them, we would not hesitate to remove
them. She has also suggested fhat the
workers’ representatives should be
taken into confidence and be asked
about the affairs of the company. I
assure her that we would certainly do
it.

Shastriji has said that the persons
who are holding the management of
this company should have an outlook
of managing the public sector com-
panies, they should not be persons who
are interested to carry on the interests
of the private sector. I assure him as
also the entire House that we will put
in such persons who believe in the
public sector and who would like to
do work in the public sector industri-
ously.

With regard to the expansion of the
company, 1 have already said that our
first task would be to modernise it, and
the second task would be to diversify
it. And as has been suggested by Shri
Mohammed Ismail, whatever patent
medicines were being produced by this
company based on the formulations or
prescriptions given by Dr. Roy, we
would certainly try our best to manu-
facture them in big quantities and
varieties. Secondly, when we go in
for further expansion of these things,
we would also keep in view the sug-
gestion given by Shastriji that some
life saving drugs should also be pro-
duced in this company.

As far as the IDPL and Haldia units
are concerned, I am going to Haldia
on the 28th along with the Chief Minis-
ter and we hope we would be able to
do something about the problems they
are facing in Haldia, particularly when
You are asking for a new unit there.
Our old unit of Fertilizers is stranded
there; we are paying wages for nothing
because the power is not available.

Court Judges (Cond. of
Services) Amdt, Bill

SHRI SOMNATH <THATTERJER
The file is lying with your EnergyW
Minister. He is busy correcting
‘Who is Who'.

SHRI P. C. SETHI: If we are assur-
ed of all the cooperation and help, we
would certainly try and do eur best
whatever we can do for Haldia. Now,
it would not be desirable as wanted
by Shrimati Geeta Mukherjee that I
should go there and gnnounce some-
thing on the 28th when the House is
sitting. If 1 do that, you will put me
in the dock here. So, I do not want
to do that.

1 again thank the hon. Memberst
and request that the Bill, as amend-
ed be passed.

SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansol): Sir, I am thank-
ful to Shastriji for pointing out the
association of Bengal Chemicals with
the fight for freedom of the country.
One thing has perhaps been missed,
and that is the agsociation of the
greatest scientist of the day, Dr. Pra-
tulla Chandra Roy. I would request
the hon. Minister to commemorate the
memory of this great scientist, who
was the founder of this company and
also a pioneer in the chemical industry
in the whole of country. While keep-
ing the interests of this company, I
hope, the hon. Minister will take care
to commemorate the memory of this
great personality.

MR. CHAIRMAN: The question is:
“That the Bill, as amended, be,
passed’’.

The motion wasg adopted.
———

15.40 hrs.

HIGH COURT AND SUPREME COURT
JUDGES (CONDITIONS OF
SERVICE) AMENDMENT BILL.

MR. CHAIRMAN: The House will
now take up the High Court and
Supreme Court Judges (Conditions of
Service) Amendment Bill. Shri Shiv
Shankar to move,
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THE MINISTER OF LAW, JUSTICE
COMPANY AFFAIRS (SHRI P.
IV SHANKAR): Mr. Chairman, Sir.

SHRI SATISH AGARWAL (Jaipur):
On a point of order, Sir, under Rule 69.

MR. CHAIRMAN: Let him move the
motion.

SHRI SATISH AGARWAL: After his
moving the Bill, where is the question
of raising my point of order?

* MR. CHAIRMAN: Before putting it
to vote, you can express your views.

SHRI SATISH AGARWAL: I am
}-ising on a point of order under Rule
49. There is no question of taking an
,objection after it is moved.

MR. CHAIRMAN: You can express
vour views afterwards.

SHRI SATISH AGARWAL: Mr.
Chairman, my poiat of order is that
the Bill as presented to the House can-
nol be taken into consideration and he
cannot be permitted to move it, be-
cause it is a mandatory provision which
has been violated in this case. I draw
attention to Rule 69:

“A Bill involving expenditure shall
be accompanied by a financial memo-
randum which shall invite particular
attention to the clauses involving ex-
;‘.Denditure and shall also give an esti-
mate of the recurring and non.recur-
ring expenditure involved in case the
Bill is passed into law.” In this parti-
cular Bill, no doubt, a test contained

the financial memorandum. In this
particular Bill, you are going to make
a certain provision to one High Court
Judge. Regarding estimate, Rs. 13,500
ctrores has been given in this Bill. But,
so far as the other expenditure, it is
to be incurred from the consolidated
fund of India, on accournt of some con-
tegsions to be made for leave allow-
ance etc. from 45 days to 120 days.
You have given some statistics that in
the case of a Chief Justice, the differ-
ence will be something near about
Rs. 20 for such and such month. In the
case of others, the difference will oe
50 much, six plus and minus, which
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can go up. We would like to know
on what basis on the past experience
how much percentage of the High Court
and the Supreme Court Judges are
availing of this benefit of medical leave,
how much additional payment you
have to make on that account and
how much additional expenditure
this Parliament is to incur on that
score, that estimated expenditure. In
the financial memorandum you have
not given, you have simply not given
the figure. You have simply given the
figure that they are being paid for
45 days. Now they will get this full
salary on medical grounds for four
months. I would like to know what
is going to be the total expenditure,
estimated expenditure, approximate ex-
penditure, out of the _Consolidated
Fund of India which is to be paid to
the High Court Judges, which is to be
paid to the Supreme Court Judges, to
the High Court Judges from the Con-
solidated Fund of the States? But, so0
far as the Supreme Court Judges are
concerned, that expenditure has to be
out of the Consolidated Fund of India.
You are duty-bound because the pro-
vision under Rule 69 says that you
shall indicate the total recurring and
non-recurring expenditure. Unless this
particular point is mentioned, unless
this is known to the House, there is no
point, because Rule 69 clearly lays
down and it is a mandatory clause.
Without complying with this, the Bill
cannot be permitted to be moved.

SHRI MOOL CHAND DAGA (Pali):
The Bill has already been moved and
now it is for consideration. Therefore,
the question does not arise at this
time. The Bill has been moved for
consideration,

SHRI SATISH AGARWAL: The Bill
has not been moved as yet.

SHRI P. SHIV SHANKAR: Mr. Agar-
wal is very well aware that I have
never practised astrology in my life
and it is not possible for me exactly
to say at this stage how many judges
will go on leave and for how many
days so that I should be able to put
{n a consolidated from the approximate
amount. That is why I have made it
out approximate taking into considera-
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tion the days. Suppose a man takes
75 days leave, what will be the posi-
tion and so on and so forth. That is
approximate and that should satisfy
my friend and he may now allow me
to proceed.

MR. CHAIRMAN: Now you may
please proceed in the light of the clari-
fication made by you. Now, he will
allow you.

SHRI SATISH AGARWAL: On the
basis of the experience, the hon. Law
Minister can very well tell the House,
because there are more than 50¢ vacan-
cies in the High Courts and the Supreme
Court and you are not going to grant
the leave like that. (Interruptions) You
can say on the basis of estimate that
in the past annually so many High
Court judges and Supreme Court
Judges were on medical leave. (Inter-
ruptions).

SHRI P. SHIV SHANKAR: The
House is aware that with the advent
of the Constitution on 26th January
1950, the salaries of the Judges of
the Supreme Court and also the
High Courts including that of the
Chief Justice of the Supreme Court
as also the Chief Justices of the High
Courts had come into force in th=
manner provided in the Constitution.
The salaries of the Supreme Court
Judges including the Chief Justice and
the salaries of the High Court judges
including the Chief Jusfices are refer-
able to Article 125 and Article 221
respectively read with Part D of the
Second Schedule to the Constitution.
Under Clause (2) of Article 125 everv
judge of the Supreme Court is entitl-
ed to such privileges and allowances
and to such rights in respect of leave
of absence and pension as is deter-
mined by or under law made by Parlia-
ment from time to time. Clause 2 of
Article 221 is in para meteria with
clause (2) of Article 125 for the privi-
leges, allowances and the rights
relating to the judges of the High
Courts.

In termns of the legislative power,

the Parliament in terms of Clause (2)
of Article 125 enacted in 1958, fhe

NOVEMBER 20, 1980
Judges (Cond. of Services) Amdt. Bill

Supreme Court 300

Supreme Court Judges (Conditions of
Service) Act 1958, as Act 41 of 18§%
to regulate certain conditions of sex
vice of the judges of the Supreme
Court. Earlier thereto, the High
Court Judges (Conditions of Service)
Act, 1954 was brought on the anvil
of statutes in 1954 as an Act to regu-
late certain conditions of service of
the judges of the High Courts. These
conditions of service vis-a-vis the
judges of the Supreme Court as also
the judges of the High Courts were
modified by amendments from time
to time.

The Hon'ble Members are aware
that right from the ushering in of the
Constitution, there was no revision in,
the salaries of the judges of the Sup-
reme Court and also the High
Courts. Form time to time what was
sought to be provided and revised was
their conditions of service via-a-vis
certain fringe benefits.

Supreme Court Judges have been
entitled without payment of rent to
the use of an official residence by
virtue of Section 23(1) of the Supreme
Court Judges (Conditions of Service)
Act 1958 and also under Act. 125 read
with Part D of Second schedule of the
Constitution. Likewise, the High
Court Judges are entitled without pay-
ment of rent to the use of an official
residence under the High Court Judges
(Conditions of Service) Act, 1954.
The value of rent free accommodation
provided to judges is being treated as
a perquisife under the Income Tax
Act and they are being taxed accord-
ingly. At the time of amendment of,
the Acts relating to the service con-
ditions of judges of the Supreme Court
and the High Courts in 1976, the then
Chief Justice of India had suggested
that the value of rent free furnished
accommodation provided to judges
should be free of Income Tax and also
pointed out that if it was not made
free of Income Tax, the proposed
benefits to be given would be illusory,
It was requested that this benefit be
treated as a privilege and not as a
perquisite. On "a careful considera-
tion, it is deemed fit that the value
of rent.free accommodation provided
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tc the judges of the Supreme Court
and the High Courts or the allowance
given to the High Court judges in
lieu thereof should be made free of
income tax. It is with this objective
that Section 23(d) is sought to be
inserted as an amendment to the
Supreme Court Judges (Conditions of
Service) Act 1958 and section 22(d)
as an amendment to the High Court
Judges (Conditions of Service) Act

1954.

Judges of the Supreme Court and
High Courts as on today are entitled
to a leave on full allowance equal to
monthly rate of pay for a period upto
15 days if such leave is availed of on
medical grounds. It has been felt that
this period should be extended upto a
maximum of 120 days instead of the
present entitlement for 45 days. It is
with this objective that amendment
is sought in both the Supreme Court
Judges (Conditions of Service) Act
1958 and also the High Court Judges
(Conditions of Service) Act 1954 by
substitution as also addition in the
relevant provisions.

For the purpose of calculating pen-
sion under the High Court Judges
(Conditions of Service) Act 1954 and
the Supreme Court Judges (Conditions
of Service) Act 1958, a person who
held a ‘pensionable civil post’ before
becoming a judge of the High Court
or the Supreme Court is entitled to
count his service ags a judge of such
court as service in that post and also
to a special additional pension for
such service. The benefit is not avail-
able to a person who has held
a ‘pensionable military post’ before
becoming a judge of the High Court
or of the Supreme Court.

SHRI SATISH AGARWAL: Only
one person. You are now providing
for this.

SHRI P. SHIV SHANKAR: Ounly one
person who was appointed much
earlier than we took over. It is
accordingly proposed to remove this
distinction and necessary amendment
for that purpose is sought to be
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brought by virtue 6f the amendment
Bill in relevant provisions of both the
enactments dealing with the conditions

of Service of the Supreme <Court
judges as well as the High Court
judges.

AN HON. MEMBER: Has he not
retired already?

SHRI P. SHIV SHANKAR: Thus,
this Bill seeks to amend the High
Court Judges (Conditions of Service)
Act 1954 and the Supreme Court
Judges (Conditions of Service) Act
1958 to achieve the above objectives.

{ beg to move*:

“That the Bill further to amend
the High Court Judges (Conditions
of Service) Act, 1954, and the
Supreme Court Judges (Conditions
of Service) Act 1058, be taken
into consideration.”

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the High Court Judges(Conditions
of Service) Act, 1954 and the
Supreme Court Judges (Conditions
of Service) Act, 1958, be taken
into consideration.”

SHRI SATISH AGARWAL: Section
22(d) is being added which gives
retrospective effect from 1975 and
which says that rent shall not be com-
puted for income-tax purposes.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATA-
SUBBIAH): It is a novel method.

SHRI SATISH AGARWAIL: I want
a clariffication from the hon. Minis-
ter so that the debate is purposetul.
Otherwise, 1 will exercise my right
to vote and say so many things. We
are lawyers and we can speak for
hours without a point. Mr. Shiv
Shankar knows it well.

The clariffication I want is this.
Clause 5 seeks to make an amendment
which will have retrospective effect
from 1975, and it says that they are
entitled to rent-free accommodation

*Moved with the recommendation of the President.
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and no income-tax will be paid on
that. Is it that the none of the income-
tax returns of the High Court and
the Supreme Court Judges have been
finalised and no tax has been levied
on them? Is it the position that for
five years they have not been assessed
to income-tax. If they have been
assessed to income-tax, are you going
to reopen the assessments? There is
no provision for refund in the Bill

SHRI P. SHIV SHANKAR. 1 am
aware that my hon. friend has better
knowledge about assessment because
he was the Minister concerned tor
three years from 1977 to 1979 [ maYy
pring to the notice of the House that
this amendment was brought into
force from 1-10-1974 and we did a
Little exercise as to what benefit we
are going to give to them if we are
going to give retrospective effect from
1-10-1974. It is a small benefit, not
more than two and half or three lakhs
of Rupees for the whole country. We
thought that this beunefit should be
provided to them from 1.10-1974. Dbe-
cause the idea behind, when the
amendment was moved in 1976 itselt,
was that it should not be taxed. It
was a small benefit. Now, if I am
aware Sir, in many cases unfortunate-
ly, perhaps Mr. Agarwal is much
better aware of the many a Judge has
preferred the appeals, some are
also pending in the High Court. We
do not want to create a situation.
These matters should be heard and
decisions either way could be taken.
We woula like that the benefit should
be provided from 1-10-1974 and if at
all, in the case of any person if the
assessment has already been complet-
ed, necessarily, they would be given
that part of the money, having regard
to the fact that the law is retrospec-
tive, because it would be deemed that
there was no law on such date for the
purpuse of assessment and necessaris
ly the refund will have to be given.
That is the position.

MR. CHAIRMAN: Thank you very
much. Mr. Somnath Chatterjee,

SHRI SOMNATH CHATTERJEE:
(Jadavpur): Sir, by this bill some
smal} relief is being intended to be
provided to the Judges of ‘Yhe Supreme
Court and the High Courts and we do
not have any objection to granting this
relief and to the objects of the Bill,
unless of course the Government in-
tends to recruit henceforward Judges
from the military for manning the
highest courts in this Country and the
States. But Sir, what we object 1t
is the method of piecemeal legislation
on important matters like the salaries
of Judges Sir, in matters like this
I believe that the Government should
not, as it has become its habit, rely
on adhecism. When a problem comes
up if you tackle it piecemeal, in an
ad hoc manner, the overall problem
still remains. Sir, what we want
1s—and it is essential—that in matters
like this after due deliberation and
consultation with the concermed peo-
ple, comprehensive legislttive
measures should be brought having
in built provisions for adjustment
taking into account the rise in the cost
of living—thanks to their economic
policy. Sir, we know that this is the
only service where the emoluments
have gone down since the days of
Independence, and probably that had
prompted my Hon. friend to come
out of his job as soon as he got an
opportunity. Now this is glmost a
vicious circle. We don’t get good
people unless we offer them good
emoluments and we also don’t have
a good judiciary unless we get good
people. This is the vicious circle we
have People in various spheres of life
in our country may wonder—whervre
there is abysmal, poverty and more
and more people are going down the
poverty line—as to why the Judges
should get Rs. 3,500 or Rs. 4,000. But,
Sir, we don’t want famished Judges.
Sir, we ought to have at least in the
higher judicial service—I advocate
for all, the wholé judiciary upto the
lowest subordinate courts—judges
with proper emoluments and proper
terms and conditions of service.

MR. CHAIRMAN: For the advocates

also? You can advocate for the advo
cates also?
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SHRI SOMNATH CHATTERJEE:
Advocates Sir? We have to earn by
our own merit. I earn a lot in spite
of the Government or sometimes with
the help of the Government, because
of the wonderful orders they pass.
Sir, the position is that there is a
feeling in the country that there is
too much of a difference between the
salaries of the Judges and the salaries
of other people, especially when more
and more people are going below the
poverty line,

16.00 hrs.

But in the context of the set-up that
we have in this country, the role of
the judiciary has to be acknowledged.
We have ng illusion that we cannot
remove poverty from this country nor
can we usher in a welfare sociely
only through the help of the judiciary,

There are many aeficiencies and
weaknesses in our judiecial system.
But what we feel is that we must

have a strong and independent judi-
ciary because in the context of autho-
ritarian and draconian laws in this
country having , field aay, judiciary
apart from the peoples’ movement,
according to us, provides a bastion
against such attacks. That is why,
we want an independent and fearless
judiciary to meet the challenges of an
executive which is always seeking to
get more and more power—draconian
power for that matter. We have ro
doubt that in the days to come when
incompetence, the inefficiency and the
mal-functioning of this Government
are more and more exposed, there will
be greater and greater risk of more
and more draconian and dictatorial
powers being arrogated by this exe-
cutive; otherwise, they cannot govern.
That is why, within a few months of
the coming into power of this Govern-
ment we have found that black laws
have been enacted completely subvert-
ing the very basis of the constitutional
set-up. In this country, the role of
the law is being throwm to the winds.
What we find today is that the people
are again being made targets of
authoritarian powers ana laws. In
such cases, the people will be forced
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to take recourse to the judiciary to
meet the challenges of the executive.
That is why, we have seen the other
day one of our esteemed colleagues
here, was arrested under this infam-
ous black Ordinance. He had hada to
go to the Supreme Court. When he
went to the Supreme Court, his release
order was made. But he has taken
up the challenge before the Supreme
Court and now, he has filed 3 petition.
I hope, he succeeds against thig black
Ordinance. Therefore,, although we
have no illusion, we cannot afford in
this country a weak judiciary or a
judiciary which is not able to with-
stand the other influences which may
be brought to bear uypon them. For
the sake of the people, for the sake of
preserving their miriimal rights in this
cohntry, it cannot but be accepted that
we want a free, independent and fear-
lesg judiciary. We have seen and it hag
been not in the too distant past, how
the voices of the people were muted
by various types of laws and bhow
attemps were made to make the judi-
ciary sub-servient with expectation of
commitment. We heard about com-
mitted judges—_commitment not to the
rule of law bhut to one individual and
one party. We have seen that when-
ever one party comes to nower, there
is not only erosion of the peobles’
rights but there are always serious
dangers of the people losing more and
more of their rights. What we have
noticed is that 5 calculated attempt is
always maade to mount uyn a sustained
attack on the judiciary. What gre the
methodologies gdopted? We Thave
seen recently—I may not be misunder-
stood—the tantrums by lilliputians by
staging a command performance in
the guise of the so-called lawyers, in
ference, The Constitution of this
country had been framed under the
leadership 0of persons like Pandit
Jawgharlal Nehru. We have many
reservations about the present Consti-
tution. When the occasion comes to
discuss about the merits or demerits,
We hove to get that opportunity in
this House to make our submissions,
but what we find is that an attempt
is being made to denigrate the juadi-
ciary, to mount an attack on the judi-
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ciary by people who have overnight
become eminent lawyers, people whose
names were not heard at all in the
past. They are now advocating how
this judiciary has to be curbed, how the
constitutional set up has to ba chang-
ed, and for what nbjective? To teach
the opposition a lesson. They a:e
saying “these people are going beyond
control this judiciary is standing in
the way of progress, therefore. curt=l
their power”. But when the question
is psked point out one instance where
the judgment has gore wrong. excent
for your own defective laws, we do
not find any example.

Well, T am not holding any bhriet
for the judiciary, which is not attun~d
to the urges and aspirations of "he
people of this countiry. The reople
have been at the receiving end for too
long; they had greal hope: snd cox-
pectations, which have been prel'»a for
33 years in this country . . (Interrup-
tions) Unfortunately, it has been in
your hands in the hands of yeople
like you

You are always in the look out lor
scape goats. What we object 1. to
explain away your deficil, definienci-s
and mal-functioning, you are zlways
searching for scape goats—the obposi-
tion, foreign  agencies, judiciarv
bureaucracy and so on ana so forth
But you do not search your own heart
you do not try to find out why this
country is in this morass today, which
provision of the Constitution is stand-
ing in your way.

You have amended the Constitulion
so many tlmes. Until you were
thrown out, for 42 times the Constu-
tion was amended under the Congress
Party regime. It was under the guid-
ing spirit of Pandit Jawaharlal Nehru
that this Constitution wag framed and
there were giantg to help him. If you
now find that a particular provision of
the Constitution is standing in your
way. you could change it. But you
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have amended the Constitution for
the purpose of providing immunity,
even for criminal action, to the Prime
Minister of the country. you amended
the Constitution for the purpose of
absolving all electoral offences of one
mdividual in this country. What sort
of people could have voted for such
a measure? Were the provisions of
the Constitution standing in the way
of achieving a welfare State in tbis
country? How long would you dance
for the purpose of one individual,
however great or important he or she
may be? Therefore, do not find out
scape goats. Your economic policy
1s there, your subservience to the
monopilsts of this country and giving
ithem sustenance, the multi-nationals
are f{lourishing in this country, there
are more and more monopolists in the
country in the sense they are bigger
now with larger financial resources
though lesser in number, there are
more and more people below the po-
verty line, more and more unemploy-
ment, more and more uneducated
people. Even after 33 years of inde-
pendence, do you not feel ashamed
that there are crores of peoble who are
totally illiterate? Do you not feel
ashamed that you have not been able
to provide drinking water to the vil-
lages? Which provision of the Consti-
tution hag stood in your way?

I am supporting this Bill by wh'ch
some mprovement is being made in
the conditions of service of the learned
Judges I know some unfortunate
appointments lare made but, by and
large, let us hope the dark clouds
which had engulfeq the judiciary
during the black days of the emer-
gency are finally removed. We have
to have a throbbing, Supreme Court,
o resonant Supreme Court, which is
attuned to the urges and aspirations
of the people. As the Chief Justice
the other day mentioned. where is
the scope for confrontation with the
executive? Suppose yYou pass a law,
like the Natlonal Security Ordinance.
and let us hope the Supreme Court
strikes it down, will it be against the
ethos of this Constitution? Will it be



309 High Court and

a judgment against the people of this
country? Will it be a judgment
against an egalitarian society and
Welfare State will it be construc-
tive to the fundamental rights
of the people? Will you then call the
judges as subserving the vested in-
terestg - it they stirike down the Na-
tional Security Ordinance?

_The other day, the Supreme Court
allowed the appeal on the writ peti-
tion which I had argued for the LIC
employees. They have approved the
demand for payment of bonus which
wag taken away by an executive flat.
Now, the Supreme Court has allowed it
and this. is your respect for the Consti-
tution, Although the Supreme Court
has delivered the Judgment 10 days
back, not a single pie is being paid
and the Chairman of the LIC said
that ‘as the Finance Ministry from
Delhi has asked us not to pay, we
won‘t carry out the Supreme Court
order.” This igs the way you are show-
ing respect to the Constitution and
the Supreme Court Judgment. [ am
sure, and 1 hope by this small pitt-
ance the Judges will not sell them-
selves. I have that much of faith in
the Judges. But it is good. Whatever
little good you are doing we are
supporting it, We have supported the
previous Bill strongly and whole-
heartedly when you are nationalising
an impornant concern in this coun-
try which has become sick due to mis-
management. We have supported it
wholeheartedly. We are supporting
you on this Bill Now, you choose.
Opposition sometimes, judiciary
sometimes, bureaucracy sometimes,
Constitution sometimes, but you
never fina any fault with you. My
respectful submission to this venera-
ble gentleman for whom I have &
very high regard, personal regard, is:
Don‘t be carried away by these emo-
tions. I do not know jf he was a
free man and whether left to himself
he would have mooted so many bizar-
reproposal that we are now finding.
Transfer of 1/3rd Judges, transfer
of Chief Justices in this country is
there a functioning ‘Government?
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is anything working in this country?
Can you imagine that {for this
country, the whole of India with 66
crores of people, out of a strength of
18 Judges in the Supreme Court there
are vacancies of 8 Judges? Six
Judges‘ vacancies are already there
and in January next there will e
another vacancy. Three court rooms
of Supreme Court are lying locked
up because there are no Judges and
there is an alarming increase in ar-
rears. Everybody knows this, Ques-
tions have been put on this. My hon.
friend, the Law Minister is answering
them admitting those mounting ar-
rears. Now, the State Governments
cannot be blamed. So far as High
Courts are concerned I  know the
usual plea is: ‘The State Chieg Justice
is not doing this and that etec., etc.
what can we do?” But os far as
the Supreme Court appointments are
concerned, the State Governments
have nothing to do, The Chief Jus-
tice of a State High Court has noth-
ing to do with it. It is for the Cent-
ral Government and the Chief Jus-
tice of India.

Sir, the date of retirement of a
Judge is known. This is not correct-
ing a ‘Who is Who’ where nobody
knows what is going to happen. The
date of retirement of a Judge is
known from the date of his appoint-
ment. Therefore, there is nothing
cropping up suddenly. These are
not vacancies due to sudden deaths.
These are vacancies due to superan-
nuation. Why can’t the process of
consultation start? @ Why can‘t the
appointments be made? Supposing
the Chief Justice of India anda the
hon. Law Minister cannot agree and
the Prime Minister cannot agree on
certain appointments, the Supreme
Court will be denuded of Judges ulti-
mately and there will be no Judges.
The Law Minister knows it and he
owes an explanation to the country
as to why there are no appointments
made in the vacancies in the Supreme
Court which are there for some time.
I do not know. So far as High Courts
are concerned, nearly 70 vacancies are
there—you will correct me, probably
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64 or 65. When there is a demand for
increage in the strength of Judges in
the different High Courts, even the
original quota is not filled,

Sir, the High Courts are blamed in
many cases. High Courts are to be
blamed, we lawyers are to be blamed,
the Civil Procedure has to be blamed.
The procedure that has been thcre in
this country also adds to the accumu-
lation of arrears. All practising law-
vers know that. Nobody is absolved
of responsibility in that. But how do
vou solve it? By keeping vacancies
in the strength of Judges, the number
of Judges? My friend will sey that
the Janata Government did not do
anything. But with the anniversarv
of the Congress Party coming to power
nearing, reliance on the Janata Gov-
crnments inefficiency should reduce.
One year is sufficient time at least for
the appointment of Judges,

=

Let us assume that the Janata Go -
ernment failed abjectly, totaliy failed.
Where is your activity? You have been
in power for ten months and six days,
if my arithmetic is correct. A child
can be born in ten months, and you
cannot find out a Judge? This is the
position in this country. What is the
explanation?

SHR;r JANARDHANA POOJARY
(Mangalore): He is going outsid« the
Bill and raising so many points which
are not relevant.

SHRI MOOL CHAND DAGA: 1t is
not within the scope of the Bill. The
Bill has got limited scope.

SHRI R. K. MHALGI (Thane):

This is the first reading.

SHRI MOOL CHAND DAGA: He
has raised a valid point that it is not
within the scope of the Bill.

SHRI RATANSINH RAJDA (Bom-

bay South): He is entitled to say that
it ig a still-born Government.
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SHR] SOMNATH CHATTERJEE:
So long as the present system of gov-
ernment and the constitutional set-up
continue in this country, it has to
work, however imperfect it may be.
Some people may have dreamg of
changing it, but as long as they do
not succeed ip realising their dreams,
thig system has to work. But if you
hring about a3 situation which shows
that the entire edifice is crumbling
down, how are you going to solve
these pressing problems in this coun-
try? The whole edifice seems to be
crumbling down. No. Judges; the
Supreme Court Judges are not there.

We have been hearing so many time,
we are sick of it, about legal assistance
to the poor. There wasg one committee
over which another committee sits,
over which yet another committee
sits. How many committees have
heen set up by the Government I do
mot know. Krishna Iyer, Bhagwati,
Bhagwati and Krishna Iyer, separately
and jointly, 1 lose track of the per-
mutationg and combinations in the
membership of these committees.
When 1 was in the Consultative Com-
mittee I raised this question. Their
answer was: it is being studied. Some-
times it was under consideration, at
others it was under active considera-
tion. Now that Mr. Stephen is a
Minister now, he knows what the
differences are. Our Vice-President
has given certain meanings of these
tesms. Therefore the position today
is that there is almost a non-function-
ing state of affairs,

This failure to fill up the wvacancies
can be due to either of two reasons.
Either it is motivated, i.e., they cannot
find people to their complete satisfac-
fion, or it is due to their utter incom-
petence bordering on abdication of
their minimum responsibilities to the
people of thiz country in fulfilling
their constitutional obligations. 1 it
is motivateq and they want to find
out people of their liking, who will
decide who is to their liking? We have
heard the phrase “committed Judges.
What is that commitment, please tell
us. Who finds out the commitment of
the Judge? 1If 8 practising lawyer 1s
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sought to be brought in, or a person
from the judicial services is promoted
to the High Court, or an appointment
is made to the Supreme Court, what
are the commitments that should be
there? We heard about it earlier also.
Is it due to their failure to find out
committed Judges that these vacancies
are there, that they cannot deal with
the problem of arrears, that they can-
not provide a scheme of legal aid to
the poor.

Who is going (o decide as to who is
a committed judge? The other day,
the Prime Minister of India made a
charge against the West Bengal Gov-
ernment that it ijg putting committed
judges, they are interfering anq they
have got committed judges in the High
Court. I do not know who briefed
her. The State Government does pot
appoint a judge. During the time of
the present Left Front Government,
the two appointments were made but
their names had been approved earlier
than the Left Front Government had
been installed. The process of appoint-
ment was gone through even before
the Left Front Government was
there. With regard to this, this is a
charge made by the Prime Minister of
India.

What is happening in this Ministry
I do not knecw. 1 had great hopes.
Still, T hope that he will rectify him-
self, he will energise himself and he
will get out of the groove. I think,
his hands are ‘tied down too much.
We have seen him in the past; we
have seen him initially. We had great
hopes in him. I am not saying this
for the sake of speaking in front of
him. We had hopes because when we
have to tolerate this Government, let
us have some good people. But when
we find that there is a complete
standstill, we cannot help bringing this
to the notice of this highest forum
in thig country. Therefore, my sub-
mission before the august House is
this, let these very important matters
be dealt with.

Please do not bring out theories like
this, namely, transfer of judges whole-
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saje or one-third. Six Chief Justices
in this country are Acting Chiet
Justices. What will be the morale.
What will be his position? They are
Acting Chief Justices. Thig proposal
of transfer of Chief Justices, this
tendentioug proposal, is acting against
maintenance of a proper morale. After
all they are also human beings. They
had the taste of ruthlessness during
the Emergency. How many judges
were transferred? Now, the Supreme
Court has said fhat without their
consent, they should not be transfer.
red. The Government treats the
Supreme Court judges or the High

Court judges as ordinary employees.
Even ordinary employees ought to
have their rights regarding

transferr. They cannot be arbitrarily
transferred. There is no proposal, no
method to fing out on what considera-
tions they are going to be transferred.
Is it with the objective of national
integration? Are they going to take
the consent of the State Governments
concerned, as if they have nothing to
say?

While we support the Bill, my re-
quest is that there are various impor-
tant matters which require immediate
attention. Otherwise, in this country
even the imperfect judicial system is
coming to a grinding halt. Please do
not preside over the ligidation of
whatever judicial system we have in
this country. We will give our sup-
port. But be a free man yourself and
do it. Thank you.

SHRI H. K. L. BHAGAT (East
Delhi): Mr. Chairman, Sir, T have
very great respcet for the hon. Mem-
ber, Shri Somnath Chatterjee. I heard
him with respect and rapt attention.
It does not give me pleasure t{oday to
say this that I did not expect this
from him. At least they profess to
be a progressive party. He spoke as a
spokesman of that party. I expected
from him that when he was traversing
beyong the limited scope of the Bill
that he would put the gjtuation in the
country in a proper perspective with
regard to justice and judicial system.

.I am sorry to say that after hearing
him,I have come to this painful conclu-
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sion that he has acted like a status quo
ist. If you take the burden of his whole
speech he thinks, well, the only place
where the whole thing can be manag-
ed to his gatisfaction is judiciary, the
courts and s0 on and so forth; some-
body is attacking them; the Govern.
ment is attacking them and, therefore,
they can get the support from there.
That is where he began his speech
and that is where he ended his speech.
It was very amusing for me to hear
from him. Do not be carried away
by emotions’. Well, Sir, we thought
we were elected to Parliament al-
ways on the basis of certain ideas,
certain ideologies and certain
thoughts for the people which were
based on emotions. Emotions play
a very important part in the life
of a nation, 1n the life of a Party.
I would say that Mr. Somnath
Chatterjee spoke like an emotion-
less person. Now, after all, what is
the true perspective today? I have
very great respect for the Judges; I
mean no disrespect to them. My
Party and I stand for a free and in-
dependent Judiciary, certainly, and
we have done nothing to denigrate
the Judiciary; I wish to say that.
Now, making general allegations
like that is meaningless. My friend
said ‘You did this; you did that; you
passed the Constitution Bill; you did
that’ etc. All these issues were set-
tled by whom? It was not by you
and me; they were settled by the
people of India in the 1980 Elections.
All these issues which he raised..
(Interruptions).

They settled all these issues which
my friend was talking about. He
went on talking during the Elec-
tions, he went on talking after we
lost the Elections; all these issues
were settled by the people of India
who are sovereign.

Now, for example, my friend was
trying to give an impression that
they stand for Parliamentary demo-
cracy and we are opposed to it, that
we are going to destroy the system
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and they are the defenders of Parha-
mentary democracy. Mr, Somnath
Chatterjee’s Party is working—
somewhat working—under the lea-
dership of Shri Charan Singh: they
have made some kind of a joint
front, Shri Charan Singh, almost
immediately after they were de-
feated in the Lok Sabha Elections,
said that Parliament has become ir-
relevant. Now, leaders of the Oppo-
sition Parties who call Parliament
irrelevant come forward today and
say ‘we stand for Parliamentary de-
mocracy’!

Now, lawyers held a Conference
in Delhi. He said it was a command
performance, that they are unknown
people and not known people. My
friend talks of democracy, professes
to have faith in democracy, but
lawyers who are opposed to their
views have no right to call a con-
ference and the Prime Minister has
no right to go there! In this country,
tremendous problems are there, and
you shut your eyes' 1 do not want
any confrontation between the Par-
liament and the Judiciary. I do not
want it; nor does the Government
want it. But the basic fact re-
mains that in India the question be-
fore us in Parliament and the ques-
tion before the people of India is
whether the Directive Principles of
state Policy enshrined in the Consti-
tution will have precedence or nol.
That is the question and, on that, many
things depend. He said he could
cite judgments. I can cite scores of
judgements where social justice has
been stalled, Now, sometimes there
18 a conflict between social justice,
technical justice and judicial justice.
They might be right in their own
way to give the judgements they
give, but the net effect of it is that
social justice is stalled. Have we to
help the people of India or not? 1
want to ask Shri Charan Singh whe-«
ther the people of India are satisfied
today with the justice they were
giving. I am not blaming the
Judiciary alone: it is the system. Are
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we giving them quick justice? Are
we giving them timely justice? Is
this not an issue? I expected him
to raise this vital question and say
that something radical must be donc
to improve the system. There is no
use sleeping over it. You are a
lawyer; I am also a lawyer. We use
precedents; we are status quo mind-
ed. When we argue a case in 1980
we talk of judgments in 1925, we
talk of judgments in 1940. We are,
in approach statugs quo minded; we
go into precedents. I thought Mr,
Chatterjee would say ‘'Let us start
a new precedent, create a new pre-
cedent: The judicial system mus!
be completely overhanded; its proce-
dure must he simplified; there must he
changes’. I personally believe that the
present system of the Judiciary or
the judicial system mneeds drastic
changes, whereby quicker justice is
given. I believe in association with
representatives of the people while
deciding a case. I am for it, strongly
for it. My friend has shut his eyes
and said: “Wel, Mr. Shiv Shanker, 2
child ig born in ten months, but you
have not been able to appoint for
delievery this appointment of judge.”
I would say, ‘Mr. Shiv Shanker,
quickly produce thcse appointments,
but do not indulge in and abortion
which the West Bengal Government
has done’. I refer to the mess you have
made in West Bengal, the misrule, the
situation of choas and anarchy tha!
you have created there. And youtalk
of the rule of law! You have no
face. .. (Interruptinns).

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Do not
attack the State Government.

SHR] H. K. L. BHAGAT: 1 will

SHRI SATYASADHAN CHAKRA-
BORTY: You cannot. Then you must
substantiate it. (Interruptions) Mr.
Chairman, he is attacking a State
Government without substantiating it.
Has he any right to do it?

MR. CHAIRMAN: When I think
that he is going beyond the scope of
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ithe discussion, I will prevent him.
Now let him continue.

SHR7 H. K. L. BHAGAT: I am only
commenting on what hon, Shri Som-
nath Chatterjee has said. He said,
“Look, these lawyers these small fries,
get together and they want to tell the
Opposition as to what they should
do”...

MR. CHAIRMAN: As lawyers, you
must be friends.

SHRI H. K. L. BHAGAT: 1 would
only say this. He may have developed
a big name today. ] may have deve-
loped a little name today. But my
friend must remember that this Iis
democracy; people who are not known
today become known tomorrow:
people who work today become lea-
ders of tomorrow. Why should these
lawyers not discuss this question of
the role of the Opposition? He was
usking, “Are they going to teach us?”
Yes, you need to be taught. You are
indulging in the worst kind of politi-
cal duplicity at this time. On the one
hand you are telling the farmers in
India, “Look de not take the food-
grains to the Government; do not give
the foodgrains to the Government; ask
for a higher price”. You should know
that our Government, our Party, has
been much more sympathetic to the
farmers, did much more for the far-
mers, than what the Lok Dal and the
Janata Government did and whom
you haq supported. On the one hand
you tell them, “Look, do not take the
foodgrains to the Government” and on
the other hand you tell the city peo-
ple—there are posters from BJP and
others—*“Look, this Government is not
giving you foodgrains; they will raise
the prices”. You ask the farmers to
ask for a higher price and at the same
time you ask the consumers to agitate.
You say one thing to the farmers and
other thing to the consumers. This
was what you did in 1971 when you
were defeated and this is what you
aie doing now also. You are trying
to sabotage the hole procurement
scheme the whole distribution system.
You say that this is a Government
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which is not functioning. What are
you doing? The people of India need
to teach you. They taught you a
lesgion. Still they need to quit you.
What do we see here? We see a total-
ly desperate and a disparate Opposi-
tion today, not reconconciled to the
defeat, even after their defeat, and
trying to create more and more diffi-
culties for the Government. (Inter-
ruptions). Now, what 1 say is this.
This is where the people of India, the
lawyers including, have a right to tell
you how the Opposition should be
have. They were within their rights
to do so and the Prime Minister was
right in going there and addresisng
them. Have we not to think as to
what is to happen to this country,
where are the difficulties, what are the
difficulties and what are we to do?
Are we to go on the dotted lines?
My respectful submission to the Gov-
ernment is this: you have got a verdict
for changing the conditions in the
country; act bravely, act courageous-
ly; do not vacillate; act with courage
and in time otherwise, time will over-
take you. People will not hear any
alibi, they will not hear excuses from
you—*“Well we did not do that because
they did not want it or these people
did not want it”.

Therefore, my submission in regard
to the judicial system also is that the
Government must think radically,
must come forward with radical mea-
sures. 1 am in agreement with him
there. He says that Government have
brought forward & piecemeal thing
and adds, at the same time, that it
is a good thing. What is wrong in
bringing forward even a piecemeal
thing which ig good? My submission
is this. 1 would demand of this Gov-
ernment that they should appoint a
Judicial Reforms Commission—not
the usual type which goes on record-
ing statements after statements for
years together and ultimately produces

a report which remains locked up for
years,

Appoint a Judicial Reforms Com-
misston which does not have the
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people of status quo mind. A small
period should be fixed for this Judi-
cial Reforms Commission to come out
with basic things. There is no conflict
on the principle. The fundamental
rights will prevail. There the conflict
is still there. He knows it. The whole
country knows it.

Therefore, my submission, with all
respect, is this that the scope of this
Bill is very limited. It is very un-
fortunate that instead of cooperating,
he says that the Government is non-
existent. I say you are no alternative.
My friend says that the instrument has
failed. Why are you not responding?
My friend knnowsg that you were then
there but you were found wanting.
We are here because you were found
wanting when you were here. That
is how we are here. Now you say we
are useless. ] say you were proved
useless. Do you want someone from
outside? Mr. Chatterjee would like
someone to be imported; he may have
some importeq ideas, certain men in
his mind. But the Indian people know
it well. There are tremendous diffi-
culties that they are facing..I say the
difficulties createq and the develop-
ments in the country were because of
three years’ grave misrule of the
Janata Government. 1 agree with
them that for long we cannot go on
giving these alibis. Therefore, we
have got to correct these things. This
Government has to conquer them. This
Government under Mrs. Gandhi’s
leadership can conquer them with
determination aund tact. Prophet of
doom may have said many things
many times. 1 have sajd both inside
and outside that the country would
march forward under Mrs. Gandhi’s
leadership. That had proved correct.

With these words, 1 support this
Bill.

MR. CHAIRMAN: Mr. Bhagat, you
forgot to thank Mr. Chatterjee. All

was said and done. Hg assured you
of his support as also his party’s sub-
port. But you forgot to thank him.

SHRI H. K. 1. BHAGAT:
warmly thank him.

I very
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MR. CHAIRMAN: Mr. Mayath-
evar.

SHRI K. MAYATHEVAR (Dindi-

gul): Mr, Chairman, Sir, T welcome
this Bill on behalf of my party. My
learned friend, Shri Chatterjee men-
tioneq that this is a piecemeal bill. I
say we can come to certain conclusions
even though it is a piecemeal bill.
Something is better than nothing. So
you will have to be satisfied with this.

We expected more from the Govern-
ment and from the Law Minister, In
this Bill, the hon. Law Minister was
kind enough to provide certain more
facilities by way of giving exemption
from the asseéssment of ifrcorhe-tax on
the Hous¢ rent allowonces alone,
Underline the word ‘alone’. 71 ex-
pected more from thig hon. Minister
berause the hon. Minister wag con-
tacted many high eourt judgés and so0
He knows fully well about the diffi-
culties of the judges. This is accord-
ing to our own petsonal knoweldge.
He knows what they have in thelr
minds.

Although 1 welcome this Bill giving
the exemption for the house rent
allowance, he should have given ex-
emption for their car allowance also.
You are giving them a car allowance
of Rs. 300 per mensem for high ecourt
and supreme court judgé. Can you
fmagine or dream that Rs. 300 is
sufficient and adeguate for a judge of
the high eourt or the supreme court
to use the cars for the official pur-
poses? 1 am having bitter experience
with the present state of affairs. There
is a hike in petrol and diesel. I am
here concerned with petrol price
which has been raised. We expect to
spend more on this. In my consti-
tuency I spend Rs. 250 per day for 25
litres of petrol for one Ambassador
Car. The petrol cost ig sufficient for
one or two days. The allowance which
Yyou are paying covers one or two days’
petrol for the cars of the judges of the
high court or the supreme court. I
request the Law Minister to raise the
allowance for the car upto Rs. 750 per
mensem for the judges. I am sure the
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Finance Minister who is here is kind
enough to agree to this because ne has
also gpplied his mind judiciously. I
hope he would agree to this after hear-
ing our voices here and in consultation
with the Law Minister. That is why
he is very much present here.

Therefore, the car allowance should
'be raised to Rs. 750 from Rs. 300.
Regarding salaries, as severa] iearned
friendg have said, that after indepen-
dence, the salary of the High court
judges was reduced from Rs. 4,000 to
Rs. 3.500 per mensem it seems. 1 am
subjéct to eorrection. T am told they
were receiving Rs. 4,000 per mensem
prior to 1950 and after the institution
of our Constitution of India that galary
Wias reduced to Rs. 3,500. This is not
advisable nor welcomed by anyone in
this House.

With the present cost of living the
present gquantum of salary paid to
High Court judges is not sufficient. I
would like to request the Government
to bring forward a more coimprehes-
sive Bill covering all these points
which may satisfy adequately the
judges of both High Courts and
Supreme Court.

8ir, as has been told to me, there
has not been any change in the salary
of these judges for ‘the last 120 years,
Although améndments were made in
1954, 1968 and 1976 yet these amend-
ments did not iouch even an jota of
iriereasing the basic salary of High
Couft and Supreme Court judges.
When we want an independent judi-
ciary and also the judges to be above
politics, suspicion and corruption then
we should provide all the amenities to
them satisfactorily. Therefore, 1 would
request ‘both the Law Minister and the
Finance Minister who are sitting here
to apply their judicial mind and eon-
sider favourably raising their salaries
to a gredt extent.

8ir, today eminent lawyers are not
coming foerward to accept the post of
High Court judge because the salary
is not adequate eng sufficient, To
attract eminent lawyer to these posts

we must enhance the salary.



323 High Court and

[Shri K. Mayathevar]

Sir, in Madras High Court out of
twenty-five judges as many as four
vacancies are lying unfilled. T will
request the Law Minister to fill up
these vacancies as early as possible.

SHRI P. SHIV SHANKAR: Till
recently the Chief Justice said that is
not necessary tc fill them up.

SHRI K. MAYATHVAR: I want
that these vacancies in the Madras
High Court be filled up.

MR. CHAIRMAN: Do you want to
go against the Chief Jutice’s advice?

SHRI K. MAYATHEVAR.; Sir, I
am not at all going against the advice
of anybody. [ will be within that
ambit, I will be within the four cor-
nors of the advice of the learned
peopie in this country. Delay defeats
justice, as we all know only too well.
We want appointment of more judges
in the High Cowrt and the Supreme
Court. I am myself 3 lawyer. The
Law Minister also knows the position
very well. He is having lot of experi-
ence in this profession. Thousands
and thousands of cases are pending,
especially civil cases; appeals and
Tevisiong cases are pending and they
run into many thousands, 40,000,
50,000 etc. in the Appellate side in the
High Court and in the Supreme Court.
This ig the case not only in the
Madras High Court, but this is the
case in various other High Courts in
the other States of the country. There
is need for having more judges so that
these cases can be disposed of quickly
ang justice could be rendered to the
litigants at the earliest possible time,
Justice delayed is justice denied and
litigants should be rendered justice at
the earliest possible time. So, I re-
commend for the appointment of more
judges, !

You are having the Supreme Court
wonly in Delhi and people have to come
all the way to Delhi and the Supreme
Court is always crowded. ] want you
to open a branch or a bench of the
Supreme Court in Madrag to cater to
the Southern States. The common
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man should not pe put to the troub’e
'of going to the Supreme Couri at Delhi
alone. So, the hon. Minister should
take steps to open a bench or a divi-
sion of the Supreme Court at
Madras or at any other place in the
Southern Region, for the convenience
of the people of the Southern Region
of the country, We should have such
bench of the Supreme Court in the
South for the convenience of the peo-
ple of the South. This is my earnest
request to the hon. Minister and 1
trust he will agree to my suggestion.

Regarding my own district, I would
say this: We are having high courts
only in the capital towns and cities
of the various States. In Tamilnadu,
the people have unanimously de-
manded for the setting up of a divi-
sion of the High Court at Madurai.
Our hon. Finance Minister knows
about this demand of the people very
well. Our hon. Law Minister can get
guidelines from the hon. Finance
Minister. There was this unanimwous
demand for the setting up of a Bench
of the High Court at Madurai. This
demand of the people has not been
acceeded to and this demand hag been
pending for a long time. T request
him to look into the matter.

Then, in Madras, out of 25 judges,
24 judges have got no official resi-
dence. It does not mean that they
live in their own houses, That ig not
s0. Many judges whom 1 contacted
yvesterday and day-before-yesterday
tell me that they gre living in rented
houses. They are coming from
ordinary, farmers’ families and mid-
dle-clasg families. It is the Ministers
who are encroaching all these houses.
The State Government Ministers go
ang occupy all these Government re-
sidential hrouses. Do you think the
State Ministers are better people and
more honest people than these high
court judges? I request him to provide
Government residentia] accommoda-
tion for all the 25 High Court Judges
to help their families and the future
of their children. I am not against
any community or any religion or any
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religion or any political party, What
I fee]l in the bottom of my heart and
the wish of the people of Tamil Nadu
also is that the vacancies in the posts
of High Court Judges in Madras be
filled from the Scheduled <Caste and
Scheduleq Tribes and backward
classes, At the time of the D.MXK.
regime and also Congress-I regime
in Tamil Nadu, appointment to the
posts of High Court Judgeg were
made from Scheduled Castes and
Scheduled Tribes and also Backward
Classes. But for the last 3% years or
so, we have not come acrossg any ap-
pointment being made from the Sche-
duled Casteg and Scheduled Tribes
and Backwarq Classes. We earnestly
appea] and plead to the Law Minister
as also the Finance Minister to con-
sider my request. At present there
are some vacancies existing for the
posts of High Court Judges in
Madras High Court, Please consider
appointment of 3 or 4 judgeg from the
Scheduled Caste and Scheduleq Tri-
bes and one or two from the back-
ward classes. In this connection, I
may submit that people who are back-
ward should not be allowed to remain
backwarg for ever. Otherwise this
will create an awkward position in the
days to come. You still have to
protect them by giving encourage-
ment and uplift them from their
down-trodden condition. Our Hon’ble
Prime Minister, while addressing the
Seminar recently, had correctly state
that the rule of law should be close
to the rule of life.

Sir, al] this time I was pleading
for the High Court Judges and for
their benefit and welfare. Now, I
would like to appeal to the Supreme
Court and High Court Judges, on
behalf of common man in the street,
that they should not attach more im-
portance to the legality of every case
when there is dispute over Part-IIT
and Part-IV  of the Constitution.
Part-IIT deals with the Fundamental
Rights and Part-IV deals with the
Directive Principles of State Policy.
When there is a clash between these
two Chapters, all the judges should
attach greater importance to the wel-

fare of the people, that is, Part-IV
shoulg be given precedence over Part-
III because welfare of the poor people
who constitute a majority should be
the primary concern of everyone of
us.

Sir, we are wedded to socialism.
Some hon. Members had expressed
that the Government was for g com-
mitted judiciary, I have no allega-
tiong against the present Government,
In this country nobody else except
Srimatj Indira Gandhi would be able
to protect the poor people. (Interrup-
tions) That is why you were thrown
out in the 1980 election. You could
not continue for more than 24 years.
Within your party, there was dissen-
sion and your party was fragmented.
Your party broke of its own. You are
now divided so much that jn future
elections also, you have no prospects
because there j5 no unanimity in your
own party and you have no unity
amongst yourselves. You cut your
own throats The jmpact of the down-
fall of your party is so much that jt
could be compared to that of a mud
pot going to pieces whepn it falls on
the ground. Therefore, please do not
talk about the socialism, democratic

socialism and national democracy.
With these words, I welcome this
Bill.

SHRI XAVIER ARAKAL (Erna-
kulam): Mr, Chairman, Sir, I rise to
support this Bill. As a matter of fact,
this Bill aimg to amend the two ear-
lier Acts, one Act of 1954 and two
Act of 1958. With one amending Bill,
it i seeking to amend these two Acts.
This Bill proposes three things, One,
the High Court and Supreme Court
judges may be allowed full salary
(equal to monthly rate of pay) for
the first 120 days of leave on full
allowances, if such leave ig availed pn
medical grounds; two, the value of
rent-free residence provided to High
Court and Supreme 'Court Judges
should be exempted from jncome-tax
and three, distinction between per-
sons who have hely pensionable civil

posts and pensionable military posts
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before appointment ag judges should
be removed. Now, these gre the three
points ijnvolved in this amendment.
But, Sir, the first Speaker on this Bill
has taken us quite far off. 1 wag really
surpriseq to hear a Marxist member
speaking for and on behalf of the
High Court and Supreme Court judgeg
and demanding higher and higher pay
and more facilities. This ig the jdeo-
logy of my hon. Friend. I was really
surprised to hear this...... (Inter-
ruptions). That was really a surpris-
ing event in thig distussion, but I am
not gding to take on that point
further.

16.56 hrs.
[Mr. DEPUTY-SPAKER in the Chair]

Ag I said, this is a Bil] which has
got three objects. Now, in our coun-
try, in our gystem two typeg of peo-
ple always get more benefit than
others. One is the organised militant
unions, or labour force and the other
class which always gets the benefit is
the rich ang the affluent. How many
of us honestly think about poor and
those who are below poverty line?
How many of us hopestly say that the
Supreme Court and High Courts cater
to the needs of the masses? That is
why, we say that judiciary should not
be static; it should alwaygs be chang-
ing according to the times.

The proviso to clause 3, chapter II
says:

“Provided that where leave on
full allowances is granted to a Judge
on medical certificate the monthly
rate of leave allowances ghall, for
the first one hundred and twenty
days of such leave, be a rate equal
to the monthly rate of his selary.”

Now, what happeng if he fallg sick
for g continuous period? Section 9 of
the 1954 Act, as mentioned in the
Annexture to the Bill gays:

“The monthly rate of leave
allowance payable to a Judge while
on leave on full allowanceg shall be
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for the first forty-five days of such
leave a rate equal to the monthly
rate of his salary, and thereafter
two thousand two hundred and
twenty rupees.”

Will he now be able to get that bene-
fit? My submission is....

MR. DEPUTY-SPEAKER: You
may continue after the Assam budget
is presented.

11.00 hrs.
ASSAM BUDGET, 1980-81

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISOD1A): I
beg to present a statement of esti-
mated receipts anq expenditure of the
State of Assam for the year, 1980-81.

Statemeirt

BUDGET OF THE GOVERNMENT
OF ASSAM FOR 1980-81

Sir, I lay on the Table of the House
the regular Budget of the State of
Assam for the financial year 1980-81.

2. The interim Budget of the State
bf Assam for the current year was
presknted to Parliament on the 14th
March, 1980 and on that basis the
House hdd granted supply for the
Hst 4 months of the year (Apri] to
July, 1980). Later, a second Voteon
Accolifit for a further period of 4
months (August to November, 1980)
was obtained to June, 1980. Though
the term of the President’s Rule In
the State ig expiring after about 3
weelts, the regular Budget for the
current year jg being presented In
Parliament to keep the State Govern-
ment in funds beyond November,
1980

3. The revenue receiptg are estimat-
ed at Rs, 298.73 crores gg against
Rs. 303.73 crores in the interim
Budget. The estimates now presented
show a deterioration of Rs. 27.87
croreg in State’s tax revenues and
Rs. 17.19 crores in non-tax revenues
but these are substantially offset by
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larger grants and contributions from
the Centre. The expenditure on
revenue account, has risen from
Rs. 313.55 crores in the Interim
Buydget to Rs., 368.95 crores, because
of larger Plan outlay angq the higher
level of expenditure on the mainten-
ance of law and order.

4 The provision for State Plan has
been increased from Rs. 160 croresin
the interim Budget to Rs, 198 crores;
the Central assistance has been
stepped up from Rs. 115.38 crores to
Rs. 135.20 crores. Owing to the diffi-
cult financial position of the State
Government in the context of the
agitation on the foreigners issue, the
Government of India will also provide
a special Joan of Rs. 40 crores during
the year.

5. Despite larger transfers from the
Centre, the overall deficit for the
current year will increase from
Rs. 17.89 croreg in the interim Budget
to Rs. 34.64 crores. It is hoped that
with the improvement of the gituation
1n Assam, the State will be able to
improve its revenue collections to
bring down the leve] of deficit,

PLAN OUTLAY

8. The State Plan for the current
ycar includes Rs 74.80 crores for
power, Rs. 37.97 crores for agriculture
and allied services, Rs. 21.32 crores
for education, Rs, 21.62 croreg for
health and social and community
serviceg, Rs. 17.79 crores for transport
and communicationgs and Rs. 18.36
crores for irrigation and flood control.
The State Plan also includes Rs. 12.04
croreg for the development of Hill
Areas, To relieve increasing unem-
ploymsnt among the educated youth,
a provisian of Rg. 1 crore has been
made for the special programme
launched for the educated unem-
ployed.

e

7. In addition to Rs. ,12.04 crores for
Hill Areas development provideg in
the State Plan, 3 sum of Rs. 8.8
crores has been provid for e

Speeclal Jill Plan mainly for agricyl-
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ture, roads and socia] and community
services, Another Rs, 3.19 crores have
besen provided for Triba] Sub-Plan.
The estimates also include a supple-
mentary prowvision of Rs. 1.55 crores
for Scheduled Castes. Provision for
Central ang Centrally Sponsored Plan
Schemes aggregates Rs. 48 crores;
these include Rs. 16,16 croreg for
Brahmaputra flood control, Rs, 5.18
croreg for rural water supply, Rs. 8.36
crores for N.E.C. projects, Rs. 5.72
croreg for public health and family
welfare, Rs. 7.05 crores for mnational
rural employment programme,
Rs. 2.86 crores for schemes for gmall
and marginal farmers and agricul-
tural labour.

8. A substantial step up has been
made in power outlay; Rs. 74.80 crores
have been provided in the current
year’s Plan. During the year, 3
mobile gas turbines of 3MW each, 3
sets of 15MW each of Lakhwa
Thermal Power station gnd one unit
of 60 MW of the coa] baseg Bongai-
gaon Therma] Power Station are due
to be commissioned, adding 114 MW
to the existing installed capacity of
151 MW. Work on the lower Bara-
pani Hydel Project and the expansion
of the Chandrapur Thermal Station
hag started. However, on account of
the agitation, there has been slippage
in the commissioning of the Namrup
Unit. About 1400 villages are expect-
ed to be covered under Rural Electri-
fication Programme during the year.

9 Following the recommendations
of a Centraj Task Force wappuinted
early in the year, the State Govern-
ment have initiated several measures
to raise farm productivity from the
current year’s kharif season, The agrea
under high yielding varieties has
increased from 6 lakh hectares in
1979-80 to about 8 lakh hectares dur-
ing the current year. There has been
a three-fold increase over the last
year in the supply of high yielding
varieties of seeds. Similarly, supply
of fertilisers has doubled over the
lagt year. An expanded rabi pro-
gragupe has also been taken up for
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the rabi season. With the support
given by the Government of India,
adequate rabj seeds and fertilisers
have been procured and distributed.
The tota] foodgrain production js ex-
pecteg to be around 26.20 lakh MT
during the year; which will be the
highest ever production so far,

10. In order to mitigate the increas-
ing unemployment amongst educated
unemployed, a special provision of
Rs. 1 crore has been made in the
current year’s annual Plan, The pro-
grammes drawn up to relieve unem-
ployment jnclude training for young-
men for employment as P.W.D. Con-
tractors, artisans, farm managers,
telephone operators, stenographers
and modernisation of machinery for
training in IL.T.Ls etc.

11, To dea]l effectively with the
socio-economic problemg of the hill
arcag in Assam, an jntegrated deve-
lopment approach had been adopted
in the State since 1967-68. The District
Councils in the two autonomous
Districts have been entrusted with the
implementation of the Plans. A
separate Planning Board for hill areag
makeg the policy frame gnd reviews
the Plan activities. Emphasis has
been placed in the current year’s Plan
on so0i] conservation, jhum control
and development of plantation crops
like coffee, rubber etc. In addition,
substantial provisions have  been
made for development of transport
and communications. Adequate fundg
have been provideq for social service
facilitiegs like education, health and
water supply.

12. Assam is largely dependent on
outside supply for its requirements of
wheat, pulses, salt sugar, edible oils
and other essentia] consumer goods.
Despite the transport bottlenecks ang
the ggitation, the State Government
could maintain adequate gsupply of
these wessentia] commodities through
the public distribution gystem, Owing
to the special efforts made by the
State Guvernment, there was a mark-
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ed improvement in the availability of
key construction materials like steel,
cement, etc, during the current year
in comparison with the past few
Years. Despite enormous constraints
as well as the agitational atmosphere
in the State, the prices of essential
commuodities in the State continued to
compare favourably with prices pre-
vailing elsewhere in the country. The
market prices of foodgrains parti-
cularly rice and whezat could be kept
steady during the lean months of the
year when prices have a tendency to
r.<e high.

13. Assam has been visited by floods
almost every year. The State had
two waves of floods, this year; one in
July and again in August causing
widespread damage to life and pro-
perty. Besides, widespreag damage
was caused to roads, bridges and
buildings. The Government of India
have approved expenditure of
Rs. 12.72 crores for providing relief
and rehabilitation measures.

14. The Government of India have
stepped up significantly investments
in the region during the current year.
The construction of the broad-gauge
railway line from New Bongaigaon to
Gauhati has been speeded up. The
refinery-cum-petro-chemicaj] complex
at Bongaigaon is making steady pro-
gress despite frequent gtoppage of
work on account of the present agita-
tion. The Rs. 300 crores complex,
one of the largest in the country will
produce 30,000 tonneg of polyester
fibre annually. Recently, Government
of India have appointeq a High
Powered Committee to examine the
possibility of setting up further
down-stream industries jn this com-
plex. Work on the gecond Brahma-
putra bridge to cost Rs. 65 crores is
progressing on schedule and is ex-
pected to be completed by 1985. A
comprehensive programme for im-
provement of telecommunication faci-
lities in Assam has been planned. This
includes additional telephone lines for
Gauhati, improvement of STD faci-
lities, large scale expansion of the
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microwave system and gadditional
ultra high frequency radio links.

15, As the Hon’ble Memberg are
aware, Government have been mak-
ing earnest efforts to resolve the
foreigners problem in Assam. Many
rounds of discussions have been held
with the agitators. Many of their
demands have been accepted in prin-
ciple and Government have also
initiated several measures. I do not
wish to go into the details asg the
House has already discussed the
situation in Assam on the 17th Nov-
ember, 1980, and the Home Minister
has explained the various steps taken
by Government and also the results
of discussions with the agitators.

HIGI COURT AND SUPREME

COURT JUDGES (CONDITIONS OF

SERVICE) AMENDMENT BILL—
Contd,

MR. DEPUTY-SPEAKER: Now,
Mr. Xavier Arakkal.

SHRI XAVIER ARAKKAIL (Ernal-
cuiam): Therefore, g statement with
regard to the benefits accruing on thig
precisc date ghould be given.

Sir, I am surprised to see that as
far g5 the conditions of the lower
cadre of judiciary is concerned, we
have not done justice. For example,
the living conditions of Magistrates,
anyone of us can go and see, have
been astonishing. How they are,
what j; their condition, under what
circumsiances they are functioning
there, you can see. It is a matter
which is detrimental to the essence of
our judiciary and justice in our coun-
try.

Sir, as I said earlier, we always
look at the top and not to the bottom.
The priority js given to the top and
not to the bottom. The process should
be reverseq if the aim is to dispense
justice to the poor at the lawer level.

Sir, as far as the judiciary {s con-
cerned, this should have an All India
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pattern. The system should b8
formulated and amalgamated into one
system, one pattern. Then only a
proper dispensation of justice can be
obtained in our country. I wanted to
refer to Court fees and advocates
provident Fund also, These are
matters which we have already men-
tioned also. I hope in the present
Session, g Bill may be brought in, to
have a uniform Court fee in our
country., Ag it stands now, the pre-
sent system jg helpful, not to the
poor. It is beyond the reach of the
poor. If you take any State and the
system therein, you will see that only
the rich can afford Lo go to the courts.
This shoulg be eradicated and drasti-
cally changed.

Sir, 1 want to raise another point.
I like to make a reference to Section
22-D. 1 would I'ke to know how
much amount js payable to the judges
under the Income-tax Act of 1961, if
this i; amended. This is a relevant
point which deserves the considera-
tion of this House. Now, we are
dealing with house rent allowances to
these judges. What gbout the income
and the assessment on that? That
point ig not mentioned anywhere.
These are the remarke which I have
to make. 1 hope g statement will be
made by the Minister on these points.

SHR!I BAPUSAHEB PARULEKAR
(Ratnagiri): Mr. Deputy Speaker,
Sir, I stand to support this Bill, In
fact, the benefits which ware Dbeing
given under this Bill are very small
benefits. But I only fee] that we are
discriminating, Why these benefits
only to the High Court Judges? What
about the Government employees?
So, I would request the Government
to give all these benefits from 1975
to all the employees. When the High
Court Judges themselves speak of
discrimination ang decide the matter,
they feel that they themselves are
getting  discriminated under this
particular Bill. I, therefore, feel that
the Hivh Court Judfes may not like
thig Bill, I would request that this
particular advantage of the benefit
which is being extendeq to the High
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Court Judges should be first extended
to the lowest man, the Cavil Judge,
the Judicial Magistrate, the District
Magistrate. A High Court Judge who
is getting Rs. 3500 or Rs 4000 would
not bother akocut this petty amount.
If a person who is getting Rs. 400 or
Rs. 500 gets the benefit, he will be
much obliged. That is the pnly thing
which I have to say about this. Why
have wyou only referred to this? You
better ask your Chief Ministers to
leg slate on this particular basis so
that the jower judiciary can get bene-
fit gut of this.

In paragraph 2, you have mentionedq
1hat instead of ponsionable civil postg
you want to change them to military
service also. I hope you 4o not want
to induct into the judiciary the retir-
ed Generals; and that is why you are
waiting for this appointment of the
High Court Judgss. Now that the
Marshals and Air Marshals are com-
ing 435 Governers, I do not know
whether you are not thinking of
bringing Generals in the judiciary.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Justice Air Mar-
shal.

SHRI BAPUSAHEB PARULEKAR:
Apart from this, Mr. Justice Air
Marshal Many hon. friends have ex-
pressed their opiniong with reference
to the admrnistration of justice, about
the appointment of High Court
Judges, about transfer of High Court
Judges. The main grievance geems
o be that justice should be adminis-
tered for the poor. So, it is high time
mow for the Government to explain
whether the justice is administered
according to the law or according to
the mainfesto of the Ruling Party. 1
seek clarification from the hon. Law
Minister on behalf of the Govern-
ment. It is for one reason that the
Chief Minister of Maharashtra has
said that the High Court Judges
should not be committed to the Con-
stitution; they should be committed
to the mainfesto of the Ruling Party.

Unfortunately, up tv this moment,
niether the Prime Minister nor a
single member of the Government
have go far said anything about this
remark of the Chief Justice. Not only
this, the Chief Minister has further
said that the duty of interpreting the
Constitution ghould not be left to the
High Court Judges. So, the Chief
Minister of Maharashtra who took
the oath in the name of the Constitu-
tion is showing totally a disrespect to
the Constitution. 1Is it because of this
that you are not finding people for
appointment as Judges? My esteemed
colleague, Mr, Somnath Chatterjee
has said that there are about 45
vacancies of High Court Judges.

AN HON. MEMBER: 68,

SHRI BAPUSAHEB PARULEKAR:
As the latest figure goes, it is 44.
It seems that some appointments
have been made, Then there are
about six vacancies of the Supreme
Court Judges and five vacancies of
the Chilef Justices. This is an un-
precedented act in the history of
your gcountry after independence.
So, we do not know the reason.

Repeatedly we ask questions from
our hon. Law Minister. But what
has happened? He takes the attack
so sweetly and repells it with very
sweet and bright smile on his face
so that he takes all wind out of our
sail. Therefore, it becomes  very
difficult to ask him questions again
and again.

MR. DEPUTY SPEAKER: Attack
with a smile will always be sweet.

SHRI BAPUSAHEB PARULEKAR:
Mr. Shiv Shankarsaheb, you owe an
explanation to this House as to why
this much delay? Is it not a fact
that during Janata regime, recom-
mendations were made far all the
vacancies to the government and
vou have sert back all for screen-
ing? Is 1t because of that that you
are not in a position to fill up these
particular vacancies?
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we believe that justice is to be done
to the poor; there cannot be two opi-
nions about that, But if you legislate
for the rich and ask the judges to
interpret the law for the poor, how
could that be done, unless as some-
body, said here that interpretation
should be made in favour of the
poor even at the cost of illegality.
1 do not subscribe to that view and
1 believe that the hon. Law Minister
will not subscribe to that view.

Coming to arrears, we are inte-
rested in spending two hours in
giving benefit to the judges but we
have no time to consider the plight
of the litigants who are standing in
queue, waiting for years. We find
7223 matters in Supreme Court
pending for more than 3 years and
1,79,450 matters pending in High
Courts for more than three years.
How are you going to clear them?
Give benefits; we do not mind. You
decide this way or that way whether
judges should be transferred or
should not be transferred. Mr. Shiv
Shanker should consider the plight
of people who are appellants or
respondents 1n 7223 matters pending
in the Supreme Court; these metters
must have started 12 or 13 years
ago in the original court. We are
taking these matters very lightly.
What is the difficulty? Take us
into confidence, Are you not get-
ting good people? I may suggest
that there are plenty of good advo-
cates in this Parliament; you can
make a request to them to do this
for some time. But now, you are
making practically a mockery of the
entire judicial system.

I do not know whether you want
to change the Constitution to the
Presidential system. My esteemed
colleague Mr. Bhaghat was criticising
Shri Somnath Chatterjee for his re-
ference to the conference of layers.
He said: what harm is there if the
Prime Minister presiders? There is
no harm. But who were invited?

1 did not receive an invitation in the
bar. Only two Members of Congress
(I) 1eceived invitation. They are
the proper representatives of the
bar? That is the crux of the matter.
They wanted to introduce a presi-
dential system in which the Presi-
dent shall be the head of the judi-
ciary and then anything can be done.
I remember to have read a draft of
the Rill of the amended Constitution
during the emergency,K It was cir-
culated to all judges. One of the
judges disclosed that after his retire-
ment. That mentions what type of
presidential system you want to in-
troduce, what is in your mind. That
talk is going on. The hon. Law
Minister says: nothing doing, I
have not read it. That is what I
remember to have heard. He may
have dictated it; he may not have
read what has been dictated......

(Interruptions) There are many ap-
prehensions in the minds of the
people. We find many articles in

the papers. But the only answer is:
we have not taken a decision; the
matter is not finally decided.

Mr. Bhagat was also referring to
the judicial system; diraconian laws
of 40s should be changed; we advo-
cates go on citing cases of 1940. He
himself is a very good advocate. But
when there is no recent case after
1040, what can I do? I have to cite
the 1940 cases. If you want to change
the laws, change the laws. But this
cannot be an excuse for not filling up
the vacancies.

As far as Bombay High Court,
1s concerned, it is one of the impor-
tant high Courts in the country. A
lot of arrears are there; a lot of
judges are there. We knew when
Chief Justice Deshmukh was to re-
tire. He retired yesterday. But till
today our government, which gov-
ernment has come to power on the
slogan ‘a government that works’, is
not in -a position to appoint a
person.
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Are there no competent persons in
the Bar.**

There may be some advocates, a
few who attended the Conference,
no doubt. If your choice is going
to fall on them I have nothing to
say. OK. You may bring these
people and let the matters be heard
this way or that way.

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI VASANT SATHE): Can an
allegation be made against the chief
Minister of a State? This is cont-
rary to the rules.

AN HON. MEMBER: This 1s cont-
rary to the rules. (Interruptiors).

SHRI BAPUSAHEB PARULEKAR:
Mr, Sathe, you were not here when
the Government of West Bengal
was being attacked and this very
objection was raised and there is a
precedent. Had you been here....
(Interruptions)

AN HON. MEMBER: That is no
precedent.

MR. DEPUTY-SPEAKER: Better
avoid, better avoid.

SHRI BAPUSAHEB PARULEKAR:
Mr. Deputy Speaker, I am not mak-
ing an allegation, I am making a
statement of fact.

SHRI VASANT SATHE: What is
that? What is the statement of
fact?

SHRI BAPUSAHEB PARULEKAR:
You have heard me, Mr. Sathe. Why
are you that much impatient? I
know the rules,

MR. DEPUTY-SPEAKER: You
know the rules, therefore act accor-
ding to the rules.

SHRI BAPUSAHEB PARULEKAR:
Yes, Sir.
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MR. DEPUTY-SPEAKER: You
should not mention about a perso-
nality who is not a member of the
House. That is the Rule. Please
don,t mention. You act according
to the Rules. Merely knowing the
Rules is not enough.

SHRI BAPUSAHEB PARULEKAR:
Mentioning is not prohibited in the
rules.

MR. DEPUTY-.SPEAKER: We will
go through the proceedings. If there
is anything found against Rule 353,
if T find anything against Rule 353,
I will have to unfortunately expun-
ge it.

SHRI BAPUSAHEB PARULEKAR:
That you can always do.

I am not making an allegation**
(Interruptions).

This 1s a This is a

question.

question.

SHRI VASANT SATHE: ‘Com-
mitted to the Constitution’. Not to
the manifesto. You are misquoting
the Chief Minister. It 1is mischie-
vous. ‘Committed to the Constitution’.
So shall we....

SHRI BAPUSAHEB PARULEKAR:
One opposition member is talking
and three Ministers and members
are simultaneously attacking and
bursting out.

AN HON. MEMBER: Rule 352 says—

‘A member while speaking shall
not,—’

sce clause (v), it says—

‘reflect upon ‘the conduct of
persons in high authority unless
the dicussion is based on a subs-
tantive motion drawn in proper
terms;’

AN HON. MEMBER:

the guestion is”..

“Whether

Can we not put a question?

**Expunged as

ordered by the Chair.
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MR. DEPUTY SPEAKER: You
shall not make any mention of any
person who is not a member of this
House.. ...

SHRI BAPUSAHEB PARULEKAR:
Under what rule, Sir?

MR. DEPUTY-SPEAKER: Under
Rule 352.

SHRI BAPUSAHEB PARULEKAR:
All right, Sir,

MR. DEPUTY-SPEAKER: You have
already mentioned. Because you
know the rules I would have to
expunge it.

SHRI BAPUSAHEB PARULEKAR:
Therefore, Sir, I will put that in a
question. Apart from this statement,
I might invite the attention of the
Hon. Law Minister to this particular
fact.... (interruptions) I am mere-
ly concerned with this question. I
would like to request the Law Minis-
ter kindly to look into the matters of
arrears in courts and how these can
be solved. This question of filling up
the vacancicg has got to be solved
somehow. I would like to ask the
Hon. Minister whether it is a policy
—how the Chief Justices are appoin-
ted. The policy is whether the
Judges who will be committed to the
manifesto and not to the Constitu-
tion, Sir, with these words, I sup-
port the Bill.

o AF wE AT (FTEAT)
I9TEAT  HER, # 99 qETEyT
S ISHAH qETAT  FATATEN F4AT
wa amga fagas 1980% gvag H
aqq fawe gEw & aww  was
|ARAT |

W EHIY aaHT S NUITAT
Fg #wHWT g% W 09 ARHT FT ASS
TE 9gAT GFT & | g Ag WA FI
9vAT 9w f& 93 aw  gETa
A e ¥ A weEr §) ogw
7eg Ag1 9gET U & 3 =m

T T g9 § 9 a¥ gT HIWA
el @ gt A T R 0 9"
qF g7 T@ WOGE H TO9 HATEHT
F1 T Ag faar ava § @ 9%
gH Wa[™E & W q%a Agl HA
gEHd |
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FAHA & Fraild AT T F qIHA
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¥ o#gq 9 F A " SrEdr
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s
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R fFr w9, § a8 § ;M
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¥ it 4 F FH O IR A9+
qefaal #1 59 75 faa gwdr g
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g1 gim F:12 ¥ d=-dF, ge-gi=
A I9-3@ ¥ & ufwd a3 §
gl @ QI gEH 102 Hfaer gfew
g ok g€ st 7 O q9-.w
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[+ afy 7= <i=]

qorely F & FET W ogAA HrAw
Ffewr g wx z@-aq 9= ¥ qfen &
@ W AT a oawa & fE oI
T g F FY AT FAT TFARH @
gHEar & | WIS IARY FE GEAT G
2 | zufau oy Ffgsr &1 FE
TE &1 93 9 Ag 3 9rar o\

ot g9 fe t@wmg & afasrd
g FiEdegar ¥ ar ¥ aS
T AR s E I F qgear §
e medr fradr fo ¥@me W@
# o gt ¥ ok ghm w1 W
ggade IAF foaw wEar & 1 #

THE MINISTER QF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): Mr.
-Chatterjee is there.

SHRI SOMNATH CHATTERJEE:
If I tell you the names, it may be a
news to you. 1 fleece them when
they fight among themselves but not
the poor. Kindly find out from the
trade unions.

W A AT AT T TR F
Fo usNHed §....|

(X3

AIAE WINA FA  (HIARY)
qar aw E**
(saxar)

M TREATT wWEAr  (TEAr)
T ed A FQ@ § | (Fadew)

A WAty ;) G qar
Y F ) (saEna)

AN TREET WTERT 5 (spwarad

S FF W W= JW ST
THo TI¥ A UWo THo UWo W
frae & st gdad we gy A1E ®
Sfveg +@ & f5 § w991 & wia-
fifg a7 s agr 9@ & 1+ @1 &
sigwi #I fF gt gw Faw aqE)
F H/IZTT FIG T (Interruptions)

MR. DEPUTY-SPEAKER: I have
to explain something. I have to ex-
punge what my brother, Shri Rama-
vatar Shastri—]I am Lakshmana—
has said. For his age he should not
have used such an expression.

SHRI RAMAVATAR SHASTRI: He
said I am speaking**

MR. DEPUTY SPEAKER: I will
go through the proceedings and see
whether he has used such an expres-
sion. If so, I will expunge it. As a
joke, I waquld say that at his age he
should not have used such an ex-
pression. I hope he knows the
meaning of that. Therefore, in the
interest of his age and position, I am
expunging 1it, because it should not

be recorded as Ramavatar has said
it.

SHRI RAMAVATAR SHASTRI:
It is a proverb.

MR. DEPUTY-SPEAKER: You are
not a karma yogi. 1 have expunged
it, because of your age,

SHRI RAMAVATAR SHASTRI:
** js not unparliamentary.

MR. DEPUTY-SPEAKER: It is
more .than unparliamentary.

Ry Exppnggd B8

ordated by the Chair.
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SHRI JANARDHANA POOJARI
(Mangalore)  Mr. Deputy-Speaker,
Sir, I rise to support the Bill. I
have gone through the contents of
the Bill and I am also aware of the
scope of the Bill. I do not want to
dilate much as was done by Mr. Som-
nath Chatterjee. But, at the same
time, I may submit that our party
does not want to denigrate the judi-
ciary. We respect judiciary. That
has been clear and, I think by our
acts we have dispensed away with
that suspicion.

Coming to the service conditions
of the judges, I may say that they
must be paid a respectable salary
so that they do not get tempted.
Their service conditions must be
improved. At the same time, if it
is said that judges are under-paid or
ill-paid or ill-houses, I respectfully
disdgree with this view. As you
know, given the per capita income
of this country, the poor people
livihng below the poverty line, whe-
ther the judges are getting a low
salary or whether the judges are
getting more than what are expected,
according to Justice Venkataramaiah
of the Supreme Court, he has clearly
stated that they are getting “‘enough”.
That is the word used by him.

Now, T may say, if we go to the
lower cadre, that is, the subordinate
cadre, I fully endorse the views ex-
pressed by Mr. Arakkal. In this
context, I may suggest that the Gov-
ernment of India should set up an
all-India service with the status and
pay-scale of IAS for this cadre, that
is, of the subordinate judges to en-
sure speedy trial In the subordinate
courts. Otherwise, it will affect the
legal service to the poor people.

What is the position of the retiring
judges? After an amendment to
article 220 of the Constitution, a
number of retired High Court Judges
and a number of Chief Justices
practise in the Supreme Court. It
has been observed by impartial ob-
servers and if, for example, I hap-
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pen to be an impartial observer, if
we go to the Supreme Coutt, we see
these retired High Court Judges and
Chief Justices arguing the case in
the Supreme Court, in the coutse of
arguments, referring to their own
judgement or eommenting upon their
own judgement or relying on their
own judgement or, we can say, rely-
ing upon a judgment where they
have been a party.

SHRI XAVIER ARAKKAL: Do
you support the idea of retiring
High Court judges practising in the
Supreme Court?

SHRI JANARDHANA POOJARI:
I am coming to that point. Already,
the age of retiring judges has been
raised to 65 years, You take that
into consideration. Not only that.
The pension of judgés has been &ti-
hanced. Is it not odd to ook 4t
these retired High Court judges
practising in the Supreme Court and,
at the same time commenting upon
their judgment and relying on their
own judgments? I feel that this
practice must be stopped. 1 appeal
to the hon. Law Minister to do away
with this  practice. Otherwise, I
feel, the judiciary will not function

properly.

Then, coming to the argument
that Judges want more, one point
has been raised, that Judgés are very
low paid and their emoluments, to
the extent of Rs. 5000 are not suffi-
cient, since the Ministers are getting
more. I am posing this question to
you—to Shri Somnath Chatterjee or
any other Member who raised this
question, from the Opposition Part-
ies—what is the payment that is
made to Ministers? What is the
payment that is made to Members of
Parliament? Do you agree with me
that Members of Parliament are paid
only Rs, 500.00? Do you think that
Members of Parliament are not com-
petent, that they are not honest?
I am asking you this question be-
cause you advanced an argument
that competent people and honest



3s3 High Court and

people are not coming to the Judi-

clary because of the low salary.

What about Parliament? -Why are
you denigrating Parliament?

AN HON. MEMBER: This is a
service,

SHRI JANARDHANA POOJARY:
Everything is service. This is &also
service; I do not say it is not a ser-
vice. But, at the same time, we
must also lead a respectable life.
Otherwise, tomorrow the people of
the country may say that because
we people are corrupt we are not
demanding much salary.

I may be permitted to submit one
thing. Let us not give out .an im-
pression to the people of this coun-
try that Members of Parliament do not
require any salary at all.

SHRI K. MAYATHEVAR: We want
it; we want more,

SHRI JANARDHANA POOJARY:
That is ‘why I submit, let us not
advance the argument that only
Supreme Court judges must he given
so much and the Ministers should not
be paid more. When g Minister can
lead a life, when Members of Parlia-
ment can lead a life with their salary.
why cannot Supreme Court Judges lead
a life with Rs. 5,000/- especially when
most of the people of the cquntry are
living below the poverty line?

Now, about the judicial functions, I
may be forgiven far saying that in the
cage of the Minarva Mill the Judiciary
exhibited robust independence. I
should not have said this, but you know
‘vhat hag happened in the case of
other judgments—I need notl tell you.
This was done under the pretext of the
‘basic structure’. Have you ggne
through the Constitution? I do not
find anywhere the words “basic struc-
ture of the Constitution”. Who creat-
ed it? It is the Judiciary. I would
say there are vested elements in the
Judiciary. There ig a feeling in the
country that when the vested interests
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lose to the Executive, the rest of the
Judiciary pass stay orders or try to
get a legislation struck down thereby
giving the power of meting justice to
a coterie or the artists of injustice.
We must be very careful. In this
Parliament we are 545 Members and
we are producing some legislation—
sotial legislation—and rules. Why? It
is for the people of this country whom
We are representing. I can say that
I represent 20 lakhs of people. There
may be only 7 1/2 lakhs voters, but
in the constituency there will be 20
lakhg of people. We have got some
responsibility—social  responsibility—
and we are coming here and creating
legislation, But one or two Judges
sitting in the Supreme Court strike
down this social legislation! Do you
agree with the view that it should be
50?7 No. Let them have their rights but,
at the same time, let them not brow-
beat us; we are not brow-beating
them. We are also legislators and We
have got our responsibilities. I fully
agree with Mr. Bhagat when he said
on the Floor of this House that the
feeling of the people is that they are
npt getting justice. How many people
are coming to the Supreme Court?
How many poor people of this country
are coming to the Suypreme Court?
Let us analyse it. Let us analyse and
after analysing all these things, we
may come to the conclusion that
justice is not meted out to the poor
people of thig country. I am just
bringing to your natice that we, Par-
liamentarians, must not be under the
impression that the judges have come
from the Heauens. They are also
human.being like us. I am making
this request to all the Members. Let
us not denigrate ourselves; and if
there is a feeling throughout India
that Members of Parliament are not
honest, let us lead a respectable life
and show to the world that Members
of Parliament also have got responsi-
bility they are also honest people.

With these words, I conclude.

SHRI A. NEELALOHITHADASAN
(Trivandrum): Sir, I support this Bill
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in principle even though there are
some shortcomings as pointed out by
some hon. Members, because, this is
a Bill which is mainly intended to
give gome financial relief to High Court
judges and Supreme Court judges.
Under the present day conditions,
along with the people who are living
below the poverty line, even lhose
people who are having a fixed or
definite monthly income are having
difficulties in making both ends meet.
So, I support thig Bill in principle.

Moreover, this Bill is connected with
our judiciary which is one of the main
pillars on which our Constitution it-
self stands. The founding fatlers of
our Constitution wanted our Consti-
tution to rest on three main pillars,
namely, the Judiciary, the Legislature
and the Executive, and they wanted a
mutual balance between these three
organs, namely, the Judiciary, the
f.egislature and the Executive. While
taking part in this discussion, let me
put before the hon. House that there
are some strong apprehensions in the
minds of the public of ocur country
about the future, about the fate, of
the judiciary in our country. There
are press reports appearing that there
is a strong difference of opinion bet-
ween the Law Minister and tre Chief
Justice of India as regards posting and
‘ransfer of judges of High Courts:
So, posting of judges is delayed. There
are also reports in the press that the
Government of India is going to
amend the provision in the Constitu-
tion which seekgs consultation with
the Chief Justice of India in vosting
of judges of High Courts. So, I request
the hon. Minister to put an end to
these apprehentions remaining in the
minds of the wublic.

There is also apprehension as regards
the federal system under the Constitu-
tion which we are having today. Some
hon. Memebrg have incidentally point-
ed out. I am not against the lawyers
assembling themselves and discussing
about wvarious academic subjects in-
cluding the federal system or any other

NOVEMBER 20, 1980

Supreme Court 356
Judges (Cond. of Services)
Amdt. Bill

system. I am not against even some
of the Members of the ruling party
or someone else assembling them-
selves and discussing ail these things.
Qur Prime Minister has been elected
under the Constitution and under the
Federal system. She has taken oath
under the present Constitution. She
was going to inaugurate such gz con-
ference and calling for a debate on

various types of system....(Inter-
ruptions)
MR, DEPUTY-SPEAKER: Mr.

Nadar, our country is a free country.

SHRI A. NERLALOHITHADASAN:
The Chief Minister of Maharashtra is
publicly advocating for the presiden-
tial system. In an interview in the
Times of India dateq 16th November
he has been publicly advocating for
such a system. He is also elected as
per the present federal system. May
I request them that  whether the
Prime Minister or the Chief Miniters,
if they want to undertake any other
system or if they want to change the
present system, let them resign the
posts they are ‘holding as per the
present Constitution and the present
fedaral system. Some hon. Members
have pointed out that our Chief
Ministey was taking about the comr-
mitments of the judges to the mani-
festo of the ruling party. Mr Bhagat
was also speaking that. He was also
elected to this Parliament on the
basis of certain ideology I am asking
a question as to whether the ruling
party has done anything within the
period of 11 months to analyse or
review as to whether they have done
anything as per their manifesto.

MR. DEPUTY-SPEAKER: Mr.
Nadar please come to the scope of the
Bill.

SHRI A. NEELALOHITHADASAN:
I am asking them whether their Party
of inside or out side parliament has
taken up this subject for discussion?
Has the Government or the Cabinet
reviewed and discussed what has been
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done g0 far on the basis of your elec-
tion manifesto? Then, how are you
entitled to talk about the commitment

of judges?

MR. DEPUTY-SPEAKER: Would
you like to continue the next day
or are you concluding now?

SHRI A. NEELALOHITHADASAN:
I shall be concluaing. 1 gupport Mr.
Mayathevar's request foy starting a
bench at Madurai, of the Madras High
Court. Similarly, in Trivandrum, the
capital ot Kerala there is no Bench of
the Kerala High Court. We were re-
questing for a very long time to have
a Bench in Trivandrum. The Gov-
ernment of India had asked for some
clarification of the State Government
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in 1973 in thig respect. They have
not yet sent the clarifications to them.
I request the Law Minister to write to
the State Government ot Kerala pres-
cribing the period within which they
should send their opinion and do the
needful for starting at the bench of
the Keralz High Court with filing
powers at Trivandrum at the earliest.
With these words, I conclude.

MR. DEPUTY-SPEAKER: The
House stands adjourned till 11 a.m.
tomorrow.

18.00 hrs.

The Lok Sabhg then adjourned till
Eleven of the Clock on Friday, the
21st November, 1980/Kartika 30, 1902
(Saka).





